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LOK SABHA DEBATES

LOK SABHA

W.dnesday, April 29, 1970/Vaisakha 9,
1892 (Saka).

The Lok Sabha met at Eleven of the Clock,
[MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

Reorganisation of Air Headquarters

*1291. SHRI R-RM GOPAL
SHALWALE:
SHRI DEVINDER SINGH
GARCHA:
SHRI ATAM DAS:

Will the Minister of DEFENCE be pleased
to state:

(a) whether there is a scheme under con-
sideration to reorganise the Air Headquarters,
if so, the details thereof;

(b) whether there is also a scheme under
consideration to prescribe standards of
efficiency for individuals as well as teams,
if so, the details thereof;

(c) whather Government have received
_reports of the Study Teams constituted to
see how efﬁcmy can be improved and
F icul: ur in the h
and mannfacture of spare parts; and
(d) whether Government have started
impleméntation thereof and if so, the pro-
gress since made in the establishment of Air
Force Academy at Hyderatad and when it
will start functioning? :

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) to (d).
A statement is laid on the Tahle of the
House,

Statement

A scheme for the reorganisation of Air
Headquarters has been proposed by the
Chief of the Air Staff and is under the con-
sideration of Government. Long-term
planning is a necessity for the introduction
of sophisticated weapons and equipment and
for their and ad

pport. The reorg ion proposals would
bring about better coordination among the
various Branches and Directorates of Air
Head ters and improve the efficiency of
functioning of Air H=adgquarters. Modern
management practices e.g., Systems Analysis
Project Management, etc. would be employed
in an increasing measure. It is also our policy
to employ consultants to advise Air HQ in
specialised areas. The Administrative Staff
College, Hyderabad, has been engaged to
advise Air Headquarters in regard to the
organisation of the overhaul effort for cer-
tain range of items and the system of provi-
sioning and positioning of spares in the Air
Force establishments. This study is in pro-
gress and the report of the consultants has
not yet been received. This study will not
deal with the manufacture of spare parts.

istrative

2.- As part of the reorganisation, it is
proposed to set up Air Staff and Maintenance
Inspection Teams which would inspect and
assess the cfficiency of various weapons
systems and devise procedures for improving
the operational efficiency and maintenance
levels.

3. The Air Force Academy near Hydera-
bad is designed for the training of pilots,
igators and signall and also ground
duty officers of non-technical branches.
Army officers, who are pilots of the air obser-
vation post aircraft, and pilots and navigators
of the Air Wing of the Navy will also get
their basic flying training in this Academy.
It is expected that the first phase of this pro-
ject would be completed by the end of 1970.
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SHRI SWARAN SINGH: This question
relates to the re-organisation of the head-
quarters. Now he is asking me about specific
cases in which some officers or other ranks
are involved. If he tables a separate question
I will collect the information about that.

st W TN WA 4 g
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SHRISWARAN SINGH: It is much too
general a question. As I have said, if a
specific case is brought to my notice. I will
collect the information.

SHRI MANUBHAI PATEL: The
number of trained pilots in the air wing is
much in excess of the requirement and, there-
fore, they are not given any actual duty of
flying. They are transferred from one place
to another just to kill time. Will this be looked
into and adjusted properly ?

SHRI SWARAN SINGH: In the case of
pilots it takes a long time to train them, Even
if we acquire a new aircraft or increase the
number of aircrafts we cannot suddenly
train the pilots to the requisite standard.
It is therefore a good practice keeping in view
the planning that we train a larger number
of pilots so that if we increase the number
of aircrafts the pilots are readily available.
I would like to take this opportunity to in-
form the House that we are helping some
friendly countries in organising their training
and some of our good officers who know the
task of training were deputed to foreign
countries to help them in training their
pilots.

SHRI MANUBHAI PATEL: They are
transferred from place to place. They are
not given the work of flying planes. They
are given the work of storekeeper or clerk
for which they are not trained, so that their
entire training is wasted.

SHRI SWARAN SINGH: I do not
accept the charge that we transfer them from
one station to another merely to while away
the time. That is not correct.

SHRI RANJEET SINGH: In a recent
arlicle in Sainik Samachar, the Chief of Air
Staff, while giving an outline of the changes
he proposes. . .

WEqW WD : g AT a1 FA FEY
ar qar §

ot xwfa ey : Fa a9 aodt
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SHRI RANJEET SINGH: . . . he
said that there are hindrances to his effort
in re-organising the air force in the way he
wants to do it and he has hinted that these
hindrances are from the side of the Ministry
and the civil side, that is, Finance Ministry
etc. I would like to know whether the Minis-
ter has discussed this problem personally
with the Air Chief as to what are the hind-
rances which the Air Chief hinted in the
article, Then, in respect of the reply he has
just now given, T would like to know whether
it is not a fact that our pilots are not getting
sufficient flying time due to the fact that a
large number of aircraft are grounded due
to low servicibility of these aircrafis.

SHRI SWARAN SINGH: With regard
to this question of my having di d it
with the Chief of the Air Staff my reply is
in the affirmative. 1 have discussed with
him. Like any other proposal that originates
from Air Headquarters, it has to be examined
by Government in consultation with Finance.
I have not studied the article about which
the hon. Member has made a reference and,
therefore, 1 will be answering a hypothetical
question. There are no difficulties. There
were some points which required to be re-
solved between the Ministry and Finance
and they are being settled. 1 do not see
that there will be any hindrance that will
come in the way of arriving at satisfactory
solution. With regard to the second question
it is true that our programme of repairs and
maintenance was not in a very good shape,
and it was for this reason that the reorganisa-
tion had been effected and the arrangements
are now much better.

SHRI RANJEET SINGH: If the Minis-
ter is in difficulties he can take his time and
reply later on.

SHRI SWARAN SINGH: There is some
limit even to the ridiculous. You not only
ridicule yourself but also ridicule the Parlia-
ment by raising these silly things.

SHRI RANJEET SINGH: All these
thines sound silly to him, What does he mean
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by ‘silly'? Many times he has tried to ridicule
the Members. He has himself admitted that
there is low serviceability of aircraft. It is
due to the i P e of the Mini

He should apologise for this word. This is
a question of the country’s defence.

MR, SPEAKER: Please, sit down. Avoid
such words, please.

SHRI SWARAN SINGH: 1 would place
before you, Mr. Speaker, that here is a
Member who has the audacity to say—I am

ing a q if I cannot.

SHRI RANJEET SINGH: Don't say
‘audacity’?

SHRI SWARAN SINGH: 1 will say

that. 1f you speak so loudly you should he
prepared to take back also.

SHRI RANJEET SINGH: Sir, kindly
control the Minister.

MR. SPEAKER: I would request both
of you to keep calm.

SHRI SWARAN SINGH: T will leave
that, but T would appeal to the hon. Members
and others also that there is no use inter-
rupting a person when he is making a state-
ment, and introduce matters which are
absolutely extraneous. I am not particular
about any particular word. We can improve
the adjective. It is really the practice that
is not proper.

We are providing aircraft and trainer
aircraft to the pilots so that they are able
to do the mini that is y in the
matter of flying.
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SHRI SWARAN SINGH: This ‘s a

suggestion for action. We have taken note
of it.

Radio Moscow Campaign to Boost Indian
Communists

*1293, SHRI SHARDA NAND:
SHRI KANWAR LAL GUPTA:
SHRI SURAJ BHAN:
SHRI N. K. SOMANI:
SHRI D. AMAT:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that the Radio
Moscow has been campaigning to boost
Indian reds;

(b) whether it is also a fact that this
Radio has been criticising some political
parties in India;

(c) if so, the details thereof;

(d) the steps Government have taken to
protest to the Government of U.S.S.R. in
this regard; and

(e) the reply of Government of U.S.S.R.
to such protests?

APRIL 29, 1970
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to
(c), As in case of other commentaries in
foreign countries, recent commentaries in the
Radio Moscow are seen to have assessed the
Indian political scene and political parties
according to the Radio’s own standards and
predilections. Tt describes some parties as
leftists and democratic and maintains that
they are getting wider support. Certain
other parties have been described as right-
wing and reactionary.

@) G do not id such
general assessments of foreign newspapers
and radio broadcasts as calling for protests,

(e) Does not arise.
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MR. SPEAKER: The hon. Member's
question is, in case of such broadcasts direct-
ed against certain parties or leaders, whether
you will provide them with an opportunity
to contradict it.

~THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): Sir,
you will appreciate that comments appear
in our newspapers here, in foreign news-
papers and also in foreign broadcasts in-
cluding that of the broadcast from the Soviet
Union. It would be rather difficult for us to
make a commitment that we would coun-
teract each comment. There are facilities
available in this country to hon. Members
and leaders. ...

SHRI RANGA: Where are they?

SHRI DINESH SINGH: . . . to make
statements which are duly published in news-
papers and other media. But when we see
something appearing against th: country or
against our interests, we certainly employ
our media to see that the position is corrected.

st wrew A AR @I 98 T
ST T FAT 7GR { ATHA 4 AL
far g
MR. SPEAKER: It is not always essential
that you should get the reply that you like.
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fadelt UWeat arew) w1 SEW FT
stfaars ot frasor fFm g 7
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MR. SPEAKER: Every day this is going
on. Iam not going to tolerate it.

SHRI PILOO MODY: This will go on
till such time you force the Ministers to give
relevant answers here.

MR. SPEAKER: So, you were left,

SHRI N, K. SOMANI: It is a great pity,
Sir, that the vile and obnoxious propaganda
undertaken by Radio Moscow not only
again.t our democratic institutions but even
against the judiciary of this country is not
considered objectionable by this Govern-
ment. This can only happen if the Govern-
ment are not concerned about the integrity
and sovereignty of our own country.

MR. SPEAKER: Kindly come to the
question.

SHRI N. K. SOMANI: I would quote
one line, Sir. In the face of such an objection-
able statzment made by the hon. Minister
for External Affairs, I would like to know the
reaction of the Government to a statement
by Radio Moscow which says:

“The Act (Bank Nationalisation Act)
met with furious from the lead

APRIL 29, 1970
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SHRI N. K. SOMANI: T do not under-
stand how they will maintain the integrity
and sovereignty of this country. Therefore,
in view of this specific broadcast which has
been monitored by the Simla section of the
All India Radio on 24th February 1970,
T would like to know what specific steps the
Government have taken through the Ex-
ternal Affairs Ministry to put back the Soviet
broadcasters in their place and tell them
that the democratic and judicial processes
of this country are entirely a matter of our
own and we won't brook any interference
from any outside party.

SHRI DINESH SINGH: 1 entirely agree
with the hon. Member that a reference to the
Supreme Court in these terms should not
have been made by the radio of a friendly
country. (Interruptions)

wETR AfRT . WET, AET |

SHRI DINESH SINGH: The Soviet
Charge d'affaires was sent for and this
matter was brought to his notice that Radio
Moscow should not make statements which
may ca;l aspersions on our institutions,
especially th: Supreme Court. (Interruptions)

Wt gew w2 TPAW@: § AAW

argar g & I ATTaT AT I9
a1 fear.

WIS RRIRA . WTET, WK | §E@
a@ ¥ @ ¥ feve 7w 7Y
SHRI N. K. SOMANI: A minute ago

the Deputy Minister said that there is no
cause for complalnt and there is nothing

of the reactionary Swatantra and Jan
Sangh parties. . . ™

It goes on to say:

“They exerted no little effort to pre-
wvent the implementation of the nationa-
lisation law, and it was they, it appears,who
inspired the Supreme Court's decision.”
Sir, if this is not objectionable. . .

SHRI ATAL BIHARI VAJPAYEE: It
is highly objectionable.

sle as far as broadcansts of Radio
Moscow are concerned. In the next breath
his senior Minister has said that he has sent
for the Soviet Charge d’affaires. Why is
there such a dichotomy in this?

Szzondly, what is the reaction of the Soviet
representative? Has he apologised or has he
given any assurance that such propaganda
will not be carried on?

SHRI DINESH SINGH: So far as the
first part of the question is concerned, when
the hon. Member says that there is a diffe-
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rence in the statement made by my colleague
and I, I would like him to have a look at the
question that has been asked. It is there in
the question. It does not refer to the institu-
tions. It specifically refers to the references
that might have been made against the poli-
tical Parties. I have said in reply that we
had not taken up this matter with the Soviet
representative.

So far as the institution is concerned and
especially an institution like the Supreme
Court, 1 mentioned that we had taken it up.

SHRI HEM BARUA: Isit not a fact
that the so-called Radio Peace and Progress
of Moscow has been carrying on a virulent
campaign against political parties and indivi-
duals also? If so, is it not a fact that this
so-called Radio Peace and Progress is a wing
of the Moscow Radio, or is it a scparate orga-
nisation? May I know whether Government
have tried to find out whether this Radio
Peace and Progress is a separate organisa-
{ion or a wing of the Moscow radio?

SHRI SURENDRA PAL SINGH: On
a number of occasions earlier we have given
reply to this. I will repeat it again for the
benefit of the hon, Member. 1t is true certain
critical references have been made about
our political parties and individuals.

SHRI HEM BARUA: About
movement also.

Maxalite

SHRI SURENDRA PAL SINGH: We
have taken up this with the Russian Govern-
ment and we have said that these broadcastes
were undesirable, that they are likely to
create misunderstanding and they should
use their infuence with the Radio Peace and
Progress to stop them. We have been informed
by the Russian authorities that this particular
radio is organised and run by an autonomous
body and it is not under the control of the
Government.

SHRI HEM BARUA: On a previous
occasion the Minister said that the Govern-
ment there has no control over the radio.
But my question is specific, whether this radio
is a wing of the Moscow Radio or not. If
it is a wing of the Moscow Radio, it must be
controlled by the Moscow Radio.

3HRI SURENDRA PAL SINGH: I
have said that it is an autonomous organi-
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sation. If it is autonomous it cannot be under
the control of Radio Moscow.

SHRI PILOO MODY: That is not our
understanding of aut us isations
in this country,

SHRI SURENDRA PAL SINGH: It
is most unfortunate.

SHRI TENNETI VISWANATHAM:
May I know whether it is possible for any
institution to exist outside the control of the
Government in Russia?

SHRI DINESH SINGH: There was a
specific question whether this was under the
control of Radio Moscow and under the
control of Soviet Government. Soviet
Government have informed us that this is
an autonomous body, not under their con-
trol. We have to accept their statement,

SHRI HEM BARUA: My question is
specific; whether this is a wing of Radio
Moscow,

DR. RANEN SEN: From the questions
and answers, it appears Members of the
Swatantra party and Jan Sangh are closely
listening to Moscow Radio. It is also quite
evident they have taken objection to Mos-
cow Radio depicting these two parties and
considering some of these parties as reac-
tionary parties. May I know whether it is
a fact or not that a majority of this House
consider these parties as reactionary 7

MR. SPEAKER: This question does not
arise. Shri Vajpayee.

Nt vew fagrd wwdd: gy
feqt ftw Tz ARG FY a6 ¥ AT
T A AWAT A AT AT grar o,
96 a9 §ifaqe g W AR 9w
#t freer garlt R Wt a8 FE
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MR. SPEAKER: The same question was

asked by a gentleman earlier whose name is
here in the list. The reply was given by him.

SHRI ATAL BIHARI VAJPAYEE: No
reply was given.
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MR. SPEAKER: The same reply may be
repeated by the hon. Minister. As the hon.
Member, the leader of the party has come
late, 1 allow the Minister to repeat the answer
given by him earlier.

S FEWIR FONT: THT AR
e ¥ IO B WY § | 96 I
faerared

oit gt T fag : weaw Ay,
AT a9 e § faar, s qreadr
F gAT A g o

weuN WEWRQ : qg A A | Iq
9T F TG |

ofl gt g9 fag : 4% wg w0
a1 fF S ameer et arey A ge
g S g5 ot Frw wmar § -
fegw qEfa &1 ag 3w e § A
a1 fF g9 948 Tl A |
Tg A Je g f 9 g foedw
oiw FE F ank § garag &F T
qr | g+ fadr fafree agg ¥ Far
thmmamaR e ¥ M dgaw
sieee fear & 1 o s fowda any
& 7g QU A & o ax gw medaw
Fras o1 fam &t v se<feniw
A A |

SHRI PILOO MODY: I am really
surprised at the supposed naivity of the
Government when the Minister says that the
autonomous bodies of the Soviet Union are
more autonomous than they are in India. 1
think that merely saying that that has nothing
to do with the External Affairs Ministry is not
enough. This has been brought to their
notice—not once but half a dozen times—
by me and many others in this House. The
naked propaganda that M Radio and
Radio Peace and Progress have been doing
is directed not only against political parties
but also against individuals such as Shri
Morarji Desai, even at the time he was our
Deputy Prime Minister, Shri S. K. Patil
and a host of others including Shri Vaipayee
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and other colleagues of mine on this side of
the House. They have called us as reaction~
aries. We do not mind our being called
like that. We are proud of that. But. . .

MR. SPEAKER: Do not make a speech.
Please ask a question.

SHRI PILOO MODY: It is time for this
Government not to sit smugly and go on
saying that they are helpless, thereby dis-
playing their cowardliness in front of the
entire nation. I think it is time. . .

MR. SPEAKER: Will you please ask
a question?

SHRI PILOO MODY: 1 think it is time
that the same severe strictures that were
made against us are made against the Soviet
Government. I want to know from this
Government whether it will give us equal
time on All India Radio, which happens to
be a state monopoly.” Give us equal time on
All India Radio whether it is autonomous
or otherwise so that we can shower the same-
abuses against the Soviet Union.

SHRI S. M. BANERJEE: Let him do
it through they Voice of America.

SHRI DINESH SINGH: Mr. Speaker,
Sir, talking of naivete, 1 do not think the
House would have seen a better performance
of naivete than was presented by the hon.
Member with all the theatrical gestures just
now.

So far as the facts are concerned they are
patent. Some reference is being made to a
broadcast from a foreign country against
the parties and against the individuals. And
we have tried to convey to the hon. Members
and to the House that we have brought to the
notice of the Soviet Government the reaction
of this House. My own feeling is that I cannot
see any need for this.

So far as critical references are concerned,
I shall be very glad to send to the hon.
Member certain personal references made
gainst my coll and bers of my
party by certain newspapers and others in
the West towards whom he professcs to be
very friendly and 1 hope he will use his in-
fluence to see that they do not do that again.
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SHRI PILOO MODY: Will he allow me
time on All India Radio? Let him ask the
‘Goebbels’ sitting behind him.

SHRI DINESH SINGH: I had replied
to an earlier question on the same subject
saying ‘no’.

SHRI PILOO MODY: Why not ?
Because you are cowards, Soviet stooges,
lackeys. (Interruptions).

SHRI V. KRISHNAMOORTHI: I am
sorry the Government of India are taking
a very lenient view about foreign radio inter-
ference with our internal affairs. If it is a
criticism by China or Pakistan, one can under-
stand it. It is a different matter. Boosting of
a party or criticising a party in the country
by a foreign organisation amounts to giving
money or giving direct support to the party
or offering opposition to it. Time and again
this Parliament has vioced its opposition
against the interference of Moscow Radio
with our internal affairs, even though the
Russians have been allegedly friendly to India.
I do not know why our hon. Minister is
taking no action. Is he afraid of the Russian
Masters? Why should he be afraid of any-
body for that matter? Whether it is the
American Radio or the Russian Radio, they
have no right to interfere with the internal
party politics of our country. May I know
whether he will have courage enough at least
hereafter to condemn or criticise the Russian
authorities for not checking or preventing
Moscow Radio from interfering in our
internal affairs?

SHRI M. L. SONDHI:
ntic voice of India.

This is the authe-

SHRI DINESH SINGH: When such
irresponsible statements regarding masters
and servants are made here by members,
how can we expect people outside to be res-
ponsible and not criticise us or comment on
our affairs?

DR. RAM SUBHAG SINGH: He says
the hon. member who put the question is
irresponsible? Is it left to him to decide?
It is for you to decide whether a statement
made by a member here is irresponsible or
otherwise.

SHRI RANGA: You are the Speaker.
You should decide whether a member has
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behaved irresponsibly or not (Interruptions).

What is the use of having a Speaker if he is
not prepared to find fault where the fault
lies? When he is prepared to find fault with
us, he must be equally prepared, courageous
and impartial enough to find fault with them
also. 1 have not found vou discharge your
responsibilities that way. We are very much
disappointed.

MR. SPEAKER: You are very fond of
involving yourself with the Chair. How can
1 force him to answer a question? I cannot
(Interruptions). 1 cannot force a Minister to
answer.

SHRI RANGA: He is an irresponsible
man. He should be called so.

AN HON. MEMBER. Soviet chamcha
(Interruptions).

MR. SPEAKER: During all this noise.
I have not been able to follow.

SHRI V. KRISHNAMOORTHI: Is
the expression ‘Russian masters’ unparlia-
mentary? How can he say that [ am irres-
ponsible? It is he who is irresponsible.

SHRI M, L. SONDHI: Kindly ask him
to withdraw the word. He has no right to
use it (Interruptions).

MR. SPEAKER: When all of you are
speaking, it is very difficult to follow.

SHRIM.L.SONDHI: Whatis his record
of foreign policy. A list of failures,

SHRI DINESH SINGH: Regarding the

b of the question put by the hon.
member, 1 mentioned, and my colleague in
his reply mentioned, that critical references
are made by foreign radios from many
countries. There is nothing that we can do
about it, (Interruptions)

SHRI BAL RAJ MADHOK: On a point
or order. The hon. Minister just now said
that the foreign radios do mention the names.
Earlier to a similar question he or his pre-
decessor replied in this very House that they
have protested, that it is something bad.
But tod1y he comes forward with the justi-
fication that they do use the names and that
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he cannot do anything. [t contradicts their
own earlier sta ions)

i
. Unterrup }

SHRI SURENDRANATH DWIVEDY:
Is the Minister in a position to deny that all
news broadcasts or press statements emanat-
ing from Russia are regimented and that
there is no independence and free expression
of opinion? Therefore, is he satisfied that
these Radio Peace and Progress or Moscow
Radio broadcasts are indep of the
Government and that the USSR has no res-
ponsibility, direct or indirect, whatever for the
news that is broadcast by these agencies?

SHRI DINESH SINGH: We must
accept the statement made by a Government,
We cannot interfere in the internals affairs
of another country. (Interruptions)

ot i fag: 7g @R aA
FARATHATE a1 & i &7 Fan o famar
fegraa & 55 Uz wARfwEl & @
I &, fergeam Y fma & wmg it
g fegmm &t segfe T2 & A
Y afes g1 3w & @iy et & IEAT
§o qifeai o AR F A F I AR
1 g9C g9 2 1 fegeam &Y dvA
Frgfee ol adt &, afew ardr ardfar
g et o5 o & m1g T ®W
Y F1 TW AW ¢ a7 TEHT qAE
¢ fr su% fowmr o for # g@ wan
& 1 a1 &t ag T w1 39 A AT ATR
wg fr ew e i § | W ag ey
Il # dgowd! w1 & 4 fggEm
Y Fgeort FaT | F g § R A
FT QW 0 4@ FT MR FL AR
Tard fw ag fgrgem & et g
# zaw ¥ § AT wrden Ay fege
#Y geafaw adfa 71 Pfearmar 7 517
R IqY oar feam &t gw awdd
w9 &1 FgaT § IW T WA AG) F@T
g, 9% &% ¢ | T AW ®W ¥ 08T
fis Fa7 ag s arfady azaw & fag
dae g ?

<t feqw fag : w@r a% gEq &1
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AT & ZIIF /T AT AT I T qg=AT
RAl & | 8% mwenAr 47 a1 R
TN qATRHT &WaT ST 979 T,
IFHT I fox fear | o= o Ag
g faar ff agi gar wear<i § ag
ag 71 gt o @O § faay =W
AR 9@ #t FdY 7 %% 97 qHar
AT $5 AT EH & AT BH AT AR
£ | fagrom 3w T & Pafefasw agr WY
oYy § A agr WY o7 § WA guat
IH qTE ¥ AT ATfEA L L .

=i waw TR : IR AT
Al g 1 A am G @

=5t WM AR @Al I T
fewmr 8 I 20

SHRIMATI TARKESHWARI SINHA:
May 1 know whether any governmental
agency can indulge in the sort of things that
are being indulged in by Radio Moscow and
whether this, as Mr. Mody pointed out, can
be permitted to our governmental radio,
and is there any reciprocity as between
Government agency and Government agency
that nothing should be done which may
affect the friendly relations between one
country and another? You are comparing
them with the radios of the West or other
countries, you have not mentioned it, but

do you mean to say that all those radios are -

Government agencies? We are concerned
with a governmental instrument being used
in this particular matter. If the private voice
is heard, we have no complaint, and we can
meet it, but the question is that you maintain
a Government agency. In view of the fact
that you do not allow any criticism in your
radio about the Soviet Union with which we
have friendly reletions, is it not your duty
really to bring to the attention of the Soviet
Union that they should follow some kind
of reciprocity and not criticise the internal
politics of this country in the Moscow Radio?
Have they drawn their attention? Will they
draw the attention of that Government to
this?

SHRI DINESH SINGH: The hon.
Member if I may say so has brought up the
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real point and said that we ought to take
notice. The question that has been put is
whether Radio Moscow which is a govern-
mental organisation so far as the Soviet Union
is concerned has been indulging in matters
about which we should take some notice
and what action had been taken by us. I
think the hon. lady Member was not here
when the question was raised earlier by a
Member and we said that there had been
some critical references which came over the
Moscow radio, which could be taken to cast
some kind of aspersion against the func-
tioning of the Supreme Court. We have
protested to the Soviet Government on this
issue. Regarding references that are made
about the internal situation, against the
Government, against our policies, etc. The
Soviet Union has told us that Radio Moscow
does ‘not make critical references about
these they have made some references about
the general functioning. The m 1 com-
ments that appear about the parties, we feel,
were not of a nature to which we should take
objection. The functioning of Radio Peace
and Progress has been discussed in this
House on several and my coll

the hon. Minister, has already brought the
House up-to-date about what further action
has been taken. We have informed the
Soviet Government that these comments are
likely to create some misunderstanding and
cannot contribute to the strengthening of
good relations.

it qo wWro TAT: e N de
s ¥ St § oY Fgr T ], TS
& g A &, wife & fadeft et
agf gAaTg | (suwET) ®F O q9-
T AW

weow  WEWW: A 6SE
T & 7 9§ | ag € w4
T8 |

&t Fo wYo AN : WeTA WY,
F garer €1 qu o1 | § | AfE A
waTe &, w18 T A1 AE & fF F e
@1 § | ©F TF AT AW )

woaw wgRw: Ay fegwt 9@
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i ¢ ' g ow aemET 3w g 7 oA
T 93 |

it o WYo qAl :  gEfAT FHE-
= ¥ favg o a7 &, ag 9w -
T s sgfrr @ s@T | WX
ag da7 7Y Far &, A1 92 uF qH-
Ty 2w A ¥ 1 (sw=aw) G wERA
F 78 1% w771 & 5 78 ag # A
difaga a<we Y o= I 1 A
1 ITE FAIF w7 qg ara o g &5
AGH W wAFGET, AT oF qEAAE
Tt T 8, (swma™) wEEEY ¥
AT 9T g9 AW ¥ fawme wlRag 9%
fa¥r o1 sifes Awd ¥ faere o
e ¥ FT@T @@ & TR g,
&t F1 39F ik § w1 FdaE A
STEAT F T AHAFT B FE AN
fF g oF wamet g  ? (swmaw)
Has he represented to the Soviet Union
about certain comments expressed in this
House by those Members who according to
us are reactionaries but Members of Parlia-
ment. Another thing is that it has been
brought to his notice that the Voice of
America has in a sustained manner been
propagating against progressive measures
in this country which were taken against the
capitalists and their system. Has it been

brought to his notice and if so what steps
have been taken?

SHRI DINESH SINGH: Government
have got to reckon with the comments ex-
pressed in the House. The hon. Memter
has now brought to our notice the need he
feels for us to write to the United States
Government about the Voice of America
broadcasts and we shall certainly look into
that.  But, after that, may I request hon.
Members to take up these matters in a way
in which we can really be effective? If there
is something which vitally concerns ~ur
country and if we are annoyed about any
matter, we shall certainly take it up strongly
with the Government, but we should not be
too sensitive to general criticisms that have
been levelled against us in public life. We
are getting quite used to it from various re-
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ferences that are made by hon. Members from
the Opposition.

New Victoria Cotton Mills, Kanpar

#1295. SHRI 5. M. BANERJEE: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether the New Victoria Cotton Mills
Ltd., Kanpur has started working;

(b) if so, the number of workers taken on
work;

(c) the number of those workers who are
still out; and

(d) the steps taken by Government to
take them it?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). The work of
repairing, overhauling and testing of the
machines has been taken in hand and trial
running of a few sections has been started
with 582 workers.

{c) and (d). 1t is proposed to extend the
working of mills gradually and to employ
over 50% of workers on roll.

SHRI 8. M. BANERJEE: A decision
was taken by the Government after proper
investigation that this mill may be taken over
by the Textile Corporation of India and I
hope it has been taken over. It was also
decided that the State Government of Uttar
Pradesh would give a loan or spend Rs. 28
akhs on this. Now, I am told that the Uttar
Pradesh Government has refused to give it
and it has asked the Centre to bear the ex-
penses with the result that there is no pro-
gress made with regard to the working of
the mill. I want to know what decision has
been taken by the Government to get that
amount either from the State Government
or to give that money for the running of this
mill.

THE MINISTER OF FOREIGN TRADE
(SHRI B. R, BHAGAT): The letter of the
Uttar Pradesh Government saying that they
will not participate in the financing of this
mill has been received on the 10th April,
that is, early this month. This matter is
before the National Textile Corporation who
haye been asked to look into this matter and
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examine it in all aspects. But it is true that
it has created an entirely new situation be-
cause, according to the earlier arrangement,
the State Government’s participation would
have been of the order of 49 per cent of the
total funds required. They had given the
first instalment of Rs. 4.9 lakhs and the NTC
has provided a sum of a little over Rs.
5 lakhs. But in view of this entirely new
situation, the Wational Textile Corporation
is looking into this matter,

SHRI S. M. BANERJEE: I am happy
to know that the Textile Corporation of
India is looking after this, but this is a
seripus problem because it involves the em-
ployment of 4,000 workers who are working
there. 1 would like to know from the hon.
Minister, in case the Uttar Pradesh Govern-
ment is unable to spend any amount on this
because of financial trouble and so on, whether
this mill will be taken over by the Textile
Corporation with the help of the Central
Government or whether the Central Govern-
ment itself will take over the mill and run
it in the larger interests of providing employ-
ment to 4,000 people who are rotting on the
streets for the last two years and a half.

SHRI B. R. BHAGAT: 1 said this is an
entirely new situation in the sense that the
State Government is equally interested if
not more in running this mill and providing
employment, and it has been co-operating all
over. The State Government are more
anxious and they feel the pinch because they
are directly there. But there is a request from
the State Government that they would net
participate in it and, therefore, we are looking
into this matter. If necessary, we will hold
consultations with the State Government as
to why they have gone back upon the earlier

oY goN 9 ¥ A AGiTT
Fq@ I F IO Haamn & fF g9
foer #Y awr, woma A HEEfe
sife &Y @ @Y &1 & ag AT S
g fs ol feam ww v A ag
frst F9 q% g @Y ol ) e e
fae &t At gew @ow &, whwg
HLHTT HHY GHT IAT STEAY & 0 v
FOAIT §6 g9 ®t ST F90 R
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@ N ) 9g WT qr Smoar 9w

HYFT e |
Tddikki Project

*]296. SHRI MANGALATHUMADAM:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that due to the
delay in the execution of the Iddikki Project,
there is likelihood of a power famine in the
Southern Grid;

(b) whether it is also a fact that Kerala
will be in an embarassing position for their
commi to other neighbouring States;
and

(c) the steps taken to avoid a break down
with other developmental irrigation pro-
grammes of Kerala State?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) According to the latest schedule,
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two of the three generating units of 130 MW
each are expected to be commissioned at
Iddikki during the Fourth Plan. Even with
the commissioning of all the three units at
Iddikki, there would still be a power shortage
in the Southern Region to the extent of
about 600 MW by the end of the Fourth
Plan.

(b) Kerala is surplus in power to a small
extent. There are no long term commitments
with the other States which will embarass
her in fulfilment of the agreement.

(c) The present d 1 of power requi
for lift irrigation projects is about 20 MW
and this is expected to go up to 50 MW by
1973-74. This can be met with from the
available power in Kerala.

SHRI MANGALATHUMADAM: May
I draw the attention of the to the
editorial written by Hindu on 6th April?
It says:

“There is thus need for advance
planning and a larger allocation for power
projects for the southern region as a whole.
Besid pleting the Nalinadhi and
other projects in Mysore and the Srisailam
project in Andhra Pradesh, the second
unit at Kalpakkam and a second mine-
cut in Neiveli seem to brook no delay.”

MR. SPEAKER: May I request the
hon. member to ask his question?

SHRI A. SREEDHARAN: He is giving
the background. Everybody is doing it.

SHRTI MANGALATHUMADAM:
giving the background:

Iam

“The capacity of Kothagudem thermal
station in Andhra Pradesh also needs to
be expended further. As the grids of the
four States are being effectively inter—
linked it would be possible to ensure gene-
ration and distribution of power on an
exnomic basis. If the necessary decisions
are not taken now, there may be a power
famine in the south in 1973-75."

MR. SPEAKER: He can make a re-
ference to the editorial, but he is quoting the
editorial.

SHRT MANGALATHUMADAM: I
want to know what planning Government is
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making to give more allocation for the power
projects in the southern States.?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): It is true
that there will be a power shortage at the end
of the fourth planin many regions of the
country, particularly in the northern region
and the southern region. We are fully aware
of it. In fact that is why the ministry has
been fighting for greater allocation for power
generation in the fourth plan. Efforts are
being made to get some of the projects,
which the hon. member has mentioned in
the article he has read, sanctioned.

SHRI MANGALATHUMADAM: May
I know when the second unit of the Idikki
project will be commissioned and what are
the difficulties for all the units to be started
simultaneously 7

DR. K. L. RAO: The first unit takes
time, Later on each unit is brought into com-
mission every six month. According to the
present plan, we are expecting the first unit
to get commissioned in about August 1973
and later on every six months, the second
and third units will come.

SHRI A. SREEDHARAN: This project
is a victim of the policy of indecision and
whimsicality of the Government of India.
This project was delayed b the Fi
Ministry of the Government of India insisted
that of the three generators required for this
project two should be indigenously manu-
factured and one alone will be imported.

MR. SPEAKER: No speeches.

SHRI A. SREEDHARAN: 1 am not
making a speech. I am not saying anything
irrelevant. The moment [ get up you say
llno Spﬁh.“

MR. SPEAKER: No excitement.

SHRI A. SREEDHARAN: Some
members speak for minutes and you keep
quiet. When I say something relevant you
shut me out.

MR. SPEAKER: I will not allow any
introduction. Come to the question.

SHRI A. SREEDHARAN: Unless you



29 Oral Answers

hear the question 1 have put, how can you
decide whether it is relevant or not?

MR. SPEAKER: [ again ask him to come
to the question. (Interruptions) No
speeches during the supplementary. I will
not allow it.

SHRI A. SREEDHARAN: The Minis-
ter has admitted the fact that there is going
to be power .hortage in the south. And when
there is power shortage in the south, a project
has been delayed because of certain adminis-
trative delays deliberately caused by the
Government of India in the Finance Minis-
try. If the project was allowed to import
three generators, it would have been com-
missioned much earlier. May I know whether
the Ministry of Finance have given clearance
to the Ministry of Irrigation & Power to
import the three generators which are re-
quired for the completion of the project or
they are still sitting tight over their original
proposal that two generators should be in-
digenously manufactured. I want a clear
and categorical answer from the Minister.

DR. K. L. RAO: There have been many
reasons for the delay in the completion of
the project of which probably one may be
what the hon. Member has mentioned. But
the main trouble has been labour unrest. . .
(Interruptions)

SHRI A. SREEDHARAN: Sir, I could
not hear the Minister.

MR.SPEAKER: Then how do you expect
others to follow the proceedings when there
is so much of noise. I am very happy that he
realises the difficult position.

SHRI A. SREEDHARAN: I have not
made the noise.

MR. SPEAKER: You are one of them,

DR. K. L. RAO: It is very unfortunate
that there has been some delay in this pro-
ject. We have got to accept it. There are
many reasons for it. Now we are trying to
expedite it. As the hon. Member has said,
we are trying to get the three units from
abroad.

SHRI THIRUMALA RAO: In the
question there is reference to “their commit-
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ment to other neighbouring States”. Is it
the policy of the Central Government to see
that the Central plants for generation of
electricity in Neyveli, Kalpakkam and other
parts of Southern India will be permitted to
distribute their surplus energy to the States
of Andhra, Mysore and Kerala?

DR. K. L. RAO: Mysore and Kerala
are surplus in power. Actually, Mysore and
Kerala are giving power to Tamilnadu. The
general principle now being adopted is when-
ever there is a central generation of power,
it would be generated in such a way that it
will serve all the areas in the neighbour-
hood.

SHRI VASUDEVAN NAIR: The
specific question of my hon. friend, Shri
Sreedbaran was whether the Finance Minis-
try has given the clearance for the import
of the three generators from abroad. The
answer of the Minister is “‘we are trying to
import these three generators.” 1 want a
specific answer whether the Finance Ministry
has given the clearance.

DR. K. L. RAO: We are getting these
three units from abroad.

SHRI UMANATH: There should be a
specific answer whether the Finance Minis-
try has given clearance or not.

DR. K. L. RAO: The Government of
India acts as one unit. We are getting all
the three units from abroad.

SHRI P. GOPALAN: Mr. Speaker,
Sir, recently there have been very serious
charges of large-scale corruption and em-
bezzlement of funds taking place in the
execution of Iddikki Project, and added to
this is the fact that Kerala State Electricity
Board is supervising and scrutinising the work
which has gained much notoriety as a den of
corruption. I would ask the Minister whether
the Government is aware of the fact that
recently the anti-corruption Departtment
had made a search into this affair and brought
out some shocking revelations and whether
this corruption and mis-appropriation of
funds going on here is responsible for the
delay or has it affected to any extent the
execution of the Iddikki Project; also, whether
Government will order a CBI inquiry into
the whole affair so that the work may not
suffer on account of this.
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DR. K. L. RAO: Tam not aware of
any case of corruption. This project is being
managed very well by the Government of
Kerala and I have not heard of any parti-
cular case. If the hon. Member brings to my
notice any particular case 1 will look into it.

SHORT NOTICE QUESTION

Strike in Tea Warehooses

5. No. Q. 25. SHRIMATI IL-R PAL-
CHOUDHURI:

SHRI S. K. TAPURIAH:
SHRI S. M. KRISHNA:

Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether it is a fact that there is a
large accumulation of tea in warehouses due
to the strike; and

(b) if so, the steps which Government
propose to take to settle the matter?

THE MINISTER OF FOREIGN TRADE
(SHRI B. R. BHAGAT): (a) Yes, Sir.

(b) The Government of West Bengal are
endeavouring to resolve the present stale-
mate, The Central Warehousing Corporation
are examining the question of taking over the
public ware-h in Calcutta from M
Balmer Lawrie and Company Limited.

SHRIMATI ILA PALCHOUDHURI:
In view of the fact that this strike in the
warchouses has been going on for some
months and actually tea worth Rs. 15 crores
is lying there unlifted, may 1 know, firstly,
what steps Government are taking to re-
solve this strike, what is the grievance of
labour that has caused the strike and whether
this grievance can be resolved? Secondaly,
many of the producers, who have had their
finances locked up, burdened as they are,
with the exise duties, are feeling that they
have to close down the gardens unless this
warehouse strike is resolved, what can the
Government  do to tlide them over this
period? Thirdly, there is actually 4,62,000
tonnes of tea lying in the ware houses ready
for export much of which is autumn tea
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from Darjecling District and Assam which
will lose it’s favour if it lies there and the
price of autumn tea in the world market
will not be the same at it would have been
if we exported it early, Fourthly, the Calcutta
Port will certaisly, be very greatly handicapped
if other destinations for the sale of tea are
sought to be located as in Gauhati or Delhi
because Calcutta has beenthe traditional place
where tea is bought. 1 hope the Hon. Minis-
ter will givea positive assurance about this.
T would like the hon. Minister to answer
these four guestions specifically.

SHRI B. R. BHAGAT: Unfortunately,
many points raised by the hon. Member are
true. The strike which started in January as
a go-slow strike became a complete strike
in April. So far the West Bengal Govern-
ment have held four meetings with the labour
union, the representatives of Balmer Lawrie
and the Port Commissioners but all their
efforts have not produced any results. Tt is
also true that about Rs. 15 crores to Rs, 17
crores worth of tea in 5} lakh tea chests is
lying unauctioned or undelivered. There is
a big potential of exports in this and there is
a big loss in export earnings in February and
March becausc a substantial portion of this
which could have been exported could not be
exported. This is one of the reasons why
our overall export figures went down in
February and March. The workers are on
contract basis and they want to be made
permanent. But as Balmer Lawrie group is
walking out and does not want to continue
warchousing, they are not in a position to
retain them on a permanent basis. The
Central Warehousing Corporation is exa-
mining whether they can take over this, We
hope that even at this stage the strike can be
called off. It is true that if this tea remains
longer, it will deteriorate and will lose in
value as well as in export; the injury will be
there.

SHRIMATI ILA PALCHOUDHURI:
May I know whether the Minister is aware
that the Central Warehousing Corporation
would not be able to go into action for
another three or four months and even if
they want to take over the warehouses, if
the strike continues till then, the whols
Rs. 15 crores worth of tea will be completely
spoiled and wasted? Something has to be
done quickly, what is proposed to be done?
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SHRI B. R. BHAGAT: As [ said, that
danger is there. That is why every effort is
being made to persuade them so that the
strike is called of. Already four meetings
with the persons concerned have taken place
and we will try that this strike is resolved
EVEN DOW,

SHRI S. M. KRISHNA: Notwithstand-
ing the pious hopes of the Minister for a
solution to be found to this very serious
problem which has resulted in certain stagna-
tion so far as export of tea is concerned,
1 would like to know from the Government
what steps have been taken by the Ceptral
Labour Minister to bring about a settlement
between the labour union and the Ware-
housing Corporation. Secondly, are the
demands of the labourers reasonable enough
so that their demand should be accommo-
dated and a solution is brought about?

SHRI B. R. BHAGAT: The Central
Labour Ministry’s coming into the picture
at this state does not arise because the West
Bengal Government and its Labour Deprt-
ment are engaged in this. This warehousing
was started some time ago and the present
people, that is, the Balmer Lawrie group,
want to get out of this; they do not want to
continue this.  Unless some permanent
incumbent takes over, the question of making
the casual labour which is on a contract basis
permanent cannot be decided; it can only be
decided by the next incumbent. The whole
of this question is being examined and the
Central Warehousing Corporation is looking
into this, We hope that this matter will be
settled.

SHRI S. M. KRISHNA: What is the
number of labourers involved in this?

SHRI B. R. BHAGAT: I am sormy,
I do not have the number at the moment.
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SHRI N. K. P. SALVE: 1 am unable to
appreciate this helplessness of the Govern-
ment in falling exports. If Balmer Lawrie are
not willing to concede a just and fair demand
of the labour, which is admitted, there
is no contract in the world which prevents
the Government from getting rid of them
lock, stock and barrel at once and make sure
that the export starts. What steps are Govern-
ment taking to ensure that Balmer Lawrie
are kicked off, someone else comes in who
would concede the fair demand of labour
and our exports are not put in jeopardy?

SHRI B. R. BHAGAT: That is exactly
what was being done. They are themselves
going out. They say, they have given notice
and they will not continue after 30th April.
That is what we are trying to do to ask the
Central Warehousing Corr to take
over the warehouses and run them on a per-
manent basis. About the question of labour
employment on a per basis, it should
be done. Unless that is done, who will give
the guarantee? In the menawhile, this strike
is going on; first there is slow strike and then
complete strike. A loss worth of Rs. 17
croresis tea is in danger. There has already
been a loss of Rs. 8 crores to 10 crores.
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Removal of restrictions on imports of raw
films and reduction in levy of duties

*1292. SHRI GADILINGANA GOWD:
Will the Minister of FOREIGN TRADE be
pleased to state:

(a) whether the removal of restrictions on
the import of raw films and the reduction in
taxes were demanded at a seminar on ‘Contri-
bution of the films in regional languages,
particularly Malayalam film, for the promo-
tionof standards of the Indian Film Industry’;

(b) if so, the details thereof and the reac-
tion of Government thereto;

{c) the number of films in each regional
language which were exported to each foreign
country during the last two years; and

(d) the steps being taken by Government
to raise the standard of the films in regional
languages as also to boost their export?

THE DFPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). The Kerala
Darpan Society of Delhi held a seminar on
“the Problems and Prospects of Films in
Indian Languages other than Hindi" in
Delhi on the 14th February, 1970. The Presi-
dent of the Society has been requested to
furnish concrete proposals which will be
considered by the Ministry of Information
and Broadcasting when received.

(c) The information is being collected and
will be laid on the Table of the House.

(d) Government have set up Film Finance
Corporation Limited, Bombay and instituted
Mational Awards for films for encouraging
growth of films on healthy lines and to raise
the standard of films in Hindi and in regional
languages. The Corporation provides loans
to producers for production of films of good
quality. Facilites for participation in Inter-
national Film Weeks, holding of Indian
Films weeks abroad, formation of a con-
sortium of prominent producers for inten-
sive export effort in Malaysia and Singapore,
setting up of a subtitling plant by the Indian
Motion Pictures Export Corporation and
grant of import replenishment against ex-
port of films are some of the measures taken
to boost export of films in Hindi as well as

in regional languages.
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Export of Sports Goods

*1294. SHRI S. K. TAPURIAH: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether Government propose to step
up the export of sports goods during 1970 71;

(b) if so, the broad outlines of the bro—
posals in this regard;

(c) the total exports, item-wise, during the
last three years; and

(d) the names of the countries to which the
goods are to be exported ia 1970-71?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). The Sports
Goods Export Promotion Council, an agency
for organising and promoting exports of
sports goods have fixed a target of Rs. 2
crores of exports for the year 1970-71. The
proposals for stepping up exports are being
worked out.

(c) and (d). A statement showing an item-
wise export performance in respect of Sports
Goods during the last th ee years is laid on
the Table of the House. [Placed in Library.
See No LT-3341/70). The major markets
for Sports Goods are U.K., Malaysia, Singa-
pore, Australia, West European Countries,
East and West African countries,

Atrocities on East Pakistan Minorities

*1297. SHRI SAMAR GUHA: Will

the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether Government have ledged any
protest with the High Commissioner of Pakis-
tan in India and Pakistan Government autho-
rities at Dacca and Rawalpindi in regard to
the intensified atrocities on the minorities
in East Pakistan and their migration to India;

(b) if so, the text of the protest letters
and the reaction of Government of Pakistan
thereto;

(c) whether steps have been taken by
Government to mobilise international opinion
against atrocities on East Pakistan minorities
and their planned expulsion; and

(d) if so, the details thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to
(d). Government are aware that the mino-
rities in East Pakistan lack security of life,
honour and property, which result in their
migration to India. The influx of refugees
from East Pakistan has increased consider-
ably. In the last three months the numbers
have gone up to about 6,000 persons per
month coming from East Pakistan to West
Bengal. This has crcated a very serious
situation.

We have been in touch with Pakistan and
are now considering what further steps could
be taken in order to persuade the Government
of Pakistan to take necessary measures to
restore the confidence of the minorities living
in East Pakistan.

Manufacture of Instant Tea by M/s. Coca
Cola Export Corporation

* 1298. SHRI BABURAO PATEL: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether it is a fact that the M/s, Coca
Cola Export Corporation has been permitted
to manufacture Instant Tea in the country;

(b) if so, the salient terms of the collabora-
tion with names and addresses of the Direc-
tors of the said Corporation;

(c) the reasons why, contrary to the general
Government policy of not seeking foreign
collaboration in consumer and non-essential
industries, this collaboration was permitted;
and

(d) the other industries which are proposed
to be licensed in this manner and when?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). The scheme
of M/s. Coca Cola Export Corporation for
setting up of a factory at Annamali, Tamil
Nadu for manufacture of ‘“beverage base
and concentrate” from green tea leaves for
an ultimate capacity of 2.5 million Ibs. has
been approved subject to the following terms
and conditions:—

(@ The entire production will be ex-
ported, The company will comply
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with such arrangements as may be
prescribed by Government to con-
form to this.

(ii) Mo import of raw materials will be
allowed.

(iii) No foreign exchange for import of
hinery and comf ts will be
allowed.

(iv) The Company will maintain separate
accounts in respect of operations
relating to beverage base and con-
centrates from tea leaves produced
and exported under the scheme in
order to enable the authorities to
satisfy themselves about the correct
valuation of the product exported.

The Coca Cola Export Corporation in
India is a branch of the Coca Cola Export
Corporation of New York, whose directors
are:—

E

James A. Farley, Chairman
Mr. J. Paul Austin

Mr. T. H. Choate

Mr. Eugene Kelly

. J. A, Sipley

Mr. J. R. Talley

Mr. Lee Talley

Mr. D. A. Turner

Mr. G. W. Woodroof

Mr. R. W. Woodroof
of 515, Madison Avenue, New York.
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(c) According to the guidelines laid down
for foreign collaboration “in low priority
or non-essential fields of production where
foreign collaboration is not generally allowed,
a relaxation may be made where the foreign
collaborator agrees to under-take major
share of the production for exports.™ Since
the approval of the scheme was subject inrer
alia to the condition that entire production
would be exported, the approval of the
scheme was not contrary to the Govern-
ment policy.

(d) Proposals if and when received will be
considered on merits,
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Export of Coffee

* 1299. SHRIMATI SHARDA MUKER-
JEE: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether in view of the increased per
capita consumption of coffee in UK., our
country will be able to meet the increased
demand for coffee abroad, especially in
U.K.; and

(b) if not, the incentives which Govern-
ment propose to give to the coffee growing
industry to improve the quality and to in-
crease export capacity to compete in the
world market?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Yes, Sir. The in-
creased demand for coffee abroad, including
U. K. can be met only to the extent possible
within the ceiling on exports to traditional
markets (quota countries) under the Inter-
pational Coffee Agreement, which includes
the U. K. market

(b) Does not arise,

Impact of Britain’s entry into European
Economic community on India’s Trade

*1300. SHRIB. K. DASCHOWDHURY:
SHRI RAGHUVIR SINGH
SHASTRI:

Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether the problems arising out of
Britain's possible entry into the European
Economic Community and India's persisting
trade imbalance with West European coun-
tries was discussed recently in New Delhi
between the President of the Commission
of the European Economic Community and
Indian Ministers and officials; and

(b) if so, the details thereof and the deci-
sions arrived at?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). Mr. Jean
Rey, President of the Commission of the

Communities visited Delhi bet-
ween the 31st March and 3rd April, 1970,



41 Written Answers

on his way back to Europe from Japan.
During his stopover in Delhi, views were
exchanged with him on the various steps
that might be taken to correct India’s per-
sistent trade imbalance with the European
Economic Community and on the likely
time-table for negotiations with the U. K.
on their application to enter the Community,
as a full member.

Trade with Cuba

*1301. SHRI NAVAL KISHORE
SHARMA:
SHRI N. R. LASKAR:
SHRI MAYAVAN:
SHRI DHANDAPANI:
SHRI RAMCHANDRA
VEERAPPA:

Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether it is a fact that the Govern-
ment of Cuba propose to import large quan-
tity of machinery rail track, rail wagons,
etc. from India;

(b) whether any such proposal is under
consideration of Government;

(c) whether there is any difficulty in start-
ing trade with Cuba; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). No specific
proposal has been received from:the Govern-

ment of Cuba for importing machinery
or railway equipment from India.

(c) and (d). There is no ban on trading
with Cuba,
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Low import quota for shoddy sector of Wool
Industry

*1303. SHRI HARDAYAL DEVGUN:
SHRI JAI SINGH:
SHRI YAJNA DATT SHARMA:

Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether it is a fact that the import
quota of the shoddy sector of wool industry
has been drastically cut down while the over-
all allocations for the impo-t of raw material
for wool industry remains the same;

(b) if so, the reasons therefor; and
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(c) the steps taken to restore the quota to
its previous position?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) to (c). An allocation
of Rs. 150 lakhs has been made for the shoddy
sector during the period October, 1969 to
Septembe , 1970, which includes a special
quota of Rs. 30 lakhs to the State Trading
Corporation. This allocation has had to be
carried forward from the preceding period
viz. October, 1968 to September, 1969, due
to non-utilisation of the quota allotted to the
industry consequent upon non-delivery of
yarn by spinners to the weavers as per con-
tract entered into between them.

Diversification of Exports

*1304. SHRI JYOTIRMOY BASU:
Will the Minister of FOREIGN TRADE be
pleased to state:

(a) whether a recent survey of exports
conducted by the World Trade Department
of the Indian Chambers of Commerce shows
that the scope for diversification of the
country’s exports is much greater than what
had so far been realised;

(b) whether according to the said survey,
among traditional products, large export
potential exists or can be created for Jute
manufactures, cotton textiles and Tea; and

(c) if so, the reasons for which exports
of these traditional products have been
declining and the steps if any, being taken

to take advantage of the vast scope for diver-
sification?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) to (c). Government
have called for a copy of the report under
reference. Specific recommendations con-
tained in the report will be considered on its
receipt.

Progress made om Indo-Pak Boundary
Demarcation

*1305. SHRI D. N. PATODIA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Indo-Pak officials met at
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Dacca to consider the progress of demarca-
tion of boundaries between the two countries;

(k) if so, whether Pakistan has sounded
the Indian delegation that it will not co-
operate unless Berubari is demarcated; and

(c) if so, the reaction of Indian team to
Pak gesture in the meeting?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir; on March 30 & 31, 1970.

(b) The Pakistani authorities refused to
cooperate in demarcating certain sectors
of the West Bengal—East Pakistan boundary
unless demarcation of the Berubari sector
is completed.

(c) As on earlier occasions, the Indian
team explained to the Pakistani authorities
that until the Court injunction restraining
demarcation work in the Berubari region was
liftied by the Supreme Court, before whom
the matter is now pending, no demarcation
was possible in the region.

Demand for increasing prices of controlled
varieties of cloth

*1306. SHRI HIMATSINGKA:
SHRI DEORAO PATIL:

Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether the Indian Cotton Mills Federa-
tion hawe lately demanded a rise in the prices
of controlled varieties of cloth;

(b) if so, the precise nature of the demand;

(c) whether the matter has been referred
to the Textile Commissioner for opinion,
and if so, the details thereof; and

(d) if not, the decision taken by Govern-
ment in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). The Indian
Cotton Mills Federation have recently urged
an increase in the prices of controlled cloth
on account of increase in prices of cotton,
wages, stores, power, fuel, coal and dyes
and chemicals and also due to increase in
rates of interest and overhead charges.

(c) The Textile Commissioner has been
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asked to examine the points urged in the
representation of the Indian Cotton Mills
Federation and his ¢ ts are ited

(d) Does not arise.
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SEATO Intervention in Cambodia
*1308. SHRI BEDABRATA BARUA:

Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government have received
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reports that the SEATO is preparing to inter-
vene in Cambodia;

(b) whether Government have received
any message from the new Government of
Cambodia or any ge from Prince
Narodam Shianouk; and

(c) whether Government have made its
stand clear to all the parties concerned?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a)
Government have seen press reports that the
SEATO military Advisers meeting in the
Philippines had prepared plans for action in
Cambodia if called upon to do so.

(b) No, Sir, not in this regard.
(c) The Government have made their stand
clear that the Cambodian people should be

left free to decide their affairs without any
foreign interference.

Talks with Malaysia on Extradition Agreement

*1309, SHRI MUHAMMAD SHERIFF:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Malaysia and India discussed
an agreement on extradition when officials
of both the Governments met in Kuala
Lumpur in February, 1970; and

(b) if so, the details thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) and
(b). As a result of the discussions held in
Kuala Lumpur in February 1970 between
Indian and Malaysian officials, reciprocal
arrangements for extradition are proposed
to be effected through an exchange of letters.
As soon as this exchange of letters takes place
the necessary notification will be issued under
the Indian Extradition Act 1962 to give effect
to the arrangement.
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Colombian Trade and Economic Mission

*1311. SHRI CHENGALRAYA
NAIDU:

SHR1 VALMIKI CHAUDHARY:

SHRI R. BARUA:
Will the Minister of FOREIGN TRADE
be pleased to state:
(a) whether it is a fact that an eight-Member
Colombia Trade and Economic Mission
visited India in April, 1970;
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(b) if so, the nature of the subject discussed
with that delegation;

(c) whether any agreement has been
signed; and

(d) if so, the main feature thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Yes, Sir.

(b) to (d); A copy of the Joint Statement
issued at the end of discussions with the
delegation is placed on the Table of the
House. [Placed in Library. See No. LT—
3342/70). It will be noticed from the Joint
Statement that a Trade Agreement is proposed
to be negotiated between the two countries,
and that a joint draft of such an Agreement
has been prepared. It is also proposed to
conduct a Joint study for improving shipping
facilities between the two countries and to
examine practical areas of cooperation in
the fields of small scale industries and Joint
Ventures.
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Services of Army Jawans Utilized by
officers for Domestic Parposes

* 1313. SHRI RAM AVTAR SHARMA:
Will the Minister of DEFENCE be pleased
1o state:

(a) whether Government are aware that
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Jawans of Army are used by officers of the
Indian Army as orderlies and for doing the
jobs of cooks and domestic servants in the
houses of the Army Officers;

(b) whether Government have tried to
find out the number of jawans who are being
used for such purposes and also for working
in farms and in the construction of houses
of army officers; and

(c) if so, the steps Government are taking
to check such a practice on the part of army
officers which is having a demoralising effect
on the jawans?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) to (c).
There are standing instructions which forbid
the employment of Jawans for private pur-
poses, particularly on menial duties in house-
holds of officers. Specific complaints in
regard to violation or departure from these
instructions are investigated and suitable
action taken.
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Import of Steel from Japan

* 1315. SHRI MANIBHAI J. PATEL:
Will the Minister of FOREIGN TRADE be
pleased to state:

(a) whether there is proposal under consi-
deration of Government to import steel
from a group of Japanese mills with whom
an agreement for the export of iron ore has
recently been signed; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) No, Sir.

(b) Does not arise.
Demarcation of Boundary in Rann of Kutch

* 1316. SHRI GEORGE FERNANDES:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the work of demarcation of
boundary between India and Pakistan in
the Rann of Kutch as per the directions of
the International Tril-unal has been completed ;

(b) if so, the date of completion;

(c) whether the 1 tional Tribunal has
been finally wound up; and

(d) the total expenditure incurred by
Government on this Tribunal?

THE MINISTER OF EXTERNMNAL AF-
FAIRS (SHRI DINESH SINGH): (a) Yes,
Sir.

(b) July 4, 1969.

(c) Yes, Sir.

(d) India’s contribution to the expenses
of the India-Pakistan Western Boundary
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case Tribunal amounted to Rs. 12,68,624.
Other expenses on the Indian delegations,
including legal expenses etc., came to nearly
Rs. 19 lacs.

Barmese Claim on Moreh Town on
Indo-Baorma Border

*1317. SHRI YASHPAL SINGH:
SHRI HEM BARUA:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Burmese Government have
claimed the town of Moreh on the Indo-
Burma border;

(b) if so, the reaction of Government
thereto?

(c) whether any correspondence has becn
exchanged with the Burmese Government in
this regard; and

(d) if so, the result thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) and
(b). No, Sir. Joint demarcation work in the
Manipur sector has been completed accord-
ing to schedule leaving over for further dis-
cussion the question of the eaxct location of
7 boundary pillar positions, one of which is
in the vicinity of the town of Moreh in Mani-
pur. There has been some minor differences
of opinion at the technical level in regard to
these positions.

{c) This matter has so far only been the
subject of technical level correspondence with
the Burmese Surveyor General.

(d) The matter will be considered by the
Joint Boundary Commission which is sche-
duled to meet in Rangoon next month.

Sale of a Mercedes Car by State Trading
Corporation

*1318. SHRI LOBO PRABHU: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether Government’s attention has
been drawn to the news report published in
the Times of India of the 12th April, 1970
under the caption ‘Mercedes sold for Rs.
2.16 lakhs’;

(b) if so, wh the p who purchased
the car is a dealer of imported cars;
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() if so, the name of the person for whom
the car has been purchased from the State
Trading Corporation and the rearons for
which Government have not inquired into
the sources of the income of that person;

(d) whether it is a fact that the State
Trading Corporation help in setting seals
on the black money through such sales; and

(e) the reasons for not selling such cars
to the public institutions or other bodies
whose accounts are beyond doubts?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Yes, Sir.

(b) and (c). Sales in auctions are made by
the S.T.C. to the highest bidder and the
S.T.C. does not go into the purposes for
which the cars are purchased.

(d) No, Sir.

(e) The sale of imported cars is made by
the S.T.C. according to the policy laid down
by the Government. The cars are sold ty
open auction to highest bidders.

Problems of Calcutta

¢ 1319. SHRI BENI SHANKER
SHARMA: Will the PRIME MINISTER
be pleased to state:

(a) whether it is a fact that the Mayor,
Deputy Mayor of Calcutta Corporation and
other leasders of West Bengal met the Deputy
Chairman and some members of the Planning
Commission regarding the problems of
Calcutta;

(b) the problems and views expressed by
them; and

(c) the outcome thereof?

THE PRIME MINISTER, MINISTER OF
FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) Yes, Sir.

(b) They briefly mentioned the existing
problems of Calcutta city and suggested
(i) an increase in the Annual Plan outlay
for 1970-71 and the Fourth Five Year plan
for the Calcutta city; (ii) allocation of funds
for undertaking short-team improvement
programme immediately; (iii) setting up of
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a replacement and development fund for
immediate replacement of old plant, machi-
nery and equipment; (iv) permission to
impose terminal tax to increase its revenue

. resources; and (v) sanction of grants in liew

of additional wealth tax imposed by the
Central Government on urban property.

(c) The delegation was requested to ap-
proach the State Government for allotting
a higher outlay for the development of
Calcutta in the light of the priority they might
wish to accord to the project. The entire
expenditure on the development of the Cal-
cutta Metropolitan area should be within
the plan ceiling of West Bengal but the
Planning Commission would be willing to
readjust the sectoral outlays if the Govern-
ment of West Bengal would desire to allo-
cate higher outlays for the purpose.

Starting of Glidiag Units I the Country

* 1320. SHRI RAJ DEO SINGH: Will

the Minister of DEFENCE be pleased to
state:

(a) whether besides more than 20 Units
of Gliding in different parts of the country,
Government propose to start some more
units;

(b) whether it will not be in the interest
of the country to disperse these centres
evenly; and

(c) whether Government propose to take
suitable measures to start one centre in
Varanasi in Uttar Pradesh which will feed
a very arge mass of Youth?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) to ().
Training in gliding is imparted to NCC
Cadets in Air Wing of the N.C.C. Gliding
has so far been activated in 28 units as
indicated below:—

Patna, Ranchi, Delhi, Coimbatore,
Bangalore, Kanpur, Bhub , Madras,
Kota, Hissar, Bhopal, Baroda, Lucknow,
Nagpur, -Amritsar, Jaipur, Trivendrum,
Poona, Indore, Ahmedabad, Jullundur and
Raipur Calcutta (2 units), Mysore, Udai-
pur, Secunaerabad and Patiala.

In addition, Gliding will be activated
shortly at Belgaum 'and Warangal.



55 Writien Answers

2. In the following units, gliding will be
activated as soon as hangars, the construction
of which has been sanctioned recently, are
available:

Vijayawada, Waltair, Agra, Varanasi
and Karnal.

In addition, Gliding will be provided at the
following stations in due course after the pro-
vision of facilities is sanctioned and arrange-
ments completed :

Mangalore, Tiruchirapalli, Srinagar,
Jammu and Chandigarh.

3. Gliding units of NCC are distributed
as far as possible evenly throughout the
country.

Complaint Against Manager of Hindustan
Aircraft Factory at Nasik

7847. SHRI Z. M. KHANDOLE: Will

the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that the Manager
of the factory of the Hindustan Aircraft Lid.
at Ozor, Nasik (Maharashtra) does not even
call for interview, L.T.L. qualified candidates
with merit and belonging to the Scheduled
Castes and Scheduled Tribes, for employ-
ment for which they are most suited;

(b) if so, why he is doing this and under
what rule; and

(c) the percentage of the local I.T.I. quali-
fied youths in all the categories of this factory ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHTI L. N.
MISHRA): ' (2) No, Sir.

{b) Does not arise.

{c) Semi-skilled 84 percent
Skilled 62 percent
Highly-skilled 58 percent
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Relations with Kuwait, Bahrein Abu Dabi

7849. SHRI BABURAO PATEL: Wwill
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the names of officials led by the Deputy
Minister of External Affairs who toured the
Persian Gulf Sheikh-doms-Kuwait Bahrein,
Abu Dabi, Dubai Sharia and other trucial
States recently;

(b) whether it is a fact that Government
had not established contracts with these
countries so far for fear of displeasing Iran;
and
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(c) the results of the trip and the nature
of deals entered into by our Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) On
his tour of the Gulf Sheikhdoms the Deputy
Mini: was accompanied by Shri 5. K.
Chowdhry, Ambassador of India in Kuwait
and Shri M. H. Ansari, Officer on Special
Duty, Ministry of External Affairs.

{b) No, Sir.

(c) The Deputy Minister's tour was in the
nature of a goodwill visit and was welcomed
by the respective Governments. There were
no negotiations conducted or agreements
concluded by the Deputy Minister.

Alternate Delegate to ICC in Saigon

7850. SHRI RANJEET SINGH: Will
the Minister of EXTERNAL AFFATRS be
pleased to state:

(a) whether the post of alternate delegate
to the TCC in Saigon has always been filled
by a Defence Service Officer; and

(b) if so, the number of years for which
this post was held by (i) Army Officers, and
(ii) Air Force Officers?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir. o

(b) The post has always been held by Army
Officers, .

Invitation Exteaded to Former Chief of Staff
of Iranian Armed Forces to Study India’s
Defence Production Establishments

7851. SHRI BABURAO PATEL:  Will
the Minister of DEFENCE be pleased to
state:

(a) whether Government have invited
General Hassan Toofanian, a former Chief
of Staff of the Iranian Armed Forces to study
some of India’s defence production establish-
ments;

(b) the names of persoms -of the team- in-
vited with their designations with the details
of their itinerary in India; -

(c) whether in view of Iran's hostile be-
haviour and open alignment with Pakistan,

 this invitation was really necessary and if

not, the reasons therefor; and

{d) the guarantee which is there that these
visitors from Iran will not inform Pakistan
of what they see in our defence production
establishments and thereby affect our defence?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) and (b).
On an invitation from the Government, a
delegation led by Lt. General Hassan Tou-
fanian, Director General of Military Indus-
tries and Chief of Procurement Department,
visited this country. The other members of
the delagation were:

(i) Maj. Gen, Mustafa Amdhady,
Chief of Joint Staff.

(2) Maj. Gen. Hashem Nadjaay Nejad,
Chief of Army Ordnance Depart-
ment.

(3) Rear Admiral Abolfath Ardalan,
Technical and Logistic Deputy to
‘ the C-in-C of the Imperial Iranian
Navy.

(4) Captain Aly Akbar Samanian,
ADC to General Toufanian,

The delegation was in India from 3rd Feb-
ruary to 11th February and visited Nazgaon
Dock Bombay, the Rifle Factory Ishapore,

 Garden Reach Worshops Calcutta, Bharat

Earth Movers Limited and Bharat Ele:tro-
nics Limited Bangalore.
(c) and (d). In view of the mutual desire
for closer relations and in view of the growing
i peration ¢ the two
countries, the visit was arranged hearing in
mind all relevant factors.

Increase in Prices of Cotton Varieties

7852. SHRI BABURAO PATEL: Will
the Minister of FOREIGN TRADE be

pleased to state:

(a) whether it is a fact that between Octo-
ber 1969 and January 1970, prices of almost
all cotton varieties had gone up by Rs. 250
to Rs. 300 per candy, i.e. by about 20 per
cent and the prices are still going up every
day;
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(b) whether Government’s attention has
been drawn to a statement of the 15th Jan-
uary, 1970 of the Chairman of the Indian
Cotton Mills Federation saying *“If this is
allowed to continue we shall again have the
spectre of mill closures on a large scale™;

(c) whether it is also a fact that Maha-
rashtra Cooperative Marketing Federation
made a large quantity of purchase which
caused an increase in prices;

(d) the reasons why there are no credit
restrictions on cotton marketing coopera-
tives; and

(e) the steps taken by Government to
ensure a fair deal to private mill owners?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) During the period
October, 1969 to January, 1970, prices of
cotton have, on an average, risen by about
Rs. 240 per sandy making for a price increase
of 16.5%,. Prices have been generally on the
increase since then.

(b) Yes, Sir, in a letter dated 8th January,70.

(c) The vol of purct perations by
the Federation during the current year does
not appear to be either large or such as to
have an impact on prices.

(d) Credit restrictions on Cotton Market-
ing Cooperative Societies are also imposed
from time to time as and when necessary,

{¢) in order to correct the price trend,
arrangements have been made to import
additional quantities of cotton and staple
fibre, tesides adjustments in the credit
control and cotton stock control.

Schemes and Plans for Export of Sporis Goods

7853, SHRI VALMIKI CHOUDHARY:
SHRI DEVINDER SINGH
GARCHA:

Will the Minister of FOREIGN TRADE
be pleased to state:

(a) the targets fixed by the Sports Goods
Export Promotion Council for the export
of Spotts Goods during 1970-71;

(b) whether Government propose to draw
up a scheme of awards for the best exporters
and also to those who capture new markets
and introduce new items;
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(c) if so, the details thereof;

(d) whether Government have advised the
Sports Goods Industry to prepare a three
years plan and assured its full support
financially, . technically and commercially
in implementing such a plan; and

(e) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) The Sports Goods
Export Promotion Council has fixed a target
of Rs. 2 crores for the export of Sports Goods
during 1970-71;

(b) and (c). A scheme of “Award to Ex-
porters” is already in operation. Under the
scheme, awards are given for the best export
performance as also for best export effort
in various export fields including capturing
of new markets and introduction of new
items. The details of the scheme of Awards
to Exporters were published in the Gazatte
Notification No. 11(8)/66-EAC dated the
23-11-1968 as amended by Notifications
dated 16th January and 6th December, 1969,

(d) and (e). The Chairman of State Trading
Corporation has advised the bers of the
Sports Goods Export Promotion Council
on 30th March, 1970, to formulate a three
year export plan and assured them that the
STC would offer every possible help, orga-
nizationally and financially, for the develop-
ment of exports production and export
marketing. A Director of the STC is chair-
man of the Sports Goods Export Promotion
Council.

Building of Baffer Stock of Scarce Raw
Materials by State Trading Corporation

7854. SHRI R. K. BIRLA: Will the
Minister of FOREIGN TRADE be pleased
to .tate:

(a) whether it is a fact that the State
Trading Corporation propose to build a
buffer stock of scare raw materials from
indi instead of imports, to
ions in prices either

;vay; and
(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) No, Sir.

(b) Does not arise,
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Radio Telescope at Qotacummand

7856. SHRI NANJA GOWDER: Will
the PRIME MINISTER be pleased to state:

(a) whether it is a fact that the Radio
Telescope at Ootacummand has been in
operation from February last; and

(b) if so, the features of the project and
the achievement, if any, so far?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) Yes, Sir.

(b) It is one of the largest telescopes in the
world. As a result of its unique design, which
uses fully the location of India near the
geographic equator, its cost is very much
lower than that of other radio telescopes in
the world of comparable sensitivity and
steerability. The telescope is 530 meters long
and 30 meters wide. The sensitivity of the
telescope is about four times that of 250 ft.
dish at Jodrell Bank, England. The telescope
was conceived, designed and fabricated in
India. The radio telescope will be used for
studying (a) distant and weak radio galaxies
(b) pulsating radio sources called pulsars,
and (c) interplanetary medium.

Irregular Supply of Electricity in Zone No. 13
of Delhi Electric Supply Undertaking

7857. SHRI P. L. BARUPAL: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether Government’s attention has
been drawn towards the irregular supply of
Electricity in Zone No. 13 of the Delhi
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Electricity Supply Undertaking, with the
result that electrically operated agricultural
appliances like thresher, Winnower, tube-
wells, etc. cannot work and the farmers
suffer greatly due to failure of electricity;

(b) whether it is a fact that the supply
is regular hardly 15 days in a month;

(c) if so, the reasons therefor; and

(d) whether Government propose to con-
struct double line for the regular supply of
electricity in this area?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR PRA-
SAD): (a) Power loads in Zone MNo. 13
of the Delhi Electric Supply Undertaking are
predominently agricultural. This area is
already supplied by two overhead H. T.
Feeders. The Delhi Electric Supply Under-
taking have reported 11 cases of breakdowns
in power supply in this area during the
period 1-1-70 to 22-4-1970 out of which six
occurred on the Bhawana Feeder and the

ining 5 on the Khanjawala Feeder.
(b) No, Sir.
(c) The r for the b downs are

mainly: snapping of conductors due to high
winds; birdage; collision of motor vehicles
against electric poles.

(d) In order to quickly localise and segre-
gate line faults and thereby to expedite res-
toration of power supply in the event of
break-downs, the Delhi Electric Supply
Undertaking have formulated schemes for
the installation of switching stations at
Bhawana and Khanjawala.

warfera< fa & fard fia aficgermn oz foig
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Expenditure on Publication of Speeches of
Chairman, Indian Motion Pictures Export
Corporation

7860. SHRI BABURAO PATEL: Will
the Minister of FOREIGN TRADE be

pleased to state:

(a) the amount spent by the Indian
Motion Pictures Export Corporation in 1969
to get the speeches of Chairman, Indian
Motion Pictures Export Corporation pub-
lished in the news-papers and the dates of
publication;

(b) whether there is a provision for this
type of expenditure in the working and con-
stitution of the Corporation; and

(c) if not, the reasons for this expenditure ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) The Indian Motion
Picture Export Corporation, Bombay spent
Rs. 22,327/- for the Publication of the speeches
of the Chairman during 1969. A staternent
giving dates of publications is attached,

{b) Under the Memorandum of Associa-
tion of Indian Motion Picture Export Cor-
poration, the Board of Directors are autho-
rised to incur expenses for the propagation
and publicity of the activities of Indian
Motion Picture Export Corporation.

(c) Does not arise.
Statement

Date of Publication of Speeches of the
Chairman, Indian Motion Pictures Export
Corporation in the Newspapers.

26th August, 1969.

11th September, 1969.
September, 1969,
October, 1969.

Manufacture of T. V. Sets by Small Scale
Industries Development Organisation

7861. SHRI D. N. PATODIA:
SHRI SAMINATHAN:
SHRI CHENGALRAYA NAIDU:
SHRI N. R. LASKAR:
SHRI DHANDAPANI:

Will the Minister of DEFENCE be pleased
to state:

(a) whether the Small Scale Industries
Development Organisation has manufactured
a totally indigenous T. V. set;

(b) if so, whether Government have con-
sidered the desirability of mass manufacture
of such sets; and

{c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE

MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) to (c). Capacity to manu-
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facture 30,000 sets per year based on indi-
genous knowhow developed by Central
Electronics Engineering Research Institute,
Pilani, was allocated by Government to two
unit. in the organised sector (10,000 sets
each, per unit per year) and two consortia
of small scale units (5,000 sets each, per
consortia per year).

Both the organised sector units and one
of the two consortia in the small scale sector
have manufactured TV sets. One of the
organised sector unit has already produced
over 2,000 sets.

Television Broadcasting Station exists
only at Delhi at present. Stations at Bombay,
Calcutta, Madras, Kanpur and Srinagar
are proposed to be set up during the Fourth

_Plan. The requirements of TV sets would
increase considerably with the setting up of
these new stations and widening the coverage
of the Delhi Station.

Government is now considering setting up
of large scale production of television recei-
vers in the country to meet this demand.

Reported Help Offered by U.S.S.R. Ambas-
sador to Kerala Government

7862. SHRI SHARDA NAND:
SHRI SURAJ BHAN:
SHRI KANWAR LAL GUPTA:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government are aware that
the U.S.S.R. Ambassador offered to help
the Kerala Government throwgh the pur-

- chase of substantial quantities of cashew nuts
and coir from the state;

(b) whether it is a fact that Government
was not informed about this offer;

(c) if so, whether it is also a fact that the
protocol rules require that a foreign Govern-
ment should establish contract with the
Government of India before making such
an offer; and

(d) if so, the result of the inquiry made by
Government from the U.5.5.R. Ambassador?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government have seen reports to this effect.
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(b) to (d). Enquiries are being made in the
matter,

Alleged Discrimination in Assistance
to States

7863. SHRI B. K. DAS CHOWDHURY:
' SHRI MUHAMMAD SHERIFF:

Will the PRIME MINISTER be pleased
to state:

(a) whether at th= meeting of the National
Development Council which was held in New
Delhi in March, 1970, some States alleged
discrimination in the grant of Central assis-
tance;

(b) if 80, the details thereof; and

(c) the details of other matters discussed
in the Council and the decisions arrived at?

- THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER. OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) and (b). Yes Sir. This was due to the
mistaken notion that special accommodation
was the same as Plan assistance and that it
should therefore be given to States on the
basis of the formula approved by the National
Development Council relating to the dis-

ibution of Plan This notion was
dispelled at the meeting. An extract from the
Deputy Chairman Planning Commission's
elucidation on the subject at the meeting is
placed on the Table of the House.

(c) The meeting of the National Develop-
ment Council was called to consider the
Planning Commission’s paper on revised
public and private sector outlays for the

'Fourth Five-Year Plan 1969-74. The Council

endorsed the revised outlays by general
consensus. This paper was placed on the
Table of the House on March 24, 1970.

The question of the of the
additional excise duty on Tobacco, sugar and
textiles into sales tax was raised by certain
Chief Ministers at the meeting and it was
agroed that this might he considered by the
Committee of the National Development
Council of State Chief Ministers.

Statement

Deputy Chairman pointed out that ths
advice of the Planning Commission to the
Union Ministry of Finance on special accom-
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modation for the States in no way infringed
the directives of the N.D.C. The total Central
assistance of Rs. 3,500 crores for the Fourth
Plan had not increased, and none of the
special accommodation sought to be given
to several States added to their Plan outlays,

Deputy Chairman recalled that the A.R.C.,
and other bodies had examined the whole
question of fi ial relati bety the
Centre and the States and had found that
there was dichotomy between Plan and non-
Plan expenditure. It was also pointed out
by them that because Plan and non-Plan
expenditure were considered separately,-
the total effect on implementation of pro-
grammes could not be judged properly.

After the award of the Finance Commis-
sion, the Planning Commission had drawn
the attention of the Union Ministry of Finance
to the possibility of dealing with the question
of non-Plan deficits of all States. As a matter
of fact the Union Ministry of Finance has
each year in the past been dealing with this
problem in the form of loans, R.BA. over-
drafts, accommodation or other type of
assistance to States from year to year. In
relation to eight or nine States which were
in a financially precarious position, the
Planning Commission suggested a programme
of action for the entire period of the Fourth
Plan which would also cost least to the
accommodation giving authority. The aim
was to enable these States so raise and mobi-
lise additional resources which could be
utilised for Plan development, to commit
the States to hold their non-Plan expenditure
as much as possible to the 1968-69 base line,,
and to ensure that the total Plan outlay of
each of these States would not in any case
fall betow the figures mentioned in the Draft
Plan document. This was one step forward
in integrating Plan and non-Plan finances.

In this way special accommodation, which
was hitherto uncoordinated, ad hoc and was
determined each year, had been integrated
over a five-year period. This enabled the
Union Ministry of Finance to take a long-
term view on non-Plan deficits and, at the
same time, look on planning as a continuous
process.

Beating of an Orderly by a Major
7864. SHRI GANESH GHOSH: Wil

the Minister of DEFENCE be pleased to
state:
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(a) whether Shri Trilok Singh, Orderly
to the Major, who is Officer Commanding
HQ 12, Field Workshop, GREF, was merci-
lessly heaten by the Major on the 29th Jan-
uary, 1970 for the delay in supplying hot
water to his wife, then taken to HQ Cha-
kamba, brutally assaulted again, hand-
cuffed and kept in the Quarier Guard without
blanket;

(b) whether next morning the Major
forced him to undergo a parade with a heavy
motor tyre around his neck and on his losing
condciousness, sent to 154 General Hospital,
Kohima, kept ttlnmbul shown in the regis-
ter as out-patient;

(c) whether he has now been shown to be
suﬁurin; from mental illness in hospital

(d) whether his petitions to the’ Secretary,
Bordér Roads Dewelopment Board were
withheld; and

(¢) whether Government propose to stop
the widely practised system of using Govern-
ment employees as domestic servants and to
initiate action against the Major?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) to (¢). In-
formation is being collected and will be
placed on the Table of the House.

fagre v W farrpelt g ontsawen &
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Commissioning of a Satellite in 1975

7866. SHRI D. N. PATODIA: Will the
PRIME MINISTER be pleased to state:

(a) whether it is a fact that a satellite
will be commissioned into service in 1975;

(b) whether the satellite will be India’s
own or made in collaboration with some
foreign firms; and

() if so, the details thereol?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) and (b). It is proposed to build jointly
with a country advanced in space technology
a communication satellite which could be
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launched by a space agency of a friendly
country immediately after the DAE-NASA
experiment is over.

{c) The plans are in a formative stage
and details are still being worked out.

T. V. Sets Available in India

7867. SHRI ONKAR LAL BOHRA:
Wil the Minister of DEFENCE be pleased
to state:

-fa) the TV makes which are at present
available in the country and the selling price
of each of them; and

(b) the scheme drawn up by Government
to reduce the prices of TV sets?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) The following makes of
23" screen TV sets are available in the country

at selling prices indicated against each:

Make Price

(' CEERI, Pilani 23"
Screen Set.

(if) JK 23" Screen Set.
(iii) Telerad 23" Screen
Set.

Rs. 1500/- per set.

Rs. 1900/- per set.
Rs. 1900/- per set.

(iv) Polestar 23" Screen. Rs. 1900/- per set.
Set.

The above prices are exclusive of Sales
Tax and the Excise levy announced recently,
These prices also do not include the cost of
aerial and installation charges.

(b) Some of the important steps are
enumerated below:—

(i) Manufacture of larger number of
TV sets in economic quantities
would be set up by each of the
manufacturing units.

(ii) Production of televisi i
with smaller screens of size 127
to 16" and of transistorized type
would be taken up.

(iii) Price of electronic components
which account for a substantial
portion of the cost of TV sets is
being gradually brought down by
setting up mass scale production.
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It is expected that transistorized TV sets
with 12" to 16" screens would be available
in the market at much lower prices than those

prevailing at present.

Roral Electrification Schemes Sanctioned by
Rural Electrification Corporation

7868. SHRI CHENGALRAYA NAIDU: -

SHRI DEVINDER SINGH
GARCHA:
SHRI D. N. PATODIA:

Will the Minister of TRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that the Rural
Electrification Corporation, set up in July,
1969 by Government has sanctioned ten
rural electrification schemes;

(b) if so, whether they have
twelve schemes;

-(c) if so, which are the States where these
schemes will be introduced and the nature
of scheme in each state; )

(d) whether some more schemes are being
processed by the Rural Electrification Cor-
poration; and

(e) if 5o, the total amount spent and how
many States will be covered?

proposed

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). Proposals relating to
12 rural electrification schemes were submitted
to the Board of Directors of the Rural Elec-
trification Corporation. These 12 schemes
have been sanctioned.

() The details of the 12 rural electrification
schemes sanctioned are as follows:—

(1) Mohindergarh District in Haryana:
Rs. 44.70 lakhs sanctioned for electri-
fication of 20 villages and euem.w
tion of 1250 tubewells.

(2) Kanhiwada Area in Seoni District
of Madhya Pradesh: Rs. 44 lakhs
sanctioned for electrification of 40
villages and energisation . of 2500
pumpsets.

(3) Chhindwara District in Madhya
Pradesh: Ra. 79 lakhs sanctioned for
clectrification of 16 villages ' and
encygisation of 4500 tubewells.
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(4) Kadiri Taluk in Anantpur District
of "Andhra Pradesh: Rs. 45 lakhs
sanctioned for electrification of 45
villages and energisation of 1350
tubewells,

(5) Palnad ‘Vinukonda Taluka in Guntur
District of Andhra Pradesh: Rs. 37
lakhs sanctioned for cnerﬁuuon of

111 pumpsets.

" (6) Meerut District in Uttar Pradesh:
Rs. 53.849 lakhs sanctioned for elec-
trification of 65 villages and energisa-
tion of 500 tubewells.

" (7) Lucknow District in Uttar Pradesh:
Rs. 24.33 lakhs sanctioned for elect-
rification of 150 villages and energisa-
tion of 300 tubewells.

-(8) Gurgaon Tehsil in Gurgaon District
of Haryana: Rs. 51.38 lakhs sanc-
tioned for electrification of 69 villages
and energisation of 1725 tube-wells.

. (9) Ferozepur District in Punjab: Rs.
74.02 lakhs sanctioned for electrifi-
cation of 40 villages and energisation
of 2820 tubewells/pumpsets.

{10) Machiwara Block in Ludhiana Dis-
trict of Punjab; Rs. 39 lakhs sanc-
tioned for energisation of 1500 tube-
wells. '

(11) Erode Taluk in Coimbatore District
. of Tamil Nadu: Rs. 49 lakhs sanc-
tioned for electrificationof 45 villages

and energisation of 1597 pumpsets.

(12) Ramanathapuram District in Tamil
Nadu: Rs. 48.54 lakhs sanctioned for
cléctrification of 63 villages and
energisation of 923 pumpsets.

{d) Yes, Sir.

(¢) The sanctioned schemes cover an
outlay of Rs. 589.819 lakhs. The schemes
which are at present being processed by the
Corporation involve an outlay of about Rs. 40
crores and are from the State Electricity
Boards of Andhra Pradesh, Assam, Gujarat,
Haryana, Mysore, Madhya Pradesh, Orissa,
Punjab, Rajasthan, Tamil Nadu, Uttar
Pradesh, West Bengal, Bihar and Maharash-
ta. -
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with Government accommodation;

(c) whether it is a fact that rules do not
provide for allotment of accommodation to
them on ‘out-of-turn’ basis; and

(d) if s0, in view of the national service
rendered by these Emergency Commissioned
Officers, whether Government propose to
amend the rules and allot Government
accommodation to them?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) 78.

(b) 8.

(c) and (d). All allotments are made in
accordance with prescribed rules. Excep-
tional cases requiring special treatment on
compassionate grounds, e.g. applications for
out of turn allotment are submitted to the
Inter Services Accommodation Advisory
Committee for i All such appli
tions are examined and decisions taken on
the merits of each individual case. All com-
missionod officers  including Emergency
Commissioned Officers are eligible for out-
of turn allotment of accommodation.

Setting up of Foreign Trade Development
Ageacy for Industrial Units

7871. SHRI R. BARUA: Will the Minis-
ter of FOREIGN TRADE be pleased to
state:

(l)whuhﬂ'l}owmmenthaveampoeal
under consideration to set up &' Foreign
Trade Development Agency to stuly the
woblemod’mdu!malumtsmnim;apoﬂ
of their products and to’ provide integrated
services in respect of trade enquiriés; market-
ing, h and develop H

(b) if 50, the details of the proposal under
ideration; and

Commissioned Officers Provided
with Government Accommodstion

7870. SHRI DEVINDER SIﬁGH
GARCHA: Will the Minister of DEFENCE
be pleased to state:

(a) the number of Emergency Commis-'

sioned Officers who have been provided with

(c) when a final decision is likely to be
taken iri this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Ye, Sir-

(b) THe priipdsed Trité Bilopment
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Authority, when set up, will have the follow-
ing five divisions:—
1. Information Division;
2. Research & Analysis Division;
3. Merchandising Division;
4. Export Production Division; and
5. Special Projects and Product Re-
search and Development Division.

The functions of the Authority would be:
Information (producti trade and
Commercial),

—Market Research and Analysis,
—~Pmmmon and Nounshmt of Mer-
luding provision

of advice on,

(a) prod and pach

(b) advertisement and sales promotion,
(c) financial support, and

@ party rating.

—Prod stimulation and !
including setting up of export oﬂemed
joint vent and sub-cc 18,

—product research and devalopment,

—Policy, evaluation and advice.

The Authority will havg a approach
to the problems of individual exporters. The
test run of this Authority will be for a period
upto the end of 1971-72, with limited clien-
tele of exporters of a few selected products.
Its further expansion will depend on the
expmenne of this test run.

_(c)Ado;monsthwhtaﬁnm
s .

English Command Words for N. C. C.
in Tamil Nede

7872. SHRI GADILINGANA GOWD:
Wiil the Minister of DEFENCE be pleased
to state:

(a) whether Tamil Nadu Govemnment
have permitted resumption of training on the
condition that only English command words
would be used during training and Hindu
trapslations would be taught in class and
bilingualism accepted by the State’s National
Cadet Corps; and

(b) if 50, the details thereof?
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THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) and (b).
Attention is invited to given to

_ Unstarred Questions No. 1549 and 2569 in

Lok Sabha on 26th November, 1969 and 3rd
December, 1969, respectively.

Distribution of Books in Schools by
Soviet Embassy

7873. SHRI GADILINGANA GOWD:
SHRI A. DIPA:
SHRI MEETHA LAL MEENA:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether there are complaints of the
Russian Embassy in New Delhi distributing
bopks in schools and institutions;

(b) whether Government have made any
investigation in this regard; and

(c) if s0, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to
(c). Government have taken note of the
discussion in the Rajya Sabha on 13-3-1970
on the subject and, as was stated on that
occasion, the Minister of Education and
Youth Services is enquiring into the matter.

Delay in Permission for Transfer of IBM
Factory from Bombay to Bangalore

7874. SHRI LOBO PRABHU: Wil
the Minister of DEFENCE be pleased to
state:

(a) the reasons for delaying orders on the
application of the IBM World Trade Corpora-
tion, made in April, 1968 for transfer of its
factory from Bombay to Bangalore;

(b) whether it is a fact that the factory
will have at Bangalore climatic conditions
required for the industry, proximity with
other electronic establishments, good quality
electricity and the land required for its ex-
minn,nﬂol‘wlinhmmiminginnomm;

(c) on what grounds the Ministry bas
delayed in grant of the application, which
has the support of the Mysore Govern-
ment, which is anxious for its share of indus-
trialisations ?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) to (c). The Mysore Govern-
ment had supported the request of M/s, TBM
World Trade Corporation for shifting their
plant from Bombay to Bangalore., Since
Maharashtra Government had objected to
such a transfer, the merits of this case were
exarrined. ) :

M/s. IBM had stated that they want to
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" (b) In the Fourth Plan, a separate scheme
has been formulated for the development of
the backward areas. Under the scheme
certain i tives are proposed to be provided
for the establishment of industries in back-
ward districts. The Government would
provide sibsidy up to one-tenth of the total
capital costs of the industrial project costing
up to Rs. 50 lakhs in these districts. The
State Governments have been requested to
identify these areas and, to begin with, this

i will be confined to one or two

shift their plant from Bombay to Bangal
on account of better climatic conditions,
proximity with other electronic establish-
ments, availability of electricity and land and
certain other reasons. The Maharashtra
Government have now assured M/s. IBM
that they would make necessary facilities
available to M/s. IBM to suitably expand
their manufacturing operations. In view of
this, the request of the firm has already been
rejected.

M/s. IBM have now written to the Govern-
ment that they would not press for the shift-
ing of their plant from Bombay to Bangalore,
provided they are given suitable facilities for
setting up the plant at Poona in Maharashtra.

Public Sector Undertakings in Backyard
Areas of Mysore State

7875. SHRIMATI SUDHA V. REDDY:
Will the PRIME MINISTER be pleased to

state:

(a) the action taken by Government for
the establishment of Public Sector Industries
in the backward areas of Mysore State, so
far; and

(b) the schemes in regard to the further
development of such areas during the Fourth
Five Year Plan period?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) The Central Government have set up or
financed a number of industrial projects in
the public sector in the Mysore State e.g.
Hindustan Machine Tools, Bangalore;
Indian Telephone Industries, Bangalore;
Mysore Iron and Steel Works, Bhadravati;
Cement factory at Kurkunta. Some of these
projects have helped in a development of
backward areas in the State.

. districts in each State.

It has also been
decided that financial and credit institutions
should provide certain general concessions
for financing industries in all backward
arcas in the States and Union Teritories.
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Imports of books

7877, SHRI N. R. DEOGHARE: Will
the Minister of FOREIGN TRADE be

pleased to state:

(a) whether it is a fact that Tndia still
imports books worth crores of rupees every
year from foreign countries;

(b) if so, the reasons therefor;

(c) the nature of the imported books; and

(d) the amount of foreign exchange spent
on the import of books during the last three
yearsT
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) to (c). The import of
the technical books, magazines and journals
is freely allowed as it is not considered
desirable to place restrictions on the flow
of knowledge. The list of the categories of
technical books and books of reference which
are so allowed to be imported is given in
list IT of Appendix 21 of Red Book for April-
March '71. The import of non-technical
magazines/journals is allowed on a restricted
basis and the import of works of fiction is
restricted to 10%; of the importer’s quota.
The import of undesirable types of books,
comics and fiction is not allowed.

(d) A statement is attached.

Statement
Import of Books and periodicals during 1966-67 to 1969-70 (upto Dec. 1969).

Value in lakhs of Rs.
(POST DEV. RATE)

S. Description 1966-67 1967-68  1968-69 1969-70
No. (upto Dec., 69)
1. Printed Books, pamphlets etc.
(i) Printed Books . 355 370 464 318
(ii) Pamphlets, Booklets, brochures and
leaflets, printed. 7 7 8 7
Total:1 . 362 n 472 325
2. Children’s pictures and painting books . neg. 1 1 neg.
3. Journals and periodicals 19 17 20 15
*Total; (1 to 3) 381 395 493 340

*1. These figures do not include most of the imports by post parcel.

2. The total value of impert lcences issued to Established Importers for books, journals
and periodicals during the year 1966-67, 1967-68, 1968-69 and 1969-70 (upto Decem-
ber, 69) was Rs. 8.43 crores, 10.4 crores, 11.90 crores and 11.5 crores respectively.

Grant of import licences for spare parts of
Renaalt Tractors to a Vanaspati dealer of Delhi

7878. SHRI NAMBIAR: Will the Minis-
ter of FOREIGN TRADE be pleased to
state: .

(a) whether it is a fact that import licence
was granted in 1969 to M/s. Prabhu Dayal
Hari Ram, Vapaspati Dealer of Delhi to
import spare parts of Renault tractors for
which they were never agents till then;

(b) if so, the reasons therefor and the
amount involved in the licence; and

(c) whether this dealer continues to be the
importer of tractor spare-parts?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). A licence for
Rs. 8,680/- for the import of spare parts of
Renault Tractors against their application
for the year 1968-69 was issued to M/s. Prabhu
Dayal Hari Ram, Delhi on the recommenda-
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tion of the sponsoring Ministry; the recom-
mendation was on the basis of a certificate
from the Embassy of France in India to the
effect that the firm had been appointed as
exclusive Repault Tractors agent in India
for 1968,

(c) No licence for the import of tractor
spare parts has since then been issued to this
firm.

Import licence granted to M/s. British Motor
Car Co. (P) Ltd.

7879. SHRI NAMBIAR: Will the
Minister of FOREIGN TRADE be pleased
to state:

(a) whether it is a fact that M/s. British
Motor Car Co. (P) Ltd. was granted import
licence to import spare parts of Tractors,
worth about rupees three lakhs in 1969 though
other Agents for Tractor Spare Parts were
granted proportionately very low licnece;

(b) whether this firm had already received
licences for the same Tractor Spare Parts for
about 14 lakh rupees under the L. K. Kipping
loan Nos. 6 and 7 of which the Department
of Agriculture Ministry was well aware of;

(c) if so, the reasons for such discrimina-
tion; and
(d) whether a statement was called for from

the firm as to how they utilised the two
licences ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) A licence for Rs.
3,12,000/- was issued to M/s. British Motor
Car Co. Pvt. Ltd. on 29th August, 1969 for
the import of Tractor Spare Parts. The
Import Licence was issued on the basis of the
population of the particular type of Tractor
for which the firm held the agency.

(b) and (c). A licence for Rs. 11,25 lakhs
was issued on 13th January, 1969 to the
firm for the import of Tractor spares under
the 5th Kipping Loan. Another licence for
Rs. 4.5 lakhs on 28th February, 1970 under
the 6th Kipping Loan for importing such
spares was also issued to the firm. The
additional licence of Rs. 3.12 lakhs was
granted on the basis of the population of
Tractor for which the firm held the agency.

(d) No statement has been called for from
the firm regarding the utilisation of the
licences.
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Grant of import licence for tractor Spare
Parts to a Cooperative Society

7880. SHRI NAMBIAR: Will the
Minister of FOREIGN TRADE be pleased
to state:

(a) whether it is a fact that his Ministry
granted import licences for the import of
tractor spare parts to a Co-operative Socisty
in Delhi in 1969;

(b) if so, the amount of licence;

(c) how the import licence was used;

(d) whether the allegation that this licence
was misused was brought to the notice of the
authorities concerned; and

{(e) if so, the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (k). A licence
for Rs. 5,74,363/- date| 12-8-1969 was issued
to M/s, National Agricultural Co-operative
Marketing Federation Ltd., New Delhi for
importation of tractor spare parts.

(c) No imports have so far been made as
the list of spares to be imported has not yet
been finalised.

(d) and (¢). Do not arise.
Crisis in Radio Industry in Small Sector

7881. SHRI R. K. BIRLA:
SHRI A. SREEDHARAN:

Will the Minister of DEFENCE be pleased
to state:

(a) whether six large units, whose expan-
sion and other policies have been adversely
commented upon in the Dutt Committee's
report, have been exclusively producing radios
with foreign collaboration;

(b) whether, as a result, crores of rupees
in foreign exchange arc being drained out;

(c) the names of the six units and the
amount of foreign exchange drained out
during the last two years;

(d) whether it is a fact that recently tour
large units have been allowed expension to
prodoce a, total of 24 lakhs radios during
1970, giving to these unit. 70 per cent of the
market and leaving 30 per cent market to
3,000 units in small scale sector; and
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() whether three is a crisis in the radio
industry in the small scale sector and if so,
the steps being taken to check the monopo-
listic trends in the radio industry and to
safeguard the interests of the small units?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA): (a) to (c). Only one company,
viz. M/s. Telefunken, still continues to pay

Ity for the f: of radios, Other
companies, viz. M/s. Philips, M/s. Murphy,
M/s Mulchandani Radios, M/s. National
Ekco, M/s. Gramaphone Co., which were
earlier paying royalty on production of
radios are not now paying any Toyalty, as

llaboration ag have expired and
have not been renewed. Even in the case of
M/s. Telefunken, though a capacity of 3 lakh
radios receivers per annum has been sanc-
tioned, they are permitted to pay royalty
only for 40,000 radios, licensed in the first
instance. Only a small amount of foreign
exchange is thus now being pcrmitted towards
royalty payment. On the other hand, sub-
stantial foreign exchange earning is taking
place due to export of radios by those com-
panies.

(d) The d annual ity for
manufacture of radios by 1973-74 is 7 million
radios of which a capacity of 3.8 million
radios is allocated to the organised sector
and the balance 3.2 million radios to the
small scale sector. In actual fact the small
scale sector firms can produce any quantity
as no licence is needed by them and the
requirements of radios in the country are
much larger. Four units in the organised
sector which had stepped up their production
were granted expension in 1969 which raised
their total capacity to 24 lakhs radios but
this was within the total allocated capacity
of 3.8 million radios in the organised sector.

(e) No sir, the small scale sector firms pro-
“duced one million radios in 1969-70 and are
expected to produce more than 3 million
radios in 1973-74,

Per Capita Expenditure of Defence Forces in
Pakistan and India

7885. SHRI NAVAL KISHORE
SHARMA: Will the Minister of DEFENCE
be pleased to state:

(a) whether it is a fact that the per capita
expenditure of Pakistan on defence forces
is much more than that of India;
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(b) if so, the comparative figures thereof;
and

(c) the steps which Government propose
to take so that the budget outlays of the
Defence are properly utilised and there are
no short-falls, in future 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) Yes, Sir.

(b) The comparative figures of per capita
defence expenditure of India and Pakistan
during 1969-70 taking the par value of the
Pakistan currency is Rs, 20.55 and Rs. 32.55
respectively, The figures for Pakistan are
based on the defence expenditure of that
country as given in the “Military Balance™.
However, it may be mentioned that the
“Military Balance™ has under-stated the
figures of expenditure of Pakistan and the
assessment of our experts is that actual per
capita defence expenditure is of the order
of Rs. 56.00.

(c) In the past, shortfalls have occurred,
mainly in the procurement of stores due to
delay in materialisation of supplies, and
under Capital Outlay on Works and Land
acquisition. Action has been taken by
Government to ensure that the orders for
supply of stores are placed sufficiently in
advance, allowing for delays in  actual
supplies. In respect of Capital expenditure,
instructions have been issued to ensure that
sanctions to works areaccorded withoutdelay
and land acquisition proceedings are
speeded up.

Ceantral Assistance to Kashmir artisans

7886. SHR1 JYOTIRMOY BASU: Will
the Minister of FOREIGN TRADE be

pleased to state:

(a) whether Governments' attention has
been drawn to an article published by the
“Economic Times” in its issue of the 16th
February, 1970 under the caption, *Kashmiri
artisans below subsistence life;” and

(b) if so, the Central assistance being
given to K ir for the ic uplift-
ment of the artisans?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Yes, Sir
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(b) Central for the devel t
of handicrafts is provided in the P]an allo-

cations. A sum of Rs, 89.62 lakhs has been
provided for handicrafts development for
Jammu and Kashmir State in the Fourth
Five Year Plan, of which a sum of Rs. 15.50
lakhs has been provided for the year 1970-71.
It is expected that with the development
isaged by this allocation, there will be
economic upliftment of the artisans.

Expansion and Modernisation of Jute Industry

7887. SHRI DEVINDER SINGH
GARCHA: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether Government have drawn any
plan for the expansion and modernisation of
the jute industry;

(b) if so, the details thereof;

(c) the amount placed at the disposal
of Industrial Finance Corporation for the
purpose;

(d) the details of applications received so
far from the various Jute mills for loans by
the Industrial Finance Corporation;

(e) whether it is a fact that loan facility
was not being utilised properly by the Jute
Industry and if so, whether Government have
ascertained the reasons therefor; and

(f) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). Modernisa-
tion, expansion and diversification of pro-
duction in the jute industry is belng gven
all possible The i

the implementation of sct lating to
s llation of broadl

Statement

Statement showing details of applications
received by the Industrial Finance Corpora-
tion for loan assistance to jute mills.

8. Name of the mill Amount of
No. ompany loan applied
for
(Rs. lakhs)
1. Dalhousie Jute Co. Ltd. 55.00
2. Union Jute Co. Ltd. 50,00
3. Kamarhatty Co. Ltd. 48.75
4, General Industrial Society Ltd. 55.12
5. Howrah Mills Co. Ltd. 48.75
6. Ganges Manufacturing Co. Ltd. 15.00
7. Empire Jute Co, Ltd. 57.00
8. Kolvin Jute Co. Lid. 25.00
9. Mogna Mills Co. Ltd. 4279

10. Naﬁa‘f Chandra Jute Mills Co. 6.50

11. Auckland Jute Co. Ltd, 48.00
12, Champdany Jute Co. Ltd. 60.00
13. Khardah Jute Co, Ltd. 41.25
14, Fort Glostor Industries Ltd. 55.00
15. India Jute Co. Ltd. 46,92
16. Alexdra Jute Mills Ltd. 40.00
17. Mational Co. Ltd. 91.00
18. Naskarpara Jute Mills Co. Ltd. 55.00
19. J. K. Jute Mills Co. Ltd. 27.00
20. Calcutta Jute Manufacturing Co.  8.50
Lid.
Gourepore Co. Ltd. 29.00
Nuddea Mills Co. Ltd., 16.00

of the jute industry in Schedule V to l'.he
Income-tax Act will enable it to obtain deve-
lopment rebate at a higher rate and utilise
the fund so build up for capital investment.
Loans are being given through Industrial
Finance Corporation for the purpose. De-
tailed schemes in individual cases are to be
drawn up and implemented by the Mills,

(c) Rs. 8 crores,

(d) A statement is attached.

(e} and (f). No, Sir. However, the pace of
disbursement of sanctioned loans has recently
slowed down by the temporary change in the
trading conditions in regard to carpet backing
cloth and thg consequent slowing down of

. Prabartak Jute Mills Co. Ltd. 2925
. New Central Jute Mills Co. Ltd. 191.00
Eastern Manufacturing Co. Ltd. 42.72

1,184.55

BRERE

Note: (i) Applications at items 16-20 have
been rejected by the Industrial
Finance Corporation.
(ii) Applications at items 21-23 have
been withdrawn by the applicants,
(iii) Applications at items 24 and 25
are pending with Industrial
Finance Corporation.
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Indo-Ceylon agreement about tea Industry

7888, SHRI DEVINDER SINGH
GARCHA:
SHRI MANIBHAI J. PATEL:
SHRI VALMIKI CHOUDHARY:

Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether it is a fact that there is.an
agreement with the Government of Ceylon
on mutual consultation on problems facing
the tea industry specially its marketing;

(b) whether in view of Government’s pro-
posal to abolish the export duty on tea, the
Government of Ceylon has lodged a com-
plaint with the Government of India in this

regard;

(¢) if so, Government's reaction thereto;
and

(d) whether in the view of the Commerce
Minister of Ceylon, the two countries working
together on tea can ensure stable prices for
tea in the world?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (d). International
measures to stabilise tea prices have been
under discussion under the auspices of the
F.A.0. In a meeting of the tea exporting
countries held in Mauritius, it has been
agreed that 90 million 1bs. of tea will be with-
drawn from the estimated exports in 1970,
A consultative committee on tea has been
formed consisting of producing and major
importing countries to evolve - regulatory
measures to give effect to this decision and to
study further measures necessary to stabilise

prices.

In evolving measures and in giving effect
to them, India and Ceylon have agreed to
work jointly. Also, India and Ceylon are
cooperating in joint promotion of tea and,
in particular, towards setting up a joint con-
sortium for the marketing of blended and

kaged tea in selected o markets.

(b) No, Sir.
(c) Does not arise.

‘Embassy in New Delhi.
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Iran’s Support to Pakistan on Kashmir

7889. SHRI K. P. SINGH DEQ:
SHRI MANIBHAI J. PATEL:
SHRI D. N. DEB:
SHRI N. SHIVAPPA:
SHRI R. K. AMIN:
SHRI P. K. DEO:
SHRI MEETHA LAL MEENA:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

{a) whether during the recent visit of Shah
of Iran to Pakistan, the Shah supported
Pakistan stand on Kashmir; and

(b) if so, reaction of Government in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) Government’s position on Kashmir
is well known and the Government of Iran
are aware of it. Any assertions and declara-
tions of the Government of Pakistan and

‘those who support her, cannot in any manner,

affect the position of Jammu and Kashmir
as an integral part of India. However, the
Joint Communique of 10-3-70 transgresses
an area of vital concern for us, and we have
made our feelings known to the Iranian
Our Ambassador
ini Tehran also has been instructed to convey
our feelings to the Iranian Government.

Employment for Jobless Engineers in Setting
up of a Satellite for Communication Purposes

78%. SHRI GADILINGANA GOWD:
SHRI D. N. PATODIA:

Will the PRIME MINISTER be pleased
to state:

- (a) whether it is a fact that the satellite,
which Tndia will have for communication

purposes, including the transmission of TV
is exp d to give employ

w wme jobless Indian engineers; and
{b) if so, the details thereof: and
_' fc). the steps taken by the Government in

providing the employment to other jobless
eagiziders in the country?
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THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) Yes, Sir.

(b) According to a preliminary study based
essentially on the norms computed by the
Bhabha Committee on Electronics, it is
estimated that the design, development and
production of the hardware involved in a
nation-wide TV network based on a commu-
nication satellite would generate employ-
ment for approximately 4,500 graduate
engineers and scientists and a number of
technicians and skilled workers. This esti-
mate is exclusive of the employment potential
involved in the installation, operation and
maintenance of the total system.

(c) The Central Government initiated a
number of measures in May 1968, for creating
additional employment opportunities for
engineers. A list of these measures was
placed on the Table of the Lok Sabha in
answer to Starred Question No. 138 of 26th
July, 1968. The progress regarding the im-
plementation of these measures by the
various Ministries in the Central Govern-
ment and by the State Governments is under
constant review.

Steps to Avoid Power Famine

7891. SHRI GADILINGANA GOWD:
SHRI MUHAMMAD SHERIFF:

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether any remedial steps to avoid
power famine were stressed by the leading
industrialists of Bombay engaged in the manu-
facture of electrical and power supply equip-
ment;

(b) if so, the details thereof; and
(c) the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR PRA-
SAD): (a) and (b). In his Presidential
Address at the 22nd Annual General Meeting
of the Indian Electricals Manufacturers
Association held in Bombay, the outgoing
Chairman highlighted the urgency for revising
upwards the Fourth Five Year Plan target of
22 million Kw to atleast 25 million Kw in
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order to avoid power famine in many-of the
States.

(c) As compared with the draft Fourth
Five Year Plan, the outlays for power deve-
lopment have teen increased in the revised
‘Fourth Five' Year Plan by about Rs. 371
crores. The target of installed generating
capacity has been increased from 22 million
Kw to 23 million Kw and increased outlays
have also been provided for transmission
schemes,

Import of Newspriat by Embassies

7892. SHRI KANWAR LAL GUPTA:
.Will the Minister of FOREIGN TRADE

be pleased to state:

(a) the total newsprint imported by U.K.,
U.S.S.R., U.S.A,, East Germany, Japan,
Pakistan and China Embassies during the
last three years, separately;

(b) the req of Emb:
newspapers and magazines;

for their

(c) whether Government have made any
inquiry as to how the balance newsprint was
being utlised by these Embassies;

(d) whether it is a fact that some Em-

- bassies are supplying newsprint to some other

papers in Delhi; and

(e) if so, whether Government have made
any inquiry into it?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) The information is
being collected and will be placed on the
Table of the House.

(b) No information is available.

(c) to (). Do not arise.
Parge in Chinese Army

7893. SHRI KANWAR LAL GUPTA:
SHRI SURAJ BHAN:
SHRI SHARDA NAND:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is afact that China is making
purges in the Army;
(b) if so, whether Government have made
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any inquiry from our Embassy at Peking
about this matter; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to
(c). Government has seen press reports
alleging that purges have taken place in the
Chinese Army. Government are aware that
many changes have occurred in the recent
past in the Chinese Army cadres but detailed
information is lacking. Qur Mission keeps
us regularly informed of all developments
that come to their knowledge.

Indian Refusal to Witness Release of American
Ship in Cambodia

7894, SHRI YASHPAL SINGH:
SHRI S. K. TAPURIAH:
SHRIN. K. SOMANI:
SHRI RAMACHANDRA
VEERAPPA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether India has turned down the
request of the Cambodian G t to
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(a) the quantity and cost of the Sodium
Hydro-Sulphate which was gutted in a
S.T.C. owned godown in Sewari, Bombay on
the 2nd April, 1970; and

(b) the causes of the fire?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) 28.8 metric tonnes
valued at Rs. 1.87 lakhs,

(b) The cause of fire is not yet known.
Abolition of Export Duty on Jute Manufactures

7896. SHRI YASHPAL SINGH:

SHRI DEVINDER SINGH
GARCHA:

SHRI MANIBHALI J. PATEL:
SHRI S. K. TAPURIAH:
SHRI N. K. SOMANI:

Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether Government have turned down
the demand of the Jute industry for the
abolition of export duty on jute manu-

witness the rel of the Amers Ship
which was recently hijacked in the Cambodian
waters; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). The G t of India’s reacti
was that there was no need for any third
party to witness the ceremony as USA and
Cambodia, who were the parties involved,
had directly settled this matter among them-
selves. If it was the desire of the US and
C—.— R whariti w 1 th
international community with the handing
over ceremony they could make an approach
to the diplomatic corps,

Sodium Hydro-Sulphate gutted i S. T. C.
Godown in Bombay

7895. SHRI YASHPAL SINGH:

SHRI DEVINDER SINGH
GARCHA:
SHRI MANIBHAI J. PATEL:

Will the Minister of FOREIGN TRADE
be pleased to state:

fz ; and
(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADE (SHRI
RAM SEWAK): (a) and (b). Export duties
on certain types of jute manufactures have
been abolished whereas in the other cases
the duties have been considerably reduced.
G do not that further
reduction of export juties on jute manu-
factures at the present juncture will help in
pushing up exports in view of the current
shortage of production and high prices.

Freach Proposal for Peace in Cambodia

7897.. SHRI YASHPAL SINGH:
SHRI S. M. BANERJEE:
SHRI D. N. PATODIA:
SHRI DEVEN SEN: _
SHRI CHANGALRAYA NAIDU:
SHRI DEORAO PATIL:

SHRI RAMACHANDRA
VEERAPPA:

SHRI DEVINDER SINGH
GARCHA:

SHRI MANIBHALI J. PATEL:
SHRI VALMIKI CHOUDHARY:
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SHRI RAGHUVIR SINGH
SHASTRI:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

{a) whether the Government of France
have initiated a move for a conference of
“interested parties™ to take steps for restora-
tion of peace in Cambodia and other Indo-
China States; and

{b) if so the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The French Government have suggested in
a declaration issued on the 2nd April 1970
that the continuation of indefinite conflict
in Indo-China can be arrested only by nego-
tiations between all the interested parties
with a view to discovering and safeguarding
the hasis for an indifinite peace. They have
not put forward any proposal for a conference
although they have not excluded it.

(b) The Government of India is not
opposed to the French idea. The Govern-
ment of India would welcome any initiative
which would bring peace to the region, and
are in touch with various Governments
through diplomatic channels.
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Release of NEFA Report by Government

7902. SHRI RANJEET SINGH: Will
the Minister of DEFENCE be pleased to
state: ’

(a) whether more portions of the NEFA
Report are to be released by Government;

(b) if so, by when; and
(c) if not, the reasons therefor?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) to (c). The
main conclusi of the Henderson Brooks
Report on the conduct of military operations
in NEFA were ised in Def
Minister’s statement in the Lok Sabha on
2nd September, 1963. The reasons for not
placing the document before the House or
even attempting an abridged or edited version
of it for publication were explained in para-
graphs 5 and 6 of that statement, and on a
oumber of occasions subsequently. Those
reasons still hold good.

Production in Rubber, Tea and Coffec
Plantations

7903. SHRI JUGAL MONDAL: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether the production in the three
major plantations like rubber, tea and Coffee
has achieved the targets fixed for 1969-70; and

(b) if not, the short fall in the targets
already fixed and the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) While the production
of rubber is expected to achieve the target
fixed for 1969-70, there will be shortfall in
production of tea and coffee against the
targets fixed for them for 1969-70.

(b) In so far as tea is concerned, the short-
fall is estimated at 9 million Kgs. This is due
to the 17 days strike launched by 2 lakhs
plantation workers in West Bengal in August
1969, which was the peak harvesting season
as also unfavourable weather conditions in
tea growing areas in South India.

As for Coffee, the shortfall is estimated
at 6,000 tonnes. This is due to adverse climatic

APRIL 29, 1970

Written Answers 100

conditions like lack of backing showers after
blossom and untimely rains in November
and December last leading to droppings and
splittings.

Manufacture of Anti-tank Guided Missfles
in India - with Foreign Collaboration

7904. SHRI RANJEET SINGH: Will
the Minister of DEFENCE be pleased to
state:

(a) whether agreement has been signed
with a foreign firm to manufacture anti-
tank guided missiles in India;

(b) if so, the target dates by which the
various stages of manufacture will be reached;

(c) the location of the factory; and

(d) the name of the foreign firm?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) Yes, Sir.

(b) to (d). It will not be in public interest
to disclose the details.

Annual Value of Defence Equipment Produced
in Ordnance Factories

7905. SHRI BHOGENDRA JHA: .Will
the Minister of DEFENCE be pleased to
state:

(a) the total value of latest annual pro-
duction of def Jui ts in the Ord-
nance Factories and what was its relative
value in any single year between 1948 to
1954 and what will be its anticipated value
in 1973;

(b) the target for achieving self-sufficiency
in defence equipments; and

(c) the countries from whom India have
received fighter planes, tanks, submarines,
anti-aircraft weapons and assistance for
producing the same in India?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) The issues of defence equip-
ments during the year 1950-51 amounted to
approximately Rs. 12.92 crores in value.
The total value of issues during 1968-69 from
the ordnance factories, inclusive of issues from
the Heavy Vehicles Factory, Avadi, was of
the order of Rs. 114.15 crores. The antici-
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pated value of issues during 1973 is likely to
exceed Rs. 150 crores.

(b) Self-sufficiency is being progresswely
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Value in ‘000’ Rs.

achieved and has already been achi in
many aspects of defence production. There
are, however, limitations at the present stage
of development and technological progress
in achieving full self-sufficiency in regard to
highly sophisticated items;

(c) USSR, UK, France, Czechoslovakia
and Sweden are the countries from which
India has acquired fighter planes, tanks,
submarines and anti-aircraft weapons and
assistance for producing in India some items
of equipment.

Import of Chemicals of Soda

7906. SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) the quantity in tonnes and the value
in rupees of imports of light soda ash, heavy
Soda Ash and Caustic Soda, separately
during the year 1969 till to-date; and

(b) the quantity of each of these chemicals
with equivalent value in rupees which were
imported as incentive against exports and
as direct imports?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) A statement indicating
the quantity and value of different kinds of
soda imported during the year 1968-69 and
1969-70 (upto December 69, the month
upto which figures are available) is
attached.

(b) The information is not available as
import statistics are complied for a commodity
as a whole and not against each category of
import licences issued.

Statement

Import of Soda Ash (neutral Sodium

Carbonate) and Caustic Soda  (Sodium

hydroxide) during 1968-69 and 1969-70
(upto December, 1969).

Quantity in Tonne
S. Description 1968-69- 1969-70
No. (upto Dec., 1969)
Qty. Val. Qty. Val
1. Soda Ash
(Neutral Sodium
Carbonate)
(a) Dense 7 3 - -
(b) Light —_ = —_- -

(c) Others 2 2 Neg.

Total: 1 9 5 Neg. 3
2. Caustic Soda
(Sodium hydro- -
xide) 785 414 25 33

Firing in Ordoance Factory, Shakurbast
(Delhi)

7907. SHRI S. K. TAPURIAH:
SHRI N. K. SOMANI:
SHRI N. R. DEOGHARE:
SHRI N. K. SANGHI:

Will the Minister of DEFENCE be pleased
to state:

(a) whether a fire broke out in a godwon
of the Ordnance Factory Shakurbasti on the
evening of the 29th March, 1970;

(b) if so, the extent of damage done as a
result thereof;

(c) whether it is a fact that the police
contingent which rushed to the depot was
not allowed to enter the premises and was
instructed by the military authorities not to
publicise the fire; and

(d) if so, the reasons therefor?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) Apparent-
ly, the reference is to Ordnance Depot,
Shakurbasti. It is correct that there was a
fire in this Depot on the 29th March, 1970.

(b) A Staff Court of Inquiry is investigat-
ing the matter and will assess the extent of
loss. The items involved include tentage,
tent poles, wooden tent pegs, salithas and
covers water proof.

(c) No, Sir. Infact a party of policemen
went inside the Depot and visited the site,
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No request was made to them in regard to
publicity to be given to the fire.

(d) Does not arise.

Application of Orders Re: Lien, Pay and

Provident Fund in the Case of Civil Government

Servants who Joined Military Service During
Emergency

7903. SHRI S. M. BANERJEE: Will
the Minister of DEFENCE be pleased to
state:

(a) whether the orders of Ministry of
Defence vide their Memo. No. 1-4-63-D
(Pay/Services) dated 20th March, 1963 and
Annexures I, II and III thereto as also the
orders contained in Ministry of Home
Affairs’ Memo. No. F. 35/1/62-Ests (B)
dated the 4th December, 1962 regarding lien,
pay and Provident Fund were applicable to
Civil Government servants who joined the
Military ‘Service during the last Emergency;

(b) if so, whether C.G.D.A. has refused
to calculate subscriptions and Government
contributions towards the Contributory Pro-
vident Fund of Civil Government servants
on the basis of their emoluments drawn,
while in Military service, in spite of the
orders ined in A Il to the
Memorandum referred to above;

(c) if so, the reasons therefor and whether
Government propose to consider this matter
and issue necessary instructions to C.G.D.A.
to pay the Contributory Provident Fund
Money to the civil Government servants
according to the orders contained in Annexure
I of the Memorandum referred to above;
and

(d) if so, when?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) Yes, Sir,
except to the extent indicated in para 3 of
Anpexure III to this Ministry’s Office
Memorandum No. 1/4/63/D(Pay/Services)
dated 20-3-1963.

(b) to (d). Under the Ministry of Home
Affairs Office Memorandum No. F.35/1/62-
Ests(B), dated 4-12-1962, while in military
service, subscriptions to the Provident Funds
and Government contribution towards the
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basis of Government servant's emoluments
(as defined in the rules of different Funds
concerned). In para 3 of the Office Memo-
randum it was stated that the orders were not
applicable to (i) persons in Railway service,
(ii) persons in other than civil employ on
contract who are so transferred during the
currency of their contracts and (iii) Reser-
vists called up for service.

In the case of a Railway Official who
joined military service temporarily, the
C.G.D.A. has interpreted the general orders
to mean that the Government contribution,
where payable, will be calculated on the basis
of the Government servants’ rates of pay
which they would have drawn while in
Railway employ.

C.G.D.A., however, referred the matter to
Government and it is under consideration.

Power for Varlous Projects i
Fourth Five Year Plan

7909. SHRIMATI SUDHA V. REDDY:
Will the PRIME MINISTER be pleased to
slate:

(a) whether the Planning Commission have
hed the requi t of power for the
various projects in the Fourth Five Year
Plan with the power targets fixed in this
plan; and

(b) if so, how they compare?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) Yes.

(b) Within the outlays available in the
States” Plan and Centre’s Plan for power
development it is anticipated that 23 million
kW of installed capacity will be achieved by
the end of 1973-74. 'I‘hls capacity uﬁpe:wd
to meet the energy d ds of all i ies
irrigation pump sets and other consumption.

Demand for Additional or Ad Hoc Increments
for Industrial and Non-Industrial Employ
by Defence Employees Federation
7910. SHRI S. M. BANERJEE: Will
the Minister of DEFENCE be pleased to
state:

account of a subscriber to the Conirib
l‘mmdﬂtﬁmdmﬂheﬂhﬂauﬂmm

(a) whether the Afl India Defence Emplo-
yees Federation has demanded additional or
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ad hoc increments to those non-industrial
and industrial employees in various Defence
establishments who are stagnating at maxi-
mum of the grade for two or more years;
and .

(b) if so, the steps taken by Government
to meet this demand?

THE MINISTER -OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): {(a) Yes, Sir.

(b) The matter is being examined by the
Government as a general issue. If and when
general orders are issued for the civil side the
question of extending them to the Defence
side will be considered.

Exports to Sawdi Arabia

7911. SHRI ABDUL GHANI DAR:
Will the Minister of FOREIGN TRADE

be pleased to state:

(a) the amount of foreign exchange receiv-
ed from Saudi Arabia through exports made
to that country during the last three years,
year-wise;

(b) the names of the commedities which
were exported during these years, year-
wise; and

(c) whether it is a fact that the export of
cloth is decreasing and if so, the reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Out exports to Saudi
Arabia have been as follows:—

(Rs. in lakhs)
1966-67 1966-67 1967-68 1968-69 1969-70
(April-  June- April-
May) Pre- March Dec.
devalua- [¢]
tion months)
21 438 5% 1097 1053

(b) A statement is placed on the

Table of the House. [Placed in Library. See
No.LT-3345/70) = '
_-(c) Mo, Sir. Our exports of textiles have
oo the other hand increased from Rs. 90.5
lakhs during 1967-68 to Rs. 106 lakhs during
1968-69,
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Haj Report for 1970

7912. SHRI ABDUL GHANI DAR:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Prime Minister received
Haj repert for 1970 from Government dele-
gation or from any Member of Parliament;

(b) if so, when; and

(c) the details thereof and the action taken
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir; a report titled “Haj Report—1970"
written jointly by Begum Shamshad Dar
and the Hon'ble Member, has been ived
in Government.

(b) It was received in March, 1970.

{c) Since the Hon’ble Member is the co-
author of the report, he is, I presume, well
aware of the details. Government have read
the report with much integest.

Israeli Embassy’s Criticism of a Member of
Parliament

7913. SHRI ABDUL GANI DAR: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that some countries
have lodged strong protests against mis-
chievous propaganda carried on by Israel
represeatative in India through its bulletins
or through other literature;

(b) whether it is also a fact that on the
12th January, 1970 the Isracl Embassy criti-
cised any Member of Parliament; and

{c) if so, the details thereof and Govern-
ment's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
While not lodging “strong protests” some
Embassies have conveyed their concern to
us, regarding the recent activities of the
Israeli Consul in India.
~(b) and {c). There is no Israeli Embassy
in India. The question perhaps arises out of
the Israeli Consulate’s press release of Jan-
uary 13, 1970, which did mentian the Hon’ble
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member who has tabled the question, as the
Head of the Reception Committee of the
“India-Islamic World Friendship Conven-
tion.” There was no other mention nor any
criticism of any Hon'ble member. Although
the release was formally withdrawn by the
Israeli Consul in a press release dated Jan-
uary 23, the Israeli Consul was sent for by
the Ministry of External Affairs and told of
the inappropriateness of his having issued
such a press rel in the first inst He
was also asked to refrain from criticising
other countries with whom India has friendly
relations.

Rural Elecirification and Eaergisation of
Pump Set Schemes of Kerala

7914. SHRI MANGALATHUMADAM:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Rural Electrification
Schemes and energisation of pump-sets in the
Southern States, particularly Kerala, will
be affected due to some difficulties; and

(b) if so, the steps taken to expedite these
developmental programumne?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Government is not awarc of
any such difficulties.

(b) Does not arise.

Opening of Recruitment Centres in West
Bengal

7915. SHRI SAMAR GUHA: Will tlhg
Minister of DEFENCE be pleased to state:

(a) whether military recruitment for
Indian Army is made from West Bengal
only at Calcutta;

(b) whether in Punjab, U.P. , Rajasthan,
Maharashtra and other parts of the country’s
military recruitments for the defence ser-
\rwum made from a numbu' of centres

Centres opened in rural areas in
dlﬁewnt States;

() if so, whether more recruitment
Centres for Indian military services should be
opened in West Bengal;

(d) whether special efforts would be made
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for infantry recruitment in West Bengal
from g the fighting ities like
Nam shudras santhals Urga khatriyas
Bhagdies and other tribals; and

(e) the Centres in West Bengal from which
recruitment for training for army officers for
the three services is made and whether more
effort should be made for recruiting Bengalee
youngmen in Army, Navy, and Airforce?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) No.
There are Army Recruiting Centres at Mur-
hidabad. Gh and Jalpaiguri

(b) The Recruiting Gentteam located only
at some selected towns, but recruiting parties
visit rural areas on recruitment drives as
frequently as necessary.

(c) No. Necessity for opening more
recruitment centres has not been felt.

(d) Recruiting demands of Bengalees for
Infantry placed on the Zonal Recruiting
Office-, Calcutta, are being met fully. So,
there is no need to make any special efforts.

(e) Selection of officers for the three Ser-
vices are made on all-India basis after
written test through Union Public Service
Commission andfor interview by Services
Selection Board and not through any recruit-
ing centres. All eligible candidates can
compete. The question of an extra effort by
Government to secure candidates from &
particular area does not, therefore, arise.

Setting up of an Ammunition Factory in East
Pakistan by China

7916. SHRI SAMAR GUHA: Will the
Minister of DEFENCE be pleased to state:

(a) whether China has set up an ammuni-
tion factory in East Pakistan;

(b) whether China in giving guerilla train-
ing to Pakistani para-militia in East Pakis-
ml

(c) whether alma is ;_nnn.g tnmms to_
Naga, Mizo and Kuki elements in East
Pakistan;

(d) whether with the help of Chinese
engineers and military experts Pakistan is
constructing roads, fortifications and aero-
droms in the border area of East Pakistan,
particularly in its- Northern region nearer
to Nathula pass; and
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() if so, the details of such military pre-
parations in East Pakistan and its implica-
tions and impact on Indian defence?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) Pakistan
has set up an ordnance factory, with
Chinese assistance at Joydebpur in East
Pakistan.

(b) and (c). Government are aware of the
training, including training in  guerilla
tactics being imparted to Pakistani personnel
and hostile elements from India, with the
assistance of Chinese instructors.

(d) and (e). While Pakistan is constructing
roads and improving defences in East Pakis-
tan, there is no confirmed information of
Chinese association with these activities. Such
developments having a bearing on our security
continue to be taken note of by us.

Allotment of Light and Heavy Ruossian
Tractors to Ex-Servicemen

7917. SHRI N. SHIVAPPA:
SHRI G. Y. KRISHNAN:

Will the Minister of DEFENCE be pleased
to state the acreage of land, separtely, for
which light and heavy Russian tractors are
allotted to the ex-servicemen by the Resettle-
ment Section of his Ministry?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): Hitherto the
normal acreage for allotment of light and
‘heavy imported tractors (including Russian)
to Defl Services p 1 was 5 acres
and 10 acres pectively. A proposal to
increase the acreage to 10 for light tractors
and 20 for heavy is under id
tion.

Implementation of Science Policy Resolution

T7918. SHRI N, SHIVAPPA: Will the
PRIME MINISTER be pleased to state:

(a) the recommendations accepted by
Government of the Committee on Science
and Technology regarding the Implementa-
tion of Sci ion;

Policy Resolution;

(b) whether Government are aware of the
Resoluti | d on Scit and Techno-

VAISAKHA 9, 1892 (SAKA)  Written Answers 110

logy by the All India Congress Committee
at its Bombay Session; and

() if so, the reaction of Government
thereto 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):

(a) The Preliminary Report on Imple-
mentation of Scientific Policy brought out by
QOSI' contains several recommendations
aimed at promoting the growth of science
and technology in the country. A Standing
Group of Ministers under the Chairmanship
of the Prime Minister has been appointed to
take an over-all view of those recommenda-
tions i with national i and
the needs for the development of science and
technology.

(b) and (c). Yes, Sir. The Government
propose to formulate their views taking into
account both the A.I.C.C. Resolution and the
recommendations in the Preliminary Report.

Setting up of a Plant at Jabalpur with West

7919. SHRI P. C. ADICHAN: Will the
Minister of DEFENCE be pleased to state:

(a) whether the pew plant for manu-
facturing Defence Vehicles being set up at
Jabalpur with West Germany collaboration,
has entered full production;

(b) if s0, when and if not, when it would
enter full production; and

(c) the extent of foreign content in the
different types of Defence trucks being, at
present, manufactured in India at three
places and how far it would be reduced with
respect to the trucks to be manufactured at
the said new plants?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) and (b). The New Vehicle
Factory is in the final stage of completion
Production of certain components has
started. The first wvehicle produced by the
factory is expected to issue in 19?2:?3. Full
production capacity is expected to be attained
progressively by 1975-76.
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(c) The import content of the 3-ton, 1-ton
and patrol vehicle is at present 22%{, 393,
and 66.61%, respectively. This proportion
is expected to be reduced to 109 by 1973-74,
The attempt thereafter would be to altogether
eliminate the import content.

Research in Cosmic Rays in Space with U.S.
Collaboration

7920. SHRI P. C. ADICHAN: Will the
PRIME MINISTER be pleased to state:

(a) whether any arrangement has lately
been made with the U.5.A. under which
Indian Scientists would carry out research
in cosmic rays in space in collaboration
with U.S. Scientists;

(b) if so, the nature and cost of the project;
and

(c) the expenditure to be incurred by
Government thereon?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):

(a) to (c). In response to an invitation
received from National Aeropautics and Space
Administration of U.S.A., a proposal for
‘A Study of Cosmic Rays on Lunar Surface’
has been forwarded to that Agency. The
expenditure to India in the project is the
cost of the equipment estimated not to
excoed Rs. 5,000/-.

Italian Sobmarines for Pakistan

7921. SHRIMATI SHARDA MUKER-
JEE: Will the Minister of DEFENCE be
pleased to state:

(a) whether Italy has agreed to supply
submarines to Pakistan;

(b) if so, whether the supply of submarines
to Pakistan will not tilt the balance of Naval
power in this part of the World; and

(c) the steps India is taking to counteract
this situation?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) to (c). The
Government are not aware of amy recent
agreement between Pakistan and Italy for
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supply of submarines to the former. The
Pakistan Navy is, however, known to be in
possession of midget submarines which are
reported to be of Italian origin, Our views
regarding the supply of arms to Pakistan have
been made known to all the friendly Govern-
ments including the Ttalian Government.

Agreement with UAR for Co-operation
in Atomic Field

7922. SHRI B. K. DASCHOUDHRY:
SHRI CHENGALRAYA NAIDU:
SHRI N. R. LASKAR:

SHRI MAYAVAN:

SHRI DHANDAPANI:

SHRI JANESHWAR MISRA:
SHRI RAM AVTAR SHARMA:
SHRI ATAM DAS

SHRI RAM GOPAL SHALWALE:

Will the PRIME MINISTER be pleased
to state:

(a) whether India and UAR have entered
into a new agr t for cooperation in the
field of atomic energy; and

(b) if so, the details thereof?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) and (b). No new agreement has been
signed but the agreement concluded in
July 1962 has been extended until July 1975,

Export of Birds and Animals

7923. SHRI B. K. DASCHOWDHURY:
Will the Minister of FORFIGN TRADE
be pleased to state:

‘(@) the details of the Indian animals and
birds which are being exported to foreign
countries and are proving good foreign
exchange earners;

(b) the amount of foreign exchange
medduﬁnstheymlwmdlmm;

(c) the steps taken by Government to
belp this trade in earning more foreign ex-
change?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI

‘RAM SEWAK): (a) and (b). A statement
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showing export of aminals and birds during
1968-69 and 1969-70 (upto January, 1970)
is laid on the Table of the House. [Placed
in Library. See No. LT-3346/70].

(c) In order to avoid licensing formalities
by the exporters, most of the animals and
birds are kept outside the purview of Exports
(Control) Order. In the interest of earning
more foreign exchange, the ban on the export
of sheep and goats has been removed and the
item has been decontrolled for export from
the 5th January, 1970. Export of certain
animals and birds is controlled and regulated
for reasons of limited availability and the
need to preserve rare species from total
extinction.

Construction of Dam Under Mahi Project

7924. SHRI B. K. DASCHOWDHURY:
DR. SUSHILA NAYAR:
SHRI S. M. KRISHNA:
SHRI HEERJI BHAI:

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that the construc-
tion work on the main dam under Mahi
project could not be taken in hand for want
of approval from the Planning Commission;

(b) whether all the formalities. have been
completed and the time by which the con-
struction of the dam is likely to be completed;
and :

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER. IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
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ment to send details of this proposal, so that
the matter could be further considered by
them.

Percentage of Rural Electrification
Programme in Orissa

7926. SHRIRABIRAY: Wil the Minis-
ter of IRRIGATION AND POWER be
pleased to state:

(a) whether it is a fact that the peroentage
of rural electrification programme in Orissa
is the lowest in the country; and

(b) if so, the steps which Government have
taken to bring Orissa on par with the national
average of the electricity, and the details
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Orissa State is among the lowest
in the country in regard to the percentage of
villages electrified,

(b) An outlay of Rs 6 crores has been
provided in the State Fourth Five Year Plan
as compared with the expenditure of Rs.
2.76 crores during the Third Plan for rural
electrification schemes in Orissa witha bias
towards energisation of pumpsets. In addi-
tion, funds would be provided by the Rural
Electrification Corporation for rural electri-
fication schemes in Orissa. Three schemes
have been received so far from the Orissa
State Electricity Board and these are under
the consideration of the Corporation for the
electrification of 278 villages and energisation
of 6225 pumpsets. The Orissa State autho-
rities have been requested to formulate a
co-ordi d programme of energising irri-

SAD): (a) to (c). The Mahi Bajaj

(B: ) proj is esti d to cost Rs.
29.56 crores, of which the share of Rajasthan
is Rs. 21 crores, remalmng being the share

of Gujarat.

l-'n

gation pumpsets.
SMyofMAquohinl(mhdenshnir

7927. SHRI BAL RAJ MADHOK: Will
the Mini of DEFENCE be pleased to

The project has been found
acceptable, but was not approved so far by
the Planning ‘Commission, as the resources
for its implementation were not available
in the developmental Plan of Rajasthan.

The State Government are contemplating
phasing of the project, and to take up irriga-
tion part only for the present. The Planning
C ission have req

d the State Govern-

state:

(a) whether any detailed study of the Pak
aggression in Kutch and Kashmir in 1965
has been undertaken by his Ministry; and

(b) if so, the nature of this study;

(c) the lesson drawn by Government from
it for future guidance?
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THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) to (c). As
the house is aware, our Armed Forces gave
a creditable account of themselves during the
1965 operations. The analysis nad study
of various military operations in which the
defence forces are called upon to participate
is made with a view to deriving military
lessons from it, and the military operations
during 1965 were no exception to this.

Various measures taken to make the Armed
forces a more effective striking force have
been broadly indicated in the Annual Re-
ports of the Ministry of Defence. The ex-
perience of 1965 also demonstrated that our
dependence on foreign countries for defence
equi hould be reduced and efforts

have, therefore, been continued with the
twin aim of modernisation and progressi
self-reliance.
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Tzl #1 FF9E FEl &7 @I g
fasrelt &t wreAl ¥ waeAt ¥ fag @@-
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frtor § qrdem & &0 & ofgai w1
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1 e Ay F & F w@w H
I AT § AR WOORGA: 99
et & frge g gy F40 ¥ ad §
gt 9T ATAEEEAr @l |

Rocket Launching at Thamba

7930, SHRI SRADHAKAR SUPAKAR:
Will the PRIME MINISTER be pleased to
state:

(a) the total number of rockets launched
from Thumba during the last one year; and

(b) the total cost involved and the pur-
poses for which the rockets were launched 7

. THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) 77 rockets were launched from 1-4-1969
to 31-3-1970.

{b) The total cost involved is about Rs.
33.00 lakhs. The rockets were launched for
scientific investigation of the upper atoms-
phere and for performance evaluation of
indigenously fabricated rockets.

Setting up of Flood Forecasting Centres in
States

7931. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) the States where Flood Forecasting
Centres have been established;

(b) whether States which are contesting
Andhra Pradesh’s rights for use of river
waters and few others have been left out;
and

() if so, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c). Flood Forecasting centres
have been set up in the States of Gujarat,
Urrat Pradesh, Bihar, West Bengal, Orissa
and Assam after taking into account the re-
commendations made by the Committee on
Scientific Flood Forecasting set up in 1963
and the experinece gained from the experi-
mental Flood Forecasting unit set up at
Delhi in 1959,

Vulnerability of various areas to floods
and not the inter-state disputes, is the cri-
criterion for setting up of these centres.
Based on the experience of working of these
centres, further units will be planned, wherever

y, for imph ation in the Fifth
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Synthetic Top-making Plant lying idle

7933, SHRI HARDAYAL DEVGUN:
SHRI JAT SINGH:
SHRI YAINA DATT SHARMA:

Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether it is a fact that there are three
synthetic top-making plants in the country
which have cost the country dearly in terms
of foreign exchange;

(b) whether it is also a fact that the plants
are lying idle because no allocation for the
import of raw material is being made to
these units; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) It is a fact that there
are three synthetic top-making plants in India
having imported machinery.

(b) and (c). Only two of the three plants
were reported to be lying idle. Arrangements
are being made by the State Trading Cor-
poration to assist three plants to obtain their
requirements of imported raw material
against export of synthetic tops andfor cut
staples to be manufactured from such
material.

Ordoance Factories in India and their Annual
Production

7936. SHRI JYOTIRMOY BASU: Wil

the Minister of DEFENCE be pleased to state:

(a) the number of Ordnance Factories in
the country and their annual production
value;

(b) the total number of employees in all
th= Ordnance Factories;

_(c) the number of factories which are in
the (i) primary metal producing group,
(iiy chemicals and explosi group, and
(iii) engineering and miscellaneous group;
(d) the number of factories which manu-
facture small arms and the return from
these units as compared to other public
sector enterprises; and )
(e) whether there is any labour. surplus
in Ordnance factories as a result of recent
strearmining of the production pattern?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) 28 (excluding Heavy
Vehicle Factory Avadie and the Accelerated
Freez Dried Factory, Tundla). The valve of
issues from these 28 Ordnance Factories
during the year 1968-69 was Rs, 102.95 crores
(Provisional).

() 1,24,965.
(c)(i) Primary metal producing
group —_
(ii)J Chemicals and explosive
group 3
(iii) E ing and miscell
neous group 15

The remaining 5 factories constitute the
Clothing and Equip group,

(d) 3 factories manufacture small arms,
Issues to the Services from the Ordnance
Factories are made on the basis of actual
production cost and the question of return
does not arise.

(e) There is some surplus capacity and
surplus labour only in the Ordnance Clothing
Factories on account of decline in the Ser-
vices” demand for clothing items.

Radio Peace and Progress Broadcast against
Jan Sangh and Swatantra Parties

7937. SHRI D. N. PATODIA: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government's aftention has
been drawn to a report in Hindnstan Times
of the Sth April, 1970 about the broadcasts
of the Radio Peace and Progress;

(b) whether in a recent broadcast the
Radio Peace and Progress has criticised the
Jana Sangh and the Swantantra parties for
their criticism of the Government's policies
on Arab-Israeli conflict and support of
Saigon with the aid of U.S. Central Intelli-
gence;

(c) whether Government have comsidered
it desirable to counter and refute such charges
and criticism of a private radio of U.5.S.R.
through the A.LR. or through the Indian
Embassy in US.S.R; and

(d) if so, the steps which have been taken
by the Indian Embassy in Moscow to counter
the above criticiem and if no stops have
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been taken, the reasons for Government’s
acquiring with the propaganda of the Peace
and Progress Radio broadcast?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir. '

(b) Yes, Sir.

" (¢) and (d). Government do not consider
that refutation in the manner suggestod is the
best course. Government, have - however
brought to the notice of the USSR Govern-
ment the undesirability of such broadcasts.

U. N. Secretary General's Talks with Indian
Envoy on Cambodian Sitoation

7938. SHRI HIMA‘[SINGKA:_ Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

-{a] whetll;er- the U.N. Secretary General
had discussed the Cambodian situation with
theIndian Envoy on the st Aptil, 1970;

(b) if so, the nature of the talks and the
proposals moved by the .U.N. Secretary
General in regard to Cambodia and the
steps proposed to be taken by Indian in this
regard; and

(c) Government’s reaction thereto?

' THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The U.N. Secretary Gi | had dis d
the Cambodian situation with the Acting
Head of the Permanent Mission of India
to the United Nations, on 31st March, 1970.

_(b)&!ldfc). Ithmwww:m

dis as ¢

Help to Pakistan for Karnafull and Tista
Projects

' 7939, SHRI V. NARASIMHA RAO:
Will ‘the: Minister of IRRIGATION AND
POWER be pleased to state the extent of
. help given to Pakistan by India in Karnafuli
and Tista projects?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): It was agreed at the Ministerial
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Level Conference on Indo-East Pakistan
Border Probi held in October, 1959,
that Inda will raise no objection to the deve-
lopmental activities in connection with the
Kamafuli dam project in East Pakistan on
consideration of submergence of some area
in the Mizo Hill district of Assam in India
and that the manner and extent of compen-
sation payable to India would be settled.

No help has been asked by or given to

Pakistan in the case of the Tista Project.
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Speech by Brig. Dalvi at Ahmedabad Alleging
Civilian Officers Responsibility in 1962
Conflict Setback

7941. SHRI BEDABRATA BARUA:
Will the Minister of DEFENCE be pleased
state;

‘(a) whether Government's attention has
been drawn to a speech by Brig. Dalvi at
Ahmedabad that civilian officers were
mainly responsible for the military set-
back in 1962 by delaying every decision at
their level;

(b) whther Government have taken any
steps to correct these defects; and

(c) if not, whether Government have
decided to enquire into the matter to find
out the truth?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) to (c).
Government have seen Press reports of a
speech made by Brig. J. P. Dalvi (Retired)
at Ahmedabad, recently, on “New Strategy
of Army: Military Organisation and Adminis-
tration”. These are the personal views of a
retired officer.

The House will recall that Brig. Dalvi's
personal views on the conduct of military
operations in NEFA in 1962 were the subject
matter of Starred Question No. 71 d
in the Lok Sabha on the 23rd July, 1969.
Government have nothing further to add.
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Sapply of Arms to Pakistan by U. S. A,
U. S. S. R, and Tarkey in 1969-70

7943. SHRI SHRI CHAND GOYAL:
Will the Minister of DEFENCE be pleased
to state:

(a) the estimated arms supply to Pakistan
by U.S5.8. R, U. S, A, and Turkey in
1969-70;
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(b) the estimated promised supply of
arms to Pakistan likely to mature in 1970
from the above countries;

(c) the estimated supply of foreign arms
to India in 1969 and 1970; and )

(d) the estimated disparity in the supply
of foreign arms and the steps taken by
Government to make up the deficiency?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH):
Information regarding military equipment
supplied by the Soviet Union to Pakistan
during the period January, 1969 to March,
1970 was given in a statement made by the
Minister of Defence in Lok Sabha on 8th
April, 1970, in response to a Calling Attention
Notice. According to available information,
the USA and Turkey have not supplied
lethal equipment to Pakistan during 1969-70.
Government have no reliable information on
arms if any, which these countries may have
agreed to supply in the future.

(c) and (d). It is not in the public interest
to disclose this information.

Setting up of an Atomic Power Project in
Punjab

7944. SHR1 SHRI CHAND GOYAL:
Will the PRIME MINISTER be pleased
to state:

(a) whether Punjab has demanded the
setting up in the public sector of an Atomic
Plant in Punjab;

(b) whether conditions for selecting a site
for an atomic plant are favourable in Punjab;

(c) whether conditions are equally favour-
able in Haryana and Chandigarh;

(d) whether Punjab and Haryana also
offer good consumption Centres for the
atomic energy: and

(e) whether Government have decided
to set up an atomic plant at any of the above
places?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) Yes, Sir. )

(b) to (d). Studies conducted by the Atomic
Energy .Commission which have taken into

(a) and (b).

consideration the demand for power have
revealed the need for installing new atomic
power capacity in the Northern Electricity
Region.

(e) The decision can only be taken when
the studies relating to the suitability of the
various sites in this region are completed
and resources are available.

Irrigation Schemes Under Indo-German
Collaboration

7945. SHRI KARTIK ORAON: Will
the Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether it is a fact that a number of
irrigation schemes have teen taken up under
the Indo-German Collaboration, all over the
country;

(b) if so, the details therof; and

(c) the names and places of such schemes
in Chota Nagpur and Santhal Pragana areas
of Bihar with estimated cost of each scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) (a) No project under the major and
medium sector or minor irrigation sector has
been taken up under the Indo-German
Collaboration.

(b) and (c). Do not arise.

Increase in Defence Expenditure Due to
Activities of Nagas and Mizo Underground
Hostiles in Assam, Tripura and Manipur

7946. SHRI KARTIK ORAON: Will
the Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that the defence
expenditure, due to Naga and Mizo under-
ground hostiles, has gone up in the border
areas of Assam and Tripura as also in
Manipur; and

(b) if so, details of expenditure accountable
to each group of hostiles ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) and (b).
As no separate accounts are maintained in
respect of the expenditure incurred for main-
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taining law and order in this region, it is not
possible to furnish the reguisite information.

Basis for Irrigation and Rural Electrification
of States and Union Territories
7947, SHRI KARTIK ORAON: Will
the Minister of IRRIGATION AND POWER
be pleased to state: '

(a) whether Government have evolved
any norm, taking into consideration the popu-
lations and food requirements of the various
States, as to the percentage of acres of cul-
tivable land that has got to be brought under
irrigation and rural electrification in respect
of all States/Union territories;

(b) if so, the details thereof; and

(c) if not, the basis upon which the
planning of irrigation and electrification is
carried out?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c). Water resources and
technologically favourable sites for their
exploitation are not uniformly distributed
in the country and the possibilities of irriga-
tion development would thus vary from
region to region. Further, “irrigation™ being
a State subject, the outlays on irrigation pro-
jects have to be accommodated within the
overall ceilings and the sectoral outlays of
the State Plans. Subject to these limitations,
irrigation projects in the States are geared
to securing a balanced development of the
regions within the States, meeting the require-
ments of food production and, in particular,
for meeting the special needs of backward
and drought affected areas.

Rural electrification schemes since 1966-67
have been re-oriented with a bias towards
energisation of clusters of pumping sets for
increasing agricultural production, During
the Fourth Plan, programmes of minor
irrigation will be dovetailed with rural electri-
fication schemes for energising clusters of
wells or tubewells.
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# fafirer ol & foFe wfasifa ok
el 7 faeelt a1 7% faweft w1 2%
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(&) TR AT I9F
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T FET G AT TG
Esseotial Qualification for the Post of

Coding Assistants in the Office of the
C.C.IL & E.

7950. SHRI SURAJ BHAN: Will the
Minister of FOREIGN TRADE be pleased
to state:

(a) whether it is a fact that the minimum
educational qualification for the post of
Coding Assistants in the Office of the Chiefl
Controller of Imports and Exports as specified
in a recent circular was B. A. II Class with
Economics, Statistics and Mathematics;

(b) whether cases of certain members of
the staff were considered by the authorities
concerned even when they were not eligible
in accordance with the standards indicated
in the circular; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Yes, Sir,

(b) and (c). All members of staff who
applied in response to the Circular in ques-
tion were called for interview, as the Recruit-
ment Rules were only in the draft stage.
However, the final selection has been made
from ampongst those who fulfil the educational
qualifications prescribed in the Circular.

wwtwy It o Fata
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Tulihal Aerodrome
7952, SHRI M. MEGHACHANDRA:
Will the Minister of DEFENCE be pleased
to state:

(a) whether some cultivated paddy fields
out of the patta land 4/231 I.W.T. Manipur
were used by the Allied Forces during the
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Second World War for the purpose of Tulihal
Aerodrome in Manipur and whether the
Court in charge A/F compensation. Mani-
pur, then senctioned an amount of Rs. 2654/-
in all as compensation on the 12th February,
1960 payable for the land;

(b) whether in the Court of the Munsiff
IIT, Manipur Ref. Title Suit No. 3 of 1966
with judgement announced on the 31st
January, 1967 the court issued a declaration
that a sum of Rs. 1427/- should be given to
Shri Soilam Thohil Singh of Ningombam
Basti, LW.T.;

(c) if so, whether the said compensation
share as fixed by the aforesaid court has
already been given to him by Government;
and *

(d) if not, the reasons for the delay in
giving away the compensation amount under
the judg: of the aff id Civil Court?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) to (d).
The information is being collected and will
be laid on the Table of the House.

Training of Officials of office of Chief Con-
troller of Imports and Exports in Foreign
Countries

7953. SHRI SURAJ BHAN: Will the
Minister of FOREIGN TRADE be pleased
to state:

(a) the number of officers in the Office of
the Chief Controller of Imports and Exports
sent abroad for training during the last
3 years;

(b) the period and nature of training
received abroad by them, separately, in the
organisation;

(c) whether services of all these officers
concerned are being used properly in the
same organisation; and

(d) how many of these officers have been
transferred out of the Department ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) 4 Officers.

(b) The period varied from 2 months to
12 months. The training pertained to export
promotion, technipues of foreign trade,
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exécutive training programme under Indo-
US Technical Cooperation Programme and
training in the General course for Economic
Development and Planning.

(c) and (d). The Services of all the four
officers art being utilised properly. Two of
them are working in the office of the Chief
Controller of Imports and Exports itself,
while the other two are working in the Minis-
try of Foreign Trade and the Small Industries
Services Institute, Kanpur.

Granting Asylums to Diplomats

7954. SHRI SITARAM KESRI: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state;

(a) whether it is a fact that there has been
considerable increase in defections by dip-
lomats and of granting political asylums to
them in the last two years by other countries;
and

(b) if so, Government’s stand on this
issue?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)and
(b). The Government of India are hardly
concerned in regard to asylum sought in or

granted by other countries. In so far as the
question of asylum within India is con-

cerned, our views have already been clari-
fied in this House in answer to Unstarred
Questions Nos. 360 and 403 on 14th Feb-
ruary, 1968. We do not recognise the right of
Foreign Missions in India to give asylum to
any person or persons within their premises.,
It is an established international practice
that the affording of asylum is not within
the purposes of a Diplomatic Mission,
Accordingly, all the Foreign Missions in India
have been requested to comply with this
established practice. :

Confirmation of Staff in Central Water and
Power Commission.

7955, SHRI ATAL BIHARI VAJPAYEE:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that there are large

ber of per posts available in the

grade of Assistant Directors in the Central
Water and Power Commission;
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(b) if so, whether no confirmation is rrl.ad.e
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decades of planned development and the
total expenditure incurred by the Central

since 1965 though a large ber of elig

officers are available;

(c) whether it is a fact that some of the
officers working in the senior grade for
sometime are not confirmed as Assistant
Directors;

(d) whether since 1964 recruitment are
made in grade of Assistant Directors through
Union Public Service Commission Examina-
tion against permanent vacancies while
officers referred to in parts (b) and (c) were
not even considered for confirmation; and

(e) if so, the reasons thzrefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) A number of permanent posts
in the grade of Assistant Director are at
present available in the Central Water and
Power Commission for being filled substan-
tively.

(b) and (c). Most of the officers appointed
against permanent posts from 1965 onwards
have already been confirmed. Confirmation
of officers recruited against temporary posts,
some of whom are also working in higher
grades is, however, pending the finalisation
of their interse seniority.

(d) Since 1961, direct recruitment to
the grade of Assistant Director is being made
in the Central Water and Power Commis-

Government for such schemes all along the
coast during the said period; and

(c) the percentage of the Central assistance
for the coastal preservation scheme given to
Orissa Government to the total expnditure.
incurred by the Central Government in this
behalf and the percentage of coastal belt to
be preserved by the Orissa Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) No assistance as such was being
given to the State Governments for preven-
tion of sea erosion along the coast, as anti-
sea erosion schemes formed part of the flood
control programme, for which Central loan
assistance was being given  till 1968-69.
However, beginning from the Fourth Five
Year Plan, the Central assistance is being
given to the States, in the form of Block
grants and loans without being tied up to
any particular scheme or head of develop-
ment.

(b) and (¢). Do no arise.
Danapur Cantonmen! Board

7957. SHRI RAMAVATAR SHASTRI:
Will the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that the authorities

sion both against per and TY
posts on the results of the Cnmbmed Engi-
neering Services Examinations.

(e) The intention behind making perma-
nent vacancies available for direct recruits
through UPSC examination was to attract
candidates with higher ranks.

Assistance to States for Prevention of Sea
- Erosion
7956. SHRI D. AMAT: Will the Minis-
ter of IRRIGATION AND POWER be
pleased to state:

(a) whether any assistance has baen given

to the State Gover in with
the prevention of sea-erosion along the
coasts;

(b) if so, the extent of such aid given to
the Orissa Government during the last two

of the Cantonment Board of Danapur have
for sometime past been collecting a monthly
amount of Rs. 3.00 from all holdings with
water connections over and above the other
parments they are entitled to collect under
the law;

(b) if so, since when this collection is
being made;

{c) whether it is a fact that the relevant
bye-laws provide for no such levy;

(d) if so, under what law the collection is
being made;

(e) whether it is also a fact that recently
a number of domestic connections have

been cut off during February and March,
1970 on the ground that this additional and

unauthorised levy was not being paid; and
() if so, the justification therefor?
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THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) to (f).
Since 1958, the Cantonment Board is collect-
ing a water rate of Rs. 3 per month in addi-
tion to the water tax for each premises having
water connection. Only two water connec-
tions were cut off during February and March
1970 for non-payment of water rate, and both
these connections have since been restored.
The authority under which the water rate is
collected and the authority therefor is being

ined and a will be laid on
the Table of the House,
g & 919 $I
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Rehabilitation of Ex-Servicemen in Madhya
Pradesh in Civil Employment

7962. SHRI G. C. DIXIT: Will the
Minister of DEFENCE be pleased to state:

(a) whether Government have formulated
the procedure for impl ion of sct
for the rehabilitation of ex-servicemen of
Madhyva Pradesh in civil evisloyment:

(b} if so, the details threof; and
(c) the ber of ex-servi
tated during the last one year?

rehabili-
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THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) and (b).
The following measures for the rehabilitation
of ex-Servicemen in civil employment are
available to ex-Servi belonging to
Madhya Pradesh as in other States:—

(i) Ex-Servicemen are accorded Prio-
rity Il in the matter of submission
of names against Central Govern-
ment vacancies.

(ii) Reservations of 20%; of permanent
vacancies in Class IV and 109 of
permanent vacancies in Class IIT
posts till 30-6-1971. Temporary
vacancies which are of 3 months or
more duration are also now included
in the reservation scheme.

(iii) Relaxation of age to the extent of
military service plus a grace period
of three years,

(iv) Relaxation of minimum educational
qualification for recruitment to the
posts of Peon, Jamadar, Deftry,
Watch and Ward and Record
Sorter.

In addition, Madhya Pradesh Government
have also reserved 5% of the permanent
vacancies in all Class III and Class IV posts
for ex-Servicemen.

(c) During 1969, 413 ex-Servicemen were
placed in civil employment in Madhya Pra-
desh by the Employment Exchanges.

HEW FINF LT ST AT IR qWq
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Exp-ort of Commodities from Maharashtra

7966. SHRI N. R. DEOGHARE: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) the names of commodities which are
exported outside India from Maharashtra
State;

(b) the total amount of foreign exchange
earned by these exports during the last three
financial years; and

(c) the names of countries to which they
are exported?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) to (c). State-wise
statistics of exports are not maintained. An
Export Potential Survey on Maharashtra
is being prepared by the Indian Institute of
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Foreign Trade which will give broad indica-
tion on Maharashtra’s achievement and
potential in terms of Commodities working
in export and with export potentiality.
Supply of Newspap and Magazines to
Jawans

7967. SHRI N. R. DEOGHARE: Will
the Minister of DEFENCE be pleased to
state:

(a) the names of daily, weekly and monthly
newspapers and magazines which are being
made available to jawans for reading;

(b) whether any novels are also provided
to Jawans for reading; and

(c) if so, the nature of such novels?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) No news-
papers, magazines or periodicals other than
Government publications are officially sup-
plied to the troops. Newspapers and periodi-
cals are purchased by the units concerned
according to their requirements.

(b) and (c). Books and novels of general
interest and of recreational nature have been
p d out of the Mational Defence Fund
for the benefit of troops in forward and
isolated areas,
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Irrigation Facilities in Vidarbha Region of
Maharashtra

7969. SHRI DEORAO PATIL: Wil
the Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether Government are aware that
no irrigation facilities are provided in
Vidarbha region of Maharashtra State, in
which the scarcity of water for farming and
drinking prevails, and
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(b) if so, the steps taken by Government
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). The irrigation in
Vidarbha region from major and medium
schemes prior to the Plans was about 1 lakh
acres. The schemes taken up so far during
the Plans, will provide on full development
irrigation to about 4.3 lakh acres.
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Rate of Power Supply to Kotah

7971. SHRT ONKARLAL BOHRA:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the average rate per unit of electric
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power supplied to the factories of D.C.M.
and J.K. Synthetic and allied units at Kotah;

(b) the average rate per unit of power
supplied to the factories in public and private
sectors in Kotah and in other cities of
Rajasthan;

(c) the justification for discrimination in
charging these rates; and

(d) how much loss Government have
suffered due to this discriminatory policy and
who are responsible for this loss?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The average rates per unit of
electricity for a maximum demand of 25 MW
at 807 load factor are as follows:—

(i) Factories of D.C.M.

Shriram Rayons — 7.8 paise
Shriman Vinyl & Chemical

Industries — 3.0 paise

(ii) J. K. Synthetics — 7.8 paise

(b) The rates for power supply to M/s Shri-
ram Vinyl & Cbemical Industries in the
private sector and to Hindustan Zinc Ltd.
Udaipur and Hindustan Copper Ltd. Khetri
in the public sector are on a negotiated basis.
The average rate of power supply to Hindus-
tan Zinc and Copper Projects is 7.5 paise
per unit. For other large industries in Rajas-
than, the ordinary tariff rates of the Rajasthan
State Electricity Board are applicable, The
average rate per unit according to the usual
tariff schedule of the Rajasthan State Electri-
city Board is 7.8 paise per unit for a maxi-
mum demand of 25 MW at 807 load factor.

(c) and (d). Under section 49 of the Electri-
ity (Supply) Act, 1948, the State Electricity
Board can fix tariffs for the supply of electri-
city having regard to the geographic posi-
tion of any area, the nature of supply, the
purpose for which the supply is received and
any other relevant factor. The special cir-
cumstances which justified a negotiated rate
for power supply to M/s Shriram Vinyl &
Chemical Industries were that this industry
was a power intensive industry working at
about 98%, load factor. This industry was
also located near the generating station.
The rate was negotiated in 1961 when the
cost of generation from the Chambal Hydel
Scheme was anticipated as 2.81 paise per
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unit at 90% load factor. The rate is due for
revision from 1.1.1971. For similar consi-
derations in respect of load factor and the
power intensive nature of the industry, a
negotiated rate has been fixed for the Hindus-
tan Zinc and Copper Projects in the public
sector. As the rates have been negotiated
because of the special nature of the industries,
the question of loss being sustained by the
Rajasthan State Government does not arise,
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Share of Madhya Pradesh In Power of Rihand

Project U. P.

| 7974. SHRI S. S. KOTHARIL:
SHRI HUKAM CHAND
KACHWAL
SHRI A. 5. SAIGAL:

SHRI JAGANNATH RAO
JOSHI:

SHRIMATI MINIMATA AGAM
DASS GURU:

* Wil the Minister of TRRIGATION AND
POWBR_be pleased to state:

(a) the share of Madhya Pradesh State in
‘the power of Rihand Project in U.P. according
to Sachdev Committee’s report;

(b) the actual supply made by U.P., the

period during which this was made, and the
for its discontinuance;

(c) the action which is proposed to be
taken to ensure the supply to Madhya Pra-
desh in accordance with Sachdev Committee’s
Report?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) According to the Sachdev Com-
mittee, Madhya Pradesh share is 15% of
power based on energy available at Rihand
from year to year.

(b) Power supply to Madhya Pradesh was
commenced on 16-11-1968 and it was dis-
continued with effect from 17-11-1969. During
this period, 3.85 million kWh was supplied.
Madhya Pradesh was drawing power supply
during daytime only and opening out the
feeders during night. This resulted in certain
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operational difficulties. The power supply
was, therefore, discontinued.

() A settlement has since been reached
and the power supply is expected to be re-
sumed‘_shon!y.

Share of Madhya Pradesh in Power Sapply
from Hirakand Project

7975. SHRI S. S. KOTHARI:
SHRI HUKAM CHAND
KACHWAI:
SHRI A. S. SAIGAL:
SHRI JAGANNATH RAO JOSHI:

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether a major percentage of tae
catchment area of Hirakund project lies in
Madhya Pradesh and whether some villages
in that State have been submerged by it;

(b) whether the Government of Madhya
Pradesh have on that account among other
requested fixation of share of power and the
rate of supply from the said Project;

(c) if so, whether that has been fixed and
if so, the quantum thereof; and

(d) if not, the reasons therefor, a.ndthedm‘.e
by which this would be fixed?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Yes, Sir.

(b) to (d). It has been agreed that 5000
kw of power would be supplied from Hira-
kud to Madhya Pradesh The raue of supply
is yet to be finalised in di
the State Governments.

mmc«umhdm'nfhnhm

7976. SHRI RAM AVTAR SHARMA:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that the High Com-
missioner of Pakistan in India recently visited
Ajmer in Rajasthan without informing
Government or the Government of Rajasthan
and met some people there;

(b) whether it is also a fact that to conceal
his identity he motored the distance without
flying Pakistani flag on the motor;
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(c) whether it is further a fact that he had
a dinner with Nawab Aminuddin of Loharu,
Public Works Minister of Rajasthan; and

(d) if so, the reaction of Government in
the matter and the steps Government are
taking to curb such movements of Pakistani
Diplomats in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to
(). The Pakistan High Commissioner visited
Ajmer on 25th October, 1969. The Pak
High Commissioner notified us as required
under our rules and c d the Coll

made to rotate the officers and staff, keeping
in view administrative convenience, the
ability and aptitude of the officers, etc.

(b) Yes, Sir.

Number of Divisions/Workcharged Staff mmder
Flood Control Wing of Delhi Administration

7978. SHRI LATAFAT ALI KHAN:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the number and names of Divisions
under the Flood Control Wing of the Delhi

.. .
A ration;

of Alwar and Ajmer on telephone for reserva-
tion of accommodation in the respective
Circuit Houses. It could not be ascertained
whether the High Commissioner covered
the distance without flying the Pakistani
flag on his vehicle but the vehicle was ob-
served without the flag at Ajmer. On his
return form Ajmer, the Pak High Commis-
sioner and his family were entertained to a
private lunch at the residence of Shri Amin-
un-din, P.W.D. Minister, Government of
Rajasthan on 27th O , 1969,

(d) It was a normal visit.

Transfer of Staff in Office of Chief Controller
of Imports and Exports

7977. SHRI SURAJ BHAN: Will the
Minister of FOREIGN TRADE be pleased
to state;

(a) whether it is a fact that in accordance
with certain standing instructions, no member
of the staff can remain in Licensing or Admi-
nistration Division of the Office of the Chief
Controller of Imports and Exports for a
period of more than 2 or 3 years;

(b) whether it is also a fact that in some
cases members of the staff have been allowed
to continue in one Division for a period
beyond six to ten years; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (c). There is no
hard and fast rule according to which no
member of staff can remain in a particular
Section or Division for more than 2 or 3
years, However, periodical transfers are

(b) the number of workcharged staff em-
ployed, category-wise, in each Division;
(c) the scale of pay, category-wise; and

(d) whether the scales of pay have been
notified in the Gazette?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a)to (c). A statement is laid on the
Table of the House. [Placed in Library. See
No. LT-3347/70].

(d) The pay scales of the workcharged staff
were fixed by the Chief Engineer, Flood
Control, Delhi Administration on the basis
of pay scales of similar categories of work-
charged staff employed under the Ministries
of Irrigation and Power, Works and Housing
or those fixed in workcharged Manual of
Central Public Works Department, which
were notified in the Gazette of India under
Central Civil Serfvices (Revised Pay) Rules
1960,

Workcharged Staff in Flood Control Wing
of Delhi Administration

7979. SHRI LATAFAT ALI KHAN:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the number of work-charged staff in
the Flood Control Wing of Delhi Adminis-
tration;

(b) the number of them who are contri-
buting to the Provident Fund;

{c) whether the Provident Fund to which
such staff are contributing is General Pro-
vident Fund or Workmen's Contributing
Provident Fund;
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(d) whether the Provident Fund accounts
are maintained in the Divisional Offices of
Flood Control Wing or any other office;

(¢) whether the contributors have been
supplied with statements of accounts for
1968-69; and

(f) if pot, when it is proposed to supply
the said statements to them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The number of workcharged
staff as on 1-4-1970 is 300.

(b) 256 (as on 1-4-1970).
"(c) They are contributing to the Work-
men’s Contributory Prévident Fund.

{d) The accounts are being maintained in
the Divisional offices of Flood Control Wing.

(e) Yes, Sir.

(f) Does not arise.

Delay in Issue of Certificates in Regard to
Indian Employees in U. K.

7980. SHRI LOBO PRABHU: Will the
Minister of EXTERNAL AFFAIRS  be
pleased to state: .

(a) the average time taken to furmsh
certificates in confir i of ed ti
qualifications of Indian employees in U.K.
since it has been stated that it extends to two
to three years during which time the emplo-
yees draw only one third of their salaries;

(b) whether any complaints were received
about such delays and whether any steps
generally or against individual officials were
taken; and

(c) whether any inspection is done by
outside agencies of the office of the High
Commission to improve its working at least
to the level of other Government offices?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to
(c). The question apparently relates to the
appointment of Indian teachers in the UK.
The UK Department of Education and Science

quires Indian appli seeking hing
posts in British schools to obtain verifica-
tton of their qualifications and teaching exd
perience in India from their Universities or
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Schools in India to be sent direct by the
University or the Director of Public Instruc-
tion to the Department of Education &
Science, London. The High Commission of
India, London do not issue such certificates.
The delay in obtaining the certificates occurs
in India. The High Commission, whenever
approached, offers such help to Indian
teachers in obtaining the required certifi-
cates as is possible by writing to the authorities
concerned in India. Under the UK Govern-
ment regulations, the teachers can be paid
their prescribed salaries only after the
required certificates are received from the
Indian authorities.
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Creation of Indian Foreign Trade Service

7985. SHRI DEVINDER SINGH
GARCHA: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether any suggestions have been
received by Government recently for the
creation of Indian Foreign Trade Services
to help export markets;

(b) if so, the details thereof; and

(c) the action Goverment propse to take
in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) No, Sir.

(b) and (c). Do not arise,

weq 930 § art-Iaraen gfcgem

w1 o
7987. =Y fio o ffwa: v
feark o gy welt a8 79 A F
w3 fir

() =1 wewgw ¥ agiage
e ¥ g ata & fase o
AT Ay aFSET S1 T s g
g =1 oftra fafr M e H
fratfe awg & spa I wr e;

APRIL 29, 1970

Written Answers 156

(=) =fz =, &Y =% =7 wrow
& AR '

() v atw Fex 7@ AQW
9 F qwaTq @ feae i Ay
Feramd &Y w¥ehy-?

fea§; o Fererey Hatvew # wq-Hat
(vt fadvar wam): (%) & ()
SITHTE EFEHY &Y 97 Y & W |qwr
@ T T AT

Modern Tea Factory at Palampar

7988. SHRI HEM RAJ: Will the Minis-
ter of FOREIGN TRADE be pleased to
refer to the reply given to Unstarred Question
No. 2512 on the 11th March, 1970 and state:

(a) whether report of the Himachal Pra-
desh Government has since been received
for setting up a modern type of tea factory
at Palampur; and

(b) if so, the cost of its construction and
the place where it will be located ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) No, Sir. No formal
proposal has been received. -

(b) Does not arise.

Per Capita Availability of Power in South
Bihar, North Bibar and Whole of India,
Per Amuam

7989. SHRI BHOGENDRA JHA: Will
the Minister of IRRIGATION AND
POWER be pleased to refer to the reply given
to Unstarred Question No. 4742 on the 1st
April, 1970 regarding per capita availability
of power in South Bihar, North Bihar, and
whole of India and state:

(a) the steps being taken to bridge the gap
in the per capita availability of power in
North and South Bihar; and

(b) the per capita availability of power
in the District of Darbhanga and the steps
which are being taken to improve the
position?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER. (SHRI SIDDHESHWAR PRA-
SAD): (a) Bihar State Electricity Board
has proposed further expansion of generating
‘capacity by 110 MW in North Bibar during
‘the Fourth Plan with a view to reduce the
difference in per capita availability of power
in North Bihar & South Bihar;

(b) The per capita availability of power in
Darbhanga District is 1.29 kwh at present.
The position is expected to improve after the

xtension of 132 KV sy and establishment
-of a mew grid substation in Darbhanga Dis-
trict during the next two years.

Acquisition of Land by Beas Project
Aathorities

7990, SHRI HEM RAJ: Will the Minis-
ter of IRRIGATION AND POWER be
pleased to refer to the reply given to Un-

. starred Question No. 5515 on the Tth April,
1970 and state:

(a) whether it is a fact that the Beas Pro-

" ject authorities are surveying and fixing the

land boundary for the acquisition of land for

the realignment of the Kangra valley Railway
line;

(b) whether it is also a fact that the pro-
ject authorities have indiscriminately felled
the trees, removed the hedges of the fields

. and spoiled the standing crops while making
their survey of Village Ghar Jarot in Tehsil
Dehra instead of Banjar land area;

(c) whether it is further a fact that the
Department has not paid any compensation
for the felled trees and the damaged crop;

(d) if so, the action taken by Government
thereon; and

te) whether Governmeant will spare the
-.agricultorable land of the Kisansand make
their survey for acquisition through the
Banjar land?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The Beas Project authorities are

. taking steps to acquire land as per alignment
and land boundaries furnished by the
MNorthern Railway for the re-alignment of the
Kangra Valley Railway Line.

(b) No, Sir.

(c) and (d). Does not arise,

() The alignment through Banjar land
has been examined by Railway authorities
and found to be uneconomical.

Charter of Demands submitted by Tea Board
Employees

7991, SHRI S. M, KRISHNA: Will the
Minister of FOREIGN TRADE be pleased
to state:

(a) whether it is a fact that the employees
of the Tea Board have submitted a charter
of demands;

(b) if so, whether Government have con-
sidered the same; and

(&) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Yes, Sir.

(b) and (c). The Charter of demands is
under consideration of the tea Board of India.

Export of Silver

7992. SHRI GEORGE FERNANDES:
Will the Minister of FOREIGN TRADE be
pleased to state:

(a) the total quantity of silver exported
during the last three years; and ’

(b) the total of forei hang

earned through the export of silver?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). A statement
indicating the quantity and value of silver
exported is laid on the Table of the House.
[Placed in Library. See MNo. LT-3348/70].

Compulsory Retirement of Cel. D. B. Vohra
in Rank of a Major

7993, SHRI GEORGE FERNANDES:
Wil the Minister of DEFENCE be pleased
to state:

(a) the circumstances in which a former
Commander of EM.E. Centre, Kamptee
was compulsorily retired in the rank of a
Major;
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(b) whether it is a fact that there was a
‘charge of embezzelment of Rs. 2.4 lakhs
against him;

(c) whether Government have received a
representation from a Member of the
Kamptee Cantonment Board making allega-
tions against him; and

(d) if 5o, the action taken thereon?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) As a
result of the findings of a Court of Inquiry
appointed to investigate into certain allega-
tions against the officer, he was awarded
‘serve displeasure’ of the Chief of the Army
Staff, and was also ordered to be reverted
from the rank of Acting Colonel to Acting
Licut. Colonel. The officer, however, requested
for premature retirement so that he could
be saved the indignity and embarrassment of
having to serve in a lower rank under his
juniors. The request was acceded to and he
was allowed to retire with effect from 24-1-
1967. Since the officer was not substantive
in the rank of Lieut. Colonel, he retired in the
rank of substantive Major.

(b) to (d). Two letters dated the 28th
March 1970 and 17th April 1970 have been
received from a member of the Cantonment
Board alleging that a former Commandant
of the EME Centre, Kamptee, was compul-
sorily retired after embezzling a sum of
Rs. 2.4 lakhs of Government money, that
he had made unauthorised constructions in
his bungalow and was in arrears of Canton-
ment Board taxes to the extent of Rs. 2,000/-.
The circumstances in which the officer was
permitted to retire have been indicated above.
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(a) whether the Atomic Energy Establish-
ment, Bombay is conducting experiments on
nuclear desalination of sea water;

(b) if so, the outcome thereof;

(c) whether the economics of setting up
nuclear power-cum-desalination unit pear
Bombay has been considered by Government
of Atomic Energy Establishment;

(d) if so, the details thereof; and

(e) whether Government would consider
undenakmg prehmmury work to set up a

cum-power unit to meet
the power and waterrequirements of Bombay ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) Such experiments are proposed. to be
conducted.

(b) Does not arise.

(c) and (d). Only certain preliminary eva-
luations have been made.

(¢) Further detailed studies have to be
conducted before any work can be under-
taken.

Musi Project

7995. SHRI G. 5. REDDI: Will the
Minister of IRRIGATION AND POWER
‘be pleased to state:

(a) whether it is fact that a large volume
of water is being wasted from the left Bank
Canal by letting out the water into Musi
River; and

(b) whether there is a proposal of having

ary p 1 canal under construc-

Mo material has been fi led in support
of the allegation of embezzlement of Govern-
ment money. The Centonment Board is
examining the allegation of unauthorised
constructions. As ragards arrears of Canton-
ment dues, a sum of Rs. 327.89 is due from
him to the Cantonment Board. The Can-
tonment Board authorities are taking steps
to recover the same,

Nuclear Desalination of Sea Water

7994. SHRI GEORGE FERNANDES
* SHRI DEORAO PATIL:

Will the PRIME MINISTER be p!eased
to state:

uontoﬁl.ltheMus:Projea?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) No, Sir

(b) Some lift irrigation schemes are under
investigation.
Expenditure for Power Generation Scheme
mnder Nagarjumasagar Project

7996. SHRI G. S. REDDI: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) the estimated expenditure for the Power
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Geperation Scheme under Nagarjunasagar
Projeet;

(b) the amount likely to be spent during
the Fourth Five Year Plan in view of the
fact that pen-stock pipes of 15 feet diameter
are already there;

(c) if this scheme is not included in Fourth
Five Year Plan, the prospects of its being
taken up otherwise; and

(d) whether it is a fact that high potency
transmission lines had already been laid from
the Dam site linking Hyderabad, Tunga-
bhadra, Sreesylam and Ramagundam ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The Power Generation Scheme
under WNagarjunasagar Project (Pumped
Stordge Hydro Electric Scheme) is estimated
to cost Rs. 675 lakhs.

(b) and (c). The scheme has not so far
been approved.

(d) Yes, Sir.

Production of Jute

7997. SHRI MANIBHAI J. PATEL:
SHRI DEVINDER SINGH
GARCHA:
SHRI S. K. TAPURIAH:
SHRI N. K. SOMANI:

Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether in view of the current high
prices and the shortage of jute goods,
Government-propose to formulate a scheme
to increase the production thereby bringing
the prices down to a more reasonable level;

(b) if so, the details thereof;

(c) whether it is a fact that unless availabi-
lity of goods for export was increased a
further reduction or abolition of export
duties would not result in pushing up ex-
ports; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). There is a
general awareness in the jute industry about
the meod to increase production and to bring
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down prices to more economic levels, The
industry is taking measures in this direction.

(c) and (d). Export duties on certain types
of jute manufactures have been abolished
whereas in the other cases the duties have
been considerably reduced. Gowvernment
do not consider that further reduction of
export duties on jute manufactures at the
present juncture will help in pushing up
exports in view of the current shortage of
production and high prices.

Annual Function of Ex-Servicemen League

7998. SHRI HEM RAJ: Will the Minis-
ter of DEFENCE be pleased to state:

{a) whether the annual function of the
Ex-servicemen League was inaugurated by
the President at Delhi on the 10th April,
1970,

(b) if so, the grievances which were
enlisted by them;

(c) whether Government propose to lay
a copy of the same on the Table; and

(d) if so, which one of them has been
taken notice of by Government for accep-
tance 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) The
President did not inaugurate the annual
gensral meeting of the Ex-servicemen League.
He, however, met a gathering of members
of the League before the annual meeting was
held.

(b) to (d). The pr ngs of the a 1
function have not yet been received by
Government.

Sewage Canal of Magrahat (West Bengal)

7999. SHRI K. HALDER: Wil the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether the United Front Govern-
ment of West Bengal have submitted a scheme
for implementing the sewage canal of Magra-
hat in the District of 24 Pargapas:

(b) whether the said scheme will be taken
up in the present Plan period; and

(c) if so, the details thereof?
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THE DEPUTY MINISTER IN THE
MINISFRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (¢). The Government of West
Bengal had submitted a Scheme estimated
to cost Rs. 3.51 crores for drainage improve-
ments in the Mograhat Basin in West Bengal.
The Scheme is in two parts, the Eastern one
covering the areas which could be drained
into the Piali river and the Western draining
into the Hooghly river. After discussions at
the Centre and the State, it was felt that
phase covering areas of Piali river be taken
first as its implementation will give relief
to Western areas as well. This part of the
Scheme to be called “Eastern Mograhat
Basin Drainage Scheme” is being worked
out in detail by the State Government.

The Scheme has not been included by the
State Government in their Fourth Plan
proposals. The State Government have,
h , requested the Planning Commission
to give special assistance outside the Plan
for the implementation of the Scheme. How-
ever, the irrigation and flood control pro-
gramme in the Fourth Plan of West Bengal
is under finalisation and the implementation
of the Scheme will depend on the available
resources.

Diplomatic and Trade Relations with Foreign
Countries

8000, SHRIMATI SUDHA V. REDDY:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state the names of countries
with whom India has no diplomatic or trade
relations so far; and the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): The
names of independent countries with which
India has no diplomatic relations at present
are:—

Albania, Botswana, Chad, Dominican
Republic, Ecuador, El Salvador, Guatemala,
Haiti, Honduras, Iceland, Israel, Lesotho,
Nauru, Nicaragua, Nigar, Portugal, South
Africa, West Samoa, Swaziland and Equato-
rial Guinea.

The reasons for not having diplomatic
relations with these countries are indicated
below in brief:—
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Albania: Concurrent accreditation in sus-
pension in view of her unfriendly attitude
towards India.

Israel: Though India recognises Israel,
no diptomatic Mission has been established
in consideration of India’s overall national
interests.

Portugal: Diplomatic relations were
broken off as a protest against her repressive
colonial policies.

South Africa: Diplomatic relations were
broken off as a protest against that country’s
policy of apartheid. Botswana, Chad, Domi-

nican, Republic, Ecaudor, El Salvador, Gau-
la, Haiti, Honduras, Iceland, Lesotho,
Nauru, Nicaragua, Niger, West Samoa,

Swaziland and Equatorial Guinea: Diplomatic
missions have not yet been established owing
to financial stringency.

The names of independent countries with
whom we do not have trade relations at
present are:—

(i) South Africa
(ii) Portugal.

South Africa: In view of their policy of
apartheid, no trade relations are maintained.

Portugal: No trade relations in vicw of
its repressive colonial policy.

U. S. investment in India

8001. SHRIMATI SUDHA V. REDDY:
Will the Minister of FOREIGN TRADE be
pleased to state:

(a) whether representatives of the U.S.
Government expressed concern to him during
his recent visit to USA about a ‘Chilly Climate
for US investment’ as reported in the press;
and

(b) if so, the reasons, if any, advanced by
them in this connection and the reaction of
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). During dis-
cussions which the Indian Trade Delegation
bad with the U.S. Administration, mention
was made by the U.S. Officials of American
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business showing less interest in India as
far as investments were concerned. Delay
in arriving at decisions involving U.S. invest-
ments in India was quoted as main factor.

The Indian Delegation explained the
Industrial Policy of the Government. It is
considered that the investment climate in
India is quite satisfactory and a number of
facilities and incentives are available to
foreign investors within the broad frame work
of the Government’s policy on foreign invest-
ment and collaboration. Such facilities
include non-discrimination against foreign
capital once.it is admitted into the country,
freedom of remittance of profits and dividends,
avoidance of double taxation of income and
various reliefs and exemptions to foreign
companies and investors in the matter of
taxation of dividends, royalty and know-how
fees, income tax exemption to technicians
etc. With the constitution of the Foreign
Investment Board and the publication of
Government’s guidelines, applications for
foreign investment/collaboration are being
disposed of much more speedily than in
ghe past.

Per Capita Income

8002. SHRI BENI SHANKER SHARMA :
Will the PRIME MINISTER be pleased to
state:

(a) the per capita income during the last
three years and how the same is arrived at;

(b) the highest and lowest wages paid to
an unskilled labourer in Public and Private -
Sectors separately during the same period;

(c) the average income of an agriculturer
labourer during the last three years;

(d) the highest and lowest income earned
by an individual during the years 1968 and
1969 or any two years for which figures may
be available; and

() how the gap between these two is pro-

posed to be bridged?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
a) The per capita income for the country
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during the last three years is indicated below:

Year At current At constant
Fnca (1960-61 prices)
Rs.) (Rs.)
1966-67 (P)  471.2 3024
1967-68 (P)  542.9 3213
1968-69 (Q)  Not 319.3
available
(P)—Preliminary Estimates
(Q)—Quick estimates

The methodology of the calculation of
Gross and Net National Product as well as
per capita estimates thereof is described in
the publication entitled, ‘Brochure on revised
series of Net National Product for 1960-61
to 1964-65. copies of which are available in
the Liberary of the Lok Sabha.

(b) The minimum rates of wages for dif-
ferent categories of workers are fixed by the
appropriate authority (the Central Govern-
ment, State Governments and Governments
of Union Territories) under the Minimum
Wages Act, 1948, for the industry as a whole
and no distinction is made between Public
and Private Sectors. The information relating
to minimum wages fixed for lowest paid
unskilled male workers by various scheduled
employments are published annually in the
Indian Labour Statistics (ILS) issued by the
Labour Bureau, Ministry of Labour, Employ-
ment and Rehabilitation. ILS also contains
information on the range of minimum wages
in various States.

(c) The information on income of agri-
cultural labour house-holds is not being
collected annually on a regular basis. Ac-
cording to the Rural Labour Enquiry con-
ducted by the Labour Bureau, Ministry of
Labour, Employment and Rehabilitation, the
average annual income of an agricultural
labour household during 1963-64 which is
the latest year for which the data is available,
was placed at Rs. 660.19. Taking into account
the average size of the households the per
capita average annual income works out
to Rs. 147.69.

(d) The required information on highest
and lowest income earned by an individual
is not readily available. The Incometax
statistics for the year 1966-67 indicate an
average annual income of Rs. 9.9 lakhs in
the highest bracket of income (Rs, 5 lakhs
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and above) for individuals assessed to tax
that year. Similar figures for the year 1967-
68 are not yet available. It may also be added
that the figure of Rs. 9.9 lakhs refers to in-
comz subject to Central income-tax only.
Similar information is not available for the
lowest income group. However, according
to the 22nd round of NSS 10% portion of
the population having the lowest consump-
tion expenditure accounted for 3.2% of the
total consumption expenditure in 1967-68.

(e) One of the principal objectives of our
development plans has been to reduce eco-
nomic inequalities in the country and this
is sought to be achieved throuwgh various
fiscal and non-fiscal measures such as levy
of direct tax at progressively increasing
rates both on individual's income and his
wealth, higher rates of taxes on luxury goods
consumed by the well-to-do sections of the
society, expansion of employment oppor-
tunities, extension of cooperative sector in
industries and distributive trade, increased
facilities for development of small scale and
village industries, maintenance of the public
d:strlbutmn system in essential commod:tles
such as foodg , etc. The nationalisatic
of banks is also mtcnded amonpt otber
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1963. The Farakka Barrage proper, the Feeder
Canal and the Jangipur Barrage were sche-
duled to be completed substantially by
June, 1971. But on account of labour unrest,
there has been a slowing down of the pro-
gress of the construction of the Farakka
Barrage Project.

{b) The revised sanctiomed estimated cost
of the Project is Rs. 156.293 crores. The
extent of increase in the cost of the praject
will depend on how soon the conditions of
work return to normal and therefore it is not
possible of accurate computation at this
stage.

Increase in Production of Shaktiman Trocks

8004. SHRT BENTI SHANKER SHARMA:
Will the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that the factories
manufacturing Shaktiman trucks are now in
a position to increase their production and
besides meeting the demands of the army
will be able to release a good number of them
for civilian use;

(b) if so, the number of such trucks to be

things, to meet the credit requ of
the weaker and hitherto neslected sections of
the society., The Government are also exa-
mining in all its aspects the question of im-
posing ceilings on urban property. The draft
Fourth Five Year Plan, as also the proposals
contained in the budget for the year 1970-71,
indicate a number of schemes to help the
weaker sections of the country.

Completion of Farakka Barrage Project

8003. SHRI BENI SHANKER SHARMA :

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) when the work on the Farakka Barrage
was started and what is the target date for
its completion; and

(b) what was the estimated cost and how
the same is likely to be affected in case the
execution of the work is delayed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The work on the Farakka
Barrage Project was started in November,

leased for civilians annually and whether
it will be able to meet the civilian demand in
full; and

(c) their approximate price and whether
the same will favourably compete with that
of the Tata-Mercedes or Leylands?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) to (c). The Shaktiman pro-
duction lines in different Ordance Factories
are being shifted in stages to the New Vehicle
Factory at Jabalpur which is expected to
start regular production by 1972-73. The full
capacity of 6,000 trucks per year is expected
to be attained by 1975-76; the upachy

ilable after the Defi

ments would be used r.o manufactore trl.wh
for the civil market. The need to bring the
price to a competitive level will be kept in
view,

Radars required to cover the Entire Couniry
during Air Raids

B005. SHRI S. A. AGADI: Will the
Minister of DEFENCE be pleased to state;

(a) whether any estimate has been made
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for the number of Radars required to cover
the entire country during air raids;

(b) if so, the estimated number of radars
required;

{c) whether any attempts have been made
to instal sufficient number of Radars; and

(d) if so, the details thereof?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) to (d).
Based on the assessment of threat, vulnerable
targets, etc. estimates have been made of the
number of radars required to provide the
necessary coverage. Consistent with the
availability of resources and equipment,
a number of High Power radars, both static
and mobile, and low level early warning radar
sets have been installed. Also, further pro-
visions have been made in the Defence Plan
for additional installations. It would not be
in the puoblic interest to disclose further
details.

Improvement of Bidar Airport in Mysore for
training of Air Force Cadels

8006, SHRI S. A. AGADI: Will the
Minister of DEFENCE be pleased to state:

(a) whether it is a fact that Bidar Airport
in Mysore State was intended to be a Train-
ing (JET) Centre for the Air Force Cadets;

(b) if so, when the decision was taken and
the amount spent for improvement of the
Air-Field; i

(c) whether it is also a fact that it has now
been found to be unfit for JET Training
Centre; if so, the reasons therefor;

(d) whether it is forther a fact that the
contract for the said improvement of this
airficld was given to M/s. Bharat Sevak
Samaj; and

(e) if so, the considerations on which such
an important construction work was given
to them?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) Yes, Sir,
as an additional facility for this tarining for
a temporary period.

(b) The decision was taken in November
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1962. Rs. 54.45 lakhs was spent on the im-
provement of the airfield,

(c) Yes, Sir. The runway has been ren-
dered unfitfor use by Jet aircraft due to con-
tinuous exposure of the bituminous surface
of the runway to jet blast. Tt is, however,
still being used for the operation of light
trainer aircraft.

(d) Yes, Sir.

() The contract was awarded on the basis
of competetive tenders,

Shortage of Transformers in Kerala

8007. SHRI LOBO PRABHU: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether Government are aware that
the transformers and meters in South
Kanara District are inadequate with reference
to the load given to connections, with con-
sequences of low and inconstant current,
which is causing loss to agriculture and
industry; ’

(b) if so, the extent of increase in trans-
formers required and when it will be installed;
and

(c) the assistance, if any, required from the
Centre for finance and material ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). The transformer capa-
city of the Hirivadka Sub-station which is
feeding power to South Kanara District has
been recently raised from 3 MVA to 5 MVA,
Earlier it was not possible to provide meters
in all the installations due to short supply
of energy meters. However with the improve-
ment of the supply position, meters are being
fixed to the extent possible.

(c) No Central assistance is required in
this behalf,

Import of Foreign Liquors for Defence
Services

8008. SHRI RAMNJEET SINGH: Will
the Minister of DEFENCE be pleased to
state:

(a) whether foreign li still
to be imported for the Defence Services;
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(b) if so, the countries from which such
import is made; and

(c) the total amount of foreign exchange
spend on such imports during the last two
years?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) Yes Sir.

(b) U.K., France and West-Indies,

(c) The total amount of foreign exchange-
spent on such imports during the years 1968-
69 and 1969-70 was Rs. 10,52,694/- and Rs.
7,50,000/- respectively.

Tmport of Foreign Liguor for Consumption
in Defence Forces Officers’ Messes

8009. SHRI RANIEET SINGH: Will
the Minister of DEFENCE be pleased to
state:

(a) whether Government are aware that
foreign liquors imported for consumption
in the Defence Forces Officers” Messes are
hardly ever used there but are bought by
individual senior officers;

(b) whether such imported liquor(s) are
also allotted to Defence Officers’ Clubs
where they are consumed by even those for
whom it has not been imported; and

— (¢) whether, in view of the above and the
necessity to conserve foreign exchange,
Government propose to stop further imports
of foreign liquors?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) and (b).
Imported whisky is issued to approved
Officers’ Messes/Clubs/Institutes of Defence
Officers accoding to a prescribed scale. The
issue of whisky to the officers according to the
prescribd quota is generally made through
the Messes except in Delhi where it is sold
dirgctly to officers. The married officers
are entitled to take their quota from the
Mess and consume the same at home. Other
imported liquor is issued to the approved
Officers Messes/Clubs/Institutes of Defence
Officers on an equitable basis. So far as
Government is aware, such liquor is consumed
by the Service Officers in the Messes/Clubs/
Institutes.
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(c) There is at present no proposal to stop
the further imports of foreign liquor,

Export of tobacco

8010. SHRI G. S. REDDI: Will the
Minister of FOREIGN TRADE be pleased
to state:

(a) whether the decision to remove the
restriction on minimum export price for
lower grade varieties of fluecured virginia
tobacco helped in the disposal of accumulated
stocks;

(b) if so, the quantity that has been ex-
ported as compared to South Korea and
Philippines stocks of tobacco that have
been unloaded in the world market;

(c) how many barter deals of tobacco
have taken place last year and with which
countries and by whom; and

(d) whether it isafact that Government
have decided not to entrust these deals to
private parties and if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Yes, Sir.

(b) 5.37 million kgs. are estimated to have
been exported since the abolition of minimum
export prices. Data regarding comparative
export performance of South Korea and
Phillippines is not available.

(c) A statement is laid on the table of
the House.

(d) Yes, Sir, it is the policy of the Govern-
ment to increase the role of Government
agencies in the importsfexports trade of the
country,

Statement
Name of the party to  Countries where the
whom barter for export  tobacco has been
of tobacco have been exported under
sanctioned in 1969, barter deals,
1 2
1. M/s. Valia Bros. West Africa, Indo-
Bombay. nesia, U.K. Bel-
2. M/s. Maddi Venkata- gium, Holland,
ratnam & Co., Singapore and
Chilakalurpet. West Germany.

w

. M/s. Chegu Krishna-
murthy, Guntur.
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4. M/s. Boorugu Viswana-
tham, Bros. Guntur.

5. M/s. M. K. Kashyap
& Co., Bombay.

6. M/s. Bhogilal Prem-
chand & Co., Bombay.

7. M/s. Natwarlal
Shamal Das Bombay.
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Refixation of Seniority of Class I and Class IT
Officers of Central Water and Power
Commission

8011. SHRI SURAJ BHAN:
SHRI RAM CHARAN:
SHRI JAGESHWAR YADAYV:
SHRI KARTIK ORAON:
SHRI N. R. LASKAR:
SHRI HEERJI BHAI:
SHRI DHULESHWAR MEENA:
SHRI SADHU RAM:
SHRI B. K. DASCHOWDHURY:
SHRI ATAL BIHARI VAJPAYEE:

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that his Ministry
had issued orders in the first week of March,
1970 to revise seniority of Class I and Class
II Officers serving in the Central Water and
Power Commission in conformity with the
standing orders of the Ministry of Home
Affairs on the subject, after strenuous efforts
of various Members of Parli t, Sche-
duled Castes organisations and the Com-
?i_ssioner for Scheduled Castes and Scheduled

ribes;

(b) whether it is also a fact that the said
orders are not yet implemented to the great
detriment of interests of the Scheduled
Castes and Scheduled Tribes officers in the
said Department;

(c) the reasons for non-implementation
of the said orders and who is responsible for
this; and

(d) when it is proposed to implement the
said orders?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (d). The seniority of Class I
and Class I officers of the Central Water and
Power Commission is determined under
the rules framed by the Ministry of Irrigation
and Power in consultation with the Ministry
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of Home Affairs. As a result of certain re-
presentations received recently, the question
is under review.

Statement of the Director of Institute for
Defence Studies about Tndia owning Nuclear
Power

8012. SHRI LOBO PRABHU: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government’s attention has
been drawn to the reported statement of
Shri K. Subrahmanyam, Director of the
Institute for Defence Studies, wherein he has
urged the country to go nuclear;

(b) whether Government consider it neces-
sary that nuclear capacity is necessary to
keep neighbours free from interfering in
our national affairs;

(c) whether Shri Subrahmanyam is a
government official who is on deputation to
the Institute; and

(d) whether the Institute and its Director
are free to express views which can com-
promise Government’s foreign policy?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) Government’s views on the develop-
ment of nuclear weapons have been explained
in the House on a number of occasions and
more recently during the ‘Half-an-hour’
discussion on the 11th March, 1970,

(c) and (d). Shri Subr yam is a b
of the Indian Administrative Service on
deputation to the Institute which is an auto-
nomous academic research body. The state-
ments made and the views expressed by its
Director cannot be considered as an enuncia-
tion of government’s policy.

Nationalisation of Foreign owned Tea
Plantations in Kerala

8013. SHRI A. K. GOPALAN:
SHRI P. P. ESTHOSE:
SHRI K. ANIRUDHAN:
SHRI E. K. NAYANAR:

Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether Government are aware that
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the Kerala Government has appointed a
Commission to go into the various aspects
of the proposed nationalisation of all the
foreign owned tea plantations in Kerala; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Yes, Sir.

(b) The Government of India are examin-
ing all aspects of this matter.

Foreign Countries visited by Friendship
Organisation M and Memt of
Parliament

8014, SHRI SAMAR GUHA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the names of the Members of Parlia-
ment and of ‘Friendship Organisations’
having relations with different foreign dip-
lomatic missions in India who visited foreign
countries on being invited by them during
1967, 1968 and 1969; and

(b) the occasions of such visits to foreign
countries and whether all their were
borne by the inviting countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)and
(b). Necessary information is being collected
and will be laid on the Table of the House.

Criterion for Promotion from the Rank of
Lt. Colonel to Colonel

8015, SHRI BISHWANATH ROY: Wil
the Minister of DEFENCE be pleased to
refer to the reply given to Unstarred Question
No. 4121 on the 20th August, 1969 and
state:

{a) whether it is a fact that the Matri-
culation Certificate is the only basis for the
verification of the age of officers of the
Indian Army;

(b) whether the criterion for promotion
from the rank of Lt. Colonel to Colonel is
(i) seniority, (ii) annual confidential reports
or some other consideration; and
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(c) whether there is any provision for
promotion of a Lt. Colonel to Colonel, as a
special case, who was superseded previously,

and is due for retirement ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) No, Sir.

(b) Promotion from the rank of Lt: Col.
to Colonel is based strictly on seniority-
cum-merit; the suitability of the officer to
assume responsibilities and leadership of
higher C d is the decisive criterion.

(c) No, Sir.

Export of Cement

8016. SHRI P. L. BARUPAL: Will the
Minister of FOREIGN TRADE be pleased
to state:

(a) whether it is a fact that the cement
export has been hit due to freight rise; and

(b) if so, the steps taken to increase the
export of cement?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Yes, Sir.

(b) In order to step up export of cement,
it has been considered expeditent to enter
into contracts on C & F basis so that shipp-
ing responsibility may be undertak=n by India
by locating suitable wvessels at workable
freight rates, through the Shipping Cor-
poration of India, the Chief Controller of
Chartering in the Ministry of Transport and
also through the open market,

Taken-over Textile Mills

8017, SHRT RAMAVATAR SHASTRI:
Will the Minister of FOREIGN TRADE be
pleased to refer to the reply given to Un-
starred Question No. 1444 on the 4th March,
1970 and state the results of the working of
the taken-over Textile Mills?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): It is not yet possible to
report on the working of the mills, the manage-
ment of which has been taken over by Central
Government under the Industries (Develop-
ment and Regulation) Act, 1951, after the
formation of State Textile Corporations, as
audited accounts for the period after they
were taken over are mot available.
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Appointment of a Committee for Revising

Terms and Conditions of Service of Territorial
Army

8018. SHRI MANIBHAI J. PATEL:
SHRI DEVINDER SINGH
GARCHA:
SHRI VALMIKI CHOUDHARY:

Will the Minister of DEFENCE be pleased
to state:

(a) whether Government have appointed
a Committee headed by Maharaja Yadavin-
dra Singh of Patiala to review and reassess
the existing terms and conditions of service
in the territorial army with a view to make-
ing the service more attractive;

(b) if so, the names and of the members
of the Committee; and

(c) the time by which the report is likely
to be submitted to Government?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) Yes Sir.

(b) () H.H. MaharajaYada- Chairman
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(v) Col. B.N. Khanna Non-Official

(Retired) Member
(vi) Joint Secretary (G), Official
Min. of Def. Member
(vii) Deputy Chief of the —do—
Army Staff.
(viii) Adjutant Gen., Army —do—
HQrs.

(ix) Director, Territorial Secretary.
Army.

(c) The Committee is expected to submit
its Report by November, 1970, ’

Assessment of Hydel Power Capacity of
Himalayan Region
8019. SHRI HEM RAJ: Will the Minis-

ter of IRRIGATION AND POWER be
pleased to state:

{a) whether the Hydel Power capacity of the
Himalayan Region has been investigated;

(b) if so, the capacity in the different States
and Union Territories, adjoining the Hima-
layan Region State and union Territory-
wise; and

(c) the extent of the capacity that has been

vindra Singh utilised so far State and Union Territory-
(i) Shri Ram Niwas Non-Official ~ Wise?
Mirdha, M.P. Member
s THE DEPUTY MINISTER IN THE
(iii) Shri Yajoa Datt  —do— MINISTRY OF IRRIGATION AND
Sharma, M.P. POWER (SHRI SIDDHESHWAR PRA-
(iv) Lt. Gen. Moti Sagar —do— SAD): (a) to (¢). The required details are
(Retired) given in the Table below:—
Estimated Existing Plants Plant under construction
StatefU.T. potential A A
at 60% LF Tnstalled Potential ' Installed Potential ©
capacity at 60%; capacity at 60%
(MW) (MW) (MW) (MW) (MW)
Jammu & Kashmir 3590 27 24 411 272
Himachal Pradesh 2910
Punjah/Haryana 310 1256 690 1252 1142
Rajasthan —
Uttar Pradesh 1900 86 45 496 171
West Bengal 22 215 17 11 1
NEFA 9030 —_ —_— —_— —_
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Recryitment of Graduates and Non-Graduates

in Medical, Engineering and Veterinary Posts

as Emergency and Short Service Commissioned
o Off .

8020. SHRI HEM RAJ: Will the Minis-
ter of DEFENCE be pleased to state:

(a) whether. graduates and non-graduates
joined the army in the medical, engineering
and veterinary posts during the Pak. con-
flict as Emergency and Short Service Com-
missioned officers;

(b) if so, their number, category-wise,
and tHe number out of them also have been
released so far;

(c) whether the Graduate Emergency Com-
missioned officers with technical qualifica-
tions have been given facilities by way of
reserving vacancies, allotting seniority and
fixation of pay in Class 1, II or III, but the
same have been denied to the non-graduates
vide Ministry of Home Affairs Notification
No. 35/11/63 Ests. (E) dated the 6th” August,
1963 and No. 31/1/67 Ests (b) dated the 4th
October, 1967; and

(d) whether in view of the fact that both
the Graduates and non-Graduates served
the country in the time of Emergency any
relaxation will be provided in the case of non-
graduates also by reservation of vancancies,
alloting of seniority and fixation of pay in all
such posts for which they are found eligible?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) Only gra-
duates joined the Army in medical, engineer-
ing and veterinary posts during the period
from 5th August 1965 to 25th February 1966
as Emergency Commissioned Officers and
Short Service Commissioned Officers.

(b) The number of persons commissioned
as Emergency Commissioned Officers and
Short Service Commissioned Officers for such
posts during that period and those out of
them who have been released so far are as
below:
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"1 23 4 s

Corpsof 2 2 —_ —
Signals
Corps of , 19 19 _ 134
EME ¢
Medical 112 26 238 154
R.V.C. — — 28 —

SSCOS ECOS
No. No. No. No.

Comed rel d Comed rel
1 2 3 4 5
Corps of 41 36 — —_

Engineers

" (¢) and (d). On appointment to vacancies
reserved for released ECOs/SSCOs in Class I
and II engineering and medical services/posts
and Class I and II veterinary services/posts,
the pay and seniority of the graduate ECO/
SSCO is determined taking into account his
service in the Armed Forces. Asnon-graduate
ECOs/SSCOs are not eligible for reserved
vacancies in i ing and dical ser-
vices/posts and as no emergency commission/
short service commission had been granted
in the Remount and Veterinary Corps to any
person who did not have a degree in veteri-
nary science or agriculture, the question of
giving weightage of military service in fixation
of pay and determining of seniority to non-
graduate released ECOs/SSCOs on appoint-
ment to these services would not arise. When
released ECOs/SSCOs are appointed against
the vacancies reserved for -ex-servicemen in
Class 1II services/posts, no distinction is
made between graduates and non-graduates
in the matter of pay fixation and no wieghtage
for military service is accorded to either cate-
gory in determining their seniority.

Recruitment of Director of Research in Rubber
Research Institute of India

8021. SHRI KAMALANATHAN: Will .
the Minister of FOREIGN TRADE be

- pleased to state:

(a) whether the post of the Director of
Research in Rubber Research Institute of
India has been filled up after the retirement
of Dr. Jacob;

(b) whether there is any proposal to re-
duce the minimum qualifications of the post
from Ph. D. to M. Sc.; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE -
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Acting arrangements
have been made to carry on the duties of the
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Director of Research but this post has not
yet been filled on a regular basis.

. (b) and (c). There is no proposal to reduce

the minimum qualifications of the post from
Ph. D. to M. Sc. but in the draft Recruitment
Rules, it has been provided that Doctorate
Degree is relaxable to Master’s Degree or
equivalent post-graduate qualification only
in the case of Sci t with exceptionall
distinguished record on productive or applied
research in plantation crops.

Appointment of Rubber Production
C issioni

8022, SHRI KAMALANATHAN: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether the post of Rubber Production
Commissioner in Rubber Board is lying
vacant; and

(b) if so, the reasons for the delay in
appointment 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Yes, Sir.

(b) The appointment is likely to be made
shortly.

w¥T qfediorT foid dat
LSl

8023, sit oot Wil ¢ Far fdar
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FFATIAT § A 399 fFaT qr@En
sifaa i

(a) marag Wit s d o qoraa
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(3) afzg, 3o aiaw 71 =7
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Meeting of Chief Ministers of Gujarat and
Rajasthan Re: Kadana Project

8024. SHRI HEERJI BHAI: Will the
Minister of TRRIGATION AND POWER
be pleased to state:

(a) whether it is a fact that talks were held
on the 4th April, 1969 in Delhi at the‘level
of the Chief Ministers of Gujarat and Rajas-
than in respect of reducing the proposed
height of Kadana dam from 419 FRL and
other matters such as compensation, re-
settlement, etc; and

(b) if so, the details thergof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a)and (b). In April, 1969 the Chief
Minister of Gujarat and Rajasthan decided
that the property and submergence areas of
the Kadana reservoir, which had been
originally carried out in 1959, might be-
surveyed afresh. These surveys are still
in progress.
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Encounters with Naga Hostiles

8026. SHRI ARJUN SINGH
BHADORIA:
SHRI JUGAL MONDAL:

Will the Minister of DEFENCE be pleased
to state the details of each encounter with the
Naga hostiles that took place on the border
with China and East Pakistan and other
places during the last three months?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): Between Ist
January and 31st March, 1970, there were no
encounters between the Security Forces and
the Naga under-ground on our border with
China and Pakistan. However, during this
period there were twelve incidents in Naga-
land and Manipur where the underground
attacked the Security Forces. The details
are given in the attached statement.

‘Woollen industry king at low ity

8027. SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether the Woollen Industry is not
working to full capacity due to the shortage
of raw wool; and

(b) if so, whether this is due to delay in
giving licence for import of wool?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Yes, Sir. The woollen
Industry is not working to its capacity owing
to paucity of foreign exchange to cover the
entire import of raw material,

(b) No, Sir.
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Survey for development of Foreign Trade
during 1969-70

8028, SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether Government have conducted
a survey to assess the volume of imports and
exports during 1969-70;

(b) whether some initiative was taken
during the above period for capturing new
markets for Indian goods;

(c) if so, whether these efforts have met
with any success; and

(d) if so, the balance of payment position
as a result of the efforts made for increasing
exports and decreasing imports?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Commodity wise
export and import statistics are being com-
piled.

(b) Efforts to capture new markets for our
exports are made continuously.

(c) During April-December 1969 India's
exports to all the regions of the world except
West Europe and EFTA countries showed
an increase over the same period of the
preceding year.

(d) Figures regarding the balance of pay-
ments position for 1969-70 are not yet avail-
able, However, the adverse balance of trade
decreased from Rs. 423.33 lakhs in April-
February, 1968-69 to Rs. 102.24 Takhs in
April-February, 1969-70.

Multiparpose and Major Irrigation Projects
of West Bengal

8029. SHRI JUGAL MONDAL: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the number of such selected multi-
purpose and major irrigation projects in
West Bengal at present which are getting
c:ntral assistance;

(b) the location thereof project-wise and
the amount of central assistance given to
each project during the last 3 years;

(c) the number of additional irrigation
projects proposed to be stated in West Bengal
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during the Fourth Plan period; and

{d) the amount of estimated expenditure
on each project?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). Till 1968-69, the Plann-
m.g Commission were earmarkmg Central

e for some selected major irrigation
projects and this was being released by the
Ministry of Irrigation and Power. Such
assistance was, however, part of the overall
Central assistance to the State Plans, and
within the framework of the Annual Plans of
the States.

Such earmarked Central assistance for
Kangsabati Project, located near Ambika-
nagar in Bankura district, was started in
1967-68. Rs. 222 lakhs were released during.
that year and Rs. 350 lakhs during 1968-69.

During the Fourth Plan period, i.e. from
1969-70 onwards, Central assistance to States
is given in the form of block loans and grants
each year and is not related fo any individual
schemes, group of schemes or head of deve-
lopment. During 1969-70, an outlay in the
State Plan of Rs. 250 lakhs for the Kangsa-
bati project was approved by the Planning
Commission.

In addition to the above, a special assis-
tance of Rs. 1.3 crores during 1968-69 and
Rs. 2 crores during 1969-70, was provided
to the Government of West Bengal for
accelerating the work on- this project.

(c) and (d). The State Government have
proposed two new schemes in the Fourth
Plan—the Hinglow project estimated to cost
Rs. 97.94 lakhs and the Bandhu project,
estimated to cost Rs. 42.33 lakhs.

Staff in Indian High Commission in U. K.
with Foreign Wives

8030, SHRIBENI SHANKER SHARMA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the number of staff in the office of the
Indian High Commissioner in London; and

(b) how many of them are Indians with
Indian wives, how many of them are Indians
with foreign wives and how many are fore-
igners?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):

(a) 737 (India-based .. 176
Local 561)
(b) (i) Indians with Indians wives: 280
(ii) Indians with foreign wives: 44
(Local)
(iii) Foreigners 203

Development of Indian Electronics Industry

8031. SHRT RAJ DEO SINGH: Wil
the Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that Indian Electro-
nics Industry has developed in some direct-
tions to the international level; and

(b) if so, why it has not been possible to
make much progress in Defence and tele-
communication electronics and the causes
thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) and (b). In the last 5 vears,
the Indian Electronics industry has made
phenomenal progress. From a small pro-
duction of the value of Rs. 30.5 crores,
Rs. 26.5 crores of equipments and Rs. 4
crores of components, during 1964-65, the
production during 1969-70 was of the order
of Rs. 138 crores, Rs. 110 crores of equip-
ments and Rs. 28 crores of components.
Though in certain fields, the production has
progressed at a rate much faster than in some
other fields, the progress all round including
the field of Defence and telecommunication
electronics has been satisfactory. From a
total production of the value of Rs. 8 crores
in 1964-65 of defence and communication
items of equipments, which are reserved
primarily for production in the public sector
factories only, the production during 1969-
70 was of the order of Rs. 35 crores. The
requirements of defence services are by and
large being met from production in the country
except in respect of some very sophisticated
stores which have to be imported on account
of the urgency of the requirements.

The production of telecommunication equip-
ment has also increased considerably. A new
factory is being set up at MNaini. However,
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there are still some shortfalls in this field
and steps are being taken to create additional
capacity so that after some time the total
requirements are met from indigenous pro-
duction.

In the field of consumer items, as a result
of the steps taken during the last three years,
the production of radio receivers has increased
from 1 million in 1966-67 to 3 million in
1969-70. This large scale production of radio
receivers has also resulted in the lowering of
prices by over 30 per cent, as compared to
the prices prevailing a few years hence.
Satisfactory progress has been made in res-
pect of other consumer items of electronics
also. Due to large scale production of com-
ponents, their prices have also come down
by 30% in the last few years.

Universites not opting for Compulsory N.C.C.
Training

8032, SHRI RAJDEO SINGH: Will
the Minister of DEFENCE be pleased to
state:

(2) the Universities which have not opted
for compulsory N.C.C. training;

(b) the arguments advanced by those
universities for not adopting compulsory
N.C.C. training; and

(c) Government’s reaction thereto?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) to (c). A
complete list of Universities together with
an indication where NCC is compulsory and
where it is optional is 1aid on the Table of the
House. [Placed in Library. See No. LT-
3349/70]. At Present training under this
scheme is optional in the case of 61 Univer-
sities. The question wether training under
the NCC Scheme should be compulsory or
optional is decided by each University in
respect of students on its rolls. After the
National Emergency was lifted, the Inter-
University Board decided to make NCC
training voluntary in the degree colleges)
universiti:s.

Government consider that voluntary aspect
of the NCC training may lead to better dis-
cipline and improvement in efficiency, as
boys who are really interested in the NOC
will volunteer to join.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED RESIGNATION OF SHRI A, K. SARKAR
FROM CHAIRMANSHIP OF INQUIRY COMMITTEE
oN CSIR

SHRI UMANATH (Pudukkottai): Sir,
I call the attention of the Minister of Educa-
tion and Youth Services to the following
matter of urgent public importance and 1
request that he may make a statement there-
oni—

“The reported resignation of Shri
A. K. Srkar from the Chairmanship of
the inquiry committee on the Council
of Scientific and Industrial Research.™

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V. K. R. V.
RAOQ): Shri Justice A. K. Sarkar, Chair-
man of the Committee appointed by the
President, Council of Scientific and Indus-
irial Research under rule 57 of the Rules
rnd Regulations of the CSIR to inquire
into the various matters specified in the order
dated Ist June, 1968, has in a letter dated
26th April, 1970 addressed to the Prime
Minister and President, CSIR tendered his
resignation from the office of the Chairman-
ship of the Inquiry Committee. No reasons
for the resignation have been given in the
letter.

The President, CSIR, has not accepted the
resignation and has requested Shri Justice
Sa.ker to reconsider his decision. Govern-
ment are of the opinion that the continuance
of Shri Justice Sarkar as Chairman of the
Committee of Inquiry is in public interest,
Government would like to take this oppor-
tunity of expressing their confid in his
integrity and indepedence and their apprecia-
tion of the high sense of public service that
has motivated his assumption of the onerous
duties of Chairman of this Inquiry Committee.
1 may also draw the attention of the House
to the fact that his own colleagues on this
Committee have exg d their greatest
regard for the Chairman and their full con-
fidence in his impartiality.

T am sure the House will share our hope
that Shri Justice Sarkar will be good enough
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on CSIR IFE"A)
to accept the request of the President, CSIR,
and not press his resignation.

SHRI UMANATH: Sir, it is really a
sorrowful matter that the Sarkar Committes
appointed to enquire into such a major
scientific institution meant for developing
indigenous science stands paralysed as it is
today. The resignation of Mr. Sarkar I con-
sider to be a manifestation of the crisis and
not the cause of the crisis.

It is significant to note that this Sarkar
Committee has remained paralysed just on
account of the fact that the Committee was
about to undertake the question of the work-
ing of the C.S.LLR., as at present, under the
present Director-General. It is very signifi-
cant to note that this has taken place just
when it was about to start that work.

The prime-mover in this operation-scuttle
is really the present headquarters of the
C.5.LR. led by the present Director-General,
I would like to know from the hon. Minister,
was he not aware of the fact that the present
headquarters tried to denigrate young scien-
tists serving in this institutions, by giving
wrong and incomplete information through
the Ministers to the Parliament, either to
this House or to the other house during the
Question Hour or during the debates on the
subject? In fact, Dr. Triguna Sen who was
the then Minister is now in hot waters because
the Sarkar Committee has found that in
regard to qualifications of certain Directors
in the C.S.LR., complete information was
not given. Dr. Triguna Sen has got to reply
to the Parliament. He is in hot waters now,

Then, the headquarters of the C.5.LR.
headed by the present Director-General
used influence on office of the Sarkar Com-
mittee to prepare a working paper in the way
in which the present headquarters wanted
it to be done. T must thank the Sarkar Com-
mittee as such that they asserted their in-
dependence and that they prepared their
own report.

Finally, having failed in this attempt, the
C.S.IR. headquarters landed this time-
bomb by leaking out the working paper,
giving it the name of the ‘original’ report
of the Committee. I would say that is the
last straw on the camel’s back. Sir, in
Tamil there is a saying ‘Atrai Kadithu,



191  Shri A. K. Sarkars

[Shri Umanath]
Mattai Kadithu, Manithanai Kadithathu.’
The hon. Minister must be knowing the
idiom. The dog first bit a lamb. Then it
bit a cow. Then it bit the man himself. That
is what has happened now.

I would like to know from the hon. Minis-
ter to seriously think and tell the house: was
it not his handling on the day when the
debate took place, was it not his mishandling
that led to—that was the last straw on the
camel’s back—the resignation and all that.
A major charge was made in this House.
I am not saying that Members are not en-
titled to criticise the Committee’s report.
They are entitled, whatever the recommenda-
tions might be. The Members of this House
are entitled to criticise the recommenda-
tions. But the charge was that that Com-
mittee under the Chairmanship of Mr. Sarkar,
had, on their own, prepared an original
report, submitted it to the Prime Minister and
the Prime Minister sent it back pressurised
the Committee to change the report and the

Committee changed the report. That was
a serious charge. 1 was surprised to find the

hon. Minister while replying to that particu-
lar charge, his reply was innocuous. He said
that as far as the Government is concerned,
the valid report is the report submitted on
such and such date. With regard to other
drafts, whatever the Committee might have
discussed, we are not concerned. With that
he has finished.

1 would like to know from the hon. Minis-
ter: was he not aware of the fact that the
papers shoved from this side in the House
were not the original report, but, merely the
working paper prepared by the CSIR of
office for the purpose of assisting the Com-
mittee and not the Committee’s report?
(Interruptions) 1 would like to know from the
hon. Minister whether he was not aware that
the papers showed that day as original report
were merely working paper. If he was aware,
1 would like to know from him, while re-
plying to the debate why he did not cate-
gorically say that it was not a report and
that those papers constituted the working
paper? Why did he not say that? I woald
like to know from the hon. Minister.

Secondly, personal charges were levelled
against Mr, Sarkar. The personal charges
were that he called Dr. Zaheer after the
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Committee prepared the report and he re-
opened the entire report. That is No. 1. The
other personal charge was that he played
havoc with GSIR inquiry as he played hovoc
in Aminchand “Pyarelal Affair. He will also
play havoc in the Birla Inquiry of which he
constitutes the one-man commission. A
demand was also made during the discussion
that he must be removed from the Birla
Inquiry Commission. My point is: when the
hon. Minister replied to the debate, he was
absolutely silent on all this. Any self-res-

-pecting man will think silence on all these

charges which have been made on the floor
of the House, personal charges against the
Chairman himself, and if the Government
does not reply—if the Government think
they are true, let them say so—but if it is not
true, the hon. Minister should have come
forward and said that they are not true.
Silence means that an impression is given
to the country that these charges were irre-
futable. I would like to know from the
Minister through you, Sir, if similar charges
were made against him in any Committee
or even as a Minister, will be keep sticking
to the post of Minister or whatever it is?
Any self-respecting man will resign. I would
like to know from the hon. Minister whether
he is aware that it was this particular handling
that has led to Mr. Sarkar reacting like that
and resigning.

I would also like to know from the hon.
Minister that on the 25th when the Sarkar
Committee met—in which all the Members
including a scientist.and most of the Members
who submitted a dissenting note, belonging
to all Parties—Jana Sangh, Swatantra, Con-
gress (0), Congress (R) and an independent
Member—they were all present on the 25th
when the Sarkar Committee met. (Interrup-
tions) In that committee they took it that
these allegations must be refuted and they
refuted. 1 would like to know from the hon.
Minister: when the Committee says that
these are major charges which deserve refuta-
tion, how does it happen that so far as the
hon. Minister is concerned, he did not con-
sider them important enough to refute. I
would like to know from the hon. Minister
whether now at least he will let us know what
the Government position is on these specific
charges. At least will he now come forward
and clear the-position as far as these charges
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are concerned? Finally, T want to know what
concrete steps he is taking so that confidence
is restored among the members and the
Chairman of the Committee, so that their
work will be smoothly permitted to go on.
Will the Government now consider the ques-
tion of removing the present Director-General
who is carrying on the entire affair, bringing
about such a situation?

SHRI CHENGALRAYA NAIDU (Chit-

toor): That is the purpose—you want a
pro-communist.

SHRIMATI TARKESHWARI SINHA
(Barh): He must be removed because he
does not support the communist party of
India.

SHRI SAMAR GUHA (Contai): We
want peither a pro-communist nor an anti-
communist but we want a patriotic, nation-
alist scientist.

DR. V.K.R. V.RAO: The hon Minister
has asked many questions. He wanted to
know whether 1 am aware of any wrong
information given by the CSIR headquarters
to the Ministry with the purpose of deni-
grating the scientists. My answer is, I am
not so aware. Then, Sir, the hon. Member
went on to suggest that the CSIR had pre-
pared a working paper for the guidance of
the Sarkar Committee.

SHRI UMANATH: Sarkar Committee
office prepared a working paper, influenced
by the C.S.I.R. headquarters.

DR. V. K. R. V. RAO: I would like the
records to be referred to. The hon. Member
did not say what he said just now. I am
quite prepared to accept the correction which
he now makes; but the record is there and
the record will show that he made no re-
ference to Sarkar Committee Office.

SHRI UMANATH: That is what I
said. Influenced by the C.S.L.R. headquarters.

SHRI SAMAR GUHA: It is again an
insinuation against the whole cc ittee. He
says, the Committee was influenced by the
CS.LR. H. Q. and the committee office.
He is accusing the whole committee.
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DR.V.K.R.V.RAO: Iam glad the hon.
Member has corrected the wrong impression
which was conveyed by his inadvertent re-
marks in the beginning. As he goes on he
might correct also some other wrong impres-
sions created by similar inadvertent remarks
which are included in his opening speech.
He asked me whether I was aware that this
was a working paper. How could I be aware ?
I did not see it. The paper was not handed
over to me. The paper was flourished by
Shri Samar Guha. I did not know whether
that was a draft or what that paper was.
As a matter of fact some confusion was
caused in my mind as well as in the mind
of the Committee. Certainly I made it very
clear. I want to read from what I said for the
benefit of the House, for the re-information
of the House. I said:

“The President’s office or the Vice-
President’s office or the Director-General’s
office or the Prime Minister are not aware
of, nor are they concerned with any draft
which the Committee might have con-
sidered.”

Every Committee prepares many drafts;
these drafts undergo constant alterations and
nobody is entitled to go behind these drafts
excepting the Members of the Committee.
And, T made it perfectly clear that as far as
Government are concerned, th only report
we consider as the report is the one signed
by the Chairman, and the members of the
Committee.

I do not know what more the hon.
Member expected from me? He says that
my mishandling of the debate led to the
resignation of Shri Sarkar. I can only go no
the basis of what Shri Sarkar has writte not
the Prime Minister, who is the President of
the C.S.I.LR. Mr. Justice Sarkar has stated
no reasons for his resignation. I do not know
what is the reason for it .

As far as I am concerned, it' was not
possible for me at that stage—I do not know
whether the hon. Member was present in the
House—when the debate was at the fag end
to say anything. Something was said on
demands for Grants for Education Ministry
which was relevant. I rightly or wrongly
accepted every important public engagement
at about 5-30 P.M. and so I wanted to finish
the debate even though I had spoken already
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for about 50 minutes and I thought that
I should be as brief as possible on the subject
of the C.S.I.LR. And since I promised the
House, and you, Sir, had agreed on it, that
an official motion would be introduced in
the House for the consideration of the Sarkar
Committee’s Report in which all these fac-
tors—C.S.L.R., G.D., draft working paper
and the original report—would be brought
up for discussion, 1 do not think I could have
done anything better in that debate. And I
am pretty certain about it. I said that I
did not have full information about Dr.
Zaheer. How could I know anything about
what he did? And how could 1 know what
was stated in the draft original report ? Under
the cir nces, I do i that if
anything more is necessary, this &an be sent
to the Privileges Committee. I think tne
House will not bring me—a timid man like
myself—to be placed in that position and
to get into the difficultics that are likely to
be created by my respectable and venerable
Dr. Ram Subhag Singh who happend to sit
now in the opposition. (Interruption)

I think I have ed all these questions
and I have no doubt that the Chairman
of the Committee will respond to the request
which the Prime Minister has made and which
has been endorsed—I hope it will be endorsed
by the House—by the House, I would say
that this constant repeating by the hon.
Member is not going to do any good. The
D. G. is not a villain of the peace. (Inter-
ruptior). Mr. Speaker, what is sauce for
goose is sauce for the gander.

SHRI UMANATH: Who is goose and
who is gander here?

DR. VK.RY. RAO: Both. If anybody
should be charged like this, I would suggest
to the hon. House that it is not fair on
anyone’s part to do it. Constantly you should
not go on making charges against the per-
sons who are not here to defend themselves
in the House. (Interruption). If the hon.
Member would look at the Sarkar Com-
mittee Report, he will find that it has com-
pletely exonerated Dr. Atma Ram of - many
allegations that have been made against him.

So, as far as that part is concerned, I
think that this will satisfy the hon. Member.
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st g fag (JgUEA)
wEYe, & s wvgat g fs form il &
FH--s) afaw w1 g o gardy
Jua & fadfor ¥ TgT s 9 @,
fagiv TO-TT AC-ATT FT ZH G-
AU BT FFAT HAT ST, FT FIOT
¢ fr fem % & a1 7g 99T 20
I &1 Af98 F a1 I9H] g1 @ TG
F gAFT TN FY FI T T@E B
FITHIE IF AL a8 A 7

g s § wifg ag ggmn
ST §:

“Everybody is honest unless proved
otherwise.”

o wrE g arfaa 747 & a=r
¢ foay Sra-drg @me 7 afaw & |0
Frow ¢ fF 9% o W g@ ag A e
HEFHTAT AT, G AT F AT gL
T o1 fF ga7 a8 9% | 9% §
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TH dG@ ¥ FITHIET FA O |
Ffefrgd F1 # a7HT F1 FIHE
T aOF A w8 aOF § A
awal & ! gare ag gy & agi
g1 afer gare At ag & fs fomr i
9T gAY ZETE FA F1 FW A7 fom
1T gaT QUi v § 9 fadt
R AT A T F fou =i gw
foFar sma wa & ag Food arfew g ?
IY aifearie A1 A9 9T [ g @
T W e afdmie S Y
i 7§ fear @ f5 ag S feemw
T qF !

DR. V. K. R. V. RAO: 1 do not know
what the hon. Member is refering to. The
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report has been placed on the table of the
House. And it is going to be discussed by
this House. As far as the first remark is
concerned, T entirely share the views of the
hon. Member. Well, Sir, all of us, as Mem-
bers of Parliament, have got every right to
question the report of any Committee even
if it is headed by the Chief Justice or an ex-
Chief Justice and the logic of it if differences
of opinion are expressed, I think it would
become very difficult for self-respecting people
to accept chairmanship of committees, if
we start attacking their impartiality, inte-
grity or independence. I wholly deplore such
observations because if such observations are
made the situation to which my hon, friend
referred, will come to pass, namely, that it
would be difficult for us to get good chair-
man for our committees.

SHRI CHENGALRAYA NAIDU: In-
stead of explaining, the Minister is only
shiclding and creating more trouble to the
Committee. [ was told the Committee ap-
pointed a sub-committee to get all the evi-
dence in which Dr. Zaheer had tried to help
or appoint his associates in Hyderabad to
the high offices like Deputy Directors and
Directors even though better qualified and
more experienced people were there. Over
their heads, his people were promoted in
his own interest, that is people belonging to
tbe pro-communist group to which he also
belongs. Not only this. . .

MR. SPEAKER: Do not make a speech
on these lines. Put the question.

SHRI INDRAJIT GUPTA: Has he

read the report?

ot ave Fog ¢ weqw wEiey, S
=y fedw & fag 7 o afee @
ERTA®F gy ¥ g wEroam
aFar § 5 g Negfree ¢ 7

MR. SPEAKER: I am sorry this bad
practice is growing where members make
critical references to people who are not
present here.

SHRI CHENGALRAYA NAIDU: The
Sarkar Committee went into the question of
these cases of favouritism practised by Dr,
Zaheer, Original files relating to these officers
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who had been favoured were called for from
the CSIR secretariat and several of the
documents establishing mala fide in these
appointments were also collected. , .

SHRI 5. M. BANERJEE (Kanpur): What
is he quoting from?

SHRI CHENGALRAYA NAIDU: Tam
taking only half the time taken by Shri
Umanath,

MR. SPEAKER: So long as he is rele-
vant, T will not stop him.

SHRI DHIRESWAR KALITA (Gauhati):
Expunge it.

SHRI CHENGALRAYA NAIDU: What
Shri Umanath did, 1 am doing likewise.

MR. SPEAKER: He was perfectly
relevant,

SHRI CHENGALRAYA NAIDU: Tam
presenting the opposite side of what Shri
Umanath said. It is definitely relevent.

As I was saying, they “collected reports
from the CSIR office, the files relating to
these appointments. There was a sub-
committee appointed by the Sarkar Com-
mittee, This sub-committee prepared a note.
That was the note submitted here by Shri
Samar Guha in which the entire facts were
there,

AN HON. MEMBER: How did he get
hold of it?

SHRI CHENGALRAYA NAIDU: MPs
can get anything and nobody can question
that. .

SHRI SAMAR GUHA: [ have got it
by every means I have which [ am not going
to disclose.

SHRI CHENGALRAYA NAIDU:
While discussing the Sub-Committee's report,
the Committee wanted to shorten it to send
it to the Prime Minister. While shortening
it, the Sarkar Committee removed the entire
facts of the case, the evidence of the case,
and submitted only the portions which would
support Dr. Zaheer in his illegal or irregular
appointments. Even if members of the Com-
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mittee had wanted to remove that evidence,
the Chairman, himself a senior retired
Supreme Court Judge, should not have
agreed to it. This was very bad and it has
become suspicious. Four Members of this
Committee who are hon. Members of this
Parliament have given Notes of Dissent
saying that the removal of this evidence from
this Report is bad and that they do not agree
with it. That means that they have con-
demned this Report for removing the evi-
dence and shielding Dr. Zaheer. Now the
Minister says that they are requesting justice
Sarkar to continue as Chairman, but he is
only doing harm to Justice Sarkar. What
Justice Sarkar has done is very good, in the
i of the ¥, and in his own

interest.

As these members have failed to bring
forth the truth, to expose Dr. Zaheer and
what he has done, the Prime Minister, as
President of CSIR, should appoint another
committee to get the real evidence in regard
to this matter.

Is it not also a+fact that after the Report
of this Committee Dr. Zaheer wrote to them
saying that he must not be condemned with-
out hearing him in person, that the Commi-
mittee then heard him and still found that he
had committed wrong, and is it not a fact
that in spite of it they removed this evidence ?

I have got another copy of the Sub-Com-
mittee’s Report, if you want for your in-
formation, giving original information which
has been removed by this Committee. Can
any Committee, any Judge or anybody remove
evidence from the Report so as to shield
somebody? 1 have got the Report. Will
you say it is not correct? If you want, you
can go through it. Why do you want to
shield 7

SHRI RAM CHARAN (Khurja):
lay it on the Table.

Please

SHRI CHENGALRAYA NAIDU:
prepared to lay it on the Table.

SHRI RANGA (Srikakulam): It should
be laid on the Table of the House.

MR. SPEAKER: T have not allowed it
to be laid on the Table of the House, I will
look into it,
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SHRI CHENGALRAYA NAIDU: Be-
cause the Minister has not seen it, [ am giving
it for his information.

I want a cléar answer from the Minister
whether this is a fact that the Sub-Committee
was appointed and this Report was prepared.
Secondly, is it not a fact that the evidence
given in the Sub-committee Report was
removed and another Report was submitted
to the Prime Minister without the evidence?
Is it not a fact that due to this the Chairman
of the Committee and the Prime Minister,
who is the President of CSIR, got a bad
name?

DR. V. K. R. V. RAO: Tn the long
series of observations that the hon. Member
has made, the only question that has energed
is whether it is not a fact that some sub-
Committee was appointed by the Sarkar
Committee, that this Sub-Committee pro-
duced a Report that this Report contained
some evidence, and that this evidence was
removed by the Sarkar Committee when for
mulating their final Report for submission
to the President. I presume this is the ques-
tion.

MR. SPEAKER: Let me ask him again
so that he may not say that it has not been
answered. Ts anything else left out?

SHRI CHENGALRAYA NAIDU: No,
Sir.

DR. V. K. R. V. RAO: T was trying to
be helpful to him; he is an ex-Member of
my party.

SHRIMATI TARKESHWARI SINHA:
You are an ex-Member of the party.

DR. V. K. R. V. RAO: T am not aware
whether there was such a sub-committee and
what the sub-committee did and what the
Sarkar Committee did with its report. I
should like to inform the House that as a
normal prooedure when the Government
appoint a o or i they
are not expected to go into the series of steps
by which the committee comes to its final
conclusion. Governm»nt are concerned only
with the report which is signed by the Chair-
man and Members and submitted to the
Government.
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SHRI CHENGALRAYA NATDU: When
there was so much complaint you should have

gone through it and you should have
known it.

~ SHRI PILOO MODY (Godhra): The
second question has not been asnwered—
about the fair name of the Prime Minister.

..SHRI CHANGALRAYA NAIDU:
What about accepting the resignation and
appointing another committee?

MR. SPEAKER: I have made it very
clear whether that was Your guestion and he
answered it. There will be no other chatice
now.

SHRI CHENGALRAYA NAIDU: He
has not answered parts (b) and (c) of my
question. (b)—what about accepting the
resgination and appointing ariother com-
mittee and (c) through his mishandling the
whole thing the Prime Minister got a bad
name and it was due to his inefficiency. Are
they going to accept it or not?

MR. SPEAKER: What can I do now?
(Interruptions.) Shri Patodia.

SHRI D. N. PATODIA (Jalore): It is
extremely unfortunate that the working of
the enguiry committee on CSIR had been
subjected to severe criticism in this House.
This committee was constituted with the
background of the working of the CSIR in
mind. Nobody disputes in the Houise or
outside that the working of the, CSI{K had
been extremely deplorabl and Dr. |
Zaheer had been making a mess of its work-
ing by inviting all sorts of people, including
pro-communists, for the working of the
CSIR. Even today according to my infor-
mation Dr. Siddu who is a director at Hy-
derabad is not holding a meeting of the
executive committee for as long as two
years. This is the type of working which
necessitated the app t of an enquiry
committee. Serious doubts have been raised
with regard to the impartiality of the en-
quiry commission. It has been alleged that
one particular draft report was prepared to
be finalised by the committee but was sub-
sequently changed under the influence of
Dr. Hussain Zaheer and it has been reported
that influence was. somehow or the other
vented through the Prime Minister. In order
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“to see that the Chairman of the Committee,

Shri Sarkar, is relieved of this particular
charge it is necessary that this House is given
the fullest possible opportunity of discussing
and knowing the details of the working draft.
Therefore, it is necessary that the report
that has been laid on the Table of the House
be accepted by you and you direct the hon.
Minister that it be circulated to all the
Members before a di takes place in
the House. T understand that the Govern-
ment had already sent in a motion for dis-
cussion of this report. That discussion would
be meaningless and would serve no purpose
unless the report is circulated to the Memit

Coming to the Chairman and members of
the enquiry commission, it is troe that the
Chairman being a very respectable person
should not be subject to such criticism. It is
very unfortunate that in this House all of
us who are protected by privileged dre
making misuse of our privilege day in and day
out and criticise fespectablé persons who
hold respectable positions add who dccept
such appointments for the sake of public
service. Therefbre, it is time for us that un-
lmweknowtheru]]fdc&we should not
go ahead by making 4l sorts of allegations
May I, therefore, know from the hon. Minis-

ter whether he undertakes to see that a copy
of the workmg report will be circulated to
all the Members of the House and it is cir-
culated before the discussion takes place in
the House?

SHRI K. LAKKAPPA (Tumkur): Sir,
how can he answer without a guestion?

MR. SPEAKER: 1 think there was no
question but only a suggestion.

SHRI TENNETI VISWANATHAM
(Visakhapatnam): There must be an answer
to a suggestion also.

DR. V. K. R. V. RAO: Since the hop_
Member has again referred to some charges
of pressure being brought on the Chairman
and the memb ‘oftheC' “lMdeu]d
like to remind the Flouse that the Committee
headed by Mr. Justice Sarkar included several
very disting _ of Parli
both from this and the other House. The
press has already reported the observations
of this Committee on the allegations which

were in this House. I would like to place on

cehad Meamh
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the Table if the House—I am prepared to
read it of you permit—the statement which
was issued by the members of the Sarkar
Committee meeting under the chairmanship
of Shri Akbar Ali Khan. I would also like
to point out that their repudiation of these
llegati and their reiteration of complete
confidence in the impartiality and integrity
of the Chairman was signed by all the four
members who signed the Minute of Dissent
to the Sarkar Committee report. After this,
one should refrain from casting aspersions
.on the Committee which includes not oaly
an non. ex-Chief Justice but also many hon.
Members of the Houses of Parliament.

Then, regarding the second question,
whether some working report will be cir-
culated: 1 do not understand what the
question means. I would like to have your
ruling.

MR. SPEAKER: There is no question
of my ruling (Interruption)

DR. V. K. R. V. RAO: T am sorry, this
is not a matter. . .(Interruption). . .they
must allow me to speak, Sir.

SHRI CHENGALRAYA NAIDU: He
has clearly said that he is not able to under-
stand. Why not the Prime Minister appoint
another Minister in his place?

DR. V. K. R. V. RAO: This does not
only concern. .

MR. SPEAKER: You have already men-
tioned it. Why should you elucidate it
further?

DR. V. K, R. V, RAO: I am sorry;
because it not omly concerns the Sarkar
Committee report; any Commission or
Committee has a number of drafts before it
comes to its final report. I would, therefore,
like to know whether Government is in a
position to ask any Committee or Commis-
sion to make available to it the previous
draft which was considered by the Comm-
mittee. (Interruption)

H e (gAT): sE AR
FHA W TFL F QATEE #T AR
IeFT wTE 0% g ¢ fF 9w Am-

APRIL 29, 1970

resignation from. Ing
Comm. on CSIR (CA)

ATEHATA § AT WA & a1 AL AV
gE & 3 ot & AT WU 9F A AR
TAH (@ q%g FT AAfaar T g
FeqtE Y A3 ot qgr & 1 &Y. 0. =T
AT Y ATwTQ g7 Ay | I e
T aTd g & frat geowe &, feadt
daqifesy g, fraft daffeew &, sa¥
# I A AT § | FA OF 94T
FX 7 T AT wTEaT g | @& fawe
Fia g A fF 210%F w0= F6F T I
9 | IAF 0% IAH! 41T qY ¥ 7WE Y
& oA ¥ agi @ forgr an ) §Y g
#t fed g 1 & ag +& g9 1A g
f& dtggee Free #1 4. qa. wrd. . #
i W Taitw ATy gy foar
& | SR S+ Wi B A fear
T & Y fF fafreed a1 939 #fa-
FfEt & foge 91 3= *7 fawr-
et gz avii 1 @ W0 W AR
#1 Fral #1 qrw w7 & fag 97 RS
&z A7 #1 7% o f5 o wAfez, €A-
ufpdiz #T g At @ ag § A
TR Y FR & F a|a w@ 1 &
AT =Jrgat g v w5 frew Y 0
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Fe #1 T 9 A fom 9v fafaes,
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v e 3 e Y 39§z F g,
FHET F araw wrE ? F WAAT =g
g e Pra® fufresd &t a1 Jgam Y
35 9@ F1 fawurfed 39 0w & ? #av
1% g0 a@ 1 forms o & ar
arr § fes aag y @ AR v
gt fam & 7

DR. V. K. R. V. RAO: All the papers
andﬁ]esthm were asked for by the Sarkar
Ce were supplied to the com-
mittee. 1 am not in a position to say what

personal files were included in them and what
was in those files.

ot TrrETw: . HITOE GrEes o
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drzg 5o 5y 10§ 1 qET FAEEEd
FHET Fz A7 A ¥ g e €0

MR. SPEAKER: His reply is that all
the files which were asked for were supplied.
He does not have any personal knowledge
about any particular file. He only knows this
that they were supplied.

There are certain other members connected
with this and they want to make personal
explanations. They are Mr. Samar Guha,
Mr. Indrajit Gupta and Mr. Chandrajit

Yadav. But is it necessary that they should
make personal explanations?  After this

clarification by the minister, do you want to-
say something still? Of course, as members
you are entitled to make personal explana-
tions.

ot wew fagrt At (FEaw
q7): wT FHE A1 oI o W= g
d9 TAF AUAT qATST 34 A wAAfT
& ST FFAY § 0

MR. SPEAKER: There is alreacy a
motion for discussion of this report. At that
time, the genglemen who want to speak
may speak.

SHRI INDRAJIT GUPTA (Alipore): I
cannot make any observation on the report
because I am a member of the committee.
I want to make a factual statement.

SHRI SURENDRANATH DWIVEDY
(Kendrapara): It should be done some
other time, not now.

MR. SPEAKER: They have a right to
make personal explanations. 1 only enquired,
when an opportunity is coming, whether
they would like to avail of it. The position of
Mr. Gupta is, he is a member of the committee
and he will not be in a position to speak.
Therefore, he is justified.

SHRI RANGA: Whoever is not a signa-
tory to the calling attention notice has no
right to speak. (Imterruptions).

MR. SPEAKER: Now, Mr. Samar
Guoha. We have cancelled the lunch hour not
for you but for di on the dé d
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SHRI VASUDEVAN NAIR (Peermade):
Is he a member of the committee?

MR. SPEAKER: He has written to me
that as it arose out of his remarks, he wanted
to say something and I have allowed. After
him I will call Mr. Indrajit Gupta and then
Mr. Chandrajit Yadav.

SHRI SAMAR GUHA: Being a member
of this House and also a student of science,
I was npaturally exercised. . (Inter-
ruptions). My friends forget that my student
has been included in the CSIR committee,
but for obvious reasons I have not been
included. (Interruptions). Rs. 20.53 crores
have been allotted for running the CSIR
and during the last few years, over Rs, 200
crores have been spent for development. ...

MR. SPEAKER: What is your personal
explanation ?

SHRI SAMAR GUHA: I have been
called an irresponsible person. . Cons-
ciously I have never done any irresponsible
thing. If I have done it inadvertently, I do
not stand on prestige but I apologise if I
do that. But here in the press many people
have called me a politically frustrated person.

MR. SPEAKER: Come to the point.

SHRI SAMAR GUHA: 1 am coming
to the point. I owe an explanation and you,
Sir, as custodian of this House should defend
the honour of a member of this House. In
the discussion what have I said? I referred
to the original report. I never used the term
“final report.” When I use the word *“‘original
report” it naturally means the original
draft report that was circulated. Otherwise,
I would have used the word “final report.”

MR, SPEAKER: Kindly come to the
personal explanation.

SHRI SAMAR GUHA: Therefore, I
have never said that the report in the draft
form which was circulated among the members
was th: “final report.” I have only said that
it was the “‘draft report” circulated among
the members for discussion and making the
final report.

13 hrs.

Then, what was my observation? I said
that in tne final report the facts, documents,
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data and many other information that were
incorporated in the draft report circulated
among the members—note the words I have
used—*‘were twisted, tainted and truncated”.
To substantiate that I had given four or five
instances, which were telling instances, which
were included in the draft form but which were
not in the final report. All my observations
about data have been incorporated in the
note of dissent to the final report.

Now I want to draw your attention to one
serious point. There is a press report that the
Sarkar Committee, in the absence of Shri
Sarker, being presided over by one member
of the Rajya Sabha, have made the observa-
tion. . .

MR.SPEAKER.: Letus have his personal
explanation.
SHRI SAMAR GUHA: I am coming to

the relevant point. They have said that my
ohbservation is utterly untrue, irresponsible
and upcharitable. I want to draw your
attention to ope point. A committee
appointed by the Parliament arrogated to
itself a superior position to make such
critical and irresponsible statements publicy
and issued that statement to the press. If
they felt some wrong has been done, accord-
ing to their opinion what could they do?
They could make a comment or pass a reso-
lution and pass it on to the Prime Minister
or the Minister ned. But, i d of
that, they have released it to the press and
thereby, I should say, involving a breach of
privilege and honour of this House and a
member also.

Then, Dr. Hussain Zaheer has called me a
politically motivated frustrated politician.
An accused person has arrogated to himself
the position of calling a Member of Parlia-
ment as a politically motivated frustrated
person. This is a dangerous precedent. If
you allow any committee appointed by this
House to make obscrvations on what has
been mentioned on the floor of the House
and then come out with a press statement—
and the Minister himself says that something
right has been done—it will be a dangerous
precedent for the future.

1repeat that the d ts were tr d
twisted and tainted. That charge has not
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been refuted; that charge s.ill stands, I would
demand that in fairness to this House and
the members of this House that the original
draft that was ci 1 to the bers and
also the final report should be laid on the
Table of the House, Let there be a really
free, fair and honest discussion in this House
on the findings of the committee. 1 again
repeat that the draft report which was cir-
culated to the members of the committee
should be placed on the Table of the House
and it should also be circulated among the
members.

SHRIINDRANT GUPTA: Mr. Speaker,
as a member of this House who also happens
to be a member of the Sarkar Committee,
I have requested you to allow me, under rule
367, to make a statement in the House by
way of personal explanation in reply to the
allegations made against the Committee as
a whole by Sarvashri Samar Guha, Madhu
Limaye and Prakash Vir Shastri on 21-4-70
during the course of the debate on the De-
mands for Grants of the Ministry of Edu-
cation and Youth Services. I was not present
in the House on that day. In this connection
it will serve my purpose if you allow me to
read out the statement which was unani-
mously adopted at the meeting of the Sarkar
Committee held on 25-4-1970. This is all
the more necessary because some leading
newspapers which had given wide publicity
to the allegations made in this House on
21-4-1970 did not care to publish the Com-
mittee’s reply. The Committee’s statement,
which was conveyed to the President of the
CSIR and not issued to the Press reads as
follows:

“It is totally incorrect to describe
as ‘original report’ a draft which was
really a working paper meant for discus-
sions to enable the Committee to arrive at
final conclusions. In the normal course in
the working of any Committee a number
of drafts are always prepared, discussed,
debated and modified by “additions or
deletions before the Report is finalised.
This Report was signed by the Members
of the Committee on 22-2-1970, and sub-
mitted to the Prime Minister on 27-2-1970,
It is this document which is the Report of
the Committee. The words ‘original’ or
‘final" as alleged are not correct,

The remarks made by Sarvashri
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Samar Guha, Madhu Limaye and Prakash
Vir Shshtri in the Lok Sabha on
21-4-1970 regarding pressure being brought
to bear on the Committee are unwar-
ranted, without justification and cast a
reflection on the Committee as a whole,
which is highly unfair. (Interruptions) The
Committee would like to place on record
that the allegations mate against the
Chairman of the Committee are utterly
untrue, throughly irresponsible and uncha-
ritable to the Chairman for whom the
Committee have got the greatest regard
and whose impartial bearing during the
conduct of the Committee’s deliberations
they unnaimously affirm. The Committee
feel very much hurt by these observa-
tions, and highly resent it.

The Committee would like that these
views, expressed by the Committee un-
animously, should be publicized widely
because the allegations have already re-
ceived wide publicity.”

The  Committee’s meeting on the 25th
April, 1970, wherethe aforesaid statement was
unanimously adopted, was attended by the
following members and this should be known:

(1) Shri Anthony Reddy, Member,
Lok Sabha;

(2) shri K. P. Singh Deo, Member,
Lok Sabha;

(3) Shri Indrajit Gupta, Member, Lok
Sabha;—

they have all signed this statement—

(4) ShriS. S. Bhandari, Member, Rajya
Sabha;

(5) Dr. Ramaiah, Member, Rajya
Sabha;

(6) Shri Akbar Ali Khan, Member,
Rajya Sabha; and

Scientist Memb:

(7) Dr.S inath

The Chairman, Mr. Justice A. K. Sarkar,
was not present at the meeting.

1 wish to point out that all the Committce
members, who are signatory to tne note of
dissent to the main report, have signed the
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statement just now quoted by me. This shows
that there is a clear distinction between the
right to make valid and free criticism of the
Committee’s report and recommendations—
a right which is beyond controversy—and
baseless and false allegations which amount
to slander and personal vilification of the
Chairman and members of the Committee.

T am extremely sorry that Sarvashri Samar
Guha, Madhu Limaye and Prakash Vir
Shastri have been badly briefed to make
unfair allegations implicating some of their
colleagues in this House without caring
first ~to ascertain the real facts. . .
(Interruption).

SHRI SAMAR GUHA: Nobody need
preach Samar Guha. (Interruption).
T have my conscience and that is the national
conscience. . (Interruption)

MR. SPEAKER: I think, Professor
Samar Guha needs some silencer being fixed
to him as to a car. There is no other way
to control him. He is uncontrollable, un-

ble and suddenly eruptible. You
Id make sc hing to sil him. But
my only problem is not professor Samar
Guha. I have trouble to my left also.

h

DR. RAM SUBHAG SINGH (Buxar):
T object to this remark.

MR. SPEAKER: I im referring to Shri
Sheo Narain.

DR. RAM SUBHAG SINGH: There is
nothing like personal explanation in this.
You have allowed it in the wrong way. Un-

. necessarily you are getting the time of the

House killed by such explanations.
MR. SPEAKER: I have allowed that.

DR. RAM SUBHAG SINGH: But you
do not allow that on the calling-attention.

MR. SPEAKER:
calling-attention.

It was not a part of the

DR. RAM SUBHAG SINGH: It is being
done under pressure. You are doing this
under pressure.

SHRI CHENGALRAYA NAIDU: We
are not agreeing with the Committee’s report ;
we reject it.
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SHRI SHED NARAIN (Basti): On a
point of order, Sir.

SOME HON. MEMBERS: Under what
rule?

MR. SPEAKER: Let me finish some
trouble that is there to my left. May I ask
all of you if you have heard anything or you
have just started doing it? There is no ques-
tion of asking for any rule when he is on a
point of order.

ot fiery ATTTAW ;W OCEAS

FEAT 3 & fg ger gavg | WA
2 AT 4T FT fos e .
(s=a™) .

I am an elected Member of the House and
have the same privileges and rights as Shri
Indrajit Gupta, the Prime Minister, the
Food Minister or anyone else. . . (Inter-
+uptio). You rebuked me twice or thrice.
I also have been a member of the Public
Accounts Committee for two years and 1
-know what is a personal explanation. He had
no right to read out the Committee’s report
on a personal explanation. . (Inter-
‘raption). What is going on in this House?
Have we no right to say anything? We are
not going to be cowed down by these Com-
munists who re creating havoc in this House.
I hope you will belp us to work in this
House.

SHRI S. M. BANERJEE: Sir, I would
only submit that the made by Shri
Indrajit Gupta was a statement of the Com-
mittee and it was meant for adults only.
(Interruptions).

MR. SPEAKER: Shri Chandra Jeet
Yadav,

st wEdE aEw ((H/TEE )
wEqel AEEA, G F1§ T qasy qgh
¥ & & o 9w afaf &1 e g
forasy s agi 1 7% w1 o gw1C
¥ ==t ¥ o wfafa A s &
H, o & AW AR g9 A ¥
Ig TR Y FEAST S F AL H 9
49 # A gEeld q@r ¥ S www
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I® FHET H qr gan 9% ggi a9 faum
# FA F 39 TWT T W F T_G
FETE %R 39 w2 ¥ ¥aw g fad-
& #41 Jgar g e 9w afafa &
s W & oft grrefag werdY, T
ot F oft ¥, 4. fag ¥, widw w9)-
e & ot gaY @ Ay A Sed
wae § 1 TH THT FT ATAY qEA F
= 1 T T, § OF 929 &7 q9eq
B & A1y, (=w)

SHRIMATI TARKESHWARI SINHA:
Let him give his own explanation. He can-
not give explanation on behalf of others.

SHRI CHANDRA JEET YADAV: They
have condemned your allegations made on
the floor of the House. . (Interruptions)

SHRIMATI TARKESHWARI SINHA:
You better give your own personal ex-
planation; don’t mention about my party
Members. We will give personal explanation,
if necessary. Don't be the guardian of our
party; be your own guardian. . {Inter-
ruptions)

SHRI SHEO NARAIN: We know what
you are. (Imterruptions)

oft e oEw:  wEE  WE)-
&7, gafae & 7g T Irgan § e we
9 T & dv-foriard & qaasy aav
# fou wmgd A geT & fEEY o @Eew
& fog foeelt oY F3%2Y & 17 FT gwT
TR g AP | TW A T WL oY
7 F 7L oY, G FT AT F FOCIH
A& F1 faafor fegr o o1 s
FAE T ¢ §eT ¥ q9w, W 5N AW
F AT 9 =afed §9F 999 4, 7 a4
et § f5 ag aga dvfodmd &
T AR AT WX R IR
¥ gued F7aT § WK UE FEAT ARAT
g 5 g w9 F A el ot =
9 #HE F gedl q AfaeTd €7 §
T FAA A A E T T WA,
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fvar Wt & F9Y 37 gag § g wAAO-
frg fra o wa N o
fearé | a8 oz Fqw w9 F W
fame & g weqa foamam mar a7 A
o1 feaig wrd § ag gt wigaw e
&1 9w wg g §, wg e
froa A Afamad ¥ = §
o 998 77 waT w1 fawwa s
=i

SHRI D. N. PATODIA: On a point of
order, Sir. I want your ruling, whether any
Member while making his personal explana-
tion is entitled to mention the names of other
Members of the House and whether he is
permitted to quote any communication which
is signed by many other Members, apart
from him.

MR. SPEAKER: You want my ruling on
every little thing. Because he is associated
with the Committee, he said, not only he
but other Members of other parties also
signed it.

SHRI SURENDRANATH DWIVEDY:
What is the procedure? We want to know
that. As we understand the rules, if amy
Mamber wants to make a personal explana-
tion—he has every right; you should allow
it—an advance copy of the statement should
be sent to the Speaker because we do not
want, when a personal explanation is made,
there should be any criticism and another
debate continues. To avoid all that, it has
been laid down in the rules that an advnace
copy-should be sent to the Speaker, the
Speaker will see it and then he will permit
the Member to read it. Here, what is happen-
ing is that Members are making personal
explanations, there is criticism and the debate
goes on.

MR. SPEAKER: I asked Prof. Samar
Guha to confine himself to the points he has
made in his letter. I am happy that Shri
Indrajit Gupta observed it. He said, he was
mentioning the same points. I think, in
future, if there is going to be a personal ex-
planation, instead of verbal, it should be a
written one. It is much better for the Members
to read what they give to me.
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SHRI SURENDRANATH DWIVEDY:
That is the rule.

MR. SPEAKER:
all oral explanations.

oft wewt fagrdt st :  wemw
wgrea, 7 a7 A §, T frmy W
AT FgR A AT A & | qg Aga
WEATH A 8, 79 A T W 0
qee At frdt S92 8 &, A afe =
A A F aT gl " ),
@t o9 fea g1, O 98 99Ey 99 FWA
¥ geer ¥ A Ao gfeeww agt @
aFaT &, Afew T TETE TS
gt omar .

staFWAaE AR I AT
T 9T & f5 9w w9 ® §9-
g FT @ §, O w@E T wwd @
STar g |

ft wew fagrdt arodgt : st aee
o @ Fiwd §, g FETQ ¥ F
&, ar TE A IR AT TG

I am not going to stop

ot wIfg e AR S
TR 7 g6 @ fer @, wufed
HIGHT Gy § |

Y wrzer fagrt Aot AT
oY TS FEl §, IAH TLAAT-QFANA A
F1 a1, q& awar § 5 frael @1 3%
gy et AT &, s foE o 9=t
g, 99 g9 ¥ w9 faarT g9 F1
aha T |

SHRI INDRAJIT GUPTA: In view
of the fact that the Sarkar Commttee has not
completed its work and has yet to submit
part II of the report, I don’t think Mr. Vaj-
payee is right when he says that when the
debate is held on the report, it is open to the
members of the committee to speak on that,
(Interruptions).
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MR. SPEAKER: This was a question not
concerning the report. It arose out of certain
remarks made by Prof. Samar Guha be-
cause it was in a general way a reference to
the Committee. The Members of the Commi-
ttee took it personally and they came to
me and said ‘We are members of the Com-
mittee and we are members of this House.
If Prof. Samar Guha could do it, if Prof-
Samar Guha could not wait for the debate
on the report—he certainly got it and started
sheving that report and the papers here—
we have got every right to explain the whole
Pposition so far as it concerns us.” I am sorry
that this has cfeated a lot of trouble.

MR. SPEAKER: Papers to be laid.

SHRI HEM BARUA (Mangaldai): I
want a statement from the hon. Minister on
the death of a Press Correspondent in Bhutan
while panying the President

PAPERS LAID ON THE TABLE

STATEMENT SHOWING ADVANCE DRAWN FROM
ConTINGENCY FUND OF INDIA FOR NEW
SERVICES.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR): I beg to lay on
the Table a statement (Hindi and English
versions) showing advance drawn from the
Contingency Fund of India during the ‘Vote-
on-account’ period for expenditure on ‘New
Service’ for which necessary provision had
been made in the Budget Estimates for 1970-
71. [Placed .in Library. See No. LT-3338/70].

NOTIFICATIONS UNDER THE NAVY Act

THE MINISTER OF DEFENCE, AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): 1 beg to lay
on the Table:

(13 A copy each of the following Notifi-
cations (Hindi and English versions)
under section 185 of the Nevy Act,
1957,

(i) The Naval Ceremonial, Conditions
of Service and Miscellaneous
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(Second Amendment) Regula-
tions, 1969, published in Noti-

_ fication No. S.R.0. 309 in Gazette
of India dated the 1st November,
1969.

(ii) The Naval Ceremonial, Conditions
of Service and ' Miscellaneous
(Third Amendment) Regulations,
1970, published in WNotification
No. 5.R.0. 1E in Gazette of India
dated the 2ist February, 1970.

(iii) The Navy (Discipline and Mis-
cellaneous Provisions)  First
Amendment Regulations, 1970,
published in Notification No.
S.R.0. 126 in Gazette of India
dated the 28th February, 1970.

(2) A statement (Hindi and English ver-
sions) showing reasons for delay in
laying the Notification mentioned at
(1) (i) above. [Placed in Library. See
No. LT-3339/70).

AUDIT REPORT ON THE ACCOUNTS OF THE
Tea' BOARD, 1967-68

Fi¥fme smTqrT WA § Iwat
(vt 7w A7) :  wemE WEIEG, T
TR FaF 1967-68 F g e’ AET
q{raT sfades s afs Fawr-ges 9T

TEATE | [Placed in Library See No LT—
3340/70}

ARREST AND CONVICTION OF
MEMBERS

[SARvasHRI  RAMESHWAR
SuReNDER  REDDY]

RAO AND

MR. SPEAKER: I have to inform the
House that I have received the following two
telegrams, dated the 28th April, 1970, from
the Deputy Commissioner, Secunderabad,and
Shri A. Venkatrao, respectively:—

(1) “Sarvashri J. Rameshwar Rao and
R. Surender Raddy, Members of Lok
Sabha, were arrested for defying pro-
hibitory orders this day at 10 AM.
near Purana Pull, Hyderabad.”
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(2) *I have the honour to inform you that
Shri J. Rameshwar Rao and Shri R.
Surender Reddy, Members of Lok
Sabha, are convicted for defying the
prohibitory orders and sentenced to

“four days' simple imprisonment
to-day.” .

SHRI HEM BARUA (Mangaldai): Why
was there pm'ohibil'.ol_‘y order?

MR. SPEAKER: Prohibitory order ls a
prohibitory order.

SHRI HEM BARUA: Why was it im-
posed there.

DR. RAM SUBHAG SINGH (Buxar):
Yesterday, my information is that this pro-
hibitory order was imposed there not only
yesterday but it is there for the last one year
and some times it is removed and it is pro-
mulgated again according to the convenience
of the Government, 1 had yesterday pointed
out on the floor of the House that this
Government uses its officers to create con-
fusion in the elections to the Committees.
There also it is their Government which is
functioning and unnecessarily got two of our
Members arrested and they could not cast
their votes to the election to the Committees.

13.26 brs.

ESTIMATES COMMITTEE
MINUTES

. SHRI THIRUMALA RAO (Kakinada):
I beg to lay on the Table Mmur.es of the

ttings of the Estimates Ct lating
to the following Reports:—

(1) Hundred and nineteenth Report on
the Ministry of Railways-Diesel
Locomotive Works, Varanasi.

(2) Hundred and twnety-first Report
on the Ministry of Supply Dire-
ctorate General of Supplies and
Disposals (Supplies Wing).

(3) Hundred and twenty-sixth Report
on the Ministry of Petroleum and
Chemicals and Mines and Metals
(Department of Mines and Metals)-
Geological Survey of India,
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COMMITTEE ON PUBLIC
UNDERTAKINGS

(i) MiNUTES

SHRI M. B. RANA (Broach): I beg to
lay on the Table Minutes of the sittings of the
Committee on Public Undertakinigs relatings
to the following Reports:—

(1) Sixty-eight Report on Bokaro Steel
Limited.

(2) Sixty-ninth Repqrt on Air India.

(ii) STATEMENT SHOWING REPLIES TO Re-
COMMENDATIONS CONTATNED IN FORTY-EIGHTH
REPORT

SHRI M. B. RANA: I beg to lay on the

Table a Statement showing replies to re-

dations included in Chapter V of

the Forty-eight Report of the Committee

on Public Undertakings which were not fur-

nished by Government in time for inclusion
in the Report.

MR. SPEAKER: Shri Madhu Limaye is
absent, Next item.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

SIXTY-SECOND REPORT

SHRI SWELL (Autonomous Districts):
1 beg to present ‘the Sixty-second Report of
the Committee on Private Members' Bills
and Resolutions,

ESTIMATES COMMITTEE

HUNDRED AND TWENTY-FIRST, HUNDRED AND

TWENTY-SECOND, HUNDRED . AND TWENTY-

SIXTH AND HUNDRED AND TWENTY-SEVENTH
REPORTS.

SHRI THIRUMALA RAO (Kakinda):
1 beg to present the following Reports of
the Estimates Committee:—

(1) Hundred and twenty-first Report on
the Ministry of Supply-Directorate
General of Supplies and Disposals
(Supplies. Wing).
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(2) Hundred and twenty-second Report

on the Ministry of Parliamentary
Affairs Shipping and Transport-
Border Roads.

(3) Hundred and twenty-sixth Report

(Hindi and English versions) on the
Ministry of Petroleum and Chemicals
and Mines and Metals (Department of
Mines and Metals)—Geological Sur-
vey of India.

(4) Hundred and twenty-seventh Report

on the Ministry of Petroleum and
Chemicals and Mines and Metals
(Department of Mines and Metals)—
Indian Bureau of Mines.

PUBLIC ACCOUNTS COMMITTEE

HUNDRED AND EIGHTH, HUNDRED AND
NINTH, HUNDRED AND THIRTEENTH, HUNDRED
AND FOURTEENTH, HUNDRED AND SEVEN-
TEENTH AND HUNDRED AND NINETEENTH

REPORTS

stwewt fagrt aondat (@sE-

qr): weaw wFET, 7 A oran afafa
% frefafaa sfvde g s<ar g—

(1) frmtor, srame aor -
T fawre fawmr & wwafraa S
Qe wfadew  (fafawr), 1969
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1967-68 % & Jgraden wfa-
AT Fare § 11391 wfad=zT

(4) fwerr a1 gas v
damq ¥ grfaa fafrrr aE
(fafawr), 1967-68 #X -
ol wfrdew  (fafasr), 1969
qor  fafaaem sEE AW
F 99 1966-67 WX 1967-68 ¥
el sfade i F at ¥ 114
Tt gfad=T

(5) s &3 & wvafaa
Taer iftagl aEET SEader
wfsdgw (fafast), 1969 & weara
4R sFARH 1174 TfdATT

(e) fafmm s= (sfoew
¥ag), 196768 TUT ST
gfadew (vfeear ¥@), 1969
& ary ¥ 11097 wfad=T |

COMMITTEE ON PUBLIC
UNDERTAKINGS

SIXTY-EIGHTH AND SIXTY-NINTH
REPORTS

F art ¥ 1084t gfadeT

(2) @mr fawmr aor BfE
fwmr @ awfas fafesr
(fafas), 1967-68 =X Srr-
arer wfadga (fafawr), 1960 %
ar ¥ 10971 wfad=a

(3) Avagw @ar  afcae-
daa ¥ grafga fafam e
(fafewr), 1967-68 TuT “aT-
e wfmw  (fafa=w), 1969
AR FAHAT, TEE TAT qEI F
a9 1963-64 ¥ 1967-68 4T
FIT 9O T F 9% 1964-65 |

SHRI M. B. RANA (Broach): T beg to
present the following Reports of the Com-
mittee on Public Undertakings:—

(1) Sixty-eighth Report on Bokaro Steel
Limited.
(2) Sixty-ninth Report on Air India.

COMMITTEE ON SUBORDINATE
LEGISLATION

FiFTH-REPORT
SHRI N. K. SANGHI (Jodhpur): 1 beg

to present the Fifth Report of the Com-
mittee on Subordinate Legislation.
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COMMITTEE ON GOVERNMENT
ASSURANCES

(i) EIGHTH REPORT

SHRI ANBAZHAGAN (Tiruchengode):
1 beg to present the Eighth Report of the
Committee on Government Assurances.

(ii) EVIDENCE

SHRI ANBAZHAGAN: I beg to lay
on the Table a copy of the Evidence given
before the Committee on Government Assu-
rances on the 3rd April, 1970 by the represen-
tatives of the Ministry of Health and Family
Planning and Works, Housing and Urban
Development (Department of Works,
Housing and Urban Development) and the
Delhi Administration in connection with the
allotment of land to various Cooperative
House Building Societies in Shahdara Zone.

CORRECTION OF ANSWER TO S. Q.

No. 1085 RE. WRITING OFF OF TAX

ARREARS AGAINST SHRI HARIDAS
MUNDHRA

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): In reply to supplementaries to
Starred Question No. 1085 in Lok Sabha on

' 20-4-1970, it was stated that out of the total
arrears of Rs. 1.97 crores outstanding in the
case of Shri Haridas Mundhra, the disputed
demand is Rs. 1.57 crores and the balance
of Rs. 40 lakhs is the undisputed demand.

2. The position of disputed and undis-
puted demand was inadvertently stated in
the reverse order. There was also some slight
error in the figures. The correct position is
that the undisputed demand in the case of
Shri Hari-Das Mundhra is Rs. 1.59 crores
and. the disputed demand is Rs. 38 lakhs.

13.29 hrs.

DEMANDS FOR GRANTS, 1970-71—contd.
DEPARTMENT OF SOCIAL WELFARE

MR. SPEAKER: The House will now
*’take up discussion and voting on Demand
-Nos. 99-and 100 relating to the Department
1 of Social Welfare for which 5 hours have been

allotted. ‘

b. 6. tt. of

Social %are)f »
Hon. Members present in the House who

are desirous of moving their cut motions

may send slips to the Table within 15 minutes.

As there is no lunch hour, even 20 minutes’

-is all right.. They may send their cut

motions,

I think we should name the ‘zero hour’
as ‘stormy hour.’

SHRI HEM BARUA (Mangaldai): It is
a very welcome hour, Sir. Members can ex-
ercise their democratic right.

MR. SPEAKER: It is so exhausting, I
tell you.

SHRI HEM BARUA: What is exhaust-
ing? You are a sturdy man, Sir.

DeEMAND No. 99—DEPARTMENT OF SOCIAL
WELFARE

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
16,83,000 be granted to the President
to complete the sum necessary to defray
the tharges which will come in course
of payment during the year ending the
31st day of March, 1971, in respect of
‘Department of Social Welfare. * **

DeMAND No. 100—OTHER REVENUE Ex-
PENDITURE OF THE DEPARTMENT OF SOCIAL
WELFARE

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
7,87,04,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st
day of March 1971, in respect of ‘Other
Revenue Expenditure of the Department
of Social Welfare. *

The Demands are before the House Hon.
Members may now move the cut motions.

SHRI MOLAHU PRASAD (Bausgaon):
T beg to move:

That the Demand under the Head
Department of Social Welfare be reduced
to Re. 1.

*Moved with the recommendation of the President.
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[Shri Molahu Prasad]
[Failure to ensure adequate rep-
resentation to Scheduled Castes/
Scheduled Tribes in respect of employ-
ment in those - industrial concemns
having more than 51 per cent Govern-
ment investment. (13)]

That the Demand. under the Head
Department of Social Welfare be reduced
to Re. 1.

[Failure to provide legal powers
to District Harijan Welfare Officers
to check exploitation of Scheduled
Castes/Scheduled Tribes: (14)]

That the Demand under the Head
Department of Social Welfare be reduced
to Re. 1.

[Meedless abolition of social wel-
fare organisation of each district of
U.P. (15)]

That the Demand under the Head
Department of Social Welfare be reduced
to Re. 1.

[Closing down of five boys/
girls schools run by social welfare
organisation in Gorakbhpur District
last year. (16)]

That the Demand under the Head
Other Revenue Expenditure of the Depart-
ment of Social Welfare be reduced to Re. 1.

* [Failure to legalise soclal and
development organisations. (17)].

That the Demand under the Head
Other Revenue Expenditure of the Depart-
ment of Social Welfare be reduced to Re. 1.

Failure to give details of grants-in-aid
to private agencies. (18)]

That the Demand under the Head
Other Revenue Expenditure of the Depart-
ment of Social Welfare be reduced to Re. 1.

[Failure to ensure free primary

d to the children of Scheduled
Castes and Scheduled Tribes during
the last twenty-three years, (19)]

That the Demand under the Head
other Revenue Expenditure of the Depart-

" ment of Social Welfare be reduced to Re. 1.~
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[Allowing social and developmental
organisations to propagate on behalf
of ruling party. (20)]

That the Demand under the Head
other Revenue Expenditure of the Depart-
ment of Social Welfare be reduced to Re. 1.

[Failure to give timely intimation
and disburse scholarships to students
in time by Headmasters. (21)]

That the Demand under the Head
other Revenue Expenditure of the Depart-
ment of Social Welfare be reduced to Re. 1.

[Policy of giving inadequate amount
of scholarships. (22)]

That the Demand under the Head
Department of Social Welfare be reduced
to Re, 1.

[Stay of enquiry into alleged misuse
of grants to Harijan Welfare Depa-
rtment of Gorakhpur District. (23)].

That the Demand under the Head
Department of Social Welfare be reduced
to Re. 1.

[Grant of scholarships to Sche-
duled Castes/Scheduled Tribes trai-
nees and other trainees in industrial
training centre, Chargaon, (24)] .

SHRI K. HALDER (Mathurapur): | beg
to move;

That the Demand under the Head
Department of Social Welfare be reduced
to Re. 1.

[Total neglect of Sundarban area
of West Bengal where a large number
of Scheduled Castes and Scheduled
Tribes live. (25))

That the Demand undér the Head
Department of Social Welfare be reduced
to Re. 1.

[Failure to . distribute Government
Khas land and excess land (aboye
ceiling) to the landless Scheduled
Caste, Scheduled Tribe and other
peasants. (26)]

" That the Demand under the Head
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Department of Social Welfare be reduced
by Rs. 100.

[Failure to safeguard interest of
Scheduled Caste and Scheduled Tribe
and other refugees of West Bengal
who are rehabilitated in Mainital
(U.P). 2N

That the Demand under the Head
Department of Social Weifare be reduced
by Rs. 100,

[Need to increase allotment of
funds in the Fourth Five-year Plan
for the upliftment of backward
classes. (28)]

SHRI BENI SHANKER SHARMA
(Banka): I beg to move:

That the Demand under the Head
Department of Social Welfare be reduced
by Rs. 100.

[Failure to improve the conditions of
backward classes including Scheduled
Castes and Tribes even after spending
275 crores of rupees during the last
18 years. (29)]

_ That the Demand under the Head
Department of Social Welfare be reduced
by Rs. 100.

[Need to recast our plans and
reorient our policies vis-a-vis ~the
backward classes in view of the
failure of the policies adopted so far.
(30)]

That the Demand under the Head
Department of Social Welfare be reduced
by Rs. 100.”

[Need to do away with the present

system of nomenclature of backward

classes, Scheduled Castes and Sche-
duled Tribes, which is responsible
for giving a longer lease to the much

hated caste system. (31)]

That the Demand under the Head
Department of Social Welfare be reduced
by Rs. 100,

[Need to Te-define the backward

classes, on the basis of one’s financial

status and not on the basis of the
caste in which he might have been

born. (32)]
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That the Demand under the Head
Department of Social Welfare be reduced
by Rs. 100.

[Need to abolish the alleged pri-
vileges and artificial protection alle-
gedly given to the so-called Scheduled
Castes, Scheduled Tribes and other
backward classes, which have, instead
‘of enabling them to stand on their
own, crippled their natural growth.
(33)]

That the Demand under the Head
Department of Social Welfare be reduced
by Rs. 100.

[Need to do away with the arti-
ficial and man-made difference between
man and man by evolving a common
Code of Conduct for all and providing
every body without any distinction,
all facilities for education and employ-
ment.(34)]

That the Demand under the Head
Department of Social Welfare be reduced
by Rs. 100.

[Failure to prevent polygamy
amongst the muslims of our country
and thus put the muslim women at
par with their Hindu sisters, (35)]

That the Demand under the Head
Department of Social Welfare be reduced
by Rs. 100.

[Failure to stop begging in big
towns and places of pilgrimages.
(36)]

That the Demand under the Head

Department of Social Welfare be

reduced by Rs. 100.

[Need to enforce prohibition specially
amongst the labour and high
Government officials. (37)]

That the Demand under the head
Department of Social Welfare be reduced
by Rs. 100. )

{Need to stop serving of liquor

at official parties given by Govern-

ment. (38)]

That the Demand under the Head
Department of Social Welfare be reduced
by Rs. 100.
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[Shri Beni Shanker Sharma]
{Need to give more financial help
to Institutions engaged in treatment
and eradication of leprosy specially
those working in the tribal areas of
Santhal Parganas. (39)]

That the Demand under the Head
" ‘Department of Social Welfare be reduced
by Rs. 100.

[Need to impart free edacation to
the children of poor Scheduled Castes
and Scheduled Tribes upto the Higher
Secondary stage. (40)]

. SHRI SHIVA CHANDRA JHA ( Madhu-
bani): I beg to move:

That the Demand under the head
Department of Social Welfare be reduced
to Rs. 1.

[Failure to stop "beggary in the
country (41)]

SHRT RAMAVATAR SHASTRI (Patna):
I beg to move:

That the demand under the Head
Department of Social Welfare be reduced
by Rs. 100.

[Failure to implement Dhebar
and Kalelkar Commissions’ reports in
order to move forward towards social
welfare. (42)]

That the Demand under the Head
Department of Social Welfare be reduced
by Rs. 100.

[Need to provide more funds to
grant scholarships to students of
Scheduled Castes and Scheduled
Tribes and other backward classes.
(43)]

That the Demand under the Head
Department of Social Welfare be reduced
by Rs. 100,

[Need to increase the quantum
of scholarships being granted to
Scheduled Castes and Scheduled
Tribes students. (44)]

That the Demand under the Head
Department of Social Welfare be reduced
by Rs. 100.
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[Need to grant special aid to the
handicapped, the blind and the dumb.
45)]

That the Demand under the Head
Departmient of Social Welfare be reduced
by Rs. 100.

[Need to make proper arrange-
ment for the rehabilitation of the
handicapped, the blind and the
dumb. (46)]

That the demand under the Head
Department of Social Welfare be reduced
by Rs. 100.

[Failure to make an announce-

ment regarding inclusion of Qazia

community of Bihar into Scheduled

Castes. (47)]

That the Demand under the ‘Head
Department of Social Welfare be reduced
by Rs. 100.

[Unsatistactory working of Social
Welfare Department. (48)]

That the Demand under the Head
Department of Social Welfare be reduced
by Rs. 100,

[Need to broaden the activities
of Social Welfare Department. (49)]

That the Demand under the Head
Department of Social Welfare be reduced
by Rs. 100.

[Need to spend more on Social
Weltare Works. (50)]

That the Demand under the Head
Department of Social Welfare be reduced
by Rs. 100. -

[Failure 'to eradicate umtouchabi-

lity from the Society. (51)]

That the Demand under the Head
Department of Social Welfarebe reduced
by Rs. 100.

[Failure to make practice of un-
touchability a penal offence. (52)]

That the Demand under the Head
Department of Social Welfare be reduced
by Rs. 100.

[Failure to take drastic action

against those who preach untouchabi-

lity. (53)}
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MR. SPEAKER: The cut motions are
also before the House.'

Wt foamoaw (awf) @ Wy
A, a8 TIHIT  qUTAET qaeqT
famaswt g, &% & *% A
AT AT G R 1 WEIE FeATY HE
TR g AT 43 g, FATE
a# dfeq &, afeT s #1 e s
FOA - AT § | 3@ TR

1339 brs.

[MR. DEPUTY-SPEAKER in the Chair]

F gy wagw A qEW Owe w9
& fover #% e wgi ) wom
FAATT AN 22 A EA
T W 1R TR A TS
BT AW T 78T qEwT, At gfem
wTE 9w T AT @ ey R
t,mmm@ﬁ\'ﬂ‘ﬁg-w
* AT T WY Aga qverw g
fe XF FTEIT A g@ 9 A W
aff firgr | #g 3@ S w1 OE
Y frw wew &, SfeT @ w1 a9
& *1§ Y7 g fFar w1 AT
ey ot ¥ T 41 fF WO 3= 4,
e wgreaT wdT & AW #1 T
dred ATt 78 FFTH 7O A o
F R A sgaraga g 5 |
X gFAI A T FL G TG AR
1 gFE i W a1 @y wogd W afe
o afeadi ¥ ag) g Tfgy afsw g
¥ FIET g g Arfew arfs w s
¥ e oo &1 A WaRAN
R AGE T GG T |

T A1 § TR ¥ [HAT Frgan
g fFomt @t 9T AW & TR
T § 9% IO ST AT ¥ fag
g T W I G § | %@ e A
F F TwH TN I g9 & 0F
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I AT &, 7 Rl 1 g de

TR AR FARAT BE FT qF FH
WPt i 97 o ww #oIw
I T agr TAEdT feadt ¥ qleT
TqT AT QG F A FATF F2 )
ag 30 0w ¢ TafAe Igi X e
FTHIT FT AT FH G |

S HAAT § GHR T FEAT
g g i Y vrg ¥ FW st
T @ F T ¥ fra @ arenm
T gFTE AT afge, g #)
srfearlt a=41 ¥ fag saer g
& Frfeq a9r SAFT AdHr qwy 0T
fasr anfew | o= T wofier 3T
At a5 § afeT awg avad ar E
TR T fawig & @ W= @y
& AT o= I AW w2 I R, @rAv
i frear g AT A oo 9 AT AW B
& ‘g & qTaT 9 F g Wi
o, 7 afgw ¥ WX o qa freaa
aifg " T oW =4 A AT R
gra@ar 3 v wig, wma ¥ &
&g | gardy & A, grard ot Amare
# & 1 mat § o gfem o mifeamn
A AT A @ W oA g
T & A ITAT qHS FEL
0 TR & | IART FATE 9T G AW FI
w® & | 9T 97 g S @l &
fag g8 R 7@ W @ A
=<1 #1 TITgL T TLH-TTH GET FaerT
=1fey | I7% @R A WWI TG Y
¥g-wre # @47 Arfge | gaE Fm
T A< fgafords &t & sqEew
gT wifegg | wfew afml ¥ afe
T, fo dto & YdvEa A AwHT
¥ fAq AR TE O FTT 0T
AT I T F L FW Ag Tw9wm,
ot §RReEw €7 § 3@ Fo Tfeg )
T famfasy § & safa=w &w &
fer grérs g qu o 1§ W% §
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[ forg sTr]
fagir fF gt @ W AwEr ¥
grfereer w1 w4t 5@ 3w & g,
T W gET AT Ay - Gopery
gy & fag o o a0 ¥
Pefraas & ot dar @ &,
W & 7T S e § ¥ F wrer
¥ frerd & s A1 we g
B WigATg Wi %@ WA A ¥
s &Y T A E | G ¥
AW 9T GH q@ W fAF X Q@R
A agaar wga § 5 5@ A
THANT W AW AT T | @R
F g WHT HT AT AT AR
sEdE g o @I TER
¥ i 2za g A fvw F71 g-
amw frar affs ag faeay = 30
IAFT FH [a9T 2QT gt & fF IEHY
T Y UH. gW. A1 qTeE W ERA §
AR T AE AT wwar § 1 W IAN
Wt o9 fad 15 sIq T WE ) 3@
TR FT W AW 92T | 79 F 77
30 T AT frsd & =fge ) qa §
TFTAAT FIA FT FW T30 & 75T §
A aga & wrifaa § 1w dwfae
A STafaa @ & T FE E | TR
AT WIEE 39 A9 A & T AT W
ANET 5 IEN OF TIT T I T
fear g 1 o FErafEe & AR
g wewre ¥ wn-fafree< §, s am
ug FTH FOT A1 gw gwEn f5 gEreSr
FEA AT T UF FEIFW
ot WrAAT avir oy | ¥
A g M AR I G E g A
T A F 7T A FF A G A
w® § 1 7 o waFrd B e &

& af grE A W que A ¥

fog wre® R & oo Wt muw
g, (maw) L, . A Wy

A} B dwmil o T A=
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forg 77 g4t 1 7T TFT FC 1 FT-
gfa #1 aa awrw w1 far g @
feT o A% fag =& 7 w0l &
graw W Afwg wifs awaa §
T W9 FAS-FEATT FT FA AT |

sreqegar fraron & fag ey o
& 9w Y gar 42T FY JI¥ AR A
wiefY oft ¥ Fg1 91 99 9T www fear
i 1A ag 7€ Faw Ay wwe
a3 qava< ¥ dar g vaw g W@
g Wit Fer aErd W @ §
afeT g T AT At TT AT AW
areT 7gt ¢, fadw widt w1 oA W
a7 7gi 9§37 e Ag §, w1 T=i
AR AT A g 1 A9 few oam &
3w T FeA FG6 ! & wgar § O
oq st gaq §, T fEwraat § fawamm
Y ag FHfree feemasr w9 ot qo
W TG AEAY | dAT FTAFUT FAR
amq g feaf ¥ aom SAm A2
et frgr et &1 T TN Wi
aTa T@ AR & fag A wn g
¥t § | g8 g A g fafwey
T Ug HTT HFAT § 11HIAT IARAL
fafreex & & g amgar g & ww
a1 fafirezz #, wmaT @ Tifgy 5.
B ¥ w AT O WET AEET gL
it st gfoAl &1 g W
ferere =ty | AfEa wTst wagra |
FT Feot T ¥ g7 T g 1 Pl ey
Fr T ¥ gg NN gY@ § | Al
¥ 71 fF =ft s aw afag
&t ag A a9 % | 3 S,
T § A gawr Aew ag
R0 WY gg agt &, www #arfy
af gf ¢ 1 S wdw ¥ wwafeg A7
Tadwre qars T Afe gt W gE-G
2 & fir Tt w1 gernt wfe T -
R Agt g, . (swmew) o o



213 D. G. (Deptt. of

swar  fraror wr Aoy A
fort @t SEwr ww oA W)
“FTH FAATHY feadi & a=q A1 wEgrer
& fag % 748 s @Y 9 | av-
FO AFA 7 Afgamt F fag g
wad o and | o wfgend s w0
FEA § ST EF § NEFw TG o
& | a9 Feamr ¥ I WX FW E |
o @EH W1 % §Wd 9T aerel
forerar =rfey 1 = gfeomi & @-fed
OW. U. 979 9¥F AR A1 At §
™ @ § 7= 999 ¥ 33-fid s
T @ & @it g fafres, fads
TATHT TATZAE FT & | ZATL 4T, q., QH.
T, 9 F€F T T § T § av
ofets afaq sfawa a sz &
FIRAT-FALT FgF & A 74T, THHT A
Y FT S 1| et F foly wow §
EHIT OF TEHT GFE FAME AT I,
#fer dfesa & 9% 25 T9ET FY
fag, g1 fedtar 7= faar | oo ot
wmi’nngrlr BTE, afar, =,
<l ¥ q9f sygEqr SO AT AT AT gL
& | WL g gL AAfET WK FA-
Tt §7% FT 2T FEr § a1 T gEy
arfen fF TaST # AR w1 QA
#t faer T & A 99 | A
T gERT AT wratag § s v )
WX 4 TaHHE T W FT T
e & @ 78 T Y WEE FLAW
AT & W1 FHIE FEAT 9 AW
FL aWr TT T A1 T W A
T FY wHAT A

zawm‘r%m&ﬁwm
faqin & 7l 1 awdT F@TF |

MR. DEPUTY-SPEAKER: Before Tcall
on Shri Basumatari, T would like to say that
since we have a long list of speakers from his
party, I would ask each member to confine
himself to'ten minutes-so that we can accom-
modate as many’ of ‘them as possible; -
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SHRI BASUMATARI (Kokrajhar): While
supporting the Demands for Grants of the
Department of Social Welfare, at the outset
I would like to congratulate the Government
for extending by another ten years the period
of reservation for the Scheduled Castes and
Scheduled Tnbes Not only that, they have
set up a Parl Commi to see
whether the Report of the Scheduled Castes
and Scheduled Tribes Commissioner has
been implemented or not. Further, the
QGovernment have brought forward a Bill,
which has already beer referred to the Select
Committee, for revising the lists of Scheduled
Castes and 'Scheduled Tribes and Report
has been submitted to the House. They had
a meeting ‘of the Chief Ministers and other
¢oncerned Ministers of the States 1ast January
also to see whether the Scheduled Castes and
Scheduled Tribes havebeen properly looked
after and Hon. Minister requested them
to set up similar Committee in the States also.

The question is wbether thz Reports of
the Scheduled Castes and Scheduled Tribes
Commissioner : have. been implemented or
not. You may extend the period of reserva-
tion, you may say many good words, many
sweet words to the Scheduled Castes and
Scheduled Tribes people, but it is not going
to solve the problem. The question is whether
the Scheduled Castes and Scheduled Tribes
have been brought to the same level as the
other sections of the society as intended by
the father of the Nation, Mahatma Gandhi. -
You have not been able to do this, and hence
you had to extend the. period of reservation
from 10 to 30 years,

Let us see what has been done. We had the
privilege to go round the country and- see .
not only the plains but the hills, We cannot '
but shed tears when we see the plight of the .
Scheduled Castes and Scheduled Tribes. .
Only the other day I visited the State of our
hon. Minister, Kerala. We found that 80
per cent of the Scheduled Castes there have
no land.

Kerala is said to have the highest percentage
of literacy, 46 per cent, with the literacy of
the Scheduled Castes at 24 and Scheduled
Tribes at 17 per cent. Mr. Deputy-Speaker,
you were also there when we visited Kerala.
We found that children of the age of five or
six who were brought to the schools were
giveri- education only for two years. When-
we dsked whether there were any arrangement ~
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[Shri Basumatari]

for higher education the reply was in the
megative. We also found these children in
their respctive homes who could not write
their own names and thus relapsed inta
illeteracy. So, the statement that Kerala has
the highest percentage of literacy in regard
to Scheduled Castes and Scheduled Tribes
is wrong. I think it amounts only to two
or three per cent.

1 am glad that a Parliamentary Committee
has been set up on the demands of the Scho-
duled Castes and Scheduled Tribes Members,
but ¥ am sorry that the Minister has gone
back on his promise that all the recommenda-
tions of this Committee would be accepted.
At the same time, the powers and terms of
reference of the Committee are also not
sufficient. I request you to go to the States
to see for yourself what the actual positi
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cular was issued from the Social Welfage
Department putting restrictions on scholar-
ships on the ground that the number of
students had incregsed tremendously. What
is the ;masc? T ask you whether money
aHotted for this purpose had increased since
1951, That is the question. The Hon, Minis-
ter was good enough to make a statemant in
reply to the debate last year which reads:

“In the year 1950-51 the number of
post-matric scholarships given to Sche-
duled Tribes students was only 348 and
in the year 1966-67, it is 17,760.™

17,000, Yes. But after how many years?
What is the increase in number in the case
of other higher section of the populatiop.
The working group and authority think that
the Bcheduled Castes and Tribes had been

is. The Hon. Speaker said at inaugural time
that we had to request for green signals
from the States if we wanted to visit the
States. We wrote to the Chief Minister and
every Sate encouraged and welcomed us and
we were given warm reception when we
visited the States. We saw that the States
found fault with the Centre and asked why
more amount was not allotted and the
amount that was allotted in those days in
1951 still continued and had not been in-
creased. There has been no increase in deve-
lopmental activities. I am very sorry to
inform the hon. House that there are 498
development blocks set up in the tribal
areas. We had been to some of the tribal
blocks and we had found that the money
that had been set apart had not been pro-
perly utilised; it had been spent for big build-
ings for big officers and for all the parapher-
nalia. At the same time, if you see how many
schools or hospitals had been constructed
for Scheduled Tribes, you will be simply
disappointed. Mr. Deputy-Speaker, you were
there and you know. Many sweet words are
spoken in Parliament to the effect that we
may expect the Scheduled Castes and Tribes
to come to the same level as intended by the
Father of the Nation. When this Committee
was set up our Hon. Minister promised that
the report submitted by this high-powered
committee—the name is high-powered com-
mittee—will be implemented s0 on and so
forth. While replying to the motion moved
here he said so. But we all know well that
after a few moaths, en May 29, 1969 g cir-

brought ta the same level and there is cri-
ticiam that they are given enough of this
facility and that facility. What about the
services? They talk of reservation. There is
reservation only in lower classes. In respect
of other categories they say suitable candi-
dates are not available. Who are suitable
candidates? One may be a suitable candidate
for the hon. Minister; and not to me. It is
a matter of opinion? Om that ground they
refused by saying that those who applied
from the Scheduled Castes and Tribes are
not suitable for the services.

In regard to Scheduled Castes, in Class I,
the percentage is 2,11; Class II, 3.11; Class
111, 9.22 and in Class IV, 18.32, These are
the flgures as on 1-1-1968. In regard to
Scheduled Tribes, the percentage in Class |
is only 0.59; Class II, 0.41; Class III, 1.27
and in Class IV, 3.61. This is their condition
in the services. T would like to tell the hon.
Minister one thing: while we attend the
meetings, they say that they have done many
things; still we are not satisfied. But when
we look into these figures, when we
through these figures, we see that this is the
condition of the Scheduled Castes and Sche-
duled Tribes in the matter of development.
Is this the speed with which they can be
brought to the same level as of the other
people in India, which was intended in the
constitution ?

The other day, we werg d‘isc:m_;sing that
after the constitution of this high-power
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committee, it will look to the interests of the
Scheduled Castes and Scheduled Tribes in
the various fields of activity. But then res-
trictions have been imposed. I do not know
whether the office has cared to discuss this
question with the Minister or the Prime
Minister. But that imposition is there still
as it is found. For instance, the Scheduled
Tribe boys used to get scholarship without
any consideration of the ceiling of the income
of their parents or guardians, in respect of
post-graduate education. But now, a con-
dition about the income has been laid down
and, at the same time, marks have also been
restricted. Unless one gets 45 per cent of
marks for postgraduate students, the
scholarship will not be given. People in high
positions do not know the conditions in
which the Scheduled Castes and Scheduled
Tribes live. They sit under a canopy, and
work in air-conditioned chambers. How
can they feel about the Scheduled Castes and
Scheduled Tribes? It is not possible. They
feel that they have done enough for these
people. They do not know where from the
Scheduled Castes and Scheduled Tribes
come: they do not know what is the condi-
tion-of their family; what are the conditions
in which they have to live and work. Even
if they know it, it is impossible for us to
convinee them and make the Minister agree
to it.

Take, for instance, the boys from the
Tribes. The areas are thinly populated. You,
Sir, as a tribal, know how the tribal peopie
live. Their boys have to wak a distance of
five to seven miles to-go to theirschools. They
leave their homes early in the morning and
return late in the evening. They have little
or no time to study. Therefore, we have been
crying—for residential or Ashram type .of
schools so that there could be a better type
of teaching and greater contact ‘between the

! and the ! ‘We have been
erying for it foria’long but who will care 7
Whatever good we suggest, they do not pay
any heed. ‘But whatever bad thiegs.can come,
whatever harm is there, they at once take
them ‘up,

"Therefore, the point is this. Many sweet
words were spoken here and many assurances
were given. But they are not implemented.
Mot only are they not implemented; but they
are opposed to implement them. This has
been dis¢ussed in committees after committees,
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and they themselves are very, very reluctant
to accept the suggestions made. Therefore,
1 would request the hon, Minister to see how
these promises could be implemented, and
to impl hatever suggestions are made
by the Committee,

This Committee has been loudly acclaimed
outside, that it is a high-power Committee
to examine the conditions of the Scheduled
Castes and Scheduled Tribes and the activi-
ties in regard to them at the Centre, in the
Ministries, in the various States, of India and
elsewhere, in the public and private under-
takings. We have been visiting all the places;
we have examined the position in many
wc undertakings and other undertakings

MR. DEPUTY-SPEAKER: The hon.
Member's time is up.

SHRI BASUMATARI: I am finishing.
I want to bring to the notice of the House
another point. A number of projects have
been started by the Central and State Govern-
ments and these projects are only in the tribal
areas, and lakhs and lakhs of people have
been ousted from their homes and hearths,
We have been urging upon the Government
that they should make provision, along with
the scheme of the project, for settling these
people properly. But what has been the
position? These people have been ousted
from their hearths and homes and they are
found without a home, without land. They
are now moving from place to place in
search of lands. We have been asking the
Government to help them, but the Govern-
ment have refused. Therefore, while you say
that the country has developed—if you see
the map of India the picture may be quite
different but the plight of the Scheduled
Castes and Scheduled Tribes remains the
same. Sir, you people from the hill areas
agitated and got a separate State. So, I
would rather encourage the tribals of the
other areas also to demand the same. Other-
wise, the eyes of the people will not be
opened to their sad plight.

SHRI K. HALDER (Mathurapur): Mr.
Deputy Speaker, Sir, I'shall deal mainly with
the problem of land, agriculture and educa-
tion to participate in the discussion of social
welfare. In my opinion the severe crisis
which the backward classes are facing chiefly
lies there.
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[Shri K. Halder]

1 fully agree at least with the remark of the
Commissioner for Scheduled Castes and
Scheduled tribes.—He says:

“The land hunger in the scheduled
caste is neigher a fancy nor jealousy; but
they are anxious and impatient to move
out degrading economic and social life
of landless labourers which have kept

- them ill-fed, half-naked and devoid of
bare necessities of life.”

- A large section of Scheduled caste and
Scheduled tribe population of our country
earn their livelihood through working on
land. According to Census report 1961,
there were 3.15 crore agriculture labour in
the country, out of which 1.04 crore (33%)
belong to Schedaled caste and 0.33 crore
(10.47 %) Scheduled Tribe, i.e. they constitute
nearly half of the total agricultural labourers.
They get temporary work only for 3 to 4
months of the year. These people try to earn
something the rest of the year going from one
place to another. This will reveal the wretched
condition of the backward classes of our
Country.

The tribals mostly depend upon land.
It gives them a sense of security. But there
have been cases of alleged attempt to deprive
the Scheduled tribes from their land and
forest on which they depend for livelihood.

Now, agriculture has become a profitable
industry due to increased agricultutal -pro-
duction by making available-irrigation faci-
lities, use of fertilizer, adoption of high
yielding varieties etc.

In addition to this, high price of food-
grain also allurés the well-to-do and absentee
landlords to purchase the land of small
farmers; the majority of whom happen to
be scheduled castes and scheduled tribes.
Thus the alienation of land from the tillers
of the sbil taking place.

The report of the Commissioner for Sche-
duled Castes and Scheduled Tribes should
be taken into consideration in this matter,
It says:

“Persistent demand and agitation by
the Scheduled caste for allotment of agri-
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means of livelihood in rural areas, avoid
concentration of wealth and means of
production in the hands of a few and dis-
tribute the ownership and control as envis-
aged by the framers of Constitution, but
they seek social equality which have been
demanding for centuries.”

It is often read in the press that Govern-
ment is talking about - green revolution,
through monetary assistance, irrigation
facilities, fertilisers, etc. But Government's
policy of guaranteeing minimum price of
foodgrains to cultivators did not propor-
tionately add to the wages of the labour.
The benefit derived from the liberal policies
have more or less been grabbed by land-
owners though legitimately they should have
been shared with the labourers.

14 brs.

The Agrarian Reforms Committee set
up .in 1948 with Shri J. C. Kumarappa as
Chairman recommended that land should
belong to tillers and that there should be no
place for intermediaries, The Committee
said that there should be security of tenure,
protection against eviction .of tenants and
against rack-renting and illegal ejections.
But twelve years after that report the condi-
tion of the peasants remains almost the same.
Only recently the United Front Governments
of West Bengal and Kerala took some
measurers in favour of share croppers and
agricultural labourers. Those. rights must
be safeguarded and must not. be taken away
by hook or crook with the help.of the reac-
tiongry forces.

In the field of education, aft:r seventeen
years of special privileges given to them,
the Scheduled Castes and Scheduled Tribes
are far behind the other people, though the
key to upliftment of all backward people
largely lies on education. Under article 45
of the Constitution the State shall endeavour
to provide free and compulsory education
for all children up to the age of fourteen
years. This was to be achieved by 1960. But
the government have miserably failed even
ten years after the target date on the plea of
shortage of funds, wastage etc.

In the State of Orissa the Scheduled Tribes

cultural land is not only to seek adeq

and Sct

duled caste constitute 24.07 and
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15.75 per cent respectively of the population.
Yet, in the 1966 only 2.7 per cent and 3.1 per
cent belonging to them appeared in the higher
school examination. The Commission may
find out the reason for this lack of education
but it cannot be denied that the deplorable
economic condition is the main reason
because of which the people cannot sent
their children to school regularly.

Though Scheduled Castes and Scheduled
Tribes are still far behind the other sections
of the people, the educated youths are de-
prived of their share in services which are
reserved for them on flimsy grounds. To
encourage them in education the backward
people must be given their proper share in
the society. On the other hand, those who are
in the service are not getting promotion
according to rules. This must be looked into.

I expected that at least the government
shall be serious regarding the problem of the
Scheduled Castes and Scheduled Tribes after
the first defeat in 1968 on a motion moved
by me in the discussion on the report of the
Commission. But, to our dismay, the situa-
tion remains almost the same.

There is crisis all around the country.
The backward classes who are landless, home-
less, unemployed, uneducated are the worst
sufferers. Since independence they are waiting
for the fulfilment of the assurance of goven-
ment of better living conditions. MNow their
patience has come to an end and they are
seeking the way of survival.

If the Government fail to redress their
grievances and only see with jaundiced eyes
Naxalite activities everywhere, the main pro-
blem will not be solved. These exploited
people will be easy prey to those who will
come forward with the hope of a bright
future. That is the reason why the Naxalite
activities are spreading from towns to villages.
I have also my practical experience when I
worked among the exploited people of
Sundarbans nearly two decades ago. They
fought like one man against the exploiters,
police and military in the same breath for
their legitimate demands. So, mere repres-
sive laws will not rescue the government from
this catastrophe. Still, the Sundarbans is
thoroughly neglected and the people are far
behind the rest of the people in our country
both economically and in education. So,
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I hope the government will proceed without
any hesitation with the recommnd.atlons
of wvarious ittees and ¢

and not hoax the innocent people with big
promises.

st wws  (@gT): S
WETET, qATT FeAT A7 A1 feaied §
g7 o wwar @ T g, st
AR F Hf wEem Fr mm o
gt g | & et g i fred @Y qw
¥ 7g Ttz g yfowie W aw
fag & 75T gvars WY 39T IEATE
FO AT ¥ [rOT qwe § gAiw w5
T ) AT T & g faw qx
g @9 gAN SAET WETET &7
amg A A 39 A F gwfa 99 9%
¥ AT FT GATT AT AT §, K gW
e g2 av aww gu § AR aww H oy
SHATTAT & IOF! X 7 § g few
& a% Fifwara gy §, e o g
QAT FNT | ITWE MR AN &
G FT 9 FAE Al SATA AwST
Euull

fewie =T 99 WX fewie avx
100 % g« faar sT @y 9 Fw
64 WTE TIT FT AT FFaT & ) A7
frew a1 ot Fgr 91 fR g Fam
e fF w@rd & fgw ¥ o e
wfawa &sa1 &1 1961 F o= 9T
gi 1 gu¥ wAETT TART AETEr
Wwaﬁﬁs%*ﬂttﬁl freqee
FTEE HIX Geqew grgey A1 A7 frer
FT 1970 H9g g FUT & FI
adt ¢ & wrafs 3w A7 AAE o=
FUAT F | A agaT g e o fgmmw &
gl @amar se & o Wy fafase
T # 3% fqg e &, o7 awafw
<t & a7 fow 22 o 39 faasr o
wear #Y fewie &Y gfa & & ? qArar
ey faam & 7 foid § 3% A9
10 9T ATqw o faar g :
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AT GIAAT THE F FATAT 35
FUT T I999g (HC «TA F
sfaform g o & 9gd 99-
uia AT & fMg 135 919 &9F
FY (60 FF &Y 77 gRT WAfqA
FaF & fag aur 75 FOE WA
&% @I FETEAT q1 AT 1w
¥ fag) smaemr =@ # O
oy wfafom fafew Tog a@
qox AT gt awel § ¥ fued
it & Fam F fag @ 30
0T 9y Afgad a@¥ FC @
...

# o0 Fem 5 g aaar A
fFi17o stz qim g & fag oo
WY T § oS T 34 T 4
FT 43TT §, TAHT AET FT T GO
T gg WA &, TART AEAE AT
gy gu 7 9 qat § 7 Ha wgRy
vt wiFE] o1 FIg FL a9 F A1H-
T & SATATC TG FT AT qAAL AT
& IuW 'za 1 awe # e g faan
o A1 AT FAT F @ OH AW
et sE M RE | TmaT &
frogrgar a9 &, wifas, wmwrfas,
erifas wR defors adt gfeeat @
ww ¥ warer frear gaT A 1 qE
A gT WM gH Tar {5 gfq af wha
=fiew & fag feem &9 o9 &@ a1
1

wa & wmfew T A T
Tgar § 1 faed el @i aidY warsdy
qATE | T A% ¥ A 99 A W
e gfesr st ax qew gg, feam
a1 ax wfeai of, frma A omy
MW, FAT TAF WY ATHT Ao orr § 7
TH AT T FE FT T qAH
AT Fequor fasm Avdt #T ¥ F
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o gl & 7 St AT Ay § ar S A
FCEIA & fad i &Y wrad
agraar &Y § 7 Wt ST gl §, ww
# ¥ feaa 0 F WOT qFwEr AR
fradt #1 o10d & d feer 7P A
sIfeE s 9% @q g R
IR A4 & fAg w97 w7 a0
om frar & arfe o 99 W=
qraTfas s T 8 7 gas fag
HIE sTTET AT9F T ?

AT WY A6 7 g P F
T9 &1 gu fred ant #1 agmar [
¥ A ¥ s gq | FfeT 9 ame-
agag A A S e g fram &
surar on gfrt o gt af Fgu § )
AidY wETEET 9% A g FE OF gH
W 4% § | avnfas gER F s
¥ wdww WA g A o § A 3 S
T I T 37 &, W g
" T gw frard ?

qEwAr A At w F e
& 1| TART WY ST F AW F1 AT T
q7 | gH TS §T 22 WA ARG 1
# St gt § R seremar e
gy aF g9 § AR TR gT
& A gW Fg 9% wwA gy §
qEEN & @ W F Aaml F 9y
fream fvar qr 5 8w F 91 @ w--
fors, wifas W dwfrs gfe ¥
F¥feigu & swrfafad a &
st uwfaa fear 9 | @F gqa@T
frgges #reew woe fggee greer
st fafe &t o el
oo gget foiE mEEdAT &1 1951
7 &Y 1 39% 919 g qw IEn e
T H AW FY i & 1 g7 Fagret
i gfwmi o mifenfagi & &4
arerer feafiy WY 97 9 g AT et
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W gt & ar & qu fagor faar
JEATY | F@F A g 97 foet A
gfeamt e mfzarfagi o feaf &Y
FETIR WX Jedl a91 4@l # gL
FE ¥ IR gaa ot fa@ T §)
# g JAT g g O qE A 9
# ¥ frad gamal 9X wuw F@ &
g fFaT g

ag gt Fr av & fF mifdande #Y
qE ¥t 1068 § diggrE FEEW
H1X figgee F1een oF AL ard wh
fora® Jmeda o agAarel 3 w9
faare waz fedr €1 9@ A% A @
aiw foid s q# & femd gfemi
A= sifearfeat § amnfas, mias
R defos feafa & ay & s faar
T § A IAEY g S ST I X
foq gae @ fa W@ F & Al
AZIET. ¥ 4y WA A1gar g R T
F 57 "« folE] ¥ qEre AR
3 FeW I50 & AR wiesw F 3@
T ¥ I I3 TG |

Tegafaelt & afawmw & 95 5,
G 14 7 FFT T E ¢ Cqfa-gE
9T A F A9 wOA FE ¥ AqgiAa
srfoal, wgfea  sfew-sm-sfaai
A 577 freg gr awl & amfaw
o 1fgs Ieq= F F1a1 B oY agrar
foerm | AT TR AT W AW &
Fearor &1 faste Fawat @' 9T aCRTIC AT
5 freg ant & Fearr &1 faow fomr
&, faawy ofgsnfag aegrly wger &
o AfaaTer § &1, a1 § ag S
agar g 5 @ w1 A ¥ g
gardy 5 3 @At w1 fafw g
&7 ggfeas 33§ R & Famam
F1d &g o T § 7

TR § o 3% & w7 @ R
et oY fF QAT aATE S, Sud
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sgREU AU F v ¥ @ ¥
T ®IX °9 & fred gu ool & w
T GTERT EAT §; WUC IR HIIT
T &, g9 A 9g dYrET AnAT
FET AT ARy, AT TG | gRiNg
g agd WA § fF aTE A g qw
AT A F FAN FAT F Fegqmor A
s g row | W AR A
TFE T T Ewy § 5 wed A
T, S A § WK EETEE s T
§) ¥fergd e wfeg fe
e ¥ e #R fresr gwr WM
aTaTfos A & fraaT Iwa &1 T
¥ arnfas o & 3w & fefa
&1 areafas faa @1 &1 9@ @R
2w ¥ o aga a=r o frewr g @
W AR ww # qu o & § A
TF AT gAY T G T IAB THA
T & forg dare 4 @, 7Y 7@ e
tfF g A @ g W
o= F4 & foQ #a9 I310 A |

Furst Fearor farrr 3 faie &
2 7 ghaw (Féaat s fEas
1969 F7 fors feqr maT & | F THC
AR Wt AERA F GATE AT ST
g fe gfimi i sfearfei & fag
foorde 2w o & forg agr fam maw
2 ¥few § SR @ ST ST §
fr e Ry T F g @Al F af-
forfae w2 wraT &, AT FAHT FIO0 T
t 1 e ¥ f9q 1967 7% WES
# o aaT % fag ¢ #1F A faum
g ¥ fag 33 @F gfooai & fag
foged of 1 7T qog & fe @@t &1
gfaftfarm ga 9z ™ ! R I
Hgig ¥ 518 uwdfas foorg feaar o
&, a1 gau dfere & I gAY
1< gfeodt ¥ w0 T g

T AT HEIT T ATHIL TT §IE 7
A NAF & F WY T TN
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[t wiaa]

ggar ¢ f5 g Wi ¥ ad-afera 3
forar grm, AfFr i @ o § W
Iaar feaf oy agy & formr &oai
ad-afeads femr 2, 9= o8 feate
o7t aghead & wd o
gt #Y freret & 1 2 qw e
IO gt & fF ot e at @, ey
agfead faart fee | Afes TR
ATHTE 93 f% avf afadT g mn & &
gt w1 sfafafae w0 & war 2
ag fawfaer sy wr @ wmr @i
arat ¥ wgre ¥ il & fag @F
a1 faam war & fag oF oY @
T @

T ETT FH B 1970
¥ owm werw ¥ CwEgear & oA
oW : oF fagm gfe’ s ae
¥ F wrwra g A2 ¥ AF aw AR
fagr awmt ¥ gfemi & whvfrfaa
et wiws for ay § | wud wgrae
AT o fq 6 YT faur A
Ffag saF aod g & 1 4 wow
Fafi s & fF @ qewrd wwwe
& I TH THIL KT T GRgAT 7471 qar
Ft AT 1 g FW A ww FY v
2 fF A1 awr § gfeet & fog war-
g § 5 d§12 § | Arfa? g ¥ i
WTETT 9T 37 d1ET 1 &9 fmm 20 F
fdft & wiem1< Y St gt " g 1
fom e & ad-ofead frar &, famat
-G FET 9T 8, § I whAE
FT AZ BT TIEATE | WA F QT
T 1 w7 A77 fawAT =TT ) AfEw
gfagm § S s =g #7 afaws
fear w1 &, @ awg &t T SEw
ifaq & 9% voOm AT Fear
F oW ft qu eaw fam s
wifew, oiff Sa%  @1g oA 7§
qm |
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st wm e @t (TIREE) ¢
TSR WA, TATSH FAT0 favrr #Y
o &1 9gv fafea w1 & g
¢ fr 3w & o afea 70 arfas AR
mfas gfie ¥ fred go & SAFTam-
fas ol wifes 9™ #X & ST
W F gy anl F A aUEd F |}
qx @eT FT faar 9, aifs ¥ g F
g 5 & WF | wSrE awl #
T 275 FUF TQAT WA
JET F FUAT 69 FUT TGT @ FAT
& o7 w9t geadty geer F
fog 135 0T AT W@ § |

Weoksmorar 13 s @
fedter 1 =zaw &< faqm IF, TR
= 3@ 7 ¥ fou =wfus & sfas
Tt fegr sna, o & 38 . SEw
9 E6 HWENT & FHIHH T 4,
FiE A fa=re § 3w 3w WY =g
MNT gifFeam ¥ a1 @A @Y 2
faamr & swant &, <1 wiws o5i%
araTfo gfie & fuad gr & 1 swwr
fagzw 2w ¥ fag aga a7 Few o
g SR gaw Wt &, famay 9w ¥
gATY WA T g fwet oY o we-
qeT @%ar & | sar AV g, @
THETFT FITLATH 9T g HLAT T1ET
a1, AT qF gq a@ FTgfEF dT Y
fiF et oot WAt & STOT T
Asg 7Y g v ¥ favge wwrd Y
¢ zafae & gv  fewigs & fadw
FETE | oA i F1 5@ F § fag
femtgsr dw w27 w1 F1{ =www G
¢ 1 3uw fugw ardw awl ¥ g7 afqe
aff &1 T & avnfaw gfe ¥ s
fFar g ok Fafas gfe &1
g & &1 HY & 1 AT TRAT HIT
forgemgs s &1 @i &1

wTgw fafreee wEea &, el dfer
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AAFLAT AgE A, Td e fmard
fiF gt wrER ¥ O AT wfew T
T § AR R HRK AR
W A& e @ & fag
9 A &, I 4G §, T F fAg Oy
gl &, 97% fag g ¥ AT aw B
Taeqr A Fr ) A e sEm W
feaigsr & spta somr WM #1 FE
wfase TG 2

W AW F fAT ww F1E q9Y T2
I §, 1 qg TSI T & | gH T
WGATT F FAT #1 faerar ghm ) aga
¥ At & il & 5 AwEe fog
o FTHT & | WA GHIA F GEE
wafy g aga w=et atg Hawamr
a7 f sgawe fag ad 167 T )
TAFT ¥ Agaa wraad ¥ 75 911
mgamaaygrow g, Ia v W A
& drfont we gg | OF at 2gd I
T &t dar fear w0 AR gEe -
AraETd §@ &w ¥ gTo A1 wWew
Fa=ar gfeeal &1 & 74 "M ™ )
AGT IAHT A T e mar @ A%
iw @ F | 34T FTOr ¥ A4 A
T ATE |

# wet wgew ¥ grdAr w€m
TH AW ¥ 2T B FT AT AW A
9T | B T gEL F AN F) A
A I 77 OF FAF ¢ | T O qford
FAT WY | gEd fAg A A
FARY 1 A 1 Aqq6qT FITAQ A
ora% faamr # Amg o Afew g o=
9T 9T =g =T =91fE |

gad A ag & 5 o< wgaE
1 firerr wgd & @1 ag fmeam & ara
g afar & 1wy o fa § & ar
H T §T FT 7 @ § 1w
gfezmor & frardy ot W & femm
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¥ & 7 g gfmt 71 g @ 3
@S @ drl & fEer & g
wifeq | a7 wEAw W yar fawgw
wrraar ¥ faudta & ) o oy A &
A FEAdz FY FCAT TR 97 1
TaAE & 1§ wueT At w0 wEw
Sl F ot §B W wwrer S g
g gwFd § I wgrEaT ¥ AwAT
f g gwr o fRar fF o 9w
deaTst & g w4 A A 7 Ao
AT { F1E agarn At o
T HWAT AGT TH TETL FT a1 I
& | & g Fg e § @ Al
&7 goe fareT & gra g awar § 1 Ay
Tew fen &1 W ag AT Tfee fr
qavt @i & e &1 ger e
ST | gAY, WX AQT AT AT qE /-
fos sow A< gerar W a%ar § @t
fafea al o< fwsr & gfesir ¥
TAFT AT IeAaN & ar faav
fiF SAF1 F1E HBT FgA FT AT T T
g% | a6t ag i 1 awdr g 9%y
farsrr & gfeaior & foram st woom @
g1 &, gfomi & a=af #1 #1§ @
Iay gaT € Hifs ag wigw gfe
FFAA § | 9 o FAW F g
HIA-ATS AT & sr=d § WY F7 347 grav
%1 THe aUE F &, e 7 g, afew
@A F A A AW TG A wife
T=Y #1 IR A fer w@ W MM
T & g, AT gE FH AR ¥
foe | gafag o= fmr & gra sqgfaa
stfer 7Y wfes sfaat S1 Feamr avft
& awar & 9 foerr gzfy 4t ag
o foray 9g @1 38T @ | 99S fAg
3% foe %t frdty gfrard 3 g,
ITF faq @ FT TFA AT FAT
ENIT | S S19ER FT Wi AT T
gr foedr g wdfes gfesmr &
FHAE T i AR 9 TFC FT FHAC
Fart gh fred f5 g foem o
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ST #T §F AT G’ 997 § Ao
af@rT & w19 ¥ o agrmar ¥ @ |

FaL AT # FAT AT §, AGATH
# ey ¥ fag @ fear srwgr 7
o faedt 1 I3 F Hfwg Fe-
Ao 7w & § 1 Afew efom wgi 7
wail & wEw wE @ R § W gt
& FEATV FT AT ATAT AT E
%4 &R 1 g7 Fa=7 @1 5w
e well # 9t 7% afeai aw @i g
T A T A A1 & fr fawe
g AN | Sad fy groei
TAX TGS X WFH A W 3|
g fomd ag a1 frr 33 gq
gl AE F A, A i
% | faaees FraFS @ A7 FrET
T =g |

ot et fig (Jgaw) : w0
AT A A 4w faar ? g
- |

=t g @R : I9% fog
wF a9 § 1 et gefafrdoe &
ag fear § 1 aww fegem o AW
farht gefafrdem & gfeml & fag
wF 7w w7 faw § | A fdt & Qe
T e g

gadr 91 § ag % wran s
& da ¥ WirEfe e Tepe surEr
¥ g o greew W FAad giem
A AT AW & =41 HT F SOTg T
T AT FEEEN K 9T o f
wrorTey 39% 87 8 ) oF W,
TF {1 @A 9 F g1 A TR
Teft § et g w1 A A famrean
grar & 1 arrfas gagal $1 3T F
F fag Tt @ ok FAT AR
AfHT FEA 57T ChlreT a8 grar &
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AT a1 faweAT am A AW A AR F
FTAE AT F AW A, T AR
FTOw F gR & | W we F fred
T AT &Y, GATE F, FTERETIAFAT HY
fre &t @@ & a1 arnfas 2w,
R FA ¥ fag Fwwa R
Fifewt * Jo5 sl Ao gar
AT T &Y Y AT i T AT
T W ¥ AATIHT FY TAF TG THAT
& # fF gF wlt e F oW
grathas Fafaat s gz 00

T S & wgm A g W
ofaF FIA FAM | G B AGAY
o ¥ sty faag w1 ST
&1 anfyy ar foad e ga AU A se
w1fg ¥ #T 9 gATET g I | 9"
% FEW Arardt g A WA o
% AT FT FoAT &1 AT THAT AT
g & &Y a@ A g gwar o7 fF ae-
FieT faag #1 Seaes far ST
afes 3% F1§ Mearga wY faar mar)
HFETL T A ¥ IN oA faar
ST FwaT 97 JfHT Ag) fear M)

gad am & v faenfaai &
TS F FFAT AMLAT | TEH TS
Fi1s faw & e faenfaai w11 1507
40 WTE ®IAT 69-70 § fear maT {1
gaf wqgfaa afs & =9 feaq
-1 @@ 30 gATT WIT FATAY
=Y 25 FATT | gET @ TN X
HAAT 16—17 FUT 0T 7 ¥ 2
arg At § foaar a=s fag €
#1T 3@ Ff% o a1 9t e ot
Faraar €1 A7 @Y §, W9 Igmal 7 a9
gy, Aix fwdt svrg amge, @9 AwET
A AS GENHT FTA F AT AT E |
®RA § oty faenfaai 7 gfeaat s
faag=w aem@T &1 37 AT A e
fear sraT =TfEw
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gad A § 7g FgA1 ARA g F
o gfemt 7T 93w ¥ qwUER 98
T Ay aeifas FTor g 9w
¥ea ¥ g amfy g€ § AR LEEl
F A9AT AT 7 I FT AGHC T3
frar & @@ & g7 A FT wATHR I
AR a5 T § wifs gdtas ag
T HYAT FIATAT TUET § 7T awwa-
4 f5 ag amgErazdr 7§ wfew
e 9 ¥ ag gar & gfwdl & #T
ST &G TAT § | FEH! TFA F1 CF
&Y 9o § wges fag oF o ]
gfe & gfemt # Wt sarar 7
& % sy fra® fr adl & ag) a8 Taw
UF 953 &1 wwgqr faafr foemd
AT § 98 9 agi qar <Y A7t § 6K
o § oo fear wmar @ 5 wafei
3w E faelt | FTor T E RS
wig. @, ¥ AFCAY AT TF agy
aaot &7 93 & 1 i w1 qlear dar
3 foa® foomr § wadl & fag gar
wa @ | gafve & wgarg & gfe
# gAHT SGET & FA1aT A A AT |

aifes safa & g sgm i e
& fewnt, wft ga w A AE
G A ag FH FA A awaw
& Y Ear § ST SEA AT
=fige, g Wi gar< s Af |
@ TFTL Y T ITHT AGI XA Arama
AT 7E

h fiw ag & fv e
FTERAT a7 Jfge &w a1 ¥
wifzamt o g wfagi & fag
faaw fr fad 1 =7 & e Fgfafaeem
&, A% AT, TTRI AR qTREET
W araar @A AfEg | W ag
135707 W< feae ¥ Iawe &
firg farad fr g Fdfafadom &t o
at ag o wrE wfus 7 g ga
TTF TAFT ST 27 TfgL | A9 TR
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a7 agt =rfgy | g gfe aifge, T
Awfar =ifge | 7 g7 1 A=far
frerdy & 7 ooy st fawr @ &
st § m9d forde a8 fan
&%, iz ST 7 Foordaa § afe
=TT 3G AFAY gaaw HetEe F AW 9
@ # & o F1Ey faar o Aoag
feudde, g fafreft famrga 4@t §
wea #1 g faage quam 4 g0
wex & o ag g fafeedy 51 v § 1
e awTo-Feamor ReT wgi @ 7 wifgw
afewor ¥ 22 a9l §F & woAde
AAT FLATE, T IW F g9 mEAAe 7
frad gfam {efemfme g, frem
wggfaa snfa & & &7 5 sfe-
Frfeat F1 4g IR F ST, fRaAl
g 3T AR F gE gears ?
foaal #1 goar #1 gw geErd,
foael #1 e goag 7 ag gEe
& 9 § TaHe IHA g 2,
gfrm 2wt ag 98 9 F geaeer
+X, wfe 5w Tz 7 g9 7 feam)
sfas gfesior & & 9o 9w 2
AT TTRA & |

aifeamdt g9 §, ImeAE wgEy,
T I F1 A fawv § 1 awi, @,
fey, waferr @an §ee W AR
AT W] BT ET AT Sl F
feifafade & =1 w5 fFar ar w1
g\ 3w § 9w gq 3o @MY A agh
Sid & T §, 97 fF T wreartagi
F O ANE T AT R, TN
qre &t qfwe ¥ ofF 9 gFg a4
& e ag § A At w7 159
25 QFg AW &1 € § | I F WA
&, St oo # §, Afew 3% qra Ad
E-amfaarfani #t =T sx TmawE ¥
faffafz swrdw i 1 U o
waed gl g % W agT ¥ "
71 fegfafade 7 #3, avewresa 1 Aomr
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[sft s s i)

o F47E §, 3% &, AFET 7w AT A
Fard 1 gifea A St § g6 ag
¥ A w @ g, qar 99 @ g AT
fegfafadas 1 qF gar agt 9« @1
&1 & sgan g fr et oy Fdfafede
foraT oI | AR | WA AT B O
dqr &, AT TAF @ AT §o WAl g,
gafad o g7 Y o wErar Wi )

ufiqr ar@ § a3 FAT A0EaT §
—gur wemw & fag, wrnfas gew
& fod F T AR A & a5
sgfaa Srfaata safaa = sfas)
¥ grnfa®, wiesfow I a1 go
FQ g Ta wifas gafa w3 | Ffew
m:m“@‘“: i‘ﬂ?ﬁ'ﬂ'ﬁiﬂ‘ﬂ
AT FET FoId ¢ fTo T 480
FT TIATET X @ AT o1 @WrE
Yo GFo 480 FT TTT, AT FIHT G
aréw ww §, fadelt dorg vt &
aftg &7 9¢ &9 fFar o @ § o
ugi a8 dF ¥ 9% g af@dT a9
T § W AT 9g & fF mwe s
waFt wifds waear ga & &, 39%
fodt e & TR A A, Al
% % faq fordma w1 el €1 §,
gaaT afds W qiepfas e o€t
frareft Frfgd A= faeft fammfa gra
A% ad of@dw o wfaea s
arfed, afF g AEsfas e
gifra @ 8% )

stafaswara (afqar) @ so-
oI5 WEIEd, I WATEg F AW H
gwdd FI9 §T & Fgw agw §
forg 98w & 39 Wawa w1 frA-ufa-
faq ot agaT wfgy, SEW W AHA
g gU & | W W F IAT AR FT AT
aay freer gaT gaT 21 w9 3G
e ga1 ¥ gfead oA a7 gq &,
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Afie gaTY W3 F, aga w9T wIW R
g W, wAEer F1 gfez & Ty g W,
Fat RNl & g wEnt ¥ fog
qafea gramam Ad & 1 fawy ST
FaT AW F qdf o Y grea A Aga
TS T | 4F NIW 4G AR gE
¥ difsa 2, agi < Teiw aafaq
aflT worgT 8, @@ AR g ¥ R
oA}, WA IEsr ggmar & A
FrE gavg i fear & wE AR 9w
F a7 agr o< gl & 90
oY @ ¥ a7 g § Ao & A
2 & qarg &Y o § 1 & we wed
&3 ¥ J1z FT ATAT —A AT WA
farda § gfmal & wg § w9
AT ¥ A Y ;X AT qEEAT qH
searor fawrr & gasr faedt wfeg,
ag 8 faet | o g W F WAl
sfeg wargd #1 7w WX gy qmi
# A F aga agT AL §, ITH A
T Wt fawaa & | § agan 5 @2
FTC TT aTH oA THL ITHT agraar
FE T T4 T | GTEHT IAT I3
F qdff faai § srgi efomt 1 Avard
aga AT &, gt dar A wra qfwmi
TR G § q@gA AW b G
g1 oagl ¥ AW Awgd # oaww #
I 92w & ofrgdy faai & a6 o
@E 1 aga ¥ W qrevia A/
Afam # I a@ @ § 1 e
agl it & SFT 10-10 WA ¥ T
g ¥, IR AE A @A w ATq
frar s @r &, I HA IF wfawe
®E 970 A 91 @ § 1 FE-an
a7 AT ANT a9 L, A aF I
TeTE AE fRaT AT § W I AW
¥ FgT F FOT HT-AT FL I 9T FooAT
TR FT g F1 Frfvrw A v @A
AT gt T Y ot gd g€ g,
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afem ag ad= A off gFaAT & Foa
# gt 1 gff fott § ag aga adr
auer § | F @R a0 F 0
agat § £ W19 57 a7 o £, w-
-7 AT THT FTUL-FEA F qATEH
gfadi & fageidt € ¢, 9w o=
FT FooT HT TMGY | ITH @A &
fag, 79 wHE T & fag 94w
T =rfEg | Far s gt oF A |
g1 fF gEe S @M & wIA
IAHY i &1 9, & at ag g e
g%t fres & 9w, Afew aft ag
FEATAG, a1 FH A FH 20 IF &
AT T3 9T F941 &Y 91y, foay fF
¥ 20 a9 F TR I FHT HIT FT
g% | 3% faq asmT 7 syge™y W
&t e

T F g 4w ) § f oot
gz grewarfrs 41 g € & &af A o
FHST AT AR AR &, ITHT B
i wgraaT Ag 1 AT G ) g
agt WY ag wwar g, Afew foaet v
Tl IR AT IR, A AR & o
@ 31 g Saw mAm & qdf el
F ¥ o @AY wda @ g
20-22 791 & ar2 ot AR A_W F g
Hqw F, 91 A By w9 A wen
<, #Y5 fawig 7l g, W W g
Sfera agT 3T & 1 A QA §, AW,
FIEmad § | ARG Gt A
famng &1 wré snwear agf § | Y
¥ o9 #1€ FERT-geET TG § W g
geai #1 orrfag & & (A% A% mgr
Tar A A7 91 W g ) 3w S
@ & -7 FY 3997 77 & fag wr¢
wae T e AT @R, I Aa ¥
W g0 Sfawa @M ¥ & &Y wifaw
ghesin ¥ famge safia 1 39 9%-
fag w =1 FII6H F fow Iw
sar #t fow @ afa @ 4w
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ey, e &t ¥ @ iy, =7
AL aF 9 R | EFT CF w7 -
¥ w1 & fag framr = gw damog
T &% fawar & 1 & ga g
a0 ¥qdT & 7w Afad ¥ oA
@l g & awr eamor & fag gaar
w1 waed fear st anfyg faay fe
FaW ¥ @ ST o g
FET FTEH |

gl fagam & fag s w1
e TE & smfes W wgw wRi
o & fa¥ oF FeET 2 aade
A Y, AT 106 F ¥ 0w Ay
& fresdft @ 1 oo e Y e A
TG, AfFTeEd dora g9 &
F AT FAR AR, FF W g
& 971 A wera g g, Juw
IR Agt fem o @ g @ A
¥ gAR TE 35 AW A @wer g
IALARW F A foawl § a5 woy q@
aweT @ A g ¥ 50 dvadt A
T AYAT AT FE & frg famm w1
qET AAT EAT | FER F W
e fauw e T feg

W F T F AW T OE
3¢ &, ¥ fasfaa sl o &rer oy &1
Jfa g aFad TRl gAY
ATEVEFAT FATET &, gafAg ¥ aqdg
25 omaw e ST wEl 0%
I 9 | gAR qg FS AfEd &
g sreqame gt Tifgm 1 gt S
FY AT B g W AR A qarhy
q a9 & 99 AT TP

gt qdf faet § a1 emmEmw
g A omEw ¥ foy faew =
TGl ¥ ITA FX WIE, 707 o aw
aRear A8 AT &1 gk ot -
= faft fiaw &, fomd 1800 @eR
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[t afeesr g@] |
@, § 50 $0= 40 whomw w@
gfeord g, S g fodr #18 samaw
LA AL RV R 2 R v R
mﬁ%mwfg&wgnﬁmm
|y |

'ﬁﬁ#i’faﬁtwimﬁﬁaﬁm
FT A1 a(HT @ gA I QT §, 97
AF AL | F 7w =g ¥ TdnE
FT qTH AT FT A GEAT qIEAT
g AR IE g W qdFT T @
t—sniwe ww ¥ faw T
Fearor fawmr F1 woft st § A= feT
qoFT faam AgEar Fw@T g, S@
T A @ g o R
iy |

FIfw goe & ot e wT
S E ¥ gmang & =i
Smgt ax atr a7 §1ogwEed &6
f{%’ﬁ Fo qlo ¥ 9t 4w Fifwwr g
afﬂ"l'ﬁﬂ'{!ﬁ‘ ;ﬁa‘rmi‘(&itl

ww 18 s :ﬁwl’t ﬁ
drwfar ¥ A srger &, Afeq ¥
@ T R T Y 9w § ) gafr o
qERE aga w9 § W AN gfe ¥
e T F AT og TR=T ¥ @
FH 25 WA AIREA, ITg gUTT Aiaw
¥ wies waer ggEwT wifgd fr aw
T TEES FLLAF | wfww ¥ gfuw
gfcort s dvad sty Avwfe §
wrg 3T wifgd | &t & W9 wrEAATEr
Foit wifgq aifs ST g a7

@ 9 AT I0E I9AN A o )

YT Srgt O oFTg @t g Agi ¥
forq w3 & e wifgy anfis
wﬂwmaﬁimﬂwn

o R®RW F 1 IAfa &Tﬂ' & I
LT TR F A W Ow IeETg W
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3, 80 wﬁmﬁﬁmﬁﬁs fre? gu &
gifaa &, TSI § SR TF IWE
faer s gm dm R Efwgm am
# fwaw & gu s Wfgg 4r
WA H TR o o & am
FrE 9 A &, fs G wwgT
§ gmt a9 & w0 fawar wifgm @
Y 3139 & SEAT I ww & fow
&6 & = faerr wrfge | Afe ww
&% ag w247 & 5 25 @@= w1 W
g FY, aTHT g 41 90 fAwE Iy
%1% faaqifET Agf 1T & SaFT 4%
qar gl 3T & 1 sEw AT wrEwEE @
fis gopTT 99 sgfFaa) ®1 SHEE Y,
AOAT FAAG 9T I AW FT W
fea i | TASHT ¥ W K AT ag
aw=T e fe ot Iafaa &, 9 e
g o qra &1 swEa w9 ¥ 9Ae
FIEHT G ANEAT IFL e Fampan
Y & arfe s a0 A6 4 A}
W AALT FY TS |
SHEI N. SHIVAPPA (Hassan): This is
a very ‘interesting subject that has been dis-
cussed at length on the floor of the House
repeatedly in thé past on many occasions when
Members have expressed and reiterated their
opinions and demands. The = criticisms
levelled against 1he Government for its
failure to impl the pted pohcy
and discharge its constitutional obli
has largely fallen en deaf ears; or, they have

pleaded their inability and advanced some
pretext about lack of co-ordination or co-

" operation between the Central Government

and the State Governments, In the fields
of education and agriculture a lot remains
to be done for the batterment of these weaker

of the c« ity who are the main
life of this country. " Until and unless their
economic and social ‘standard comes up,
no progress can be expected in the country.

We have got a very beautiful Governmeat
which gives very beautiful and sympathetic
expression to its policies which result in
failure. So, what is the use of our copnti-
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nuing to criticise this Government? 1t is
a matter for the consideration of this House.
But, we have got to voice the grievances of
the people whom we represent. :

After two decades, the Congress has met
with its Waterloo, and it is mow only thinking
of taking the co-operation of others for its
survival in power for some more time, with
which I am not concerned in one sense, but
in another sense 1 am also concerned as a
citizen of this country, and more so, as a
representative of these Scheduled Castes
people. At least now they should open their
eyes and see that there is some truth in their

replies.

I want some categorical answers for the
points that I am going to make. Criticisims,
suggestions and arguments put forward by
hon. Members for improving thelot of op-
pressed and suppressed Harijans, Adivasis
and Schedoled Castes and Tribes and back-
ward people must be idered. 114 Mem-
bers of Parliament represent them in Parlia-
ment; there are 750 MLAs throughout the
length and breadth of the country represent-
ing these people who mumber about one
hundred million. A sum of Rs. 9.5 crores
had ‘been alloted for their education and
other things. How this money will be utilised
is an interesting story . How it is channelled,
from what tank it starts and into what
gutter it goes, without reaching the deserving
persons is an interesting story. Whether
it is meant for education or social welfare
or hospital the middleman is going to get
it and that sort of corruption is there.
I shall give a special point and want the
Government to give a categorical answer.

14.45 brs.

" [SHR1 SHRI CHAND GovAL in rhe Chair]

Though agriculture is a State subject, the
Central Government has an agriculture
Ministry to help or finance State Govern-
ments. Under the land grant rules the
scheduled castes people must be given land
which 1s not alienable for 15 years. But
really the person who gets the land and pays
the money taking advantage of the cndi-
tion of the unfortunale scheduled castes
brother is a politician—may be from this
party, maybe from that party; I am not
parochial.. It is a naked fact and known to
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tician gets it transferred the next morining,
or after a few months but within a year.
1 say that ninety per cent of lands granted.tg
the Harijans and - Adivasis under the land
grant rules'in all these twenty years had begn
transferred to the others, to a politician, or
his relative or his friend. Some other law
has to be made so that the Harijan can be
protected. How can the Central Govern-
ment come into the picture and help the un-
fortunate poormen who lose their land,
though they are entitled under the law to
own that land and possess it, under the Con-
stitution, under the Act. Would the Ministry
clarify the position? How is it going to
restore to the original owners ninety per cent
of such illegally-transferred land? I want a°
categorical answer. They may say that this
eomes within the purview-of the State
Government. But we have a Ministry of
Agriculture here. So with the co-operation
of the Law Ministry or Agriculture Ministry,
it is the oollective responsibility of the entire
Central Government to honour this consti-
tutional guarantee either by amending the
Act or othgrwise and to protect the interests
of people who suffer at the hands of the un-
scrupulous politician who bas misused his
position and exploited the innocence of
these people.

We are boasting that we have given crores
of rupees for their education. I am not con-
cerned if there is one hostel in U.P. or two
hostels in Mysore. ‘Are there sufficient]
hostels? How many Harijan girls’ hostels
are there? We would like to hear from the
hon. Minister. How many hostels had been
started for Harijan girls in the last two
decades as monuments of their glorious rule
in this country? For the sake of - some
Harijan friends, for vote catchimg purposes.
or on representation by some individual hom, -
Member for nursing his constituency, they -
may have openad one hostel here or there.-
Mo Harijan will agree that because of that
we can conclude that they had implemented
it as a matter of policy in the whole country.
I want a categorical reply.

The Scheduled Castes and Tribes consti-
tute 23.5 per cent of the total population of
this country. When they think of giving them
educational facilities, scholarship facilitiag -
employment facilities, be it gazetted or non- -
gazetted, 1CS or LAS, why should not it-be*
put pt, 23,5 per cent? It should nat be 3 b
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ject of controversy in some committee. Why
do they fix 12.5 per cent? It should be
changed. While they are 23.5 per cent of
the population, why should not 23.5 per cent
of jobs be reserved for them? That is the
standard of their representation. I want a
categorical answer in this point. It is not a
demand to give a hostel to my constituency
or my State. It is the bounden duty of the
Ministry to take certain basic principles into
consideration while considering measures for
the welfare of a deserving section. This is
not an undeserving section of our people.
If they have some sense of responsibility,
.1 think they will take up this matter seriously
and come forward with a categorical reply
saying that they are going to raise this per-
centage to 23.5 rather than keep it at 12
or 6.5 per cent.

I may comment from the Opposition
benches. They take for granted this sort of
criticism and they may not do anything
because they have not got their own Govern-
ment. They have their chou-chou Govern-
ment. That being so, they must take these
chou-chou views into consideration and do
something which is reasonable.

AN HON. MEMBER: What do you
mean by chou-chou ?

SHRI N. SHIVAPPA: Chou-chou
means mixture of all policies.
SHRI RANDHIR SINGH: It is not

chou-chou but chun-chun.

SHRI N. SHIVAPPA: Thank you for
correcting me. Whatever has been said on
the floor of the House with some responsi-
bility on policy matters. the minister must
take it seriously and implement it. So far as
implementation is concerned, if a grant is
given to a State Government to be spent in
favour of a Harjan, if a Harijan official is
posted there and if he also becomes highly
corrupt, what is to be done? Should he be
X ted? Members of Parli Sup-
reme Court judges and even ICS have got
their own privileges. But if certain Harijan
officials, who have themselves suffered and
who know the conditions of the supp d
and opp d, if they t corrupt and
if they misuse the money under the influence
of political leader or MP or legislator, in-
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cluding some Ministers in States, what is the
punishment to be accorded to them? It is
not for the opposition members to suggest
it; it is the duty of the Government to bring
an amending law or a fresh law to see that
such ials are dealt with mercielssly and
seiously. There should be a very drastic law
for that purpose. There the Government has
become an utter failure during the past two
decades and this is the miserable and un-
fortunate position. 1 am sorry if T have
wrongly used some very drastic words.

There is another interesting thing. A person
living in my constituency brought to me a
circular issued by the Commissioner for
Backward Classes and Scheduled Castes
and Scheduled Tribes, which was circulated
to all the States, The circular states that
scholarships in favour of Harijan boys above
such and such age have been stopped. Until
and unless he scores 45 per cent, he will not
be eligible to enter such and such institution,
I was surprised at it. There is the constitu-
tional guarantee of reservation and other
rights given to them to uplift them. It is not
the mercy of the officer. The officer cannot
take such an arbitrary decision on his own
without consulting the Government. Now,
what has the Government done in that
regard? It is a very pathetic thing for any
man of ordinary prudence to observe. It is
regrettable that the Government has not
taken any action. The order has been stayed
but what is the fun of staying it? What was
the value of that order? It was void ab initio;
it has no value at all. It ought to have heen
thrown into the dustbin and the officer
should have been suspended and dispensed
with. But that has not been done. In reply
to this discussion on the ministry’s demands,
Government must say that this particular
problem which has haunted the minds of
the boys who are going in for education will
be set at rest. It is hanging on fire. Why
should it be so? Why should you curb their
privileges? Your slogan is that you are for
the workers. But you are not doing anything
for their cause. You are not improving their
conditions. In fact, you are acting to their
detriment. T am sorry, 1 have to say this.
I want the Minister to take this matter very
seriously and give a categorical reply that he
will remove it, rather than keep it as a stay
order. There is no meaning at all in keeping
it; it should be thrown.
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THE MINISTER. OF LAW AND SOCIAL
WELFARE (SHRI GOVINDA MENON):
That order has been cancelled.

SHRI 'N. SHIVAPPA: I think it has
been stayed.

SHRI GOVINDA MENON: After
staying it has been cancelled.

SHRI N, SHIVAPPA: If it is cancelled,
well and good. I hope the governm=nt will
give a direction to their officers that here-
after such orders should not be issued very
arbitrarily in respect of these unfortunate
people.

15.00 hrs.

Now I have to give some suggestions with
regard to handicrafts. We have taken these
unfortunate illiterate people as fit for nothing.
Literacy and education are two different
things, according to great scientists. Our
forefathers, the Aryans who have come to
this country, they were not literate. They were
passing on information from mouth to mouth.
There is a Sanskrit sloka that they were
teaching things from mouth to mouth. That
was one type of education. Merely because
a man in India does not have any qualifi-
cations and he is not literate, it does not
mean that he is ducated. He is ed d
in the sense that he has not certain original
techniques with him. For example, the tribal
people in Nagaland, Manipur, Khasi and
Jaintia hills have a wonderful craft with them
of making certain things, certain small
things in the rural industries, which the
government and the department and the
society know. If they have been given the
incentive and impetus, the productive
capacity of the rural industries would have
improved. But that has not been done.

Now you have nationalised the banks,
You have ample money. You have suffi-
cient funds with you. have also a big slogan
that you are for the people. You can do any-
thing with that money. You can build the
nation in one day. You could build Rome
in one day. But will you build it at least
before 19727 Please do it earlier,

You say you are in favour of the poor
man. But let that sympathy not be as in the
case of co-operatives. In the case of the co-
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operatives, 234 per cent of the Central and
State funds have bzen misused by your own
representatives and their henchmen as favou-
ritism and things of that sort. Similarly
the funds of the banks should not be misused
by your henchmen and the colleagues of
the politicians. Let that money go to those
poor people who deserve it. These crafts
should be encouraged. These people should
be given all help. Let there be hostels for
men and women; let the money go to them.
Let there be a law which will give them pro-
tection. Let there be a law which will punish
those officials who oppress and suppress
these poor people.

Finally, I am sorry I have to make this
unfortunate remark that this service has
become a fertile field for political patronage,
corruption, favouritism and ruthless ex-
ploitation of the people for the various needs
of the political parties, including my party.
Do not encourage this kind of misuse and
exploitation of the unfortunate brothers. =
Remember Bapuji; do not kill Bapuji and
his ideals.

15.05 hrs.

PERSONAL EXPLANATION BY
MEMBER

st ag g (f{iT) @ mamfy
wEEd, # "I SI9g< A o7 A4
I ATFAT TEITE T FB AT F
FOAE AT AaR § §@ A &
w$ ) F fas @ AT Fgar TAgAT g |
T8 A qg FEAT & F et ot wEET
FY YT 9T ATATAT FT4 7 L0 q&A
F1 71T TH T F AT F1 AFAFR
¥ | SEEHT AT T AT 06 ¥ faar
ST AFAT § 9T 95E T IEHT FAR
% gwa § 1 Afew 4% 7g F 7E 2w
fr s9dt wag o T F @rw 9w
OEEAT FT G98H FET ¢ 1 T
FHEY ¥ WY og F fe g ag aga &
s wR aqfae & & a9
U AETTE T F = A
fortg W Fwt iy 59 @ &1 FwEW
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[+ wrg fowrd]
affgmarfFag W aw &1 W
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FHIET AT & ATH 92 99 A 39 @
AT AL @A § owAfaa §
5, gwmafa 7giET, 719 SEFT O |
# o ¥ wgr Agar g v oadvd
g9 W T T AR F #1 A e
el

FFhamd o8 FgnaEar g fr
R AT ¥ WX gEAw faar 3
ar g wror g femm & 0 &
g fF ag a9 R W @ |,
FETHT A T A | TAA THGT A9H
A AT wTAT g SN TG -
faq e 1 & wfad ST TETwT
ared Tt g el o

vy are § 7g FgT wgar g fh
sifee # aome felt Y far-fga
ST 1, ATE 9 FEFE FTET AT I
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g1
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FAfFT & GOHTT ¥ ITEATET AR
g f% wiasg 3 fadt ot Far frger oo
N W agatrT 3] w1 ww T
s wifs Y o g &
TAR AT AT § I T wAw
faerar &, W ww-afg d @@ oo
FY A Sfwerr 7 g smar o
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ATEATE | W §fF wsw Adew R
o AAAT aTey F1 fawr won fafew
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afq ¥ & oY, gafed =t wg faud +)
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Wl . . .

st wg foed : F w0 G T
# girw fafaa awrer qav g
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weiHr &t wafa faeelt oY ager
fafag =7 § 797 TwTey A w1 G
i

DEMANDS FOR GRANTS, 1970-71
contd,

DEPARTMENT OF SocIAL WELFARE—contd,

15.05 hrs.

SHRI A. K. KISKU (Jhargram): Mr.
Chairman, Sir, while approving of the demand
of the Social Welfare Department T would
like to express my greatest di-satisfaction
and unhappiness of the affairs of this Depart-
ment, We are critically discussing the various
concessions, various facilities that have been
given to these downtrodden people, and on
this occasion 1 remember those great leaders
of our country who had fought for these
down-trodden people, like Dr. Ambedkar,
Shri Jaipal Singh and so on and so forth.

AN HON. MEMBER: He is gone.

-SHRI A. K. KISKU: Somebody was
just remarked that he is. gone. I would likec
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to say that the going of our leader, who was
very dear to us, has been rather sudden,
unattended, unnatural and mysterious. There
is a whisper going on in the Trival belts:
Is there a mystery; can we believe that our
leader has died?

Jaipal Singh was a great leader; he was
a Jeadsr by himself. The entire Adivasi com-
munity took him as their Marang Comke,
their Netaji. He was here during the Consti-
tuent Assembly, in this House during the last
four Parliaments and he died when he-was a
sitting Member. Since we smell that there is
some -mysiery, some unnaturalness, in his
death, may I, on behalf of my people, demand
that there be a high-power probe into the
matter of his death?

. In this connection I would like to place
before the House a very tragic death that has
app d in the paper, Navbharat Times
of the 24th April, with the heading ** Harijan
yuvari ko zinda jala diya.” It was in Bilaspur
near village Mungli, in Chhatragram. The
lady’s name is Shrimati Chandarbai. She was
a married woman. When she had gone to
respond to pature’s call, she was seized,
kerosenc oil was poured on her, a group had
held ber up until she was completely burnt.
She shouted for help. Some people came from
the villages to her rescue. In the mean time
the culprits disappeared. She was brought
first to the rhana and then to the hospital
where she died.

It is unthinkable, when only last ycar the
whole conscience of the country was touched
by the incident at Kanchi Kacherla, that
things like this happen today. How is it that
a Harijan woman is burnt alive to death in
a most inhuman and cruel way ? 1 would like
that there must be a discussion and a debate
on the death of this unfortunate Harijan lady,
Shrimati Chandarbai.

While we are di ing the Scheduled
Castes and Scheduled Tribes’ problems, I
have a feeling that probaly by putting these
two groups of people together in the Depart-
ment of Scheduled Castes and Scheduled
Tribes, we are not doing justice to anyone.
In my opinion the Tribes are a people by
themselves; they are a people with definite
ethnic  unity, culture, language, tradition,
history, religion, their own modes of social
codes and so on and so forth.. In order that
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these people may be properly understood,
it is necessary that at least for the sake of
administrative reasons there must be two
separate cells—there might be one depart-
ment but there must be two separate cells—
where the specific problems of the Scheduled
Castes and of the Scheduled Tribes may be
thoroughly looked into and solutions to them
found.

AN HON.
money?

MEMBER: Where is the

SHRI A, K. KISKU: Money can be

found.

AN HON. MEMBER.: They will waste
the money.

SHRIA. K. KISKU: There are problems

for both the Scheduled Castes and the Sche-
duled Tribes which are different. The Sche-
duled Castes suffer from economic exploita-
tion plus social untouchability whereas the
exploitation of the Scheduled Tribes is
mainly economic. But in the background of
history, of culture, of their own way of life,
it is pecessary, the country should realise
that their problems should be specially taken
care of. 1 am very sorry to say that although
there are tribal research institutes or centers,
absolutely nothing has been done so far
in the way of research for the tritals to know
their problems and other aspects of their
life. Hence I d d—the Dhebar Cc is-
sion seems to be outdated—that a fresh per-
spective must be taken and some action should
be taken on a warfooting, on an emergeacy
footing, to solve their problems.

Mow, we are all talking of bank nationali-
sation, But I am, very sorry to tzll the House
that the nationalisation of banks for which
50 many Members had voted has been of no
benefit whatsoever to these people for whom
the banks were nationalised.

The terms for credit, for loans, are that
the property or the land has to be mortgaged.
May I ask you: Where do the Adibasis have
land? Do they have any land? We are all
crying to give them land. So, if they do not
have land, what should they mortgage?
Even those who have land, they have a fear
whether if they mortgage their land, will they
get back their land at all. Then, there is the
question of guarantor. 1 may tell you a very
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[shri A. K. Klsku]
sad experience of mine. My younger brother
happens to be a very poor bookseller with an
asset of only Rs. 4,000. When the banks were
pationalised, I asked him to go to the bank
to get a loan and that I will be the guarantor.
So, he went to the bank. The first bank
asked him to apply to the District Magis-
trate. We do not know yet the fate of the
application—it is in the waste paper basket.
Then, he went to another bank where again
1 offered to be the guarantor myself. Still
we have no news. If a man who is the brother
of a Member of Parliament, who had himself
voted for bank nationalisation, could not

APRIL 29, 1970

Social Welfare) 212

up to implement all the good wishes of our
nation? T have spent 20 yars of my life as a
teacher and as such I mark my students
papers. Very sadly T would mark—3,—000
to this Social 4Welfare Department. The
first zero goes to the Social Welfare Ministry,
The second zero will go to the entire network
of their administration  throughout the
country and the third zero will go to the
institution—I am not saying the Commis-
sioner—but the institution of the Commis-
sioner’s office which has been deprived of its
usual sense organs. By taking away the
Field Officers from the hands of the
C issioner , he has been deprived of his

get a small loan from a bank, you can i
the fate of other tribals. 1 do not expect that
any personal favour should be done to me
or to my brother. My point is in what sense
these people have benefited by this bank
nationalisation.

SHR1 S. M. BANERJEE: (Kanpur):
I rise on a point of order. Under the Rules,
po Member can represent his case in this
House. He is actually representing the case
of his brother—it may be correct—but no
Member is expected to represent his own case
in the House.

MR. CHAIRMAN: He has only cited
an instance. He is presenting the case of the
entire community.

SHRI A. K. KISKU: 1 am completely
misunderstood. 1 did not represent my case.
1 only cited an ¢xample as to how the people
are being denied the benefits of bank

sense organs. In this context, I would like
to say that if the Social Welfare Department
which has been specially established, could
do nothing positive, at least they could save
these people from exploitation. I am very
sorry to tell you, Sir, that there are exploita-
tions—political exploitations, social exploita-
tions and economic exploitations. Just one
example of the political exploitation, 1 will
give.

The House knows that there is a Bill before
the House called the Scheduled Castes and
Scheduled Tribes Order Amending Bill in
which there is the question of scheduling about
30 lakhs of Adivasis who are nurturing the
tea industry of Assam. While determining
the criteria as to who is a tribal, the
following criteria were set forth, One is the
primitive way, the distinctive culture,
shyness of conduct and backwardness, so on
and so forth. These people meet all the

equi and yet we find that the Minis-

nationalisation. The bank nationali

has been a mockery to them. As a Member
of Parliament, how can I tell my people,
*The banks are for you and you belong to
the nation™? These are big questions that
are being asked by my people to the Govern-
ment.

My last point is that the Social Welfare
Department, in my assessment, has miserably
failed during the last two decades. Some-
time questions come to my mind. What is
the philosophy at all that this Department
has adopted? Is it a Department to just
throw away some pieces of coin to the beggar
and ask the beggar to continue as a béggar?
We know that big policies have been kept
before us. But why is it that even during the
last 22 years no good machinery has been set

ter in his comment has said that these people
do not satisfy the criteria. I would ask the
Minister to please reconsider his point of
view, come out with a sense of humanism
and social justice and take steps to schedule
these unfortunate persons who have gone
there from our place in West Bengal, Orissa,
Bihar and Madhya Pradesh.

Mr. Chairman, Sir, 1 will not touch om
other points in detail. But I would say a
word about the scholarship scheme. Of all the
schemes, the scholarship scheme is the only
scheme which is probably half satisfactory.
I can give some marks here. However, with
the present cost of living, my members have
said that the rate of scholarship must be in-
creased. More than that, whatever is paid to
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them, the delay in its payment is most ridi-
culous. Unless the students are paid on time,
the very purpose of giving them scholarship
is defeated.
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Mtityumaje Chitabhasme
Hotehave Tader sobar soman

Oh, my unfortunate country, who-
msoever you have insulted, you will be

Similar is the question of reservati in
employment. Time does not permit me to
quote from the report of the Social Welfare
Parliamentary Committee. But you will find
there a very sad picture and the Government
must do something about it.

If there is any problem about tribals in the
economic sphere, it is only one—I can tell
you. The most important economic exploita-
tion is eviction from land. If the Department
can make some arrangements to give them
land, I can tell you that half their problems
will be solved.

Lastly, just a few words about my conati-
tuency. Icome from Jhargram constituency.
The hon Minister of State visited my consti-
tuency. But the people are very much dis-
appointed because nothing has come out of
the visit. This is a neglected area and Govern-
ment is indifferent. It has become a breeding
ground of Naxalites. There is no adequate
schooling, roads, drinking water facilities;
there are no industries and there are no irriga-
tion facilities in that area. Hospital facilities
are almost nil. Employment opportunities
are also very poor. As I go into my consti-
tuency and also in other States I find there is
a sense of rebellion among the tribals, and
the Adivasis. There is this sense of rebellion
against the activities of the Government.
Last time when | went, one of the very poor
mothers told me:

Bhabha, towabati do alam udugalea

Do not show us any more milk bowls.
This is the sentiment. Today, the hon Prime
Minister has come out with a milk scheme for
tribal children. By showing another milk
bowl you are only doing them a great insult.
If you impl. t your sch , that
will only be adding injury to insult. T would
only quote one line from Rabindranath
Tagore before I sit down. It is a poem by
Rabindranath Tagore to the nation where
he says:

Hemor Durbhaga Desh
Jader Korechho apaman
Apamane hote hobe
Tader sobar soman

Juated with them in insult. Finally, you
will be equated with them on the funeral
Pyre.
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sfowa agmr T & 15 sfawe wi)
sgfaa Arfew snfaal & fag @@ aw
wlawa agrar v & | AT 9z A @
aFar &, 79 AR W yfowa s@r §,
20 wfawa =37 &, 25 wfowg =@ g,
T AT 4G § | Waew & gEwl
Frifag +3 ¥ framra e fratfa
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FETd ITHAl # adt dar far g
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Ha7 wEHTar Futat 9 § A W
g arfar s spgfae sfew s
& T ¥ g9 ¥ SR Iv § Fokardy
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grfY, gt 1 FIEET F3W, THo TYo,
qHo ¥Yo THo FWT, T4 F ATEAW F
FHaEr g, sfF gfom s
wfardr @ fod arm aiey & fay @@t
fo1 g & 1 wafag & s i fafa
WAl H9AT dETA W WG, ST Fe-
Wi 7 @ E TR AF A W H
A1 a9 99 § | g9 AT A
ot v ford, afer F1§ ST W@
oY, FET ST FT AT qO TR I
T, ITEFFHEFA F a0 A
#1§ afuadq 74l =wmar

o Zfem Fegmr afgswrd & ar
& 1 arer A W gITET Q@IE | 99
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T AT F AT T geeE T A )
agl & FAFT A Ia9 aiw 7, AT
IaFr foiid wY e w< fear maTm
A AR F I F w97 IoT4AT § A Af-
a1 firgody & &9 & w0t A7 Sy &
AT FY AgieT 43 @y § S qwrg
T gt ot} 7 WA § fF oA
AERY WO IAH qAd A F eqedl-
FIT FL |

FLET A F AT ¥ Frgar
T ATHT AT UF qATT a9 AT § )
fredt d 99 afig FoAET § wgmE
ARaAFa a1 A g R @
FaagTy FioAT I I wfasrat
Frawy fwm 77, @ar gagefe
feRmr &&, A0 ¥ faew TRy
FAT 91fgd | 'K W feE T
U FET AR & a7 qAAw FrEar
FI AW FT IS A gl B
73, 3% sfas--afgs Awfal § «,
TTAT ATTHT Tg T Sredt AT E |

T WSl ¥ Wy § T WA A
AT F A FT A fadig Far g o

SHRI R. D. BHANDARE (Bombay
Central): I have gone very carefully through
the Report presented by the Department of
Social Welfare. I have taken note of some
of the improvements that have been sought
to be made, but I must tell you, and through
you the House and through the House the
whole country, that we have not been able
to locate the ills or the disabilities from which
the Scheduled Castes are suffering in this
country. We have been always trying to for-
mulate some sort of programme under the
name of removal of untouchability, but
I must tell this House, and the Members of
the different political parties, that unless
we realise the causes and the basis of the ills,
we will not be able to find out any solution
at all.

So far as the Scheduled Castes are con-
cerned, they suffer from the two disabilities,
the disability due to pollution and the dis-
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ability due to isolation. Go to any village,
you will find that in every village there
are two parts, one occupied by the
general community and the other occupied
by Scheduled Castes. Now, the vaillge
occupied by the Schedule Castes has been
kept away from the village of the general
community because of the pollution and
isolation. Mere touch has been considered
to pollute the general community. So,
what is the way out? The way out-that ought
to be found out by all political parties and
leaders of public opinion is to carry on the
propaganda so that the attitude of the general

ity could be changed. Nothing will
happen and no protection will help these
people so long as the attitude of the general

ity is not ch d. Therefore, we
shall have to concentrate on this and T request
the leaders of public opinion and all political
parties to make it a platform of their party,
so that a change could be effected in the
attitude and minds of the general community,

At the same time, I would suggest that two
types of methods must be followed in this
country. One method is persuasion of the
general community and the second method
is of giving protection to the Scheduled
Castes. Under protection again I will sug-
gest two types of ways. One is the preventive
method or preventive way, making laws so
that the general community or whoever
commits atrocities on the Scheduled Castes
could be punished. The second method is
the punitive method. 1 know that there has
been public opinion in this country that
merely by passing a law or making a law it
is not going to change the social structure
at all. I quite agree with that opinion, but
to some extent, the law ought to be there
and the law must be quite punitive so that the
offenders could be punished suitably accord-
ing to the law. So, I would like to suggest
these two methods: persuasive and preventive.

When T came to this House and when the
fourth Five Year Plan was under drafting,
1 was also taken as one of the Members of the
Working Group to advise on policies and
priorities which ought to be incorporated in
the fourth Five Year Plan. Lookingat the sug-
gestions made by the Planning Commission
even though I appreciate some of the points
they have suggested, T have not been able to
appreciate the policy of the Social Welfare
Department and even the policy adopted by
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the Planning Commission regarding educa-
tion. So long as you do not educate these
people, they will not rise from their slumber,
weakness and their helplessness. They will
not be strong so that they could organise
and can resist or retaliate in case of any injus-
tice done against them. Therefore, the whole
educational policy ought to be overhauled
and completely changed.

Ever since 1962 this Government has
adopted a policy of granting scholarships
and facilities on the basis of a means test.
I do not know who suggested this means test,
I fought to the last, and lost the battle, so
that the means test could be changed. Since
we have the Prime Minister who is very
sympathetic towards the downtrodden and the
underprivileged, and we have also the Social
Welfare Minister in the person of Shri Govin.{a
Menon who has also a sympathetic attitude
towards the downtrodden and the underpri-
vileged, I hope they will change the sch
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test” but none of them know it. I made the
mistake of trying to understand what Mr.
Bhandare was saying.

SHRI R. D. BHANDARE: They belong
to your category. Mr. Chairman, 1 cannot
educate these people here. I am only appeal-
ing to their good sense. What I was trying to
emphasise is that people drawn from this
community, who possess higher education,
who are grad and double-graduat
will alone be able to organise their people
and will be able to strengthen them and fight
against injustice. That is one point. There-
fore, the Government must change its policy.

There was some commotion when the new
scheme by the Social Welfare Department
was adumbrated and circulated. We went
on deputation with a representation to .the
Prime ‘Minister and submitted a document.
1 hope whatever has been written in that

for granting of scholarships and free student-
ships. This means test must be done away
with,

SHRI PILOO MODY (Godhra): What is
this “‘means test” ?

SHRI R. D. BHANDARE: 1 will explain
it at some other time. When the Members
of thc House are so ignorant of it, I can very
well imagine what would be the state of
affairs of the general community as a whole.
Therefore, I am only appealing to the House
through you.

Coming back to my point, so long as
you do not educate them—and education is
the means and the weapon by which and
through which much can be done—we will
not be able to change their lot.

The second point is this. It is not enough
to have allocation of certain sums for scholar-
ship to Scheduled Castes. I would lay down
a proposition: whoever would like to Jjoint
a college or educational institution for post-
matric education, he must be granted a
scholarship so that he might educate himself
and qualify. . . (Interruptions)

SHRI PILOO MODY: T have been asking
seven or eight Members about the ‘“‘means

d will be implemented and the
suggestions would be accepted so that the
whole educational scheme or the scheme of
granting educational facilities will be ac-
cepted.

memor

AN HON. MEMBER: What is that
scheme?

SHRI R. D. BHANDARE: Give me
an hour or more, and I will explain whatever
you want to know. In this connection, I
would like to suggest that so far as the new
converts to Buddhism are concerned, their
problem also must be studied very sympathe-
tically. Even though they have changed the
religion or they have accepted the original
religion of this country, the ancient religion
of theé country, they still continuc to suffer
from the same disabilities of pollution and
isolation. Their houses, their villages, their
social condition, their economic condition,
have all remained as before; even after their
conversion, their position and status have
remained the same. Therefore, I would like
to request the Social Welfare Minister to
make an announcement in this House so
that the whole world can know; I know that
the Government have accepted the policy
of granting educational facilitics to the
Buddhists. (/nterruption) 1 mean the Buddhist
converts from Scheduled Castes; that is the
terminology I have already mentioned so
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often. Along with the educational facilities,
1 would also urge that there ought to be some
reservation in the services for these people,
because they are on the same par, the same
base and between the same parallels as my
brothers, memters of the Scheduled Castes.

Dealing with the Scheduled Tribes, I need
not mention that the main problem of the
Scheduled Tribes is the question of rehabi-
litation. The Scheduled Tribes’ problem
revolves round their habitats. So long as
they are not rehabilitated, so long as their
habitats are not changed and developed 1 do
not think we will be able to improve their
lot.

I would like to make two suggestions, and
I will finish. One suggestion is regarding the
Committee of Members of Parliament on the
Welfare of Scheduled Castes and Scheduled
Tribes. 1 was so happy when this Com-
mittee was appointed. T was under the
impression, and the impression was created
both in this House and outside, that this
Committee would be so powerful that it would
be able to deliver the goods and it would be
able to create new hopes and aspirations in
the minds of the Scheduled Castes and
Scheduled Tribes and will give relief to the
Scheduled Castes and Scheduled Tribes.
What has happened to the reports of the
Committee? Here is a list which they have
given at page 3. So far, up to this time, they
have submitted five reports. 1 do not know
what has happened to these reports and
suggestions made. I, therefore, would say
that even though this Committee has been
appointed, it has not been made so powerful.
The same type of committees are not accepted
by the States; so far no State has appointed
or elected or selected a committee on the
welfare of Scheduled Castes and Scheduled
Tribes at the State level. I have been a stu-
dent of constitutional history. I am also a
student of the Constitution of India. Our
experience is whenever we talk of Social
Welfare, the reply given is that it is a State
subject. Whenever we adopt a policy at the
Centre, the implementation of that policy
is 12ft to the States. The result is, the policy
remains in the record and it is not imple-
mented at all levels, barring a few and far-
between examples of certain sympathetic
States. I would suggest, in all seriousness
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that the Constitution must be so changed as
to make the Welfare of Scheduled castes and
Tribes, the Special Responsibility of the
Governor. If the Governor who is the Head
of the State is made responsible for the Wel-
fare of Scheduled Castes and Tribes, he will
be subject to criticism on the floor of the
House. Secondly, as the executive head he
will also be responsible for the Welfare of
the Scheduled Castes and Tribes. Whatever
may be the difficulty encountered in amend-
ing the Constitution, so far as amending it
for making the Welfare of Scheduled Castes
and Tribes the Special Responsibility of the
Governor is concerned, 1 think that all
parties will support it. That should be done
because our experience is very bitter. The
policy may be philosophical and we may
satisfy intellectually and tally, but in
practice the philosophical policy and pro-
gramme has never been implemented. So,
let us have some constitutional machinery
through which we can work for the Welfare
of the Scheduled Castes and Tribes. I sug-
gest that the Constitution must be amended
so that this special responsibility can be
thrown on the Governor.

¢ SHRI DURAIRASU (Parambalur):
Mr. Chairman, Sir, at the very outset, I have
to state with regret that there has not been
any significant improvement in the condi-
tion of Scheduled Castes and Backward
Classes so far, though there has been an
exclusive institutional set up and an inde-
pendent Minister of Social Welfare at the
Centre for so many years now. The oppres-
sed people who have been suffering under
the evil of untouchability have not yet been
emencipated. This country recently wits
nessed the strange spectacle of Acharyas
preaching the propriety of practising un-
touchability with quotations from the Vedas.
What then is the remedy for this evil?

The social welfare programmes have so
far been more in the nature of propaganda
ventures. They have not tried to raise the
standard of living of the people who are at
the lowest rung of our society. For example,
these people constitute 25% of the total
population; but only 8 persons belonging to
these communities have received the assis-
tance in the shape of overseas scholarships.

*The original speech was delivered in Tamil,

—
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If this is the way this Ministry has to function,
1 will prefer that this is wound up and no
longer deceives these gullible people.

Firstly, this Ministry is an ommibus set-
up and this set up and theu' methods of work-
ing should be ch I d of having
ambitious programmes, if there is a syste-
metic approach to solve the essential problems
of these people step by step, we may then be
able to achieve some tangible results and
bring about real improvement in their lot.
For example, the land on which these people
live belong to private individuals and as a
consequence, they are not able to come out
of the clutches of such people. We see the
sorry plight of these people living as dumb
dolls. It is not such a difficult job to allocate
special funds for transferring the ownership
of these lands to these people within a period
of five years. After that, we may undertake
programmes for constructing houses, for
giving electric connections, for laying out
roads, for providing educational, medical
and such other amenities. I am proud to
say that in Tamil Nadu such beneficial pro-
jects have been taken up in a systematic
manner. The Minister of Social Welfare at
the Centre must be aware of the fact that
there is a separate Ministry of Social Wel-
fare in our State. Why should not such a
policy be pted and impl i here
also?

After allocating a paltry sum, the Union
Ministry of Social Welfare are distributing
that amount among all kinds of activities
with the result that it does not benefit any
section of our society. I would like to refer
to one point here. The Administrative Re-
forms C i has ded that
Social Welfare should be entrusted to the
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entrust the entire responsibility of imple-
menting the Social Welfare Programmes to
the States. If that is not considered feasihle,
as T mentjoned earlier, they should confine
themselves enly to very important schemes
and try to implement then effectively.

16 hrs.

The C for Scheduled Castes
and Scheduled Tribes is a constitutional
authority and, till sometime ago, he had
Deputy Commissioners in each State to
assist him, Recently, the posts of Deputy
Commissioners have been abolished, and in
their place Zonal Directors have been
appointed, making each Zonal Director in
charge of a group of States. I would request
the hon. Minister to revive the Office of
Deputy Commissioner in each State. The
assurances of assistance given to the scheduled
castes and scheduled tribes both in the
Government Dzpartments and in the public
sector undertakings are not being properly
and fully implemented. Oaly if the Deputy
Commissioner is there in each State to
exercise supervision, these things will be done
efficiently.

I charge this Government that they have
not taken any steps to rectify the wrongs
which have bzen brought to their notice.
Recently, the Ministry of Homez Affairs
issued a circular that in the matter of pro-
motions a certain percentage should be
reserved for the scheduled castes. The
Central Ministries and also the public sector
undertakings have not yet accepted this
suggestion. Even those who accepted this
suggestion have not given effect to it earn-
estly. 1 appeal to the Government that they
should not continue to practise deception on

States. If that recommendation is pted
by the Union Government, then, as [ pointed
out earlier, instead of frittering away the
available meagre resources in different direc-
tions, these resources could go a long way
to help the State Governments in imple-
menting their schemes. The State Govern-
ments will be able to draw up schemes in
accordance with the prevailing local condi-
tions. Ther d of mud-sli

indulged in both by ths Centre and the States
accusing each other of not discharging their
duties in their respective spheres will also
vanish, The Central Government should

these people, who have already had a taste
of it, by not implementing effectively even
the schemes drawn up by them for their
welfare.

1 would refer next to Prohibition. It is more
than a year now that the Government stated
that those States who have not implenented
Prohibition in full will be given financial
assistance in case they decide to implement
it in full. But no State has come forward
to avail of this proffered assistance. As is
being emphasised by the Chief Minister of
Tamil Nadu, if the States, which are already
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implementing Prohibition, are offered com-
pensation for their losses, it will serve as an
inducement to other States also to introduce
and implement Prohibition. I hope that the
Government will accept my suggestion.

I have to point out in anguish that for the
past 20 years, the Government have not
made the slightest effort in all sincerity to
abolish untouchability. For so many things
the Government are encouraging production
of documentary films. But so far not a
single film has been produced to fight the
evil of untouchability. Our late lamented
learned leader Anna achieved significant
success in abolishing untouchability by
making full use of the media of films, dramas
and literature. Even today, our Dravida
Munnetra Kazagham and also the Grand
0Old Man of Tamil Nadu, Thiru E. V. Rama-
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Scheduled Castes and Scheduled Tribes for
1967 and also in the previous reports it is
stated: The question has also received the
attention of the Central as well as the State
Governments but it has not been possible
to ensure that the benefits of these various
welfare schemes reach the most neglected
sections amongst the scheduled castes and
scheduled tribes for various reasons. I do
not want to explain in detail these ‘various
reasons’ as you are will aware of them. Out
of this money that we estinguish from our
exchequer in this Department, mainly it
goes to the administrative expenses, the
salaries and allowances of the big bosses,
in particular the ruling party and the rest
of the amount usually goes for the propaganda
of certain individuals of the ruling party.
The remaining money actually is not going
for the benefit of the deserving class, the
Scheduled Castes and the Scheduled Tribes,

swamy Naicker, are actively d in
social reform projects. It is really a matter
of great shame that the Central Government
are not evén able to punish those people
who do not hesitate to propagate untoucha-
ability.

1 request the hon. Minister of Social Wel-
fare, Shri Govinda Menon, who is an ardent
advocate of abolition of untuuchability and
who is a social reformer, to take energetic
steps for uplifting economically and socially
the scheduled castes, scheduled tribes and the
backward classes of our society.

“All men are born equal”—so said the
poet saint of Tamil Nadu, Thiruvalluvar.
Till this maxim is not translated into meaning-
ful action, all talk of democracy is sham;
social welfare work will also be a game of
deception played on these people.

Before I conclude, I request the hon.
Minister to give serious thought to the sug-
\gestions made by me. I am grateful to you
ffor having given me an opportunity to
[participate in this Debate.

.SHRI K. ANIRUDHAN (Chirayinkil):
Mr. Chairman, Sir, I am constrained to say
that even after 22 years of our independence
sthe functioning of this Ministry has not even
touched the fringes of this problem. Most
-of these reports from 1952 onwards repeatedly
'say that a big chunk of the amount allotted
for this purpose is not properly used. In the
latest report of the Commissioner for

but to the other sections of the community.
That has been happening for the past so
many years.

The main purpose of social welfare is to
eradicate untouchability, a phenomenon
which we could not eradicate up to this time,
from our society. Untouchability is still
remaining in almost all parts of the country.
1 am coming from a State to which our hon.
Minister also belongs. When I was in the
Legislature, the present Minister, Shri
Kurien, of that State dealing with this topic,
explained in the Legislature that even now
there is barter trade. People collect from the
Tribals and backward sections of the society
and give it to the other sections. That is
called barter trade in that area.

I am giving you another example of what
happened in Andhra Pradesh from cases of
untouchability and harassment reported in
the Report of the Cc ioner for Scheduled
Castes and Scheduled Tribes. It says:

“A Scheduled Caste Sarpanch of
village in Guntur District in Andhra Pra-
desh was reported to have died on the spot
and two other Scheduled Caste persons
died of injuries later, when the Scheduled
Caste persons were attacked by the in-
fluential villagers armed with aexs, crow-
bars and other deadly weapons. The
trouble is alleged to have started when the
marriages were being celebrated in the
eight houses of Scheduled Castes in the
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Harijan bustee in the village, and the dence, a bhangi girl to be the President of

Scheduled Caste ladies had gone to the
village tank to fetch drinking water which
was opposed by the influential people of
the village.”—

that is, by the high caste people. Following
that the clash resulted which soon
subsided.

The hon. Minister may explain that there
may be loopholes in booking these people.
T suspect that because there were precedents
and reports also that there were loopholes
in handling such cases. 1 may, therefore, cite
one portion in the same report which says:

“At the same time all loopholes in the
laws have to be plugged, and suitable
measures taken for their implementation
in the service of those for whom it is
meant.”

This is the latest report. Even after this there
are so many loopholes in our law to be

plugged.

These are two or three glaring examples
that 1 could cite from the Report of the Com-
i for Scheduled Castes and Sche-
dules Tribes. Now I am drawing the atten-
tion of the hon. Minister as well as the this
House to the backwardness in our slum
areas. Even in Delhi as also in big and small
cities people find it difficult to save their
bodies from the hot sun or the cold winter.
They do not even have huts to live in. Most
of them are backward and Harijans; some of
them are even Tribal people. This is there
even in Trivandrum, Quilon, Cochin, Bom-
bay, Delhi and other big cities. Our Social
Welfare Ministry is handling slum clearance
also. 1do not want to talk anything personal
about Shri Govinda Menon but I think he
is a more capable person to handle some
other important matter than this. This is
a matter which he may not be able to com-
hend. It is a problem about which we
uaed to talk and which we had been handling

India, and so I also feel that a Harijan should
take charge of this Ministry in the Union
Cabinet.. This Department of Social Wel-
fare is not actually handled by the people
who could easily undcrstand their problems.
These people may understand their pro-
blems but they may not have enough time and
patience to implement such things. So, a
Harijan should be put incharge of this
Department in the Union Cabinet. My
feeling is that a Harijan who will be able to
-understand pretty well the problems of Hari-
jans and of Scheduled Castes and Scheduled
Tribes should be put in-charge of this
Department. A radical and revolutionary
approach in this problem is essential. Unless
we make some radical changes in this society,
1 mean, the backward sections of our society,
it is very difficult to achieve socialistic pattern
of society. The Government has declared
the policy of socialism. But 1 am afraid this
policy of socialism cannot be Implemented
by having this hypocritical outlook. Is use
the word “hypocritical outlook™ and I ask
the hon. Minister to explain to me and to
the House if in the last 22 years, it was not
handled in a hypocritical way.

For the past so many years we have been
talking, most of our leaders, about distri-
buting land to peasants. In my own area as
well as throughout India, the peasantry
will be either tribals or Harijans or some
other Scheduled Caste or Scheduled Tribe
people. It is they who actually till the soil
and fill our granary. As far as the question
of distribution of land to peasantry is con-
cerned, usually, we ignore Harijans and
tribal people. Now, a phenomenon has
started in the country wherever the tribal
people hold some land, the jotedars as well
as zamindars, with the help of the police
or with the help of the powerful section of
the society, take back the land from the
tribal people and also from the backward
section of the people.

1 want to cite one more instance in the

for the past 22 years. If Mr. Govinda M
continues to handle this proble, I am afraid,
it will be just like Queen Victoria being
married to Karl Marx, Why I say this is,
when Mahatma Gandhi was alive, he used
to advocat. to his partymen as well as to his
countrymen that he wished, after Indef

erstwhile Tr Cochin State. This is
the State which declared temple-entry in the
country. When there was an income-tax
department controlled by the Travancore
Government, they used to appoint tribal
people, Scheduled caste as well as backward

class people, and also other communities in
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that State. There were fixed quotas for those
sections. Now, after it has been taken over
by the Government of India this is what is
happening. If there is no Scheduled Caste
or Scheduled Tribe applicant, they would
naturally have any caste Hindu, They have
written to their associations and certain re-
presentations have also reached this Ministry.
The usual practice in the Income Tax
Department of the erstwhile Travancore
State was that when there was no Scheduled
Caste or Scheduled Tribe or Harijan can-
ditate, they usunally put the Backward Classes
candidates in their place. When the pro-
motion also comes, they put the Backward
Classes candidates in the promotion list if
there is no Scheduled Caste or Scheduled
Tribe candidate. T received a letter written
by one of my friends in Malabar. He says
that last year some posts of Sales Assistants
were advertised and it was said that they
would be recruited by the Union Food
Ministry and in that it was specifically stated
that the seats were reserved for the Sche-
duled Castes and Schedules Tribes. Somc
Scheduled Caste P also apr

with proper certificates and proper experience

and qualificati but no Scheduled Caste
mnd:dates were selected and caste Hindu
were selected and they have

already written to the Ministry concerned
and they have not yet replied. These are
some of the examples and this is my impres-
sion about the functioning of this Ministry.
So, unless we take a bold step in this matter
and put a Minister who can take some more
time and some more rationale approach to
‘this problem, it is not going to be solved.
If any, it will be mere hypocrisy.

SHRI K. PRADHANI (Mowrangpur):
Mr, Chairman, Sir, in our country, the State
of Orissa consists of 24.7% of the tribal
_population and 15.75% of the Scheduled
Castes population making a total of about
40% in all. This State consists of most back-
ward people like Banda Parjas, Lanjia
Sawars and Kutia Kondh, etc. They even
now live almost naked, and more armed with
arrows and bows and lead no better life than
the Adivasis of primitive ages. Illiteracy and
poverty have prevented modern civilisation
to reach them. I feel that emergzncy measures,
are necessary for the upliftment of these
people, for their education and for improve-
ment in their living standard,
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Regarding primary education, I submit
to the House that there are no sufficient
schools for the education of Scheduled Castes
and Scheduled Tribes children. In rural
areas where there are schools the teachers
of some schools do not attend regularly and
even if they attend, they do not take interest
in the teaching for want of proper supervi-
sion, as a result of which the children do
not learn as much as they ought to learn.
from the recent figures available I can say
that in Orissa only 11.6% of the Scheduled
Tribe students and 27% of the Scheduled
castes students attend schools and the rest
do not.

According to the provision made for
Adivasis and Harijan students, they are to
get mid day meal, dress and stationery in
primary schools. But I am sorry that most
of them do not get it. Regarding post-matric
education, I beg to submit that out of 82,000
boys and girls eligible for scholarship, only
half of them have been provided with scholar-
ship by the State Government and the rest
have been refused and many students who
wanted to prosecute their studies have been
refused admission for want of seats in the
institutions.

About Services, there are a number of
seats, 15% for the scheduled castes and
7.5% for the Scheduled tribes which have been
allotted. But I am sorty to say that a negli-
gible percentage of these have been occupied
by these Scheduled Caste and Schdeduled
Tribes people. From the figure available,
1 could see that from the Allahabad Coaching
Centre 44 students of Scheduled Caste and
17 of the Scheduled Tribes appeared for the
examination of TIAS, TPS and allied services
and 4 from Scheduled Caste and 7 from
Scheduled Tribes have been found success-
ful. So also from Madras, 32 Scheduled
Caste and 2 Scheduled Tribe candidates
appeared and out of that one Scheduled
Caste candidate was found successful. From
this I could understand that there ar. can-
didates with requisite qualifications, but they
have been disqualified during competitive
examinations. 1 feel that there are sufficient
number of candidates to fill up the vacancies
but only negligible persons have been re-
cruited. T sugeest that there should be liberal
rules for them in this recruitment. If liberal
rules are framed for the recruitment of these
candidates all the seats will be filled up by
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these persons within one year.

About their living conditions, the adivasis
and the scheduled caste people are mostly

ploited by the money-lenders and liquor
vendors in Orissa. If suitable legislation is
not made for protection of these people there
will be no end to this exploitation. So I
request the hon. Minister to consider my
points and make necessary arrangements
for the welfare of the Scheduled Caste and
Scheduled Tribe people in our State.
Thank you.

SHRI B. K. DASCHOUDHURY (Cooch-
Behar): Mr. Chairman, Sir, This Ministry
and this Minister seem to be very much
careful to have money sanctioned by the
House, though not as much as is desired by
us, when we look to the welfare of the socially
backward and the downtrodden people.
-We have seen the Three Reports, the 16th,
the 17th and the 18th Reports submitted by
the Scheduled Castes Commissioner., We
did not have the time to discuss them, nor
could the Minister make any effort to con-
vince the Speaker to give time for
a proper discussion of these Reports, so
that we could know what was being done for
the Scheduled Caste and Scheduled Tribe
people. Almost every day we find in the
newspapers of tortures and oppressions
being committed on these people. Even in
yesterday’s paper we came across the news-
paper report that one lady is on hunger-
strike for more than 100 days. T think it is
about 120 days since she is on hunger strike.
She was married to a gentleman who now
likes to disown her. Such instances are
replet in the press; such atrocities and oppres-
sions and tortures are being committed un-
abated. The Cc ioner of Scheduled
Caste and Tribe, under the Constitution is
supposed to make a proper assessment and
investigation. In this connection I would
like to go back to the year 1954—when an
important observation was made by no less
a person than Babasaheb Dr. B. R. Ambed-
kar. In th: Rajva Sabha debate, this is what
Baba Saheb said. I quote:

Fald

“I think there is one criticism that

one can legitimately make against the
Commissioner himself in the matter of
drafting and presenting his Report. I was

referring to his chapter dealing with com-
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plaints, because I thought that would be
one of the most interssting and instructive
chapters in that book. We are all aware
of the fact that the scheduled castes in
paﬂicniar, are subjected to all sorts of
tyrannies, oppressi and 1

at the hands of the villagers in the midst
of whom they live. And it would unaoubt-
edly be a matter of great interest to know
what are the tyrannics, maltreatments and
oppressions to which they are being sub-
jected almost everyday. I have no doubt
that the Commissioner’s Report would be
proper place where such complaints would
be recorded, but I find the Commissioner
absolutely silent over this matter of the
gravest importance for the scheduled
castes.”

In the course of the same speech, he further
said:

“And I have been wondering whether
this Report of the Commissioner, so far
as the record of complaints is concerned,
is a doctored and tutored document. The
Commissioner seems to have completely
forgotten one of the most important ob-
jectives that underlie the creation of his
office.”

The same thing we find here even to-day.
The Commissioner says even after 16 or 17
years that he was not given all sorts of co-
operation required by him from the Minis-
tries or Departments whenever he comes
across the cases of these complaints and
grievances.

In this regard, I also take the opportunity
to refer the honourable Minister to the Report
on the Welfare of Scheduled Castes and
Scheduled Tribes that has been presented to
this House. Tn their Fourth report, the Com-
mittee says:

“The Ci ioner for Scheduled Castes
and Scheduled Tribes, in his Report for the
year 1963-64, has observed as follows:

“It is necessary that the relevant re-
cords relating to  complaints alleging
breach of safeguards in service matters
should be made available to the Commis-
sioner. It is hoped that the Government
will examine, if necessary, in consultation
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with the Ministry of Law, the possibility
of making available the records in order
to ble the Cc issioner to perform
satisfactorily the duties imposed on him
by Article 338 of the Constitution.”

Since then, this Commissioner's organisation
has been making correspondences with the
Ministry of Home Affairs and the Ministry
of Law. I come to the later case. The Com-
missioner for Schedule Castes and Sche-
duled Tribes again referred to matter to the
then Minister of Law and Social Security
vide his letter dated the 22nd July, 1965 with

have patience; let me answer point by point’.
I would like to have a categorical answer
from the Minister why no reply was given to
the Scheduled Castes Commissioner in spite
of so much of perseverence for the last few
years, more particularly from 1966 to 1969.
The Ministry of Law and Social Welfare
did not care to reply to the Commissioner.
Must we not feel in the circumstances that the
Commissioner has been made a puppet in
the hands of the Ministry though under the
Constitution, the Commissioner is an inde-
pendent authority? Who is responsible for
denigrating the position and office of the
C issi for Scheduled Castes and

which he forwarded a note on the subject for
consideration of the Minister. Relevant
extracts from the said note read as follows:

“Under article 338 of the Constitu-
tion, I am required to ‘investigate’ the
working of the safeguards provided in the
Constitution for the Scheduled Castes/
Tribes. Almost daily I am approached on
behalf of the Scheduled Caste/Tribe em-
ployees of the Government or candidates
for jobs, for the redress of their grievances.
Most of these grievances relate to the
failure on the part of the appointing autho-
ritis to implement the orders issued by the
Government of India relating to the re-
presentation of the Scheduled Castes/
Tribes in services under the State.”

Sometime back, we requested the Ministry
of Home Affairs to let us know whether I
am competent to call for the records, since
Article 338 expects me to investigate into such
complaints and not merely to make a formal
enquiry by means of correspondence with the
authorities concerned.

The report further says:

“The Committee note that in spite
of repeated reminders sent by the Com-
missioner for Scheduled Castes and Sche-
duled Tribes to the Department of Social
Welfare between 1966 and 1969, the Depart-
ment of Social Welfare has not sent any
reply to the above letter of the Com-
missioner.”

I remember the hon. Minister’s reply when
I raised one point when we discussed the
issue regarding committed expenditure. Last
August in this House I put a question by
way of intervention and he replied ‘Wait;

Scheduled Tribes? Even when the Com-
missioner writes to all the Ministries, he does
not get a proper reply for four years. What
ore can we expect from this Ministry?

I would also like to refer to the Comittee’s

rec dation

“The Committee regret to observe
that it has taken more than 7 years to
arrive at a decision whether the Com-
missioner for Scheduled Castes and
Scheduled Tribes could call for the records
from the Ministries or departments to
investigate into complaints of Scheduled
Castes and Scheduled Tribes employees
about proper implementation of the
various orders issued by Government re-
garding the rep ion of Scheduled
Castes and Scheduled Tribes in public
services. They also regret that the Depart-
ment of Social Welfare has paid no atten-
tion towards this important issue even
though the Commissioner for Sche juled
Castes and Scheduled Tribes has issued
several reminders to them in the matter.
The Committee suggest that the Govern-
ment should issue a directive to the various
Ministries and Departments that they
should invariably make available to the
Commissioner for Scheduled Castes and
Scheduled Tribes the necessary records
for the investigation of the complaints
of Scheduled Caste and Scheduled Tribe
employees about the non-implementation
of the orders of the Government of India.”

We come across a large number of comp-
laints. They are also given in the report. The
latest report, the 18th, lists 995 grievances of
service matters. The Commissioner was very
sorry to remark that in spite of several
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attempts made to go into the depths of these
complaints and grievances, the departments
could not cooperate with him, particularly
the Department of Posts and Telegraphs and
also the Directorate General of Supplies.

I would ask the hon. Minister whether he
really wants to do any real service to these
downtrodden people, those who suffer so
many disabilities, not only the disability- of
untouchability but many oppressions, whose
view may be expressed in the song ‘I am tired
of living but afraid of dving.’ This is the con-
dition of the Scheduled Castes and Scheduled
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matric scholarships and the conditions of
eligibility contained therein. While the
Committee appreciate that the cumber-
some old system of 11 grades in the in-
come slabs has been simplified and only
three groups have been specified, they
feel that there is scope for further libera-
lisation of the scheme so as to enable a
Iarser number of poor and meritorious
st belonging to Scheduled Castes
and Scheduled Tribes to pursue a course
of higher studies after the matriculation
stage. Considering the economic back-

Tribes and the downtrodden people which
could be expressed in the song, ‘I am tired
of living but afraid of dying." Had there been
a proper forum for these downtrodden
people in this country whose number is
more than one-fifth of the total population
of the country, they would have said: ‘Yonm,
the Government, you, the political leaders,
those who are managing our affairs, should
know that unless you come forward and
ameliorate our condition, we must seek
our own ways." Because not only are they
not properly treated, they are not given
proper chance to have their education as it
was intended to be. They are still not in a
position to do it. But the day is coming
when they will. Let Government beware
of this,

When the question of education and
scholarships was discussed, Shri Menon was
right, when he showed his courage by saying,

“A person earning Rs. 500 per
mensem may not be able to give post-
matric fees and other things to his students
and, therefore, 1 am proposing to raise
the minimum income which will disqualify
the children of p ts from enjoying the
benefits of posl.matnc scholarships.”

He also said:

“T would accept the recommendation
and advice of the committee (Committee
on the Welfare of Scheduled Castes and
Scheduled Tribes).”

The Committee on the Welfare of Scheduled
Castes and Scheduled Tribes has stated in
its Third Report:

“The Committee have considered the
new regulations for the grant of post-

rd of the Scheduled Castes and
Scheduled Tribes and also the rising cost
of living, the Committee recommend that
Government should grant full scholar-
ships to those students whose parents'/
guardians’ income does not exceed Rs.
800 per month. Half maintenance charges
and full fee/block grant should be given
to those students whose parents/guardians’
income exceeds Rs. B00 but does not
exceed Rs, 1200 per month.”

Since he has said that an earning of Rs. 500
per mensem is not enough to give proper
education at the post-matric level, and since
he has said that the recommendations of this
Committee would be accepted, I would like
to know whether he has taken any positive
sm to sec that these recommendauons are
by the Govern-

ment.

I know that Mr. Menon also said in his
speech that he had no power, that it is only
the Planning Commission which makes
allocations etc. Last year he said that he was
only an agent and that too he was not a free
agent. I would like to know whose agent
he is, whether he is an agent of the Planning
Commission, whether is not acting on the
advice of Members given in this House and
whether he is not acting on the specific policy
of the Government of India. If he is only
an agent of the Planning Commission and
he feels that he is not even a free agent, should
he not feel that it is a sort of mockery that he
should come before the House every year
as a sort of ritual with his Budget Demands
saying that he is spending so much. In the
Report also they have stated that the number
of scholarships given.to Scheduled Castes
and Scheduled Tribes students is increasing
every year, but I would like to have a com-
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parative analysis of the amount spent in
1950-51 and this year in relation to the total
Budget. In 1950-51 the total national budget
was Rs. 500 to Rs. 600 crores, and today
it is about Rs. 4,000 crores.

MR. CHAIRMAN: Please conclude
now. You have taken more than the time
allotted.

* SHRI B. K. DASCHOWDHURY: Ialso
request the hon. Minister to give clear-cut
indication of the total amount given for
their education aad say whether the percen-
tage had been increased. I am concluding.
We find that for various departments the

have i d. Then why not
for the Scheduled Castes. If he really feels
that the down-trodden should be put in the
mainstream of national life? Is it not a fact
and should he not say, Sir, that at least for
these down-troddun people certain special
ex-gratia payment should be made for their
educational benefits at least to put them
in the main national life?

SHRI C. M. KEDARIA (Mandvi): Let
me first of all recognise and put on record
the good things done by the Government,
especially the hon. Minister. Though late,
he has come forward with the 23rd amend-
ment of the Constitution which had extended
the period for ameliorating their condition
and ded their safeguards. The ruling
party has recognised the human values of
the tribal people. Though they were in a
minority they have selected a candidate
belonging ta the tribals as a Deputy-Speaker.
It is an all India recognition for our class and
we thank them for this. I have had an occa-
sion to meet the hon. Minister at the time of
formation of the Parliamentary Committee
and in him I found a human touch and sym-
pathy to tribals and Scheduled Castes and he
had accepted at that time our suggestions on
behalf of the Government and so I cannot

but thank him.

The 23rd amendment extends the time limit
fixed only for ten years in the beginning;
this is the third time we have extended this
period. That means that the pace as expected
for the progress and advancement of the
Scheduled Castes and Tribes had not been
kept by the Government. They are still
economically and socially backward. The
Central Government must come forward
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with adequate amounts for them. Looking
to the basic framework of the Constitution,
I do not think there is required any regula-
tions regarding the Constitution. Article
16 of the Constitution wants them to take
special care to promote the educational and
economic interests of weaker sections of the
community. Looking to article 275, Parlia-
ment is empowered to provide more funds
out of the Consolidated Fund of India, but
I am sorry to note that the Government has
not come forward with adequate funds, and
s0, as a sort of spoonfeeding, by ten years
the period is always extended, and it is a very
pitiable state of affairs on the part of the
Government.

Looking to the population, I have seen that
Madhya Pradesh, Rajasthan, Gujarat and
also Maharashtra are the States where the
Scheduled Castes and Scheduled Tribes are
prominent in numbers. But I am astonished
to see that the pre-examination t
centres are located at Allahabad, Madras
and Chandigarh where there is only a very
little population of Scheduled Castes and
Scheduled Tribes. May I put a question to
the Government? What is the meaning of
locating these training centres at these
places? The centres should be located among
the tribal people and among the people
belonging to the Scheduled Castes and
Scheduled Tribes. But, instead of that, you
put these centres at such places where there is
very little of this population, which means
it is a denial of facilities to the weaker sections.
So, I request that these centres should be
located at such places where their population

is greater,

1 have very little time and many friends
are yet to speak. So, I shall touch only one
point and that is regarding the displacement
of the tribal people. On account of the major
projects, according to the Dhebar Commis-
sion report, about 14,113 tribal families have
been displaced, out of which only 3,447
families were rehabilitated. Secondly, pos-
session of 62,238 acres of land was taken
over from there families and only 8,314
acres of land was given. That means, instead
of promoting the cause of the tribal people
the contrary is done. When you implement
the major projects in the interests of society,
for the welfare of the State it would mean
that the tribal people should not be made the
sufferers because of these projects. So,
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I propose, and even the Dhebar Commis-
sion has proposed, that the rehabilitation
expenditure should be made a part of the
project expenditure, so that wherever the
tribal people are displaced they could be
rehabilitated at the constructed site. There-
fore, 1 earnestly request the Minister to
prevail upon the Government to look into
this aspect, and at all times he should insist
on them to see that the rehabilitation ex-
penditure is included as a part of the project.

Secondly, regarding land reform, wvery
little is done by the Government. I have
little time. As you know, our economy is
based on forest and agriculture, and land is
the lifeline of the tribal people. But I am
sorry to note that about 20 per cent of the
tribal people have lost their land because of
land reform. It shows that the implementa-
tion is not according to the need of the
people and the Government.

Lastly, I will touch upon the question of
prohibition. If you want to see the weaker
sections economically developed or advanced
the meagre income they earn should be spent
for their family betterment. Most of the
earnings of the scheduled castes and tribes,
who are illiterate, is spent on drinking. Pro-
hibition is incumbent on Government under
the Constitution and the Ministry should
prevail upon the State Governments to intro-
duce it so that the economic and social con-
ditions of the tribals may be improved.

There are many reports of committees
regarding the tribal people like the Renuka
Ray Committee, the Dhebar Commission
and so on. So many committees and study
teams are appointed by the Central Govern-
ment for the development of the tribal people,
but I wonder what is being done to imple-
ment their recommendations. What is the
fate of the Shilu Ao study team for the tribal
people? Have they submitted their report?
Is there any other committee appointed by
the Government for this work? That means,
for the interest of the people, Government
is always misleading us. When we are think-
ing for the welfare of the tribal people, it
struck me that when the ruling party can
get funds for defection in Gujarat—it is
widely spoken of so far as Harijan and
adivasi MLAs are concerned—why the
ruling party could not find funds for the
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economic and social development of the
weaker sections of the society?

16.57 hrs.
[SHRI VASUDEVAN NAIR in the Chair]

The ruling party is able to find funds for
defections for toppling a Government which
is doing well in tne interests of the people
of the State why not for the welfare of the
weak sections? This is a very shameful
action, . How can Government afford to
ignore the problems of economic and social
development of the weaker sections? This
is the sorry state of affairs,

With these words, I, however, congratu-
late the Minister.

SHRI KARTIK ORAON (Lohardaga):
Sir, I thank you for this opportunity to speak
on the demands of the Social Welfare Depart-
ment. I personally do not know whether the
demand should be supported or opposed.
But I know that the Ministry must have the
command over the demand. The Ministry
must know how best to utilise the money
that is given to it. It is not a question of
social welfare or welfare of scheduled castes
and tribes, It is a national problem and it
must be looked upon with a national ap-
proach. We have been working for the last
twenty years, talking big about the scheduled
castes and tribes and their welfare problems,
But why has this not been doane? It is
because we have not been thinking in terms
of planning. We have not planned. Any
work without planning almost amounts to
shooting without aim. That is why we have
not been able to do anything, Whatever
money Government is draining from the
treasury must be gainfully and usefully uti-
lised. Otherwise, there is no purpose served
in giving any amount or grant. The
problem of the Scheduled Castes and Sche-
duled Tribes is a national design in which the
Scheduled Castes and the Scheduled Tribes
should participate in the development of the
Indian citizen as a man and thereby develop
the nation. Those people %ho are now de-
plorably backward should" merge with the
national life of the country. In an equation,
%ty=2, unless we can assess the value of
X and Y, unless we can correctly specify
X and Y we cannot determine the value of
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Z and, therefore, cannot solve the problem.
Therefore, what is more essential is an assess-
ment of the specification for Scheduled Castes
and Scheduled Trites. That is more material.
So far as Scheduled Castes are concerned,
I would simply say that it is a question of the
dignity of a man as a man in our Indian
society which is lacking. All of us in India
must hung down our head in shame for our
failure to achieve that objective, even in
twenty years.

17 brs.

When we hear the news of the burning
of a citizen we think in terms of a harijan,
Scheduled Caste or backward tribe. Why?
Members of the Scheduled Tribes and Sche-
duled Castes are also citizens of this country
and they are being burnt. Therefore, it is not
so much a problem of social welfare; it is
a problem of law and order in this country.
There is one of the guidelines: “Such results
of human conduct, which the law of the land
forbids or prohibits must be made punish-
able.” That is the only solution.

The Scheduled Castes and the Scheduled
Tribes are always associated with land,
whether they live in forest or in the country-
side. They live with the lands and languish
without them. But they are bzing driven
away from the lands, perhaps more so after
independence. What have we been doing?
They are in forests and that also the Govern-
ment have reserved. Where will they go?
Unfortunately, their condition is worse than
what it was in 1947. The words of Pandit
Mehru are still reverberating in our ears.
He said: “We should help the tribal people
to develop along the lines of their own tradi-
tions and genius not learning to despoise
their past but building upon it.” I would like
to ask the government to make a heart-
searching as to whether this objective has
been achieved. [ think everyone is doing
this in his own way.

I s.sy thal even as per our Contitution there
n. For i , article 15(1)

is discri
says:
“The State shall not discriminate
. L ‘
inst any citizen on grounds only o
&oﬂ, race, caste, sex, place of brith
or any of them.”

S0, when Government provide roads, why
theytakethsmoneyoutol’thewell’m
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fund? It is the right of every citizen of this
country to get that monay out of the trans-
port fund. Why should it be drawn from the
fund allocated for the welfare of Scheduled
Castes and Scheduled Tribes? This shows
that the Government are misusing the money.
We do not stand here as Scheduled Castes
or Scheduled Tribes. We stand here as Indian
citizens. Therefore, we have got every right
to get the grant for the roads from the trans-
port funds and for water supply from the
public health engineering funds. This is how
the distribution of money should be made.
Everything has its own place. 1 would like
the hon. Minister to see that this type of
misuse of money is stopped forthwith.

With regard to reservation I have another
complaint. The policy followed by our govern-
ment in this matter is very faulty. Suppose
20 per cent of the posts are reserved for
Scheduled Castes and Scheduled Tribes. If
no suitable candidate is available the post
will be treated as unreserved and not carried
forward to the next year. Unless there is
sympathy and understanding for the Sche-
duled Castes and Scheduled Tribes on the
part of the officers who administer and en-
sure this reservation, this problem cannot be
solved. Though there is plenty of room for
the officers to show their sympathy, not all
of them have their sympathy for these people.
So, 1 would say that the present system of
reservation should be changed. Suppose the
reservation for a particular year is 20 per
cent and you are not able to fill up more
than 5 percent. Next year the percentage
should be 20 plus 15 per cent of the earlier
year, which will come to 35 per cent. If you
can fill up only 10% in second year, then the
quota for the next year should be 25 plus
20, which is 45 per cent, It should go on
increasing. Then the government will know
what they are doing and what is the backlog
which they have to make up. Today what is
happening is that if in a particular year they
cannot get enough candidates, that is not
carried forward to the next year. According
to the Report the position is 0.21 per cent
against 5 per cent for Scheduled Tribes and
2 per cent against 12 per cent for Scheduled
Castes in class I central services. This shows
the lack of pational thinking.

What is the position in our public sector
undertakings? 1 know the case of HEC
because 1 was working there. The tribal
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people have given their land. We must
realise that they have given their land for
the projects, and the big projects—those big
chimneys—that have come up there are
their grave-yards. They have not been pro-
perly rehabilitated. They are refugees in
their own home. That sort of thing must be
stopped. The hon. Minister has a tremendous
lot of duty—a duty of care—to the scheduled
castes and scheduled tribes.  Therefore,
again I would say that these persons should
be rehabilitated and in all public undertakings
—no matter wherever they are—there must
be reservation for scheduled castes and
scheduled tribes, otherwise these people
will get nowhere.

As regards scholarships I want to say that
the scholarships are being given but the very
purpose for which scholarships are being
given is defeated because at the time when
they want the scholarship it is not given.
It is given six to seven months after the
session begins by which time most of the
students will have left the college or school.
This is a thing which must be taken care of.
In this regard I want to say that tribal blocks
'do not really help much. All that we should
do is to concentrate on educationn. There
should be a Central school in every State for
scheduled castes and scheduled tribes in
which 10 selected best boys—no matter to
which caste and community they belong
should be put in. That is the way to achieve
emotional and national integration.

Finally, 1 would like to say I have great
hopes in our hon. Minister. He is a person
with an open mind. I would like to request
him to give a little more time. He should go
to the villages, mix with scheduled castes
and scheduled tribes and then only he will
come to know of their problems. I would
also like to request the hon. Minister to
persuade the Government to be more realistic
and not idealistic; to be more pragmatic and
not dogmatic.

* SHRI M. H. GOWDA (Chikmagalur):
Mr. Chairman, Sir, at the outset I would
like to say that during the last twenty years
many speeches were made promising to do
everything possible to improve the living
conditions of the down-trodden and back-
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ward classes. Such platitudinous speeches
have no meaning, as little has been done to
give effect to the promises.

When we talk of social welfare measures,
we should not confine ourselves to Scheduled
Castes and Scheduled Tribes. There are
people belonging to other sections of society,
like barbers and fishermen, shoe-makers and
washermen who also come within the ambit
of the backward classes. Their economic
condition is also in pitiable state and they
merit our earnest attention.

I notice that in the Budget Rs. 9.5 crores
have been provided for undertaking various
measures to ameliorate the condition of the
people of backward classes who number
about 10 crores. The expenditure per head
comes to near about Re. 1/- which is ridi-
culous.

In regard to education I would like to say

that although Government have spent huge
amount on the education of backward classes,
but sufficient headway has not been made in
this field so far.

A number of committees and commissions
have been set up during the last 20 years
to suggest ways and means to provide educa-
tional and other facilities to the backward
classes. We have spent about Rs. 20 lakhs
on these various committees in Delhi but
little attention has been paid to find out how
these committees have been functioning and
what they have been actually doing. The
government are merely grantiag huge amounts
for meeting the administrative expenditure
of these committees. It is dismal to note
that these committees do not maintain
proper account of the expenditure incurred
by them.

In Delhi, there are a largenumber of people
living in slums and jhuggis. Have you done
anything to improve their lot? It is no use
sanctioning large amounts of money for
undeitaking various schemes if you do not
ensure that the money is spent properly and
for the purpose for which it is intended.
Every rupee spent should be properly
accounted for the satisfaction of Parliament
and the people.

*The original speech was delivered in Kannada.
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The Government do not get money easily.
They collect the amount by levying taxes
It is not the rich alone who pay taxes. Thm
are a large number of people including agri-
culturists who earn money by the sweat of
their brow and out of this hard earned money
they pay taxes. Therefore this public money
should be spent properly for constructive
purposes. If you misappropriate, you have
no justification to continue in the Govern-
ment.

In recent years, important committees have
been set up to examine the cconomic condi-
tions of backward classes and to make sugges-
tions to the Government in the matter,
Mention may be made here of the Elaya-
perumal Committee, Renuka Ray Committee
and Basumatari Committee. In the past
also, a number of committees were set up to
examine various aspects of backward classes.
But I regret to say that their reports have
been put in the cold storage and little action
has been taken on them so far.

If Rs. 9.5 crores are placed at the disposal
of the Committees, and if out of this, Rs. 4}
crores are spent towards their administrative
set-up, that would not be proper and the
backward classes would not get any material
benefit therefrom. When these Committees
have made a number of important recommen-
dations and constructive suggestions, it is
the duty of Government to implement them.
If not, they would be doing injustice not only
to the committees but also to the people.
Therefore 1 request the Government that they
should - consider this matter seriously and
expedite action on the various reports.

There is a Social Welfare Board at the
Centre and in each State. What are they
doing? Are they effectively functioning?
I doubt very much. While selecting Chair-
man of a Board you should select the right
type of person. When I say this, [ am not
casting any aspersion on any single person.
When 1 say the right type of person should
be selected I meant that the person must
have feeling and soft corner for the back-
ward classes. He should not look down upon
them and treat them with scant respect.
Therefore, [ suggest that when you are
appointing a person to the Board, care should
be taken to see that he has all the reguisite
gualifications mentioned above and that he
looks at the problems of the backward
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classes sympathetically and realistically.
Only then can they expect tangible results,

We are celebrating the centenary of
Mahatma Gandhi. This is an important
year. I would like to ask what special schemes
have been formulated and impl d by
the Government during this year for improv-
ing the lot of the backward classes? I regret
very much to say that inspite of the grandiose
plans the results so far achieved are practi-
cally poor and uninspiring. 1 want that the
responsible people working in the Social
Welfare Department should visit the slums,
see the living conditions of the people there,
educate them to live in a hygienic way and
render such other help as is necessary to
improve their lot. Tt is only then that you
will be doing justice to the message given by
Gandhiji to serve the poor people.

There are a number of schemes for giving
scholarships to Harijans. Here Scholarship
is not enough. We should see that their
living conditions in hostels are good. Have
you ever cared to see what they eat and how
they live? As the future of the country is in
their hands they should not be neglected.
We should see that they live a healthy and
a happy life. They should therefore, be given
nutritious food and should be well looked
after. Unfortuntely I am distressed to see
them taking sub standard diet and malnutri-
tious food which is fit only for animal con-
sumption. 1 had also seen that some of the
poor students are given Rs. 10 to 15 per
month towards boarding expenditures.
What can they eat with this paltry sum?
There should be some realistic assessment
while granting assistance to the Scheduled
Castes and poor students who are future
generation.

In connection with the celebration of
centenary of Mahatma Gandhi, the Minister
for Food and Agriculture, Shri Jagjivan Ram
said some time back at a meeting—I do not
remember the actual place—that we should
take over surplus land for distribution to the
landless, Accordingly a friend of mine in
Tumkur district took possession of a piece
of vacant, fallow surplus land and distributed
it to some of the poor landless people for
cultivation. When the Government came to
know of this they took objection to this.
They forcibly evicted the poor people and
filed a suit in the court against my friend, The
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landless people were thereafier d to

jail, Twould ask the Government that whether
this action on the part of Government is at
all proper.

There is always inordinate delay and red-
tapism in the matter of distribution of land
to the landless labour. To quote an instance,
I would like to draw the attention of the
House to a case in my State where two
Harijans applied for all of land
ing 10 Guntas. The applications were pending
with the Government for nearly 20 years.
Tt was only in 1957 that after a great effort
and a number of repeated petitions that
these Harijans were allotted the land. Such
imstances of delaying tactics by Government
are very many. In order to substantiate my
statement 1 would urge the Minister to
accompany me to my State and see the factual
pos_ition and satisfy himself.

Although the State Government is all in
all in the matter of distribution of land to
the landless, the Centre gives loans and
assistance to the States. As such the Centre
has every right to issue proper directions to
the States in this regard, so that no hardship
is caused to these backward classes in getting
land for cultivation.

In conclusion, I would appeal to everyone
that there should not be any discriminatory
treatment with Harijans in any sphere. They
should be treated like brothers. We should
take them as equal partners in all social
and economic activities so that we can build
a strong country.

MR. CHAIRMAN: The hon. Minister.

SOME HON. MEMBERS:
get a chance to speak, Sir?

Won't we

MR. CHAIRMAN: The position is this.
I have got a few more names of the Con-
gress Party as well as the Opposition Parties
with me. Now the debate will continue
upto 6.30. The Minister of State has ex-
pressed a desire to intervene. The Minister
will reply to the debate tomorrow. [ hope
after the hon. Lady Minister’s intervention
in the debate, nearly an hour will be left,
That time can be used for other Members.
I hope you would put up with this, What
else can be done?

st frr ww e (fedamaR) ¢
g HelY & vgw WA g wifa e
awg I FLFW L | 9 AW S AN
ST HIFE § AT AT §, AT
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sfam s d = i g

MR. CHAIRMAN: Let us not waste
time. What does it matter? The Cabinet
Minister will reply only tomorrow.

SHRI SONAVANE (Pandharpur): Let
him go through all the points tomorrow.

MR. CHAIRMAN: This is the practice
we are following. What can [ do?

SHRI P, N. SOLANKI (Kaira): Sir,
Mr. Daschowdhury may be requested to have
his half-an-hour discussion next day.

MR. CHAIRMAN: That can be con-
sidered.

SHRIB. K. DASCHOWDHURY: 1have
no objection if it is postponed; but I must
be given a chance to bring up this Half-an-
Hour Discussion next week.

MR. CHAIRMAN: You will. Actually,
we are trying to save as much time as is

poasible.

=t s (feea) -
graeT &< fagr o

AN

SHRI SONAVANE: Rt is in the discre-
tion of the Chair. The Chair can very well
increase the time by one hour more.

MR. CHAIRMAN: Where is the time?
Tomorrow is for Food and Agriculture
Ministry.

SHRI SONAVANE: Social Welfare is
an important Ministry. This is intended
for helping the weaker sections of society.
We can increase the time for discussion of
this Ministry's demands,

MR. CHAIRMAN:- You can place this
point of view before the Speaker tomorrow.
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SHRI S. KANDAPPAN (Mettur): 1
have just one word to say. Not only now but
even in previous years when these Demands
came up, we found there had been a demand
that more time should be given to the dis-
cussion, Even ruling party Members demand
that the Minister of State should not be per-
mitted to speak, but rather they should get a
chance. It goes to prove how anxious they
feel to participate in the discussion of these
Demands, We may extend the time upto
7-30 or 8, I don't think it is difficult. The
Minister will reply tomorrow.

MR. CHAIRMAN: It is for the House
to decide. We will now proceed with the
debate. Let us not waste time. Hon. Minister.

dtfmemew: s & 9w
I qrEa ?

. MR. CHAIRMAN: You can speak to-
day; you will be the next speaker after the
Minister. I promise this.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(Dr. (SHRIMATI) PHULRENU GUHA):
The year 1970-71 marks a distinct progress
in the work of the Department of Social
Welfare, as reflected in its budget provision
as well as programme content. The Depart-
ment has been entrusted with the major
responsibility of providing nutritional servises
for children in the age group 0 to 3 and 3 to
5 years. Two separate but allied programmes
have been entrusted to it. Under the crash
programme of nutrition for children in the
age group of 0 to 3 years, for which a provi-
sion of Rs. 4 crores has been made in the
current budget, it is proposed to provide
nutritional services for 5 lakh children in
tribal areas and to an equal number in the
urhan slum areas. The nutrition programme
will be implemented through the maternity
and child health centres, primary health
centres and voluntary organisations providing
child welfare services in tribal and slum
areas, This programme is at present under
non-plan provision but it is proposed to be
included in the fourth plan before the end
of the year. The total provision at the present
rate of Rs. 4 crores per year would amount
to Rs. 20 crores for the fourth plan period.

The second important programme for
which a total of Rs. 6 crores have been pro-
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vided for in the fourth plan relates to the
supply of nutrition for pre-school children
in the age group 3-5 years through Balwadis.
provision of Rs. 20 lakhs is made in the
budget of 1970-71 to initiate the programme
with the help of voluntary social welfare
organisations running balwadis. During the
first year it is proposed to cover nearly
60,000 children under this programme.
The programme of nutrition is meant pri-
macily to meet the requirements of children
who are suffering from mal-nutrition and
Our endeavour therefore
is to initiate programmes in areas which are
marked out by nutritional experts as nutri-
tionally backward areas, It is only to facili-
tate the starting of the programme in the
initial stages that Tribal Development Blocks
and urban slum areas have been selected.
The majority of children in slum areas of
cities would come from socially backward
communities, Gradually as the programme
developes, we will try to cover as many
areas as possible which are considered nutri-
tionally backward.

Besides, the second programme of nutrition
of children in the age group 3 to 5 years,
will be promoted through Balwadis, which
are primaiily run by voluntary organisations.
for children belonging to economically and
socially backward communities. Thus, both
the programmes will try to supplement and
complement each other, covering the largest
possibl ber of child belonging 10
economically and socially backward commu-
nities where majority of children suffer from
mal-nutrition and under-nutrition.  The
Department is aware of the fact that needs
of children in the area of nutrition in our
country are tremendous but the resources
are limited. We are making a humkle beginn-
ing with the hope that our programme will
grow in coverage and provide the much
needed help to the children of the country
to grow into healthy and efficient citizens
of tomorrow.

The earlier programme of Family and
Child Welfare services in rural areas initiated
in 1968 continues to make steady progress.
Already 175 Family and Child Welfare pro-
jects have been established with the help
of the Central Social Welfare Board in dif-
ferent parts of the country. Fifty new pro-
jects will be started this year. During the
last year, the programme of Family and
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Child Welfare was reviewed. The recommen-
dations made by the Committee will be
utilised for more effective promotion of the
programme,

Sn:milarly. tae programme of Pre-vocational
Training was reviewed during the year by
a Conference of State Directors of Education
and Technical Education. R dations
of the Conference will be utilised to strengthen
the programme during the year. Already
about 4,000 school drop-outs children are
u‘mergoing training at sixty-four Pre-Voca-
l!onal Training Centres which provide voca-
tional training as well as general education.
Ten new centres have been allotted to diffe-
rent State Governments during 1969-70,
and ten more are proposed to be initiated
during 1970-71.

We have been feeling concerned about the
problem of the destitute children, specially
the begger—child. A meeting of the representa~
tim of national Child Welfare organisa-
tions was held on the 16th January, 1970 to
discuss the services required for destitute
children. At present, a limited number of
welfare institutions providing services for
destitute children receive grants from the
Central Social Welfare Board. A sizeable
number of homes and orphanages are run
by religious organisations. However a very
large number of destitute children go with-
out any service. It is true that the problem
is d and the are limited
But we are determined to make a beginning
in providing welfare services for destitute
children. Our effort is to find a provision of
Rs. 10 lakhs for this programme in this
financial year.

The services for delinquent children are
being provided under Children Act enacted
by State legislatures. Although a number
of States have Children Act; the coverage
of services is confined to a limited area.
Due to limitation of resources, the services
of J ile Courts, R i Homes, Certi-
fied Schools and probation are not being
provided in all areas.

We are eager to ensure effective promo-
tion of correctional services in the country.
To ensure the effective promotion of these
services, the Department has constituted a
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Services with representatives of the State
Governments and experts in the field. This
Board has already started functioning and
I am hopeful that with the help of the Central
Bureau of Correctional Services, the Depart-
ment will succeed in stimulating the interests
of the State Governments and the people
for effective provision of Correctional Ser-
vices in the country.

A of the population, which has
in the past suffered considerable neglect,
consists of those with physical or mental
limitations. In pursuance of our policy of
progressively developing a welfare State,
the Department of Social Welfare has been
endeavouring to initiate programmes for the
education, training and rehabilitation of
certain categories of handicapped persons,
chiefly the blind, the deaf, the orthopaedi-
cally handicapped and the mentally retarded.
Although this is essentially a State subject,
the Department of Social Welfare has under-
taken certain national programmes in this
field.

The major effort of the Department of
Social welfare has been directed towards
establishing national demonstration projects.
As a step in this direction, a national centre
providing a wide range of services for the
blind has been set up at Dehra Dun. A begin-
ning has also been made at Hyderabad with
the establishment of a national centre for
the deaf. A model school for mentally re-
tarded children has come into being in New
Delhi.

In view of the complexity of the problem
posed by different types of orthopaedically
handicapped children, the task of sugmes-
ting a blue print for a comprehensive
national centre for the orthopaedically
handicapped has been assigned to a com-
mittee whose report is expected shortly.

One of the present day trends in the field
is to integrate the handicapped child in the
ordinary school. The Department proposes,
therefore, to initiate this year a project to
place blind children in ordinary schools in
Delhi with the assistance of an expert to be
provided by a voluntary international orga-
nisation,

MNow I would like to deal with some points

Central Advisory Board on Correctional  raised by some hon. members. Shri Sheo
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Narain mentioned about prohibition. It is
to be introduced in States by State Govern-
ments. It is known to the House that the
Government of India have taken a decision
to give half the money lost by introduction of
prohibition in districts by any State. It is
up to State Governments to introduce pro-
hibition in their States.

For the information of the House,
leprosy patients come under the Ministry
of Health and not this Department.

SHRI S. KANDAPPAN: The point
raised from our side regarding prohibition
was this. The Government of India have
announced a formula by which if States who
are not implementing this policy come for-
ward to implement it, they would be com-
pensated for the losses. But in spite of that,
no State has come forward. Not even a
gesture has been shown by any State to take
advantage of this concession. But there are
two or three States already implementing
prohibition. If Government give some con-
cession and compensation to them, it may
act as an incentive to others to follow suit.

SHRI VIKRAM CHAND MAHAJAN
(Chamba): Is not the welfare of the people
of the States the concern of the State Govern-
ments concerned? Is it always y for
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utilising them. I know he was there for a
very short time and it was not possible for
him to send any scheme. But I requested the
Minister concerned in West Bengal to send
the scheme as to how best they can utilise
this building, but up till now we have not
received any scheme.

We all feel very much about unptoucha-
bility but I should like to mention that un-
touchability is a social evil. It is known to
all of us that the Government alone cannot
eradicate this social evil. I hope with the
combined effort of the Government and all
concerned, untouchability will be removed
from our country very soon. Government
had to pass a law but law alone cannot
eradicate this evil.

For the information of the hon. Members
1 would like to say that there is a feature film
on untouchability and in addition there are

a number of documentary films on untouch-
ability.

Before I conclude I would like to make
a refi to two important proposals that
are under active consideration of my
Department. Although the need for giving
suitable priority to Children’s Welfare Pro-
gramme in the Natiopal Plan is being inc-

the Centre to come in?

SHRI S. KANDAPPAN: I want a reply
from the present Minister, not from a pros-
pective one.

DR. (SHRIMATI) PHULRENU
GUHA: After the announcement of this
policy, two States, Rajasthan and Haryana,
have introduced this scheme.

SHRI ATAL BIHARI VAJPAYEE (Bal-
rampur): They have opened pew liquor
shops in Haryana.

SHRI G. VISWANATHAN (Wandiwash)
Must be during the Gandhi Centenary

year!

DR. (SHRIMATD PHULRENU
GUHA: In reply to the remark of Shri
Kisku, very near his constituency there are a
number of buildings lying vacant. While he
was a Minister, | travelled with him in that
area and requested him to send a scheme for

recognised, the programme still
to be viewed as a coordi d single
programme. The first step in this direction
was taken by my Department by appointing
the Ganga Saran Sinha Committee, which
reviewed the whole position and made some
far-reaching recommendations. The broad
findings of this Committee were that there
were some shortcomings in the organisation
for planping and impl ion of child-
ren’s programme among which the two were
the main, viz., (a) absence of a clear policy
Directive binding on all Governmental
agencies; and (b) absence of a body to con-
sider all the sectoral programmes as a single
comprehensive children’s programme., We
are now trying to overcome these two short-
comings. The Department has already pre-
pared a draft of the resolution on National
Policy for children. This has the general
acceptance of the concerned Ministries. We
have no circulated the draft to State Govern-
ments for their opinion. T am hopeful of
finalising the draft lution in the near
future for consideration of Government.
I am also hopeful of setting up a Natiopal

ngly
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Body for coordination of child welfare
services.

These are some of the efforts in making
the programme of Child Welfare more effec-
tive in the country. With the cooperation
of all concerned, we will have before long a
definite direction and an organisation for
effective promotion of imegrated services
for children in the country.

SHRI B. K. DASCHOWDHURY: From
the Report ofthe Cc issioner for Scheduled
Castes and Scheduled Tribes we find that
there are certain organisations in West
Bengal belonging to the Scheduled Castes
and Scheduled Tribes to which certain grants
are given annually. What are the names of
those organisations?

DR. (SHRIMATI) PHULRENU GUHA:
1 cannot answer it just now. I have to look
into it.

SHRIMATI  SUSHILA ROHATGI
(Bilhaur): 1 am grateful for the
ment that Government has produced two
d ies in ¢ ction with untoucha-
bility, but I would like to know whether
the Government would also consider the
advisability and feasibility of showing these
films compulsorily to all school children to
free them of all caste prejudices.

DR. (SHRIMATI) PHULRENU
GUHA: It is a suggestion which may be
considered. I should like to correct her
impression. It is one fi film; the others
are documentaries.

SHRI S. KANDAPPAN: The hon.
Minister referred to Gangasaran Sinha com-
mittee report which suggests an outlay of

. tive thousand and odd crores for the coming
plan and only Rs. 7 crores had in fact been
allotted. 1 do mot know whether the hon.
Minister is satisfied with this allocation.

DR. (SHRIMATI) PHULRENU GUHA:
Rs. 4 crores had been allotted for 1970-71
and Rs. 6 crores had been allotited for the
whole Fourth Plan.

SHRI S. KANDAPPAN: What is the
use of preparing a report envisaging an out-
lay of Rs. 5,000 crores and odd?
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MR. CHAIRMAN: Shri Shiva Charan
Lal. I request hon. Members to be very
brief 8o that more Members can be accom-
modated. . (Interruptions) He will
take only 'five minutes.
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ot wew fagrdt aoRdr (9w
9%) :  FAATET Fgl Aar § ?

stfaaaeor ae ;. “FTTe AL
Ty fr=rdd Y @A gu aur ay
Fn F g ¥ qgwammy § 5
wq qHT AT T § et e
qaETdl 1 giwat 7 ¥ frare o &
I 9T TRRATEEF a9 ge
fa=me form s =g 0

ag R G Y QG | A gL ey
Laftvich g

“gw AT ¥ FEATT WA AT
Wt w3 =fim, AT 39 waw -
fors wrwat wifaw 4, @7 fad, g
frfafes gz gk Afew &
AT Y ITF Fa=ame { AATET
g o goa gfagt ¥ ¥ frwrer o
g
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ot g A €, St unr aw qF &
Il gfeai 7 & fagrer faar wmav
arfg | fadom 39« SEF Al &
far Tfge ot TQE w=R E, T
gferm § w0 dga & 1 9 A e
¥ oTT ag qF &, o g¢ wgEn ¥
o1 9% §, 99% foodem #1 gor
T | F W Wi e g A 9w
giat o< e 7% 1T 79 gg i
¥ WEHT & AT FL | 7T A FL)
e fax-foer ¥ safeai &1 77 i
qig-mg § qar wwnar 9w e e
ghcom famm ot &, famr siafedi &
feroam d am-a@ ST AL @R &
oo 39 A & 93-fre wER qwr g
® § ¥¢ Awfai 7 e @ §
O qgT e 49 HEHE ¥ d9E
Twfat §# 7 @ & s aph
a% 99 § | W7 awE {5 el '
&1 i At Y Aot o g 9w
ArhieEl & o W § | TG AR T
A0 7 7 wwdT | gafag 4 fe
@ g fF ar ar g9 9% fag w1
saeqT Sifad, 9% gfaad dfag St
wT9a fFara & foran § Sa+1 Q7 Fiferg,
g7 fifT "9 W94 AHTH-FEETT BT
gare }fqy | F wwwar § 5w
wEAT IE BT G @I N I AWE,
NI auT FaT x5 § | ghmai 9
oY OF 7T gHIE &, IF W g
o fawmr TG & 1

o WA ¥ Ag § gt weary
frgr ¥ wEAl w1 SR fadw
F@IE |

ft &0 ATe FlW (THETLEE) ¢
FaTSr weqT faramr & SyEEl 9% AW
&1 @ & 1 g Wi wrfzarfedt v
woeTd ot gdE SRnT T § | g9
sEws agifwdw § W oF
oaré s oAl s srirafesi
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FY @ AT ag gt anf & @ gf @,
fredt gf & wfaw o o, dafors
are 9%, amrfas dX ) | g d
gaar g9l & g g5 ware far g,
39 % frar ¢ wfer a8 a1 g
SATET AT AL GAT § | AW A qgE
FTCFFOIE | A T 6 9T
FI UL FHET T THAT | TS FH
1Y, WY g AW go dA g
9= 3a 9 e ¢ | fifre a7 & w3
IS A T FL IS FH F AT
g o8 oA XA AT aw AT R
AL FAA EFT LT GHET GHAT
g Y ag gEer g ¥ fag wia
o7 Y e FT AT HFHE | 7S
Hifag a7 g w@HT W Wl
FIoATd T W aHE w gEme
¥ faq oo g =rfeg, ag Soomw
T, 39 I A ST & | AW FT q2-

-qra g | foggst 38T " ) Ay

HAENT B AL T AL @ TEH
@ #1 W f@ar ot ag qwEn
gag 7§ | IR qg T & o fe
favarmT dar @i AR ot 7Y 1 o
qweaT O Jawt gaae § fag faaan
Wt g= T1fgn a7 versy fFar = @
I w1 Q@S TG | TF T w7
q7 WX Ia&! fear m@r ) &fEw
AT F1 WY T FHET THAT AT
wfgn s gawt g7 737 & fog foraw
o a9 7 AHvEFar &, Sueew fHar

AT AR |

fieges Tz v WgEE gEeA
Ffaere & foe § aga @t fawifa
gt & 1 9% Jerha & fag oF arfear-
e aRa W gl gd 31 SR W
aga TgmTe fag § | S & w1 v
&, 7g =g H I AR & g e
oTET & 1 AR A Fwend €, S
TRTT WY HWT 9T ] ) '
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A AT F L | R T
firar aga e g1 AQ ) I qET
B & 1 o awen A7 g3y AW
are ¥ gaF fawgw ww W Tw/ gea
a1 S FE GAT  IEY IO TR
gf 2 Afgaag wp Haw & AT Y|
From oo @ fF ellm WA g
aweE #) guae 1 ffrw Td A
TR

foer & & & g9 F1= foear v
& | SO 3@ wTw gAT § | 9y W 9wl
&1 9w o fF W § 1 ¥few
Ia#T A7 fir qq g€ of a8 1952-53
¥ aa g€ 4t W grea faege qww
g § | ETE AT AT I T § | 27
TOH- AT 35 797G TATH F A IAA!
I § ITH I A9 SE qW AT
FAY IAFT AT 9 AT 97 | Ao
HI IHY [IATY AL AT § | To G-
9 TET AR A T AXATH g §
o1% 4% | I 98t 3w F fewaw
wIH @I & | T A9 greew A g
@ w5 MWiw Ia ufw § J g
a8t #T a1y § Afen i@ | g7 T
T T HIAT-HGAT A STHL G
T A ag ¥ o s §
Fadl & foede frar & fF | aaafir
T TFATATT WL IH g7y 7 /1 faeita
sfaaa §, S9! ger far W | &g-
forgd 3, a1 3 A AT ATE T
¥ g W gAafo #1 @R 8 oSy
QI FY 7 §, IR TN
ST =1fgy | Wt AT 9T ™ Y
Wl @ 99 § /a7 @
QdgweT A1 O a ¥ AT
18 hra.

g A gAR A g A €, ¥
oA & il § ) ag a8 guier Al
1 & fF wigl § el oFg g dw
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T s 8, Afew qg gfedl aF &
T § | WX g T IR X A
omd, ft A AW G QA /R
T T B 0 g FO A g
frsy | g wuT g AR ¥ TAS HAAT
gEaT & | AT T@ a A FIE AT
gt fi g < ot g o g
a% 9§y | W wEey o S H
WrAT Ig FEA (F qg LLH F AAA
T 3o T FT Ay € Afer Ay
UF NI FHET § W TATHE BT TG
foreerdr § v ag To gaam & fad
#r§ T fasrar |

oY AT AT F s e
g | fFT o 39 SAT-EE A ST
adt forer gy 3R A Ty Y whE
& wq Fefie Ag FC o9 § | WA
W F A TEmET EW R §
FIFTT FT ITH 6 LA AT ATGY
T I SeETEA a7 qgraT 39
IR A FET Afgw, aifE WA ¥
it F W A a6 Wi &7 fawfea

T g A E g wfeE

feafr % ¥ |

wer war & fe it A gATRA R,
AR & | TEA B AT TG & 19
At gra s & SR &Y @ @ AR AW
R d | o er i

BEy ¥ AT § | e Iy 9E AT

fir ot 91 o9 formr oa, fafaa &
& o, & gATST & & w,
Fifs W IEET T q9g ¥ GATST

gt oY | ooy o fe S A oY

aft sgfrg AT AET AEE ) A
GUTEA AT § WX AFE FWE
FET & e A 43 § | I NAw
Y geeht ¥ g H gF wwEE A,
oY Y & €, 0F gReW aRE AT
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AT | AT F Y Fg T wary 19
#1¢ T ama W & | avoue A AW AE
% 5 0% a1 W F1E ST T A
T | (srEm)

=t e fagrdt avnddt:  SASt
a1 gafag 7t AT mr a1 fE oA
gt 1 (=)

sftdo Ato Fh® : 77 g §—
TATGTATE & FFHT qTed |

aEY ¥ F, AfFT Fidg 9@ § ST9r
@t foar | ag s=Eq #1817 T =
g

st{o Ao Fhw:  F% g a7
o 81g F TN 7@ § | ITHT 7 W@
IR v Y

rwfeat # gt ¥ fan fode
&1 A ¥ AR §, ST #@RY
W FT gawe 78 frear & 1 Afew
St afafas & &, ga#) o Toq qqEdd
¥ 9T asfas & | § 01 gIR T
wTT S § AR aad @ e 9 -
T THE § | TETHE FT aga qEdr
& o7 a1 #T AE SA AT AMRY |
Y argT & ¥ ot At w7 A, A
FIeT 45 &%, ud fay € aga @
Faw BT g3 1 fore vt Y g
T F CAfeET §, T I g
w FE F fF 9 awwln fored
@& 1 M FE ww omr &

18.05 hrs.

[SHRIMATI SUSHILA ROHATG lin the Chair]

Saa% dag Agr arm FE AR AGS
wor | &1 37 @AE s owon T@
argar Fifs ag WO TE sad A
L gEd Y 97 9T ¥ fora ond 1 & @
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W e g fag age @ fgfe &
e §, g fafrey ¥ aga ¥ W
&, st @ifarfe fega 50 & o,
ITH FAwA & fag, 9% FeeIwT ¥
fag g famad 3 & mew § Sfe
F¥! FE I o A v g W A
g 57wy § o a7 7w A Afaw
&1 3 Y TE€W 2§ |

# A1 Afgw zrgA grew w1 @
AT | g7 WSl ¥ Arg wareq # WAL
T qHGA FETE W AT F@TE
o Fesiigea gf §, <% a0 aga At
faignw ot gl § Wsqes v 09
#egee gew S A fod o
g% & Youe w9 A fawfd odt §
T o aga o fodsaew odr gi &,
o 74T §@ At FE, §F AT TR
oA @gd vy STeX 9 dgfhad
frett s 7€ |

SHRI S. M. SOLANKI (Gandhinagar):
Madam Chairman, before I start with the
subject of social welfare I must not forget
to mention that in the Report of this Ministry
there are hardly seventy pages and it is also
very much ridiculous that only goody-goody
things are published in this Report and other
things which are not favourable are not
published at all. Looking to the report of
the Cc issioner for Scheduled Castes and
Scheduled Tribes it is mentioned on the
first page that “in spite of the advance made
during the last 17 years it must, however,
be confessed that the progress registered is
too small in comparison with what should
or could have been done.”

In Part XVI of our Constitution special
provisions are made relating to backward
classes and their safeguard and security.
The Constitution of India accordingly directs
the Centre and the State Governments to
promote education, economic interest of the
backward classes, particularly of scheduled
castes and scheduled tribes, and to protect
them from social injustice and exploitations.
In a welfare State it is the obligation of the
.Government to endeavour to remove the
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[Shri 5. M. Solanki[

social and economic disabilities of the people
so that they could lead a richer life. If this
Government have any claim to be progressive,
attention should be concentrated mainly
on these four subjects: (i) education & ser-
vice (i) economic uplift ;(iii) land acquisition,
housing and other social measures; and
(iv). Removal of untouchability,

Our country has democratic decorum and
functioning. Mo other political ideology
except democracy recognises the dignity of
man as such and his right to develop hi
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situalion the criteria for scholarships must
be enhanced. Admissions to all sorts of
educational institutions should be promoted
without lookihg to the percentage of marks
obtained. Hostels with more capacity and
more facilities should be established in cities
with a population of 1 lakh and should be
double in cities with population of 5 lakhs.
In such big cities one hostel for girls is also
necessary,

The position of Scheduled Castes and

to the best of his capacity. But the tragedy
of Indian democracy is that we do not prac-
tise what we preach. It would be proper to
quote here Pandit Jawahar Lal Nehru's
words: *I do not see any real progress unless
the individual progresses and “I do not see
any individual progress unless a much 1arger
measure of freedom is given to him.” Even
Jawaharlal Mchru is forgotten by his
daugnter and her followers!

Although the Indian Constitution assures
and guarantees equal rights to all citizens,
irrespective of caste, creed and community,
this idea has yet to be translated into a con-
crete form of equal educational and econ
opportunities to all sections of society and
communities. It is well known, for ins

Scheduled Tribes in the services is very far
from satisfactory, From this report it is
clear that despite the working of the Teserva-
tion orders for the last 17 years, both the
Scheduled Castes and the Scheduled Tribes
are inadequately represented in Classes I,
I and III. The position of the Scheduled
Tribes in Class IV also is far from satisfactory.
These figures were given by some hon,
Members and I do not want to repeat them,
The poor figures in Classes I, II and I are
mentioned in this report and after 20 years
we have not reached up to 2 per cent.

Sometimes in the services the Scheduled
Castes people have to suffer much. There are
certain things which should be mentioned.
A vacancy reserved for Scheduled Castes

that a conscious discrimination operates
against these minority communities in the
matter of admission to educational institu-
tions and recruitment to services.

Socialism in India means nothing if it
does not also mean a programme for the
upliftment of all sections of society to a
higher common social level through the
removal of all traditional inequalities and
inequities. Social justice is the backbone of
national integrity and strength,

Aiding and ameliorating the condition of
Scheduled Castes and Scheduled Tribes
children to acquire education is the greatest
service that Tthe State can render for this
section of society. For this I must suggest
the provision of free primary, secondary
‘and higher education of all types, of post-
matric, post-graduate, technical, vocational,
medical and engincering education. There
should be no income limit for getting free-
ships or scholarships, Looking to the present

and Scheduled Tribes should be carried for-
ward in case a suitable Scheduled Caste
and Scheduled Tribe candidate is not avail-
able and the Government should observe
three things. Firstly, it must not be allowed
to lapse and .must be filled up by Scheduled
Castes and Scheduled Tribes in the next
recruitment, Secondly, in this particular
recruitment the Scheduled Caste and Sche-
duled Tribe candidates must be selected
according to their merit. Thirdly, after
filling these seats by merit, the reserved seat
must be filled up. Unless this is done, these
people will never come forward. Fourthly,
there should be reservation in promotions
also; otherwisc, the anti-social minded
officers, who are 90 per cent in the services
and are the head of services, will never give
way to these depressed classes to come for-
ward in Classes I and II.

There are certain orders poblished by
Government, the Home Ministry, which are
not implemented. In this connection I must
mention the Home Ministry. order of 22nd
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December, 1959, further clarified in 1961.
Now this is Home Ministry’s Order No.
10/28/68-Estt. (SCT) dated 12th September,
1968. Another Order of the Home Ministry
is No. 42/35/52-NGS (SCT) dated 1st June,
1955 and also two other important orders
No. 1-12-67 Estt (C) dated 11th July, 1968
and No. 27/25/68 Estt. (SCT) dated 25th
March, 1970. Particularly, in the Govern-
ment of India services, that is, in the Depart-
ment of Telephones and the Income-Tax
and Excise Dcpam:ncnts these orders are not

1 d and the Scheduled Castes and
Schoduled Tribes people are not getting pro-
motions. I must mention that, as in the matter
of recruitment 15 per cent quota is given to
these Scheduled Castes and Scheduled Tribes
people, so also in the matter of promotions,
these orders should be implemented.

Then, regarding land, the Panchayati Raj
is a curse to Scheduled Castes and Scheduled
Tribes people. They are not getting land.
Thousands of acres of waste land are
available in the country and, by majority,
the Panchayat members are converting this
land into gochar land and, when these people
apply for residential purpose and for cultiva-
tion, they are always against them. They
are not ready to give even their opinion.
For this, I must mention, there must be a
Joint Select Committee appointed to survey
the waste land available in the country and
they must go to different States and find out
how this land can be allotted to these people.

For housing also, the difficulty is there
and they are not getting land easily. There
fore, these Harijans and particularly the
Scheduled Castes and Scheduled Tribes
people, 16 to 20 people, live in one house.
1t is very difficult for them. Therefore, the
Government should find out the way to help
them in building houses and for other pur-

poses.

Lastly, the evil of untouchability remains
even after 20 years of Independence. That
is a bolt on us. We preach and plead for
equality of man and criticise with vehemence
in the world assembly and on international
platform. But we forget what happens in
our homeland. We are shameless due to
our forgetfulness. Democracy loses its value
and purpose if the man’s inhumanity to man
is allowed to continue.
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The removal of untouchability is related
to the problems of caste patriotism in a wider
context, This is. mainly based upon some
untouchable professions. Regarding these
untouchable professions, I would like to say
that some scientific equipment should be pro-
vided and there should be better wages in
comparison to white-collared workers and
public opinion must be nationalised about it.

It has been unfortunate that this problem
has not been given adequate attention by the
political leadership and sociologists.

I have no time at my disposal. I would '
only say that several Members have mentioned
about these things and several other Members
will mention them. If the Government is
ready to give some help in advancing the
lot of the Scheduled Castes and Scheduled

-Tribes people, they must implement these

orders of reservations and promotions and
they should give financial relief to Harijans
and all these people. If they start from today,
then after 20 years, they will get some results.

MR. CHAIRMAN: Mr. Sonavane.

SHRI VIKRAM CHAND MAHAJAN:
Madam Chairman, one person called, Mr.
Om Prakash Gupta, has committed a breach
of privilege of the House.

MR. CHAIRMAN: Will you kindly
sit down for a minute ? Is your point of order
in connection with the subject under dis-
cussion ?

SHRI VIKRAM CHAND MAHAJAN:
A point of order can be on any subject which
concerns the privileges of the House. I will
only take a minute.

MR. CHAIRMAN: I am sorry. We are
now dealing with the Ministry of Social
Welfare. If you have a point of order con+
cerning this, I can allow that. Otherwise,
it cannot be allowed. Mr. Sonavane.

SHRI SONAVANE (Pandharpur): I am
thankful to you, Madam Chairman, for
giving a chance to speak even at this late
hour. I am really glad to join in the voice
expressed against the scanty demands of the
Social Welfare Ministry and would like to
say that it is very painful for a ruling Party
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[Shri Sonavane]
Member like me to say that the apathy of
this Ministry is so evident. As an instance
1 would quote here Bulletin Part II dated
Tuesday, April 28 and the resolution con-
tained in that. It says:

“The following motion given notice
of By Shri P. Govinda Menoa has been
admitted by the Speaker.”

What is the motion?

“That this House takes note of the
16th, 17th and 18th reports of the Com-
missioner for Scheduled Castes and Sche-
duled Tribes for the year 1966-67, 1967-68
and 1968-69 laid on the Table of the House
on 24th April, 1968, 15th May 1969. , »

and the last one this year. This is the instance,
Even discussions of the Commissioner’s
reports are not allowed in this House nor
is it insisted upon by the Ministry or any
efforts made. We, the membes of the Sche-
duled Castes and Scheduled Tribes, every
Friday, pester the Minister of Parliamentary
Affairs, but we are sorry to say that things
go unheeded and this one instance I want to
bring to the notice of the House.

* Now another thing. The handicap that
the Scheduled Castes and Scheduled Tribes
people are facing in this country is this. The
handicap is that the topics, the activities
of Scheduled Castes and Scheduled Tribes
and their welfare are bifurcated in two Minis-
tries. Previously it was in one Ministry, Now
the bifurcation has taken place. I do not
know why. One is with the Social Welfare
Ministry and the other is with the Home
Ministry, The Social Welfare Ministry deals
with three aspects of the Scheduled Castes
and Scheduled Tribes welfare. It is men-
tioned in Chapter I, on page 1 of this report.
Out of 12 activities, the first three activities
—I need not read and waste the time of the
House—this one Ministry deals with and the
other activities like recruitment to services,
untouchability observance, police and other
things are in the Home Ministry. I do not
know why the bifurcation has taken place.
What is the need? Why this dual authority
over the activities? If these two activities
are centred at least in one Ministry with
a direct Minister, a Minister exclusively in
charge of this Ministry whose attention is
not diverted to any other topic of the Govern-
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ment, I feel that thing will go a long way to
solve the problem expeditiously and with
courage and zeal and with missionary en-
thusiasm. That is what is lacking. I am sorry
to say that even though I am here from 1950,
we are noticing every year that this thing is
not corrected. [ do not know what the im-
pediments are in doing this and placing them
exclusively under one Minister. I demand
even as a ruling Party member, that a sepa-
rate and exclusive Ministry headed by a
Cabinet Minister should be set up. Then
only all these problems of the scheduled
caste and scheduled tribes people could be
solved on a war-footing. I do not say that
Mr. Govinda Menon is not capable. His
mind is diverted. When Mr. Solanki raised
the gquestion of Servicss, I said why is he
wasting his breath; he will say, I am not
in charge of Homz Ministry; Home Ministry's
demands are over. Some of us here bave
been waiting for 5 years, without going for
lunch I could not go to attend PAC meeting;
but still we could not get a chance to speak.
I earnestly demand that ths suggestion I am
making should be accepted, that there should
be a separate exclusive Ministry headed by
a Minister of Cabinet-rank. It should work
on a war-footing; otherwise the extension
of 10 years concession will be a sheer waste.

Some of us are being charged of having
wested interests in their back wardness. I am
the last person to say that I have got any
vested interest in backwardness. I don’t want
to be called a backward person. Why is this
apathy? The problem of rehabilitation has
been solved quickly and you have taken 10
years. Crores of rupees were spent. But
here, why is a niggardly treatment being
meted out to these people ? About Rs. 43
crores is set apart for all the activities of the
Social Welfare Department in the fourth
plan. [s it adequate? I think, a friend of
mine, Mr, Kamble showed the figure to me,
that not even one rupee is coming to the lot
of one scheduled caste and scheduled tribe
man in one year. I would not go into small
matters. I would like to speak about broad
things. I want the Minister to give attention
to this particular suggestion of mine,

Now, [ would like to ask the Government:
What is our social policy? Have the Govern-
ment set out any social policy? What are
the criteria? What are the priorities? I see
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there is nothing. Ad hoc work is going on,
something is dropped, something else is
taken up, and all t.at. In the field of indus-
tries there is an industrial policy. Scientific
policy is there. Our hon. Dy. Minister,
Shrimati Phulrenu Guha said she will
announce about national policy for children,
But what about the scheduled castes and the
scheduled tribes? Is there a social policy?
Are any firm policies laid down for the solu-
tion of their problems? Sir, this ad hec
type of work would not do.

Madam, you will be happy to note that
women and girls are very easily recruited in
the Services. You will find employees of the
fair sex far outweight the others.

MR. CHAIRMAN: We have Half-an-
Hour discussion to be raised by Shri B. K.
Daschowdhury.

st o o Traw (Fardy): -
ufy wgieg, 9 ¢ Twy FgwET AN |
wTg wE w1 w41 gat fa @ Ay oy

SHRI SONAVANE: May I be allowed
to continue?

aamfa w@eq: & g=w A &9
¥ AT | WIE &R aF TR @
feg <aT Iy W AT A T el
w&f 918 & fF S% g% OF wEe A
fora wmg ?

SHRI B. K. DASCHOWDHURY:
Madam Chairman, in view of the anger and
anguish expressed by the hon. Members,
1 have no objection if my Half-an-Hour
Discussion is postponed and another suitable
date is given next week for it,

MR. CHAIRMAN: It is very kind of
Yyou.

ot wew fagrd iy
oY grra 7 ag =T F9 aF w0 |
Heft wgET Wi A gL A Ay
§ 1o a9 a% 95 7 T faww A A
o o ==t w9 i WK 9O w0
#t foar oo | A s |/ A
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HIE [IAT AT FA I @ AR
"9 T 7 AaT feewa 7 & foan
E 1l

wWwfa wgEg: s qw ed
¥ 3981 95 1 § % 98 g6 OF "E%
g sfre A F7 § | W agedy
%1 ag geo1 g1 ¥ @0 a5 9% ag =
IR

S TR wrEAt (T2AT): @y
71 § @A fear s Wfew | w0
gardy fafaedy sy it 3w o< fewrar
g1 | 39% e awg w9 <@ S

ot e fagrdt Aot :  w A
==t @ @

MR. CHAIRMAN: What would you
like to say to this? Your decision will be
final; if you do not do it, I shall leave it to
the House,

SHRI B. K. DASCHOWDHURY:
I have already expressed my opinion. If I am
given another suitable date next week,
I shall have no objection. Some date must
be fixed for this next week.

MR. CHAIRMAN: We are trying to fix
it up On the 4th I shall take it up.

I am grateful for this gesture. Now, the
House may discuss this matter. Let Shri
Sonavane continue his speech.

SHRI VIKRAM CHAND MAHAJAN:
What about my privilege issue?

MR. CHAIRMAN: Privilege issue can-
not be raised now. Notice for that has to be
given earlier.

SHRI VIKRAM CHAND MAHAJAN:
Madam, I gave a notice earlier to Shri Shri
Chand Goyal.

MR, CHAIRMAN: We have no notice.
I am sorry I cannot allow it.

SHRI VIKRAM CHAND MAHAJAN:
The Chairman said that 1 can raise it at
about 6-30 to-day. :
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MR. CHAIRMAN: 1 have no infor-
mation about that. I am sorry. We can take
it up tomorrow.

SHRI VIKRAM CHAND MAHAJAN:
I shall take only a minute.

MR. CHAIRMAN: No, no.

SHRI VIKRAM CHAND MAHAJAN:
This is a very serious matter,

SHRI K. LAKKAPPA (Tumkur):
Madam, this is a very serious matter. A
stranger comes and collects the signatures.
He was in the Central Hall.

SHRI VIKRAM CHAND MAHAJAN:
He comes and sits on the sofa in the Central
Hall and then he collects the signatures.

MR. CHAIRMAN: Iam not allowing it.

SHRI VIERAM CHAND MAHAJAN:
He sits on sofa in the Central Halj near the
dais which is part of the Central Hall. He
sits there and then collects signatures of the
Members for impla of supreme Court
Judge on a false pretext that his appeal has
been dismissed by the Supreme Court. In
fact a charge sheet was made against him
that he had raped women. The case was
before the Magistrate and was decided. He
comes here and collects the signatures.
(Interruption)

MR, CHAIRMAN: 1 am not going to
allow this. Iam sorry. I shall take no notice
of it. I am afraid I shall not accept this.
Because this is a matter of privilege, it can-
not be taken up now. And the chair should
not be defied.

Now I would request the Congress Mi
to continue his speech.

SHRI SONAVANE: Madam, I was re-
ferring to the employment potential of our
people belonging to scheduled castes and
scheduled tribes. I gave one instance. When
ladies were being recruited in every office,
1 do not see any reason why the numbers of
male employees is much less than the ladies.

When the problem of employment of
ladies could be solved, why cannot the
loyment of male bers of the sche-
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duled castes and scheduled tribes be more?
These people do not get any urgent emphasis
in the matter of employment. Our figures
show a very sad picture. It presents a very
sorry tale.

If there is a will to solve the problem, this
can be done.

There is extension of reservation for ten
years. We are glad. But is it by itself going
to solve the problem. If we continue in the
same slow pace, things are not going to
improve. The progress will be slow and the
Scheduled Castes and Scheduled Tribes
people will agitate. They will get frustrated.
P.obably out of this frustration, a conflagra-
tion is likely to arise, which we want to avoid.
Therefore, for heaven’s please wake up from
your slumber and quicken the pace of pro-
gress in all fields, social, educational and
economic.

There is another fraud committed in res-
pect of reservations, particularly in Maha-
rashtra. Some of my friends got tired of
these disabilities like untouchability prace
tised by caste Hindus and embrased Bud-
dhism. All right. We are happy. They go.
But what is their condition outside? They
are still being treated as scheduled castes.
My hon. friend, Shri Bhandare, wants re-
servation and so many other things for them.
Allright. 1am prepared. But is Shri Bhandare
prepared? But what happened to those who
embraced Sikhism to escape from untouchabi-
lity? Did they escape from it? No, they
became scheduled castes. They wanted all
those reservations. Is he prepared to be
brought under the list of Scheduled Castes?
Please do not go on begging. You should
be firm on your own feet, Otherwise, all
these disabilities will attach to you and you
will again be a scheduled castes.

Let me make a concrete suggestion to wipe
out the practice of untouchability. Let there
be a police department like CBI in each
division of a State. There are two or three
divisions in each States. If this police depart-
ment is made responsible to see that any
offences committed under the Untouchability
Offences Act is punished, then alone things
will improve.

With this I request the hon. Minister to
Cons'derall my Suggestions.
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SHRI R, D. BHANDARE: As my
name has been mentioned, may I say that
we do not want political reservation at all?
We want only a few farthings for education
5o that we can continue our education. That
is not reservation; we are against it.

SHRI KARTIK ORAON: That con-
cession is also reservation.

SHRI R. D. BHANDARE: No, it is
not,

= TwirEs i3 (wedt W) ¢
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ararfas ar o gfeeaid fw2 §,. . .
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SHRI N. M. PATEL (Bulsar): Madam
Chairman, while supporting the demands
I should like to bring certain points to the
attention of the hon. Minister. Since 1957
I am here in this Parliament. Every year
Members are criticising like anything. This
time also we have listened to them. Not a
single Member has appreciated that this
department or ministr, has done better work
for Scheduled Castes or Tribes. I am sorry
to say that during the last 22 years after
Independence we are talking of many things
but are not in a position to provide water
facilities to the tribals and Adivasis who are
residing in the hill areas. It is a great pity;
if we are not able to provide them water
facilities what else are we going to do? The
Adivasis are putting up in hilly areas as well
as in villages. They are born in those places
and they were to get land. In my consti-
tuency, Bulsar, three years ago the Prime
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Minister came and distributed about 8,000
acres of land; 6,000 acres are still to be dis-
tributed. But what can they do only with
land? Théyshould be provided with bullocks
and some ploughs and other implemeats—
they do not want tractors—so that they can
do something with their land. There are no
housing facilities for them. So many Members
have spoken about refugees who come from
Pakistan, We have settled them. These
Harijans and Adivasis are Indians and are
already here but we have done nothing for
thetn. Besides I had occasion to visit Bibar
and U.P. and I saw the banghi colonies there
where the Scheduled Castes people are stay-
ing. They stay under the worst conditions,
Pigs are staying in better conditions than
those banghis. We are talking of so many
things but we are not doing anything for those
people. So many Members said so many
things. My humble request is: please do
something seriously so that their condition
may improve.
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“Extreme poverty also leads to social
-backwardness.”
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2, & vga agt §, ¥« ¥ AR ITATH
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g9 32, U 80 ¥ &M FT Tod

odwT ¥ At ¥ sgrg

“We teoomnﬁend the
ot for the ad

of women:

Free education in all stages to all
girls whose parents’ income is less than
Rs. 3,000 per annum. Scholarships for
girls belonging to the backward classes.
Residential hostels for girl students, with
priority for girls of the backward classes,
Creatibn of special facilities for girls to
study Medicine, Home Sciences and other
subjects specially suited for women. More
facilities for training women in tne Fine
Arts and in Social service.”
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The Lok Sabha then adjourned till
eleven of the Clock on Thursday, April 30,
1970/ Vaisakha 10, 1892 (Saka),
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